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LOK SABHA 

Alphabetical List of Members 

A 

Abdul Latif, Shri (Bijnor). 
Abdul Rashid, Bakshi (Jammu and 

Kashmir). 
Abdul Salam, Shri (Tiruchirapalli). 
Abdur Rahman, Maulana (Jammu and 

Kashmir). 
Achal Singh, Seth (Agra). 
Achar, Shri K. R. (MangaJore l. 
Achint Ram, Lala (Patiala). 
Agadi, Shri Sangappa Andanappa 

(Koppal). 
Agarwal, Shri Manakbhai (Mand-

saur) . 
Ajit Singh, Shri (Bhatinda-ReseTv-

ed-Sch. Castes). 
Alva, Shri Joachim (Kanara). 
Am-balam, Shri p. Subbiah (Rama-

nathapuram) . 
Amjad Ali, Shri (Dhubri). 
A.ru?y, Dr. M. S. (Nagpur). 
Anjanappa, Shri B. (Nellore-

Reserved-Sch. Castes). 

Anthony, Shri Frank (Nominated-
Anglo-Indians) . 

Arumugam, Shri R. S. (Srivilliputhur 
-Reserved-Sch. Castes). 

Arumugham, Shri S. R. (Namakkal-
Reserved-Sch. Castes). 

Ashanna, Shri K. (AdiJabad). 
Assar, Shri Premji R. (Ratnagiri). 
Asthana, Shri Lila-Dhar (Unnao). 
Atchamamba, Dr. Komaraju (Vijaya-

vada) . 
Awasthi, 8hri Jagdish (Bilhaur). 
Ayyakannu, Shri M. (Nagapattinam-

Reserved-Sch. Castes). 
Ayyangar, Shri M. Ananthasayanam 

(Chittoor) . 

B 
Babunath Singh, Shri (Sarguja-

Reserved-Sch. Castes). 
Badan Singh, Ch. (Bisauli). 
Bahadur Singh, Shri (Ludhiana-

Reserved-Sch. Castes). 
Bajaj, Shri Karnalnayan Jamnalal 

(Wardha). 
Bakliwal, Shri Mohanlal (Durg). 
Balakrishnan, Shri 8. C. (DindiguJ-

Reserved-Sch. Castes). 
Baimiki, Shri Kanhaiya Lal (Buland-

shahar-Reserved-Sch. Castes). 
Banerjee, 

(Contai) . 
8hri Pramathanath 

Banerjee, Shri S. M. (Kanpur). 
Ba01erji. Shri Pulin Behari (Luck-

now). 
Banerji, Dr. Ram Goti (Bankura). 
Bangshi Thakur, Shri (Tripura-

Reserved.-Sch. Tribes). 
Bannan, Shri Upendranath (Cooch-

Behar-Reserved-Sch. Castes). 
Barrow, Shri A. E. T. (Nominated-

Anglo-Indians). 
Barua, Shri Hem (Gauhati). 
Barupal, Shri Panna Lal (Bikaner-

Reserved-Sch. Castes). 
Basappa, Shri C. R. (Tiptur). 
Basumatari, Shri Dharanidhar (Goal-

para-Reserved-Sch. Tribes). 
Beck, Shri Ignace (Lohardaga-Reser-

ved-Sch. Tribes). 
Bhadauria, Shri Arjun 

(Etawah). 
Singh 

Bhagat, Shri Baliram (Shahabad). 
Bhagavati, Shri Bijoy Chandra 

(Darrang). 
Bhakt Darshan, Shri (Garhwal). 
Bhanja Deo, Shri Laxmi Narayan 

(Keonjhar). 



B--contd. 
Bhargava, Pt. Mukat Behari Lal 

(Ajmer). 
Bhargava, Pt. Thakur Das (Hissar). 
Bharucha, Shri Naushir Gursetji (East 

Khandesh). 
Bhatkar, Shri Laxmanraoji Shrawanji 

(Akola-Reserved-Sch. Castes). 
Bhattacharyya, Shri Chapala Kanta 

(West Dinajpur). 
Bhawani Prasad, Shri 

Reserved-Sch. Castes). 
(Sitapur-

Bhogji Bhai, Shri P. B. (Banswara--
Reserved-Sch. Tribes). 

Bidari, Shri Ramappa Balappa (Bija-
pur South). 

Birbal Singh, 8hri (Jaunpur). 
Birendra Bahadur Singhji, 

(Raipur). 
Shri 

Bist, Shri Jang Bahadur Singh 
(Almora). 

Biswas, Shri Bhola Nath (Katihar). 
Borooah, Shri Prafulla Chandra 

(Sibs agar) . 
Brahm Prakash, Chaudhury (Delhi 

Sadar). 
Braj Raj Singh, Shri (Firozabad). 

Brajeshwar Prasad, Shri (Gaya). 

Brij Narayan "Brijesh", Pandit 
(Shivpuri). 

c 
Chakravartty, Shrimati Renu (Basir-

hat). 

Chanda, Shri Ani! Kunmar (Bir-
bhum). 

Chandak, Shri Bhikulal Lakhmichand 
(Chhindwara). 

Chandra Shanker, Shri (Broach). 

Chandramani Kalo, Shri (Sunder-
garh-Reserved-Sch. Tribes). 

Chaturvedi, Shri Rohanlal (Etah). 
Chaudhuri, Shri Tridib Kumar 

(Berhampore) . 
Chavan, Shri D. R. (Karad). 
Chavda, Shri Akbar (Banaskanta). 

(il) 
C--contd. 

:::hettiar, Shri R Ramanathan (Pudu-
kottai). 

Choudhury, Shri C. L. (Hajipur-
Reserved-Sch. Castes). 

Choudhury. Shri Suresh Chandara 
(Dumka). 

Chuni Lal. Shri (Arnbala-Reserved-
Sch. Castes). 

D 

Daljit Singh. Shri (Kangra-Reserved 
-Sch. Castes). 

Damani, Shri Surajratan Fatehchand 
(Jalore). 

Damar, Shri Amar Singh (Jhabua-
Reserved-Sch. Tribes). 

Dange, Shri Shripad Amrit (Bombay 
City Central). 

Das, Shri Kamal Krishna (Birbhum 
-Reserved-Sch. Castes). 

Das. Dr. Mono Mohan (AsansoI-
Reserved-Sch. Castes). 

Das, Shri Nayantara (Monghyr-
Reserved-Sch. Castes). 

Das Gupta, Shri Bibhuti Bhusan 
(Purulia). 

Dasappa, Shri H. C. (Bangalore). 
Dasaratha Deb, Shri (Tripura). 
Datar Shri Balwant Nagesh 

(Belgaum). 
DauJta, Shri Pratap Singh 

(Jhajjar). 
Deb, Shri Narasingha Mala Ugal 

Sanda (Midnapur). 
Deb, Shri P. G. (Angul). 

Deo, Shri Pratap Keshari (Kala-
handil. 

Desai, Shri Morarji R. (Surat). 
Deshmukh, Shri K. G. (Ramtek). 
Deshmukh, Dr. Panjabrao S. (Amra-

vati). 
Dhanagar, Shri Banshi Das (Main-

puri). 
Dharamalingam, Shri R. (Tiruvanna-

malai). 
Dige, Shri Shankarrao Khanderao 

(Kolhapur-Reserved-Sch. Castes). 



D-~ontd. 

Dindod, Shri Jaljibai Koyabbai 
(Dohad-Reserved-Sch. Tribes). 

Dinesh Singh, Shri (Banda). 
Dora, Shri Dippala Sud (Parvathi-

puram). 
Drohar, Shri Shivadin (Hardoi-

Reserved-Sch. Castes). 
Dube, Shri Mulchand (Farrukha.bad). 
Dublish, Shri Vishnu Sharan (Sar-

dhana). 
Dwivedi, Shri M. L. (Hamirpur). 
Dwivedy, Shri Surendranath 

(Kendrapara) . 
E 

Eacharan, Shri V. Iyyani (Palghat). 
Elayaperumal, Shri L. (Chidamba-

rarn-Reserved--SCh. Castes). 
Elias, Shri Muhammed (Howrah). 
Ering, Shri D. (North-East Frontier 

Tract) . 
G 

Gaekwad, Shri Fatesinhrao Pratap-
sinhrao (Baroda). 

Gaikwad, Shri Bhaurao Krishnarao 
(Nasik). 

Ganapathy, Shri T. (Tiruchendur). 
Gandhi, Shri Maneklal Maganlal 

(Panchmahal) . 
Ganga Devi, Shrimati (Unnao-

Reserved-Sch. Castes>. 
Ganpat Sahai, Shri (Sultanpur). 
Ganpati Ram, Shri (Jaunpur-

Reserved-Sch. Castes). 
Gautarn, Shri Chin taman Dhivrjuji 

(Balaghat) . 
Ghodasar, Thakor Shri Fatehsinhii 

Ratansinhji (Kaira). 
GhosaJ, Shri Aurobindo (Uluberia). 
Gh03e, Shri Subiman (Burdwan). 
Ghosh, Shri AtulYa (Asansoi). 
Ghosh, Shri Mohindra Kumar (Jam-

shedpur). 
Ghosh, Shri N. R. (Cooch-Bihar). 
Godsora, Shri Sambhu Charan (Singh-

bhum-Reserved-Sch. Tribes). 
Gohokar, Dr, Deorao Yeshwantrao 

(Yeotmal) . 

(iii) 

G-contd. 
Gopalan, Sbri Ayillath Kuttieri 

(Kasergod) . 
Goray, Shri Narayan Ganesh (Poona). 
Gounder, Shri A. Ooraiswarni (Tiru-

ppattur). 

Gounder, Shri K. Periaswarni (Karur). 
Gounder, Shri N. P. Shanmugha 

(Tindivanam) . 
Govind Das, Dr. (Jabalpur). 
Guha, Shri Arun Chandra (Barasa!). 
Gupta, Shri Chheda Lal (Hardoi). 
Gupta, Shri Indrajit (Calcutta-

South-West) . 
Gupta, Shri Ram Krishan (Mahendra-

garh). 
Gupta, Shri Sadhan Chandra 

(Calcutta-East) . 

H 

Hajarnavis, Shri Ramchandra 
Martand (Bhandara). 

Halder Shri Kansari (Diamond 
Harbour-Reserved-Sch. Castes). 

Harvani, Shri Ansar (Fatehpur). 
Hansda Shri Subocih (Midnapur-

Rese;ved-Sch. Tribes). 
Hathi, Shri Jaisukhlal Shanker I.::.' 

malhi). 
Hazarika, Shri 

(Dibrugarh J. 
Jogendra 

Heda, Shri H. C. (Nizamabad). 
Hem Raj, Shri (Kangra). 

Natll. 

Hukam Singh, Sardar (Bhatinda). 
Hynniewta, Shri Hoover (Autono-

mous Districts-Reservecl-Sch. 
Tribes) . 

I 

Iqbal Singh, Sardar (Ferozepur). 
Iyer, Shri S. Easwara (Trivandrum). 

J 

Jadhav, Shrl Yadav Narayan 
(Malegaon). 

Jagjivan Ram, (Shri (Sasararn-
Reserved-Sch. Castes). 

Jain, Shri Ajit Prasad (Saharanpur). 



J-contd. 

Jain, Shri Mool Chand (Kaithal). 
Jaipal Singh, Shri (Ranchi West-

Reserved-Sch. Tribes). 
Jangde, Shri Resham Lal (Bilaspur). 
Jedhe, Shri G. K. (Baramate). 
Jena Shri Kanhu Charan (Balasore-
R~served-Seh. Castes). 

Jhunjhunwala, Shri Banarsi Prasad 
(Bhagalpur) . 

Jinaehandra", Shr; M. K. (Tclli-
cherry) . 

Jogendra Sen, Shri (Mandi). 
Jogendra Singh, Sardar (Bahraich). 

Joshi, Shri Anand Chandra (Shahdol), 
Joshi, Shri Liladhar (Shajapur), 
Joshi, Shrim'lti S·!bhadra (Ambala), 

Jyotishi, Pandit Jwala Prasad (Sagar). 

K 

Kalika Singh, Shti (Azamgarh), 
Kamal Singh, Shri (Buxar) , 
Kamble, Shri Bapu Chandrasen 

(Kopergaon) , 
Kamble, Dr. Devrao Namdevrao 

Palhrikar (Nanded-Reserve~eh, 

Castes) , 
Kanakasabai, Shri R. Pillai (Chidam-

baram) , 
Kanungo, Shri Uityanand (Cutaek), 
Kar, Shri Prabhat (Hooghly). 
Karmarkar, Shri D. P. (Dharwar 

North) , 

Karni Singhji, Shn (Bikaner). 

Kashiram, Shri V. (!)Talgonda-
Reserved-Sch. Castes). 

Kasliwal, Shri Nemi Chandra 
(Kotah). 

Katti, Shri D, A (Ohikodi). 

Kayal, Shri Paresh Nath (Basirhat-
Reserved-Sch. Castes). 

Kedaria, Shri Chhaganlal Madaribhat 
(Mandvi-Reserved-Sch. Tribes) . 

Kesar Kumari, Shrimati (Raipur-
Reserved-Seh. Tr:bes). 

(iv) 

K-eontd. 

Keshava, Shri N. (Bangalore City). 
Keskar, Dr. B, V. (Musafirkhana), 
Khadilkar, Shri Raghunath Keshav 

(Ahmednagar) . 
Khadiwala, Shri Kanhaiyalal 

(Indore) , 

Khan, Shri Osman Ali (Kurnool). 
Khan, Shri Sadath A~i (Waranga]). 
Khan, Shri Shahnawaz (Meerut). 
Khimji, Shri Bhawanji R. (Kutch). 
Khuda Buksh, Shri Muhammed 

(Murshidabad) . 

Khushwaqt Rai, Shri (Kher). 
Khwaja, Shri Jamal (Aligarh), 
Kiledar, Shri R. S (Hoshangabad) 
Kishtaiya, Shri Surti (Bastu-Re-

served-Seh. Tribes), 
Kodiyan, Shri p, K (QuiJon-Resl'l'v-

ed--Seh. Castes), 
Koratkar, Shri Vinyak 

(Hyderabad) . 
Rao 

Kotoki, Shri Liladhar (Nowgong), 

K 

Kottukapally, Shri George Thomas 
(Moovattupuzha) , 

Kripalani, Acharya. J. B. (Sitamarhi). 

Krishna, Shri M. R. (Karimnagar-
Reserved-Seh. Castes). 

Krishna Cha:Jdra, Shri (Jaleshwar), 

Krishna Rao, Shri Mandali Venkata 
(Masulipatnam) . 

Krishnaiah, Shri D, Balarama (Gudi-
vada) , 

Krishnamachari, Shri T, T, (Madras-
South), 

Krishnappa, Shri M, V. (Tumkur). 
Krishnaswami, Dr. A (Chingleput), 
Kumaran, Shri M, K. (Chirayinkil). 
Kumbhar, Shri Banamali (Sambal-

pur-Reserved-Sch. Castes). 
Kunhan. Shri p. (Palghat-Reserved-

Seh. Castes). 
Kureel, Shri Baij Nath (Rae BareJi-

Reserved-Sch. Castes), 



L-contd. 

Lachhi Ram, Shri (Hamirpur-
Reserved-Sch. Castes). 

Lachman Singh, Shri (Nominated-
Andaman and Nicobar Islands). 

Lahiri, Shri Jitendra Nath 
pore) . 

(Seram-

Laxmi Bai, Shrimati Sangam (Vikara-
bad). 

Lonikar, Shri (Jalna). 

M 

Madhok., Shri Balraj (New Delhi). 

Mafida Ahmed, Shrimati (Jorhat). 

Mahedeo Prasad, Shri (Gorakhpur-
P~served-~h. Castes). 

Mahagaonkar. Shri Bhausaheb Rao 
Saheb (Kolhapur). 

Mahanty. Shri Surendra (Dhenkanal). 
Mahendra Pratap, Raja (Mathura). 

Maiti, Shri Nikunja Bihari (Bhatal). 

Majhi, Shri Ram Chandra (Mayur-
bhanj-Reser-ved-Sch. Tribes). 

Majithia, Sardar Surjit Singh (Tarn-
taran). 

Malaviya, Shri Keshava Deva (Basti), 

Malhotra, Shri Inder J. (Jammu 
and Kashmir). 

Malliah, Shri U. Srinivasa (Udipi). 

Mallik. Shri D. C. (Dhanbad). 

Malvia, Shri Kanhaiyalal Bherulal 
(Shaiapur-Rese~ved-Sch. Castes). 

Malviya, Shri Motilal (lChajuraho-
Reserved-Sch. Castes). 

Manaen, Shri T. (Darjeeling). 

Manay, Shri Gopal Kaluji (Bombay 
City Central-Reserv'ed-Scheduled 
Castes) . 

MandaI, Shri Jialal (Khagaria). 

MandaI, Dr. Pashupati (Bankura-
Reserved-Sch. Castes). 

(v) 

"'~ontd. 

Mamyangadan, Shri Mathew \ Kotta-
yam). 

Manjula Devi, Shrimati (Goalpara). 
Masani, Shri M. R. (Ranchi-East). 
Masuriya Din. Shri (Phulpur-

Reserved-Sch. Castes). 
Matera, Shri Laxman Mahadu 

(Thana-Reserved-Sch. Tribes). 
Mathur, Shri Harish Chandra (Pali). 
Matin, Qazi S. A. (Giridih). 
Mehdi, Shri Syed Ahmed (Rampul'). 
Mehta, Shri Ashok (Muzaffarpur). 
Mehta. Shri Balwantray Gopalji 

(Gohilwadl. 

Mehta. Shri Jaswantraj (Jodhpur). 
Mehta. Shrimta Krishna (Jammu and 

Kashmir). 
Melkote, Dr. G. S. (Raichur). 
Menon, Dr. K. B. (Badagara). 
Menon, Shri V. K. Krishna (Bombay 

City North). 
Menon, Shri T. C. Narayanankufty 

(Mukandapuram) . 
Minimata, Shrimati Agamadas Guru 

(Baloda Bazar-Reserved-Sch. 
Castes) . 

Mishra, Shri Bibhuti (Bagaha). 
Mishra. Shri Lalit Narayan (Saharsa). 
Mishra, Shri Mathura Prasad (Begu-

sarai) . 
Mishra. Shri Raja Ram 
Mishra, Shri Shyam 

nagar) . 

(Faizabad) . 
Nandan (Jal-

Mishra, Shri Bhagwan Din (Kaisar-
ganj). 

Misra, Shri Raghubar Dayal (Bu!and-
shahr) . 

Mohammad Akbar, Sheikh (Jammu 
and Kashmir). 

Mohammed Iman. Shri (Chitaldrug). 

Mohan Swarup, Shri (Pilibhit). 

Mohideen, Shri M. Gulam (Dindigul). 

Mohiuddin, Shri Ahmed (Secundera-
bad), 



M-contd. 
Moral'ka, Shri Radheshyam Ram-

kumar (Jhunjhunu). 
More, Shri Jayawant Ghanshyam 

(Sholapur) . 
Mukerjee, Shr; Hirendra Nath (CaJ-

cutta-Central) . 
Mullick, Shr; Baisbnab Charan (Ken-

drapara-Reserved-Sch. Castes). 
Muniswamy, Shr; N. R. (Vellore). 
Murmu, Shri Paika (Rajmahal-Re-

served-Sch. Tribes). 
Murthy, Shri B. S (Kakinada-

Reserved-Sch. Castes). 
Murthy, Shri M. S. (Golugonda). 
Musafir, Giani Gurmukh Singh 

(Amritsar) . 
Muthukrishnan, Shri M. (Vellore-

Reserved-Sch. Castes). 
!N 

Nadar, Shri P. Thanulingam (Nagar-
coil). 

Naidu, Shri R. Govindarajalu (Tiru 
vallur). "'! ~ 

Nair, Shri C. Krishnan (Outer Delhi). 
Nair, Shri K. P. Kuttikrishnan 

(Kozhikode) . 
Nair, Shri P. K. Vasudevan (Thiru-

vella). 
Naldurgkar, Shri Venkatrao Srini-

wasrao (Osmanabad). 
Nallakoya, Shri Koyilat (Nominated-

Laccadive, Minicoy and Amindive 
Islands). 

Nanda, Shri Gulzarllal (Sabarkantha). 
Nanjappan, Shri C. (Nilgiris). 
Naraindin, Shri (Shahjahanpur-

Reserved-Sch. Castes).' 
Narasimhan, Shri C. R. (Krishnagiri). 
Narayanasamy, Shri R. (Periyaku-

lam). 
Nariendar Kumar, Shri (Nagaur). 

Naskar, Shri Purnendu Sekhar (Dia-
mond Hi8l'oour). 

Nath Pai, Shri (Rajapur). 

N'lthwani. Shri Narcndrabhai P. 
(Sorath). 

(vi) 

N-contd. 
N ayak, Shri Mohan (Ganjam-

Reserved-Sch. Castes). 
Nayar, Dr. Sushila (Jhansil. 
Nayar, Shri V. P. (Quilon). 
Nayudu, Shri T. D. Muthukumara-

sami (Cuddalorel. 
Negi, Shri Nek Ram Mahasu-

Reserved-Sch Castes). 
Nehru, Shri Jawaharlal (Phulpur). 
Nehru, Shrimati Uma (Sitapur). 

Neswi, Shri T. R. (Dharwar South). 

o 
Onkar La!. Shri (Kotah-Reserved-

Sch. Castes). 
Oza, Shri Ghanshvam Lal (Zalawad). 

p 

Padam Dev, Shri (Chamba). 
Pahadia, Shri Jagan Nath Prasad 

(Sawai Madhopur-Reserved-Sch. 
Castes), 

Palaniyandy, Shri M. (Perambalur). 
Palchoudhuri. Shrimati lIa (Naba-

dwip). 

Pan de, Shri C. D. (Naini TaiL 
Pandey, Shri Kashi Nath (Hata). 
Pandey, Shri Sarju (Rasra). 
Pangarkar, Shri Nagorao Karojee 

(Parbhani) . 
Panigrahi, Shri Chintamoni (Puri) . 
Panna Lal, Shri (Faizabad-Reserv-

ed-Sch. Castes). 
Parmar, Shri Deenabandhu (Udaipur 

Reserved-Sch. Tribes). 

Parmar, Shri Karsandas Ukbhai 
(Ahmedabad-Reserved-Sch. Cas-
tes). 

Parulekar. Shri Shamrao Vishnu 
(Thana) . 

Parvathi Krishnan, Shrimati M. 
(Coimbatore) . 

Patel, Sushri Maniben Vallabhbhal 
(Anand). 

Patel, Shri Nanubhal Nichhabhai 
(Bulsar-Reserved-Sch. Tribes). 



P-contd. 

Patel, Shri Purushottamdas R. (Meh-
sana>. 

Patel, Shri Rajeshwar (Hajipur). 
Pa.til, Shri Balasaheb (Mif"aj). 
Pati!, Shri Nana (Satara). 
Pati!, 8hri R. D. (Bhir). 
Pati!, Shri S. K. (Bombay City 

South). 
Pati!, Shri T. S. (Akola). 
Pati!, Shri Uttamrao Laxman 

(Dhulia). 
Pattabhi Raman, Shri C. R. (Kumba-

konam). 
Pillai, Shri S. C. S. Anthony (Madras 

North). 
Pillai, Shri P. T. Thanu (Tirunelveli). 
Pocker, Sahib, Shri B. (Manjeri). 
Prabhakar, Shri Naval (Outer Delh'-

Reserved-Sch. Castes). 
Prodhan, Shri Bijaya Chandrasingh 

(Kalahandi-Reserved-Sch. Tri-
bes). 

Punnoose, Shri P. T. (Ambalapuzha). 

R 

Radha Mohan Singh, Shri (Ballia). 
Radha Raman, Shri (Chandni Chowk). 
Raghubir Sahai, Sh~i (Badaun). 
Raghunath Singh, Shri (Varanasi). 
Raghunath Singhji, Shri (Banner). 
Raghuramaiah, Shri Kotha (Guntur). 
Rahman, Shri M. Hitzur (Amroha). 
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Vol. LVI First day of the Fourteenth Session of Second Lok Sabha NO.1 

LOK SABHA 

Monday, August 7, 1961/Sravana 16, 
1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER IN THE CHAIR] 

MEMBERS SWORN 

Mr. Speaker: Secretary may call 
out the names of Members who have 
come to make and subscribe the oath 
or affirmation under the Constitution. 

Secretary: Shri Ramesh Prasad 
Singh. 

Tbe Minister of Parliamentary 
Aftairs (Sbri Satya Narayan Sinba): 
Mr. Speaker, Sir, I have very great 
pleasure in introducing to the House 
and to yOu Sbri Ramesh Prasad 
Singh, who has been ejected from 
the Aurangabad Parliamentary Cons-
tituency of Bihar in a bye-election 
caused by the resignation of Sbri 
Satyendra Narayan Sinha. 

(Shri Ramesh Prasad Singh then made 
and subscribed the oath in English and 

took his seat in the House) 

Secretary: Shri Ganpat Sahai. 

Sbri Satya Narayan Sinha: Mr. 
Speaker, Sir, I have very great plea-
sure in introducing to the House and 
to you Shri Ganpat Sahai, who has 
been elected from the Sultanpur Cons-
tituency of Uttar Pradesh in a bye-
election caused by the demise of 
Pandit Govind Malaviya. 

(Shri Ganpat Sahai then made and 
subscribed the oath in English and 

took his seat in the House) 

Secretary: Shri Ananta Tripathi 
Sarma. 

Sbri Satya Narayan Sinha: Mr. 
Speaker, Sir, I have very great plea-
sure in introducing to the House and 
to yOU Shri Ananta Tripathi Sarma, 
who has been elected from the Chatra-
pur-Ganjam Parliamentary Consti-
tuency in a bye-election caused by 
the demise of Shri Uma Charan 
Patnaik. 
(Shri Ananta Tripathi Sarma then 
made and subscribed the oath in 
English and took his seat in the 

HousP) 

ORAL ANSWERS TO QUESTIONS 

Anti-Indian Circul3rs in Washington 
+ r Shri Natb Pai: 

I Shri N. R. Muniswamy: 
I Shrl S. A. Mebdi: 
I Shri Indrajit Gupta: 

*1, ~ Shrimati Renuka Ray: I Shr~ Aurobindo Gbosal: 
Sbrl P. G. Deb: 

I Shri Yadav Narayan 
L Jadbav: 

Will the Prime Minister be pleased 
to state: 

(a) whether Government have 
taken note of the anti-Indian circulars 
wbicb flooded Washington recently; 

(b) whether Government have made 
any eftorts to find out the origin of 
these letters; and 

(c) what action has been taken by 
Government to counter the allegations 
made in these letters? 

The Deputy Minister of External 
Aftalrs (Shrimati Lakshml Menon): 
(a) Yes. 

(b) The circulars were issued by 
some anonymous agency. 
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(c) The issue of the circular was 
brought to the notiee of the &ate 
Department by our Embassy in Wash-
ington. A special release giving the 
true facts about India's stand on Cuba 
was also issued by our Embassy in 
Washington. 

Shri Nath Pal: Were any efforts 
made by the Indian Embassy in Wash-
ington to find out the origin, as we 
have put it in the main question, of 
these circulars and what steps were 
taken to counter the propaganda? 

Shrimati Lakshmi Menon: There 
was no signature or the address of 
any organisation, or even the printer's 
name and, therefore, it was difficult 
for us to trace the source from which 
the circular emanated. It has been 
stated in answer to the origianl ques-
tion what we have done. We have 
issued a special release containing the 
full text of the Prime Minister's re-
marks about Cuba made on the 22nd 
April and also in the course of his 
speech before the All-India Manufac-
turers' Organisation and it explained 
India's stand on the Cuban affair ex-
policitly. This release was widely dis-
tributed and evoked appreciative com-
ments. 

Shri N. R, Muniswamy: May I know 
what was the exact impact of this 
pernicious circular on the American 
people, as against the Indian release, 
and, if so, what was the report re-
ceived from our Embassy? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Impact on whom? 

Shri N. R. Muniswamy': On the 
American people. 

Shri Jawaharlal Nehru: I am sorry 
I cannot reply on behalf of the Ameri-
can people. I imagine the impact was 
not very great. 

Shri Indrajit Gupta: It was report-
ed that the object of these circulars 
was to create opinion in America 
against the granting of aid to India 
on the alleged ground that India's 
stand On Cuba conflicted with the 
stand of the American Government. 

The Deputy Minister just now said 
that the Embassy in Washington had 
made it clear that this was not so. Am 
I to understand that the Embassy 
tried to explain that our stand on 
Cuba was the same as the American 
Government's stand on Cuba? 

Shri Jawaharlal Nehru: We cir-
culated what had been said primarily 
by me about it. They gave the facts. 
Obviously that stand differs from the 
stand of the American Government. 

Shri p, G. Deb: May know 
whether any efforts were made to 
contact the Members of the United 
States Congress to convince them? 

Shri Jawaharlal Nehru: No, Sir, it 
is not usually done. 

*2. 

Production of Small Cars 
+ r Pandit D. N. Tiwari: 

I Shri D, C. Sharma: 
I Shri p. G. Deb: 

I Shri Ram Krishan Gupta: 
Shri Chuni Lal: I Shri Indrajit Gupta: 
Shri P. C Borooah: 
Shrimati MalDloona Sultan: 

I Shrl Kodiyan: 
I Shri A. M. Tariq: 
I Shri S. M. Banerjee: 

\ 
Shri Ajlt Singh Sarhadl: 
Shri Subodh Hansda: j Shri S. C. Samanta: 
Shri Subbiah Ambalam: 
Shri Narayanankutty 
Menon: 

I Shri Punnoose: 
Shri M. K. Kumaran: 

I Shri Auroblndo Ghosal: I Shri Achar: 
Shri Damanl: 

I Shri Morarka: 
Sardar Iqbal Singh: 
Shri Muhammed Elias: 

I Shri Warior: I Shri Hem Barua: 
Shri Arjun Singh 

I Bhadauria: 

I Shri N. M. Deb: 
Maharlljkumar Vijaya 

Ananda: 
l Shri Sublman Ghose: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
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reply givt!n to Starred Question 
No. 1434 on the 11th April, 1961 and 
state: 

(a) whether the ~pert Committee 
has submitted its final report about 
the type of car to be manufactured 
in the public sector; 

(b) if so, the main recommenda-
tions contained in the report; and 

(c) the action taken thereon? 

The Minister of Industry (Sbrl 
MaDubhai Shah): (a) Yes, Sir. 

(b) and (c). The Report is being 
examined by Government. The main 
recommendations contained in the 
Report as well as Government's deci-
sions thereon will be announced as 
early as possible. 

Pandit D. N. Tiwari: May I know 
whether in the report the price of the 
car has been raised from Rs. 5,000 to 
Rs. 6,000 or Rs. 7.000? 

Shri Manubhai Shah: No, Sir. The 
original stipulation was about 
Rs. 6,500 as sale price and about 
Rs. 5,000 for the cost of production 
which continues to be so, so far. 

8hrl D. C. Sharma: May I know 
whether it has been decided where 
this small car manufacturing factory 
will be situated and whether the 
required funds for this have been 
:specified? 

8hri Manubhai Shah: All these 
matters, as I said in answer to part 
(b) and (c) of the question are under 
consideration and the final decision of 
Government thereon will be placed 
<10 the Table of the House as early 
as possible. 

Pandit D. N. Tiwari: May I know 
Whether the place of manufacture has 
been fixed or indicated in the report? 

Shri Manubhai Shah: The Com-
mittee has indicated four broad areas 
which and suitable for such a project. 

Shrl Kasllwal: May I know whe-
ther any tentative agreement has 
he en reached with a French firm for 

the manufacture of the car known as 
Dauphine? 

Shri Manubhai Shah: Very active 
negotiations are under way, but no 
final settlement has yet been arrived 
at. It will all be done in the light of 
Government's decision. 

Sbri Sadhan Gupta: May I know 
whether, in view of the fact that the 
manufacture of people's car has been 
hanging fire for a long time, Govern-
ment has at least formed an idea as 
to by what time the car may be put 
on the market? 

Shri Manubhai Shah: I appreciate 
the hon. Member's and the hon. 
House's anxiety and we hope to fina-
lise the decision within 4 to 6 weeks. 

8hri Indrajit Gupta: It is reported 
in the press that the model small 
car which is being considered to be 
given the most favourable considera-
tion so far is Renault make of 
"Dauphinoise" which, we are told, is 
already an obsolete model as far as 
France is concerned. May I have an 
assurance that no obsolete model is 
taken over? 

Sbri Manubhai Shah: This is not 
Dauphinoise. That is what I answer-
ed to the question earlier that the 
model is Renault's Dauphine which 
is a modern existing model. The 
machinery is going to be entirely 
new. Renault is one of the parties 
which has offered. 

Shri Achar: This question of small 
car has taken a considerable time. 
May 1 know when we can expect this 
car to be manufactured? 

Shrl Manubhai Shah: I can assure 
him that we are as keen as any people 
concerned and we do hope that this 
modest and medium-sized project 
would now be finalised one way or 
the other very soon. 

Shri Ranga: Is it a fact that in 
addition to Government's effort, some 
of the private manufacturers also have 
applied for permission to manufac-
ture a small car? What action is pro-
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posed to be taken by the Govern-
ment? 

Shrl Manabhal Shah: Government 
have declined all such proposals. The 
question of manufacture of a small 
car in the public sector stands, and 
it is continuing to receive the Gov-
ernment's highest possible attention. 
As I have already said, within 4 to 6 
weeks, I shall have the pleasure of 
laying the decision before the House 

~~m~: ~ ~ 
1ffi ~ if iRr.fI'IlT fit; W ~ it; ;m: ~ 
f ..... I(leilOf ~ ~ on: ~ ~ ~ 
;;nwr I ~T ~ ;;rr;, ~ ~ fit; ~ 
~if~~~mmt~ 
~ m if m ~ 'liT 'f'IT ~'W 
~ ? 

Mr, Speaker: Shri Hem Barua. 

Shri Hem Baraa: Question No.3. 
Question No. 83 may also be taken up. 

Mr. Speaker: Let me see. 

Shri Hem Barua:. It is the same. 

Mr. Speaker: Will they be answered 
together? 

The Parliameatary Secretary to the 
MInister of External Aftalrs (Shri 
Sadath All Khaa): Yes. 

Indiaas In Ceylon 

( 
Shri Hem Barua: 
Shri Ram KrishaD Gapta·. 
Shrimati Da Palehoadhari: 

-3. i Shri D. C. Sharma: 
Shri Assar: 

I Shri Achar: 
L Shri Amar Singh Damar: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 

Question No. 41 On the 15th February, 
1961 and state: 

(a) whether the problem of Indians-
in Ceylon was further discussed with 
the Ceylonese Prime Minister; and 

(b) if so, the details thereof? 

The Parliamentary Secretary to the-
Minister of External AftaIrs (Shd 
Sadath Ali Khan): (a) and (b). There 
have been no further discussions with 
the Prime Minister of Ceylon on the-
problem of Indians in Ceylon. 

Indo-Ceylon Talks 

r Shri Hem Barua: 
Shri Muhammed Elias: 

I Shri P. G. Deb: 
*83. ~ Shri Ram Krishan Gupta: 

I Shri Arjan Singh. Bhadaaria: 
I Shri N. R. Muniswamy: 
L Shri M. B. Thakore: 

Will the Prime Minister be pleased' 
to state: 

(a) whether it is a fact that the 
Government of Ceylon propose to 
hold a conference at the official level 
with the Government of India soon 
over the question of stateless resi-
dents of Indian origin in that country; 

(b) if so, what are the basic pro-
blerns that are proposed to be discus-
sed in that Conference and whether 
the recent taxation measures that are-
considered to be of a discriminatory 
nature so far as Indian nationals and 
stateless persons are concerned, are 
proposed to be discussed also; and 

(c) if the reply to tt/~ latter part: 
of (b) above be in the negative, what 
are the basic reasons for not includ-
ing this problem in the agenda of· 
the conference? 

The Parliamentary Secretary to the 
Minister of Extemal Aftalrs (Shrl 
Sadath Ali Khan): (a) No approach 
has thus far been made to the Gov-
ernment of India by the Ceylon 
Government on this subject. The 
Governor-General of Ceylon, how-
ever, stated in his speech inaugurat-
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ing the Ceylon Parliament on 13th 
..July, 1961 that the Ceylon Prime 
Minister had been examining the 
'Question of persons of Indian descent 
resident in Ceylon and proposed to 
ttave discussions with the Prime 
Minister of India in the near future. 

(b) and (c). The question of hold-
ing the conference has not been raised 
yet and no agenda has been prepared. 

Shri Hem Barua: May I know 
'whether the rigours of the two taxes, 
the visa tax and business tax have 
not added to the already existing 
difficulties of the Indian nationals in 
Ceylon and if so whether the Govern-
ment propose to bring this aspect of 
'the matter to the notice of the 
Ceylonese Government? 

Shri Sadath Ali Khan: The Ceylon 
'Temporary Residence Taxes Bill was 
passed by Parliament in June 1960. 
We drew the attention of the Ceylon 
Government to this and we were told 
that legislation will be enacted to 
exempt persons registered as citizens 
of India after 10th October 1954 from 
payment of temporary residence tax 
and certain other exemptions will also 
be made later. 

Shri Hem Barua: May I know 
whether the issue of state-less per-
sons is stil! pending solution and if 
so whether the decision on the part 
of the Ceylonese Government to deter-
mine as state-less persons as non-
nationals is not a decision made arbi-
trarily and if so whether this has been 
brought to the notice of the Ceylonese 
Government or not? 

The Prime Minister and Minister 
of External AfI'airs (Shri JawaharlaJ 
Nehru): This question is pending in 
the sense, from the Ceylon Govern-
ment's point of view, it has not been 
finally decided. So far as we are con-
cerned. we think these so-called 
state-less persons are or ought to be 
Ceylon nationals. There the matter 
stands. 

Shri Bern Barua: May I submit, 
the very fact that taxes are imposed 
on the state-less persons and they 

have been given the status in Ceylon 
as non-nationals. . . . 

Mr. Speaker: Are we arguing the 
matter? 

Sbri Hem Barua: The reply is not 
clear. 

Mr. Speaker: That is all right. 

Shri Hem Barua: That is why 
want a clarification. 

Mr. Speaker: The hon. Prime 
Minister himself cannot make himself 
understood. 

Shri Tangamani: The hon. Parlia-
mentary Secretary stated that exemp-
tions will be given in the case of those 
Indian residents who are affected by 
the Temporary residence taxation Bill. 
I would like to know whether it has 
been brought to the notice of the 
Government that Indian citizens who 
are now in Ceylon are imposed 
special taxes for running their 
business and if SO what is the nature 
of the representation made and the 
reply from the Ceylon Government. 

Shri Jawaharlal Nehru: I do not 
know what partiCUlar tax the hon. 
Member is referring to. So far as 
Indian citizens are concerned, th2Y 
are, of course, on a completely sep-
arate footing from the so-called 
state-less persons who are, according 
to us, Ceylon nationals. From time 
to time, whenQver anything happens 
against the interests of Indian 
nationals, we naturally draw the 
attention of the Ceylon Government 
to them and try to have that matter 
reconsidered. That is what we dQ 
from time to time. I cannot answer 
about tHis particular matter, what 
representation has been made. 

Shri Hem Barua: May know 
whether the imposition of this 
business tax does not go counter to 
the spirit of the Nehru-Kotelawala 
agreement and if so, whether it has 
been brought to the notice of the 
Ceylonese Government or not? 

Shri JawaharJal Nehru: I cannot 
say whether that is counter to any 
agreement previously arrived at with-
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out looking into it carefully. But, as 
has been said, attention is drawn from 
time to time to such matters. . 

Shri Bem Barua: May I submit that 
the Prime Minister has not looked 
into this before attempting to reply? 

Shri N. R. Muniswamy: So long as 
these persons are of Indian origin, 
may I know why the Government 
should not take some initiative in 
settling this longstanding dispute? 

Shri Jawaharlal Nehru: The ques-
tion is not so much of the origin but 
of their present legal constitutional 
position. According to us, they are 
Ceylon nationals. I am not talking 
about Indian nationals-about others. 
We have repeatedly discussed this 
matter without coming to final agree-
ment. If the Ceylon Government Is 
anxious, we shaH discuss it again. 
But, the initiative lies with the Ceylon 
Government and not with us in regard 
to their own citizens. 

Shri Tangamani: May I know whe-
ther the Government have gOt the 
latest figures of the State-less per-
sons of Indian origin who have not 
been granted Ceylon citizenship? 

Shri Sadath Ali Khan: Number of 
persons registered? 

Mr. Speaker: Who have not been 
registered. He wants to know the 
latest figures. 

Shri Tangamani: Several persons 
have applied for citizenship monthly 
and for three months. I would like 
to know the latest figures of these 
state-less persons who are yet to be 
given Ceylon citizenship. • 

Shri Sadath Ali Khan: I have some 
figures and I shall read them which 
would make it clear. 

Number of persons registered as 
Indian citizens or Ceylonese citizens 
according to information available 
with us so far is as follows: 

Indian citizens up to the end 01 
December, 1960-35,411. 

Ceylonese citizens up to the end 
of August, 1960-1,20,294. 

Number of persons whose applica· 
tions for Indian citizenship and 
Ceylonese citizenship were rejected 
according to our information is as 
follows: 

Indian citizenship up to the end 
of December, 1960-10,491. 

Ceylonese citizenship up to 
August 1960--6,91,975. 

Mr. Speaker: Rejected? 

Raja Mahendra Pratap: Is it not 
better to ask the Ceylon Govern-
ment to enter our Aryan Federation 
and end this question for ever? 

Shri Tyagi: am sorry for my 
Ignorance. But I would like to know 
what the definition of Stateless people 
is. Are these persons Stateless 
because they have not chosen to 
obtain the citizenship or because they 
have been forced by circumstances 
to be Stateless? I want to know 
what actually the position of these 
Stateless people is. 

Shri .Tawaharlal Nehru: They are 
Stateless not chiefly because of any 
fault of theirs, but because they have 
been caught in a vice of differing 
opinions of the States concerned; that 
is, according to the Government of 
India, they are, or ought to be, 
Ceylon nationals. The Ceylon Govern-
ment does not recognise that; so, they 
remain in the middle. And from 
that large pool of so-called Stateless 
persons, people have applied to both 
Governments or either of them; some 
persons' applications are accepted; 
others' applications are rejected. 
Those whose applications are accept. 
ed become either Indian nationals or 
Ceylon nationals; those whose applica-
tions are rejected remain where they 
are, that is, in neither category for 
the time being. 

Shrimati Renu Chakravartty: May 
I know whether Ceylon has no citi-
zenship law or law of domicile in 
which they have enumerated the con-
ditions under which any person 
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living there for a certain periOd of 
time can attain citizenship of that 
country? 

8hri Jawaharlal Nehru: Yes, they 
have; I do not quite know but they 
certainly have some laws or rules 
etc. governing these factors. And it 
is according to them, that is, accord-
ing to these rules that they consider 
these applications and accept them or 
reject them, because our contention 
is that extraneous circumstances are 
considered or very minor things are 
made to come in the way of their 
registration. 

8hri Ranga: When did we discuss 
this matter with the Ceylonese Gov-
ernment last? 

8hri Jawaharlal Nehru: do not 
remember the date, but it was some 
two or three years ago or more. 

8hri Ranga: Are we to understand 
that since then no effort has been 
made or that it has not been thought 
necessary by the Government of India 
to initiate some discussions in regard 
to this matter to achieve further 
progress? 

8hri Jawaharlal Nehru: The Gov-
ernment of India as such has not made 
any particular effort, but the Govern-
ment of India's representatives in 
Ceylon have from time to time dis-
cussed this, but I would like the 
House to remember that the primary 
responsibility is the Ceylon Govern-
ment's. The fact that we are interes-
ted sentimentally is another thing, 
and that is because their origin was 
India, but politically and constitatio-
nally, the responsibility is that of the 
Ceylon Government. We are always 
prepared to discuss it, because we are 
friendly with the Ceylon Government, 
and we ~re interested. ~ut they are not 
our natIonals; according to us. they 
are Ceylon nationals. 

8hri H. N. Mukerjee: I was wonder-
ing whether the Prime Minister would 
enlighten us on this point. Does not 
the Commonwealth link between 
India and Ceylon who are both mem-

bers of the Commonwealth give cer-
tain facilities to Indians who happen 
to be in Ceylon? Is there not some-
thing to safeguard them from being 
considered completely Stateless and 
without the rights which normally 
they should have there? 

8hri Jawaharlal Nehru: No, the 
Commonwealth link does not help 
much in this matter, because these are 
governed by bilateral agreements. It 
would govern some matters in regard 
to Ceylonese going to England or 
Indian nationals going to England or 
vice versa, but as between Ceylon and 
India, it will be governed by our own 
bilateral agreements. 

Dr. M. 8. Aney: When the Prime 
Minister of Ceylon was here last time 
was this not one of the subjects that 
was informally discussed between the 
Prime Minister of India and the Prime 
Minister of Ceylon? 

8hri Jawaharlal Nehru: No, it was 
not discussed. The Prime Minister of 
Ceylon came to India on a pilgrimage 
to various Buddhist centres, and as 
that was the main purpose of her 
visit, these political matters were not 
discussed. 

8hrimati Renll Chakravartty: One 
can understand if a particular person 
has gone from India in a very recent 
period. But is there no time-limit 
say, a period of five or six ye~ 
beyond which if they have lived 
there, automatically they can apply 
for domicile? 

8hri Jawaharlal Nehru: No, there is 
no such time-limit; in fact, nobody 
has gone there, broadly speaking, for 
the last many years, ten years or fif-
teen years-I forget now the exact 
period-for a large number of years. 
The problem is of those who went 
there practically a generation ago 
almost, or more. 

8hri Hem BanIa: May know 
whether it is a fact that non-resident 
visas are issued by the Ceylonese 
C ?"e:""'> nt to the Stateless persons 
c .•.. r pyment of heavy visa fees? 
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Shri JawaharJal Nehru: I could not 
follow the question. 

Mr. Speaker: Is it a fact that non-
resident visas are being granted to 
them instead of their being register-
ed? 

Shri Jawaharla] Nehru: I cannot 
precisely answer this. The Ceylon 
Government is, I believe, agreeable 
to giving them visas or travel papers 
to come to India. Many of them 
want to come to India simply because 
of cultural associations or because of 
some distant relatives living here or 
for pilgrimage, but those people gene-
rally are not prepared to take those, 
because once they take them and they 
go to India they will not be allowed 
to come back.· Therefore. they do 
not take them. Therefore, their visits 
to India also become limited. 

Wage structure in Coal Mines 

+ 
S Shri Goray: 
. Shri Ram KrishaD Gupta: 1 Shri Pauprkar: 

Shri P. C. Borooah: 

·4. 

Will the Minister of Labour aud 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 13 on the 15th February, 1961 
and state: 

(a) whether the Industrial Commit-
tee on Coal Mines has discussed the 
question of revision of the wage struc-
ture in the coal mines; 

(b) if so, what are its recommenda-
tions; and 

(c) whether Government have ac-
cepted the recommendations of the 
Committee? 

The Deputy Minister of Labour 
(Shri Abid Aii): (a' Yes. 

(b) The Committee was of the view 
that all aspects of the question of 
wage reVlSlon in the coal mining 
industry should be gone into by a 
Bipartite Committee of Employers and 
Workers. The parties would jointly 
explore possibilities of adjustment of 

wages within the existing price struc-
ture. 

(c) Government have requested the 
organisations of the workers and em-
ployers to nominate their representa-
tives for the proposed Bipartite Com-
mittee. Replies from some of the 
employers' organisations are still 
awaited. 

Shri Goray: Have Government set 
any time-limit by which they expect 
the owners of the coal mines to give 
them their reactions, and if they do 
not comply with it, will Government 
take action on their own? 

Shri Abid Ali: As I have submitted 
earlier, the workers' representatives 
are also there in this committee. It 
they are not satisfied with the prog-
ress, or if they feel that it would not 
be possible to arrive at an understand-
ing, they can approach us for further 
action. 

Shri T. B. Vittal Rao: May I know 
whether the strength of this commit-
tee has been determined, and if so, 
the number of representatives from 
the employers' organisations as well 
as from the central trade union orga-
nisations? 

Shri Abid Ali: We have invited 
three central organisations of the 
workers, namely the INTUC, the 
AITUC and the HMS to send the 
nominat.ions of their workers. As f01" 
the employers, the IMA, the IMF and 
the NCDC and two other organisations 
namely the Madhya Pradesh Mining 
Associa tion and the Indian Colliery 
Owners' Association have been invit-
ed to send one representative each. 

Shri S. M. Banerjee: The hon. 
Deputy Minister has stated that there 
will be an attempt to hold a bipartite 
conference. In case no agreement is 
reached by that conference, will Gov-
ernment intervene in the matter? 

Shri Abld Ali: In the light of deci-
sion or no decision in this bipartite 
committee, we shall take appropriate 
action. 

Shri Muhammed Elias: Who will 
provide the secretarial staff to this 
committee? 
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Shri Ahid Ali: I do not think there 
would be any necessity to have a 
regular secretariat, but in case it 
becomes necessary we shall certainly 
be helpful. 

Shri T. B. Vittal Rao: Am to 
understand that Government will not 
take any interest in this committee at 
all' 

Shri Ahid Ali: Very much so; we 
are very much interested, but it was 
agreed ,hat the workers' and the em-
ployers' representatives will sit to-
gether in this committee and come to 
an agreement; whenever it will be 
.necessary, we shall also be helpful. 

Loan to International Control 
Commission for Laos 

+ r Shri D. C. Sharma: 
I Shri Shree Narayan Das: 

"5. ~ Shri Radha Raman: l Shri Indrajit Gupta: 
Shri Bibhuti Mishra: 

Will the Prime Minister be pleased 
to state: 

(a) whether India advanced $200,000 
to the International Control Commis-
sion for Laos when it left India 
recently; and 

(b) if so, what arrangements have 
been made by the Commission to 
reimburse the amount to the Govern-
ment of India? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) Yes, Sir. 

(b) The matter has been referred 
to the two Co-Chairmen of the 
Geneva Conference with a request 
that they should reimburse the Gov-
ernment of India. 

Shri D. C. Sharma: May I know 
whether any reply has been received 
by now from the Co-Chairmen of the 
Geneva Conference? 

Shri Sadath Ali Khan: Yes. 
The Prime Minister and Minister of 

External Affairs (Shri Jawaharlal 
Nehru): Some of these countries con-
cerned have agreed (0 pay certain 
sums; for instance, the United King-
dom, China, the Soviet Union and the 

United States have agreed immediately 
to make payments of 100,000 U.S. dol-
lars for the Laos Commission. In re-
gard to other commissions in Indo-
China, some accounts are still pending, 
and China, France, the United King-
dom and the USSR are, I believe, 
going to pay something. 

Shri Shree Narayan Das: May 
know whether this commission has 
sought for any further loan from the 
Government of India, and if so, the 
amount that has been sought? 

Shri Jawaharial Nehru: There is no 
question of seeking loan; they arc 
spending at the rate of-they tell US-
£ 65,000 a month; it is a considerable 
sum, and they are consta.n tly asking for 
this money. 

Shri Shree Narayan Das: May 
know the names of the countries that 
are responsible for the reimbursement 
of this amount to the Government of 
India? 

Shri Jawaharlal Nehru: f have men-
tioned a number of cou.ntries. They all 
share in this. 

~ fil''I!fa' f;{~ ~ ~ 
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Shri Chintamoni Panigraru: May I 
know what is the share of the Gov-
ernment of India in the expenses at 
this Commission a.nd what is the total 
amount which the Government ot 
India has paid so far for the expenses 
of the Commission? 
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Shri Jawaharlal Nehru: The Gov-
ernment of India-I speak subject to 
correction--{ioes not pay anything ex-
cept that it bears the salaries of the 
Indian personnel there, but all the 
other expenditure is borne by the other 
countries concerned. The Government 
of India pays the money when it is 
needed and gets it from the other 
counkies. 

Shri Barish Chandra Mathur: This 
Commission was there even earlier 
and its financing pattern must have 
been already settled. May I know what 
is the financing pattern of this Com-
mission? 

Shri Jawaharlal Nehru: I believe 
these various countries share it equ-
ally. The exact sum depends on what 
is spent. It is not a fixed sum within 
which they have to make their budget. 
Sometimes it is more; it tends to 
become more and more. 

Resignation of Shri Rajeshwar Dayal 
+ r Shri P. G. Deb: 

I Shri Ram Krishan Gupta: 
r Shri Chuni LaI: 
I Shri Prakash Vir Shastri: 
I Shri Barish Chandra Mathur: 
I Shri Indrajit Gupta: 

\ 
Shri S. M. Banerjee: 
Shri Ajit Singh SarhaM: 

I Shri Narayanankutty Menon: 
I Shri M. K. Kumaran: 
I Shri Balraj Madhok: 

·6. ~ Shrimati MaIda Ahmed: 
1 Shri B. Das Gupta: 

\ Shri Aurobindo Ghosal: 
Shri Achar: 

I Maharajkumar Vijaya 
I Ananda: 
I Shri Bibhuti Mlshra: 
I Shri Vajpayee: 
I Shri Bem Barna: 
I Shrl Amar Singh Damar: 
L Shri Tangamanl: 

Will the PrIme MInIster be pleased 
to state: . ' .. I 

(a) whether Mr. Rajeshwar Dayal 
has resigned his U.N.O. post in Congo; 
and 

(b) if so, the reactions of Govern-
ment thereto? . L .1 I 

The Deputy MInIster of External 
Affairs (Shrlmati Lakshml Menon): 
(a) Mr. Rajeshwar Dayal requested 
the Secretary-General of the United 
Nations to relieve him from the 
service of the U.N. and the Secretary-
General acceded to this request. Shri 
Dayal has since been relieved and has 
taken over as our High Commissioner 
in Pakistan. 

(b) The Government are happy 
that Shri Daya!'s services have been 
valued by the U.N. They agree with 
the Secretary-Genera!'s statement that 
"Mr. Daya!'s work for tne U.N. as the 
Special Representative has been 
marked by the highest ability and 
level of performance, equalled by his 
loyalty to the purposes of the U.N. 
and his unfailing integrity". 

Shri P. G. Deb: May I know whether 
the resignation of Shri Dayal was due 
to pressure from the Western diplo-
mats in the Congo? 

Sbrlmati Lakshmi Menon: There is 
no question of resignation. He asked 
the Secretary-General to relieve hi-rn. 
That request was granted and he has 
come back. The Ward 'resignation' 
has no validity here. 

Shri Nath Pai: 'Resignation' seems 
to ile an euph~misUl for the fact that 
for a long time systematic pressure 
was being brought on the Secretary-
Ge'l~ral ot the United Nations to re-
move Shri Dayal. Now an unpala-
table truth is being hidden from the 
Hot.sc. May be technically there, was 
no ru;gnation. But Wf' want to know 
wrethu the United Nations had sub-
mJt;e<l to this pressure from certain 
natlOD! particularly because of the in-
det:,,:J:lEont attitude of Shri Rajesr.war 
Da;al? 

TI1e Prime Minister and Minister at 
External Affairs (Sbrl Jawaharlal 
Nehru): I think the han. Member :s 
co. reet in saying that considerable 
prpSSUH. was being brought from 
various sources on the llnited Nations. 
That is true. But how can we say in 
what measure that pressure was re-
fl.eded on other activitIes? IDtimately. 
the position was such that for variou~ 
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reasons, partly because of a certain 
improvement in the Congo situation 
and partly because of reasons personal 
to Shri Rajeshwar Dayal-he felt that 
his utility there was becoming limited 
-he decide to give up that particular 
post and come back to India. It is 
for hon. Members to find out from 
various sources and balance these 
various factors. 

11ft ~ ~: ~T it ;;rrrr 
1'Ilfi".iT ~ fll; >.fr ~~ ~ <i 
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8hri Tridib Kumar Chaudhuri: The 
Prime Minister just stded that cor si-
defab)" pressure was bJ ought by cer-
tail' ";r1omats of ct:t1am Powers to 
have ~hri Rajeshwar Bayal removed. 
May I lrnow which wer(O those Powers? 

8hri Jawaharlal Nehru: I do not 
think it is a secret, but I would rather 
prefer not to take the, responsibility 
to mention the name. of Powers. But 
I mil1ht mention that the representa-
tives of those Powers who brought 
this kind of pressure were themselves 
removed from the Con&o. 

8hr! Barish Chandra Mathur: The 
various steps and policies outlined by 
the hon. Minister in the UN Assembly 
have, by and large, been accepted by 
the UN and followed in the Congo. In 
such circumstances. how is it that the 
Con&olese Government and certain 
Western Powers did not want 
our representative who was just giv-
inl1 effect to those very policies which 
had been accepted by the UN? 

8hrl Jawaharlal Nehru: Presumbaly 
those parti'cular Powers concerned 

were not in harmony with, or did not. 
approve 0f those policies. 

8hri B. :-I. l\lukerjee: In view of 
what the Pnme Minister tells us, tha~ 
pressure had been put in order to 
secure the re;noval of Shri Rajeshwar 
Dayal froel! his UN post, may I know 
what Government has done to tell the 
United Nations that it is not the right 
thing for the services of our nationals 
to be lent to the United Nations if for 
the most dubious reasons they are 
sought to be diverted from the path of 
integrity which Shri Dayal in this 
case was trying to pursue with all the 
qualities that he possessed? May I 
know what the Government of India 
has done in regard to this matter in 
order to tell the United Nations that 
this kind of hocus-pocus will not be 
permitted? 

8hri Jawaharlal Nehru: This matter 
relating to the Congo has been an ex-
ceedingly complicated one, where the 
position has changed from day to day 
and where, naturally, a very important 
aspect has been what the local situa-
tion is. No amount of pressure from 
outside will formally make very much 
difference unless it is reflected in the 
local situation. That is what has been 
happening. We haVe been informing 
the United Nations authorities-
through our people--what our views 
have been on this situation. 
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(l!r) i'iI'Pf~"Ift ~ ~ fit; ~ 
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The ParPiamentary Secretary to 
the Minister of External Mairs 
(Sbri Sadatb Ali Khan): (a) Yes 

Sir. 

(b) A number of cases, wher~ 

Indian firms have been facing difficul-
ties in remitting the profits earned by 
them in Pakistan to India, haVe come 
to the notice of the Government. 

(c) There are about 60 la,'ge Indian 
firms in Pakistan. 

As regards the capital invested, in 
.aCCG!":.cnce with the survey of India's 
Forei,,; Liabilities and Assets con-
ducted by the Reserve Bank of India, 
India's private investment in Pakistan 
on 31-12-1955, was as follows:-

(Rs. in Crores) 

(i) investment in Pakistan 
shares, debentures and 
and securities by Indiatl 
Joint Stock Companies 17' 56 

(ii) investment in Pakist"n 
securities. shares and 
debentures held by Ban-
king Companies as nom-

inees, Agents or Custo-
dians on behalf of in-
dividuals resident in India 
and Indian partnerships, 00' 27 

Total . 17' 83 

These figures do not include invest-
ment directly owned by individuals 
resident in India and Indian partner-
ships. Information after that date is 
not available as the Bank did 
not conduct further survey. The Bank 
have, however, stated that any in-
formation with them in this regard 
does not include a significant change in 
the position, 

(d) All cases of difficulties faced by 
Ind:an firms are taken up with the 
Pakistan authorities. 

Shrimatl Ila Palchoudhuri: Is it not 
a fact thl1t the restrictions placed by 
Pakistan are again;t the International 
Monetary Fund's advice that is taken 
by both parties when Pakistan and 
India are both members of that Fund? 
Also, are these not against the ex-
change control regulations which were 
formulated by such countries on a 
rEciprocal basis? I believe it is against 
the regulations of both the IMF and 
excrange controL 

Shri Jawaharlal Nehru: It is rather 
difficult for me to answer this question 
about the steps the Pakistan Govern-
ment has taken being against some 
rules of the International Monetary 
Fund, I am inclined to think and I 
believe that some of them are against 
those rules. I do not know whether 
it is possible to answer the detailed 
question that the han, Member has 
put. If she sO wants, she can let us 
know, and we will give the infonna-
tion. 

Shrimati Ila Palchoudhuri: Is it not 
a fact that the firms that have been 
taken over by Pakistan have been 
denied the right to any legal redress 
also in Pakistan, which is, after all, 
the common right of everybodv" 

Shri lawaharlal Nehrll: The hon, 
lady Member forgets that Pakistan is 
under martial law. Martial law pre-
cludes any nonnal lega1 ren1edics. 

Shri A. C. Guha: WI;gj is tile tolal 
amount thus blocked in Pak;,t"" \\'hich 
was to be sent here, and may 1 know 
if any commercIal and industrial firms 
owned by Indians in Pakistan have 
really closed down due to these or 
other restrictions of the Pakistan Gov-
ernment? 

Shrl Jawaharlal Nehru: It may well 
be some have, but there is one special 
case which seems to us to be a very 
hard case, the case of Chittaranjan 
Cotton Mills, because that is a big 
concern from before partition, with 
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its headquarters in Calcutta. The 
Pakistan Government took over the 
management of those mills last Decem-
ber without paying any cO'mpensation 
on the pretext that the mills were 
not being managed properly in the 
interests of the public. We have 
drawn the attention of the Pakistan 
Government several times because it 
seems to Us not at all fair to the con-
cern. 

Shri A. C. Guha: Is it also true that 
some of the gentlemen who were 
managing these concerns have been 
convicted to long-term imprisonment, 
even running from 10 to 15 years, and 
all their property confiscated? 

The Minister of Finance (Shri 
Morarji Desai): I know one case in 
which the manager was sentencp,d to 
five years imprisonment or something 
like that, but that has now been re-
moved. 

Shri A. C. Gnha: But I think there 
was another case ... 

Mr. Speaker: Order, order. Raja 
Mahendra Pratap. 

Raja Mahendra Pratap: I just want 
to know one thing only. Where is the 
difficulty when Marshal Ayub Khan 
has proposed common defence? Why do 
you not accept it? Because that solves 
all the questions and all the threats 
f .. om Pakistan. 

Shri B. K. Gaikwad: May I know 
the reason, if any, for the Pakistan 
Government not paying compensation 
to Indian commercial firms? Further, 
may I know whether there are certain 
Muslim commercial firms in India 
which have been taken over by the 
Indian Government without paying 
any compensation; if not, how the 
Indian Government is tolet'ating these 
things? 

Shri Jawaharlal Nehru: The Indian 
Government does not deal with Hindu 
firms and Muslim filrms; it deals with 
firms of nationals, whoever they are, 
and those who are not nationals, on 
that basis. 
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Shri A. C. Gnha: The hon. Finance 

Minister stated that he knew one case 
of five years' imprisonment, but may 
I request the Government to make a 
proper enquiry into the number of 
cases in which long-term imprisonment 
has been imposed on Indian nationals 
for transactions of a financial nature, 
and place the result of such an enquiry 
On the Table of the House? 

Shri Jawaharlal Nehru: We shalI 
certainly enquire into this matter. 

Kashmir's Position on U.N. Map 

+ r Shri Hem Rat. 
••. ~ Shr! Ram ~ Gnpta: 

l Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply given to· 
Starred Question No. 917 on the 16th 
March, 1961 and state: 

(a) whether Government have 
since received any reply from tile 
United Nations Secretariat regarding 
the wrong delineatio:'! of Kashmir's 
positon on the United Nations map; 
and 
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(b) if so, the natur~ of U:e reply 
received? 

The Deputy MiDister of External 
AJlairs (Shrimati Lakshmi Menon): 
(a) and (b). No formal reply has 
been receh<ed despite several remin-
ders. On June 15, the Permanent Re-
presentative of India at the United 
Nations spoke to the Secretary-
General, who promised to look into 
the matter. A further reply is await-
ed. 

Shri Hem Raj: May I know when the 
first representation was made, and how 
long the matter has been pending? 

Shrimati Lakshmi Menon: The first 
I"epresentation was made on the 17th 
December, 1958 and the last represen-
tation on the 26th August, 1960. 
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Shri Nath Pai: In view of the fact 
that we have learnt a bitter lesson 
that cartographic misrepresentations 
can prove very costly as in the case 
of China, will we take some more defi-
nite and more effective steps with the 
United Nations to see that this mis-
take is rectified by them immediately, 
and not rest content that a protest 
has been made, because protests were 
made to China for a long time, we • 
poohpoohed, and in the end we saw 
what the result was? 

Shri Jawaharlal Nehru: This parti-
cular matter, J think, relates to Kash-
mir State. J do not quite know what 
the hon. Member would suggest apart 
from our drawing their attention 
again and again, what more we can 
do so far as the United Nations are 
concerned. 

Shri Nath Pai: We are co-operating 
with the United Nations, The Gov-
ernment of India will have to em-
phasize that Kashmir is of so much 
vital concern to us and that this body 
cannot be allowed to have maps which 
misrepresent India's vital interests, 
You are co-operating so honourably 
with the United Nations in every good 
thing that it does. 

Shri Jawa~arlal Nehru: He is 
expressing his opinion with which 1 
may agree, that is a different matter, 
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but it is conceivable that the United 
Nations may not wholly agree with 
his opinion or my opinion. What are 
we to do about it, except to make our 
position clear? 

Sbrl B. N. Mllkerjee: It is not a 
question of the United Nations agree-
ing or not agreeing with us. We are 
a sovereign country, and we are a 
member of the United Nations on that 
basis, and we know what our bounda-
ries are. In regard to Kashmir, what-
ever we say goes down, nothing else. 
The United Nations have nothing to 
do in the matter, but they are putting 
up a rival case in regard to the delinea-
tion of Kashmir. Are we going to 
truckle down to this sort of thing? 
What are we going to do except writ-
ing letters at intervals of three years 
and more and getting no reply? 

Shri lawaharlal !Nehru: I am unable 
to know what the hon. Member 
suggests we should do about it, except 
to lay stress on our viewpoint in this 
matter. 

Sbri Ranga: May 1 know whether 
this map is still in circulation, whe-
ther the United Nations has not with-
drawn it from circulation? 

Shrimati Lakshml Menon: In all 
United Nations publications, they use 
broken lines to indicate the status of 
Kashmir. We have taken up 
the matter in great detail with the 
United Nations, pOinting out that their 
own legal adviser of the UNCIP, has 
. pointed out that the accession of 
Kashmir to India was legal and valid. 
Therefore, we insisted that these bro-
ken lines really did not ind:cate the 
correct position, but the reply that we 
got in one of the statements of the 
Executive Assistant to the Secretary 
General, Mr. Andr~w Cordier, was 
that since the matter was sub ;udice 
as far as the Security Council was 
concerned, they could not accede to 
our request. That is the answer given 
by the Secretary General's assistant. 

Some BOD. Members 'I'ose-

Mr. Speaker: Order, order. Hon. 
Members want to decide the matter on 
a question now·! I am sure hon. 
Members will have an opportunity to 
discuss foreign relations this time also 
and they can state whatever they 
think and what action the hon. Prime 
Minister should take. We cannot dis-
pose of it in the Question Hour. All 
the information that is available has 
been placed here. 

Shri Nath Pai: It should not be 
misleading, Sir. What is rub judice? 
Is accession sub judice? 

Mr. Speaker: It is not her opinion. 
She received a !"eply that the matter 
was sub judice. It is tht'ir view. 

Shrimati Benu Chakravartt,.: May 
I request the hon. MiDlster that she 
may place a COPy of that letter from 
the U.N. on thc Table of the House SO 
that we can see it? 

Shrimati Laksbmi Menon: There is 
no letter. It;~ a statement made by 
Shri Andrew Crodier. I shall read it 
out if the hon. M('mb.~rs wLnt it. 

Mr. Speaker: It must be ir. 'ne for~ 
of a letter. 

Shrimati Lakshmi MeDoD: No 
reply was received from them. Re 
made a press statement. It reads 
here: 

"Some weeks later, on the 16th 
January 1959, a statement on the 
subject was made by Mr. Andrew 
Cordier, executive assistant to the 
Secretary General at a Press con-
ference. The statement reads as 
follows: 

'The reply of the U.N. Secre-
tariat has already been given in 
this 1mBtter. I think there has 
been some degree of confusion 
with respect to the interpretation 
of it. U.N. map does not show 
Jammu and Kashmir as a part of 
Pakistan. The line on the map is 
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a broken line in the frontier 
territory between the two coun_ 
tries. It is the way or. simply 
indicating that the whole subject 
of Kashmir is sub judice and the 
Secretariat must follow in fact 
the line that is followed by the 
Security Council itself. We have 
no alternative except to continue 
t d '" o 0 so. . ~ 

Heavy Structurals and Vessels 

+ r Shri Pangarkar: 
I Shri Ram Krishau Gupta: 

·9. ~ Shrimati Da Palchoudhuri: 
I Shri Subodh Hansda: t Shri Nek Ram Negi: 

Will the Minister of Commerce and 
Indnstry be pleased to refer to the 
reply gi ven to Starred Question 
No. 895 on the 16th March, 1961 and 
state: 

(a) whether Govemment have since 
decided about the projects and loca-
tion to set up heavy structural and 
vessel projects in Madhya Pradesh; 

(b) if so, the nature of decision 
taken; and 

(c) the places selected for their 
location? 

The Minister of Industry (Shri 
Manubhai Shah): (a) No, Sir. 

(b) and (c). Do not arise. 

Shri Subodh Hansda: How long 
will the Government take ,to come to 
a final decision? 

Shri Mannbhai Shah: Very soon. 
Actually the British party was here 
and almost all the heads of agree-
ment have been finalised. Decision on 
the actual site would be taken very 
soon. 

Shri Chintamoni Panigrahi: May I 
know the names of States which have 
submitted proposals for the location 
of this plant? 

Shri Manubbai Shah: The present 
indications are that it will be ,in 
Wardha in Maharashtra. 

Shri Cbintamoni Panigrahl: 
want to know the names of other 
State3 which have made representa-
tion to the Government of India for 
locating this plant. 

Shri Manubhai Shah: Actually for 
all these different projects, almoot 
every State has been indicating that 
each one of these projects should be 
located in their area. I have assured 
the House that it is the policy of the 
Government to see that avoiding indu_ 
strially congested areas, every State 
wilJ get the benefit of one major public 
sector engineering industry in the 
Third Plan. 

Mr. Speaker: I have received a re-
quest from several hon. Members that 
question No. 58 should be taken up,. 

Shri Ragh::nath Singh: I have given 
notice that question No. 45 should b~ 
td.ken up; it relates to arms aid to 
Pakistan by the U.S.A. 

Sbri Barish Chandra Mathur: Ques-
tion No. 44 also. 

Mr. Speaker: I sha\] calJ No. 45. 

Arms Aid to Pakistan by U.S.A. 

+ r Shri Assar: I Shri Ajit Singb Sarhadi: 
Shri S. M. Banerjee: 

I Shri D. C. Sbarma: 
I Dr. Ram Subhag Silll'h: 
I Shri N. R.. MDDlswamy: I Shri Ram Krishan Gupta: 

Shri Prakash Vir Shastri: 
·10. ~ Shri Chintamoni Panigrahl: 

I Shri M. B. Thakore: 
I Shri A. M. Tariq: 
I Sbri Jlftish Chandra 
I Mathur: 
I Shri Raghunath Sinl'h: I Shri Sadhan Gupta: 

Shri Kallka Singh: 
l Shri Vajpayee: 

Will the Prime Minister be pleased 
to state: 

(a) whether Government have stu-
died joint communique of President 
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Kennedy of the U.S.A. and President 
Ayub Khan of Pakistan about their 
recent taik when President Ayub 
visited U.S.A.; 

(b) whethzr it is a fact that the 
U.S.A. Government have promised to 
give more &id of modern arms to 
Pakistan; 

(C) whether there is any intention 
of 1:12 U.S.A. Government to mediate 
regarding Kashmir; and 

(d) if so, what is the reaction of 
Government? 

The Parliamentary Secretary to the 
M;ni,ter of External Affairs (Sbri 
Sadath AI! Khan): (a) The Govern-
ment have seen the communique. 

(b) We do not know definitely, but, 
according to our information. some 
modern aircrafts have been supplied 
recently to Pakistan. 

(c) Not as far as we know. 

(d) In view of Pakistan's hostile 
attitude towards India, any military 
aid given to Pakistan ;, a matter of 
'oneern to India. 

Shri Vajpayee: In view of the fact 
,hat the President of Pakistan has 
threatened military action in Kashmir. 
may I know whether any attempts 
have been made to secure a categori-
cal assurance from the Government of 
the United States that the American 
arms will not be used against India 
a:1d whether this assurance will be 
sought before the Prime Minister 
visits the U.S.A.? 

The Prime Minister and Minister 
of External Affairs <Sbri JawabarW 
Nehru): I will draw the han. Mem-
ber's attention to a statement made 
by the Under Secretary of State to. 
th" United State, Government which 
appears in this morning's newspapers. 

Shri Vajpayee: Axe we to undel-
stand that the statement of Mr Bowles 
is being taken as an assuranc~ of the 
Government of the United States? 

Shri Jawaharlal Nehru: He happens 
to be a member of the Government 
of the United States. 

Shrimati Reno Cbakravartty: In 
that statement he says that in the 
event of any attack upon India, 
America would help India. Am I to 
understand then that the Eisenhower 
Doctrine of 1954 and the SEATO and 
the CENTO are dead as far as 
America and Pakistan are concerned? 

Smi JawabarlaI Nebru: I am sorry 
have net un:ierstood the question. 

Shrimati Reno Chakravartty: Mr. 
Bow les' statement says that in the 
event of any attack on India, the 
U.S.A. wiil come to the aid of India. 
If that is so, are we to understand 
that the 1954 agreement between 
Paki:itan a:1d America as well as the 
SEATO and CENTO are dead as far 
as Pakistan and U.S.A. are concerned? 

$bri Jawaharlal Nehru: These are 
matters between the United State3 of 
Amcr:ca and Pa:-istan. India does not 
came into the p._': -11"e except that in 
certain developmeni, we have to face 
certain very serious consequenees. 
That is true. I think we must accept 
what Mr. Chester Bowle3 Or other 
impartant members of the U.S. Gov-
ernment have said about their ,inten-
tion. It is their feeling and their 
intention. The difficulty is that their 
intentions may not be binding on the 
other party. It is the real diffi-
culty .... (Interruptions). 

Mr. Speaker: Why should the hon. 
Members anticipate inferences against 
ourselves? 

Shri Vajpayee: Sir, American arms 
an being used against Afghan 
nationals by Pakistan. 

Mr. Speaker: I "have already allow-
ed him to put twd' questicns. 

Sbri Assar: Is it not a fact that as a 
result of extension of American arDIs 
aid to Pakistan, a gross military im-
balance has been created between 
India and Pakistan and if so, what 
steps do Government propose to take, 
:n this regard? 

Sbri JawabarW Neb'ru: One does 
not discuss matters of balance a·nd im-
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balance and matters of defence in this 
way. It is obvious that if Pakistan 
get, some latest type of supersonic 
aircraft, etc. Pakistan has a certain 
ascendancy but one has to take the 
whole picture. It is a matter of con-
cern to us and it is up to us to make 
as good preparations as we can to 
meet any attack on us. 

Shri Nath Pai: Once arms are 
delivered to any party, it is those who 
are in possession that decide what to 
do with them. Arms were supplied 
to France and Portugal under the 
NATO ..... 

Mr. Speaker: What is the question? 

Shri Nath Pai: What is the Govern-
ment's reaction? Both France and 
Portugal are using it against those 
who are fighting for freedom. We 
have received a guarantee from the 
U.S. Government that they will not 
use them against us. May we know 
what is the Government's reaction? 
Is the Government of India satisfied 
with this assurance? 

Shri lawabarlal Nehru: There is no 
question of our satisfaction or our 
asking for any guarantees, etc. As I 
said, all the guarantees in the world 
do not guarantee that the other party 
will not do something. We have to 
face the situation and be prepared as 
best as we can. 

Shri Bem Barna: In view of the fact 
that there is a lot of controversy over 
the words 'extended aid' usea in the 
joint communique and as Professor 
Galbraith says that these words did 
not mean increased military aid to 
Pakistan, may I know whether the 
Government of India have ascertained 
from the United States Government 
what these words "extended military 
aid to Pakistan" mean? 

12 hrs. 

Shri lawaharlaJ Nehru: When the 
official representatives of the United 
States Government say something, we 
have to ae-cept it as the view of the 
United States Government. We have 
that view that has been stated not 
o~ly by th~ United States Ambassador 

here, not only by the Under Secretary 
of State of the United States Gov-
ernment, but also by the others in 
Washington itself. We have to accept 
that as the intention and purpose of 
the United States Government. My 
submission is that all the intention and 
purpose of the United .States Govern-
ment does not really put an end to the 
dangers and perils that follows this, 
because there is another party that 
will decide ultimately. 

Shri Vajpayee: In view of the in· 
tentions of Pakistan, may I know why 
it has not been made clear to the 
Government of the United States that 
any extension of arms aid to Pakistan 
will be regarded as an unfriendly act 
towards India? 

R:lja Mahendra Pratap: Will it not 
be awful if the United States comes 
to our aid, all the railway line, will 
be. occupied by the United State.? 

Mr. Speaker: Order, order. 

Shri lawaharlal Nehru: We have 
dealt with these matters-I do not 
know how many times-ever since 
this aid was given to Pakistan by the 
United States. I am talking about 
military aid. In the last few years we 
have drawn their attention to it many 
times. If hon. Members mean to im-
ply that we sHould issue some kind of 
ultimatum to the United States Gov-
ernment, we certainly have not done 
So and we do not intend to do so. But 
we have made our position quite cleaI 
to them. 

WRITIEN ANSWERS TO 
QUESTIONS 

Prices of cotton TextUes 

010. Shrj Ram Krishan Gup"a: Will 
the Minister of Commerce and indus-
try be pleased to refer to the reply 
given to Starred Question No. 1376 on 
the 6th April, 1961 and state: 

(a) whether the Tari!! CommissIon 
has completed its enquiry regardinl 
the production costs any prices of 
cotton textiles; 

(b) if so, whether Government have 
received any report; and 
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(c) if so, the details thereof? 

The Minister of Commerce (Sbri 
Kanungo): (a) No, Sir. 

(b) and (cl. Do not arise. 

Methanol Plant, Sindrl 

'11 .r Sbri Nek Ram Nep: 
. L Sbrl Ram Krisban Gupta: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3991 on the 27th April, 1961 and 
state: 

(a) whefher Government have con-
sidered the offers received for dis-
posal of methanol plant at Sindri; and 

.( b) if so, the result thereof? 

Tbe Deputy Minister of Commerce 
and Industry (Sbri Salisb Chandra): 
<a) Yes, Sir. 

(b) The offers were found inade-
-quate and have been rejected. 

Constitution House 

r Shri Shree Narayan Das: 
*12 J Shri Radba Raman: 

• ""I Sbri Amjad Ali: 
L Shri Nath Pai: 

Will the Minister of Works, HousiDl" 
and Supply be pleased to state: 

(a) whether any complaints have 
been received with regard to bad 
conditions prevailing in the Constitu-
tion House, a Government Hostel; 

(b) the precise nature of complaints 
made; 

(c) whether any inquiry has been 
made in this regard; and 

Ad) if so, the result of such enquiry? 

"Tbe Minister of State in the Minis-
try of Works, Housinl" and Supply 
~Dr. B. Gopala Reddi): (a) and (b). 
Routine complaints are received in the 
C.P.W.D. Enquiry Office attached to 
:the Hostel with regard to leaky taps 
and J"onfs, shaky windows and paint-

ing etc. Similarly a few minor com-
plaints have been received regarding 
the catering service. 

(c) Yes. 

(d) Complaints r~ceived in the Cen-
tral Public Works Department En-
quiry Office had been promptly attend-
ed to. The Caterer has been warned 
to be careful in future. 

Talks with Governmeut Employees' 
Organisations 

S Shri Amjad Ali: 
*1? Sbri Ram Krisban Gupta: 

'. I Sbri Cbuni Lal: 
L Sbri Rajendra Sin&"b: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that Gov-
ernment discussed the proposals for 
setting up machinery for joint con-
sultation and arbitration between Gov-
ernment and its employees with rep-
resentatives of Government employees' 
organisations; 

(b) if so, how many employees' or-
ganisations were invited to discuss the 
propo,als and what are their names; 
and 

(c) what final decision has been 
taken by Government in this regard? 

Tbe Deputy Minister of Planninl" and 
LaboUr and Employment (Shri L. N. 
Misbra): (a) to (c). Labour Minister 
had informal discussions with some 
Government employees about the pro-
posal for setting up of machinery for 
J oint Consultation and Arbitration 
between ~entral Government and its 
employees. No final decisiOn has so 
far been taken in regard to this pro-
posal. 

Subsidised Indastrlal Hoasin&" Scheme 

(SbTimati IIa Paleboadhurl: 
*14. ~ Sbri Ram Krisban Gupta: 

L Sbrl Cbuni Lal: 

Will the Minister of WorkS, Boasing 
and Supply be pleased to refer to the 
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reply given to Starred Question 
No. 659 On the 8th March, 1961 and 
state: 

(a) whether the proposal for making 
it obligatory on the part of new in-
dustries to provide living accommo-
dation fOr their employees right from 
the time of the setting up of tl!e in-
dustries under the Subsidised Indus-
trial Housing S:heme, ha, since been 
dis~uss"d w'th the Planning Commis-
sion; 

(bl if so, details and nature of the 
discussion held; and 

(c) the outcome thereof? 

The Deputy Mini-ter of Works, 
Housing and Supply (8hri Anil K. 
Chanda): (a) to (c). The various as-
pects of the proposal are being studied 
in detail and it will take some time 
be~ore the matter is discussed with 
the Planning Commission. 

EIport of Jute Goods 

"15. Shri Indrajit Gupta: Will the 
Minister of Commerce and Indus-
try be pleased to refer to the 
reply given to Starred Question 
No. 1521 on the 14th April, 1961 and 
stat." 

(a) whether the decline in export 
of jute goods has continued in the 
period January-June, 1961; and 

(b) the steps taken during this 
period to reduce the high prices of 
jute goods? 

The Minister of Commerce (Shri 
KaDunro): (a) Yes. Sir, based On ex-
port figures upto the end pf March, 
1961. 

(b) In addition to persuadinll the 
industry to hold the price line volun-
tarily at a rea$Onable level having 
regard to the price of raw jute, the 
Jute (Licensing and Control) Order 
was promulgated providing inter alia 
for fixation of priCe! of jute goods, 
l;"equisitioning of stocks, etc. As the 
prices beltan to come down, no further 
steps were taken. 

Coal Mininr Machinery Plant, 
Durgapur 

*16 J Shri Kunhan: 
. L Shri T. B. Vittal Rail: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) when the Coal Mining Machi-
nery Plant, Durgapur wiii 110 into 
production: 

(b) the types of equipment that will 
be manufactured during initial stages; 
and 

(c) the period by which winding 
engines will be manufactured? 

The Minister of lnJIustry (Shrl 
Manubhai Shah): (a) By the end of 
1963. 

(b) Centrifugal pumps, ,and pumps, 
Direct haulages, Endless haulages. 
Main Axial fans, Booster Fans, Scra-
per Chain Conveyors and Belt Con-
veyors. 

(e) Winding Engines are expected 
to be manufactured in the year 1965_ 

Equipment for Mines Fisheries 

·1'7. 8hri Kodiyan: WilJ the Minis-
ter ot' Commerce and Industry be-
pleased to refer to the reply given to 
Unstarred Question No. 2004 on the 
21st March, 1961 and state: 

(a) whether the Committee appoint-
ed to consider the indigenous manu-
facture of improved type of equip-
ment for marine fisheries has submit-
ted any proposals to Government; 

(b) if so, the main features of the 
proposal; 

(c) whether Government has taken 
any decision in this connection; and 

(d) if so, the nature of the decision 
taken? 

The Minister of Industry '(8hr1 
Mauubhal Shah)~ (al to. (d). Not yet. 
Sir. 
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Out-of-Turn Allotment of 
Aceommodation 

.19 fShr~ S. M. Banerjee: 
'l Shrl D. C. Sharma: 

Will the Minister of Works, .... -
ing and Suppiy be pleased to stl!Je: 

(a) whether 10 per cent of the ac-
commodation under General Pool is 
earmarked for out-of-turn allotment; 

(b) whether this percentage MS 
since been increa.ed to 50 per cent; 

(C) if so, the reasons th"refor; aRd 

(d) what steps are taken to e_e 
that those waitfng in normal turn we 
not adversely affected by this? 

The Minister of State in the MbtiIt-
try of Works, Housing and SuP1117 
\Dr. B. Gopala Reddi): (a) to (d) .. A 
statement explaining the POSitiOA is 
laid on the Table of the House, 

STATEMENT 

There is no specific quota fixed .. 
the General Pool for allotment of ac-
commodation 011 out-of-turn b.,os. 
Normally allotments are made in ft-
cordance with the waiting lists maill-
tained on the basis of the priority 
dates of the eligible officers. Ou...,-
turn allotments are sanctioned in iRllii-
vidual cases of proved hardship. 

In the existing colonies. alter,.., 
vacancies usually go to the olfi~s 

who have been sanctioned out-ot~ 
allotment, However, as such va~­
ies are infrt!quent. their percentage ill 
relation to the total number of ~i-
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dential units in those localities is very 
insignificant. In the newly developed 
localities, when new quarters get 
ready, the number of units to be made 
available for allotment on out-of-turn 
basis is decided in the light of the 
magnitude of the waiting list of those 
to whom sanction for out-of-turn al-
lotment has been accorded. The 
periOd for which such persons have 
been waiting after the issue of sanc-
tions and the hardship involved in 
their cases are the guiding factors for 
taking a decision in the matter. 

Watch Factory 

r Shri Subodh Hansda: 
'20 J Shri Nek Ram Negi: 

. i Shri S. C. Samanta: 
. l Shri Aurobindo Ghosa1: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Japanese experts 
have arrived to take up the work of 
the Watch Factory in Mysore; and 

(b) whether all the machinery for 
the construction of the project has 
been received? 

The Minister of Industry (Shri 
Manubbai Shah): (a) Yes, Sir; at the 
HMT Watch Factory, Bangalore. 

(b) It is hoped that some equipment 
would start arriving SOOn and all the 
machinery and plant should arrive as 
per schedule. 

Automot.i1e to run on Ker_ne Oil 

rS~ L. Achaw Singh: 
.21 J Shrl D. C. Sharma: 

'! Shri Yadav Narayan Jadhav: 
t Shri Aurobindo Ghosal: 

Will the Minister of Commerce and 
IndUstry be pleased to state: 

(a) whether it is a fact that the 
Inventions Promotion Board has ap-
proved of a gadget to run an automo-
bile on kerosene oil; and 

(b) if so, whether the invention can 
be profitably utilised? 

The Minister of Industry (Shri 
Manu!Jhal Shah): (a) The bvention 
Promotion Board he.v~ "ranted asoist-
ance to a person who has developed a 

gadget which he claims, among other 
things, will enable an automobile 
engine to run on kerosene. 

(b) Whether the invention can be 
profita bly utilised will depend on the 
results of the further tests in actual 
working conditions to be performed 
with the gadget. 

Infiltration into J. & K. from Pakistan-
Occupied Kashmir 

"22 f Shrl Balraj Madhok: 
. L Shri Rajendra Singh: 

Will the Prime Minister be pleased 
to state: 

(a) how many persons have infil-
trated into Jammu and Kashmir State 
from Pakistan and Pakistan held 
areas of Kashmir during the last five 
years; and 

(b) what steps Government have 
taken to prevent this irmltration? 

The Parliamentary Secretary to the 
Minister of External AffaiES (Sbri 
Sadath Ali Khan>: (a> During the 
last five years 1192 infiltrators from 
Pakistan and Pakistan-occupied 
Kashmir were apprehended. 

(b) All nece3Sary steps are taken to 
check infiltration and trus is clear 
from the number of infiltrators 
apprehended. 

Survey of Natural Resources 

*23 f Shrl N. R. Muniswamy: . L Shri Sarjn Pandey: 

Will the Minister of Plamring be 
pleased to state: 

(a) whether the Planning Commis-
siOn is considering the establishment 
of an organisation for conducting .. 
conthmous coordinated and compre-
hensive survey of all the natural re-
sources of the country; 

(b> what are the proposed func-
tiOAS of such an organisation; and 

(c> how far this organisation differs 
from the existing bodies which con-
duct surveys of natural resources of 
the nation? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a> to (c). A 
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statement is laid on the Table of the 
House. 

STATEMENT 

(a) A unit for natural resources 
has already been set up in the Plan-
ning Commission. 

(b) The purpose of this unit is to 
study the problems relating to assess-
ment and development of natural re-
sources in the country. 

(C) Unlike other organisations res-
ponsible for survey of natural re-
sources, e.g. Indian Council of Agri-
cultural Research, Central Water and 
Power Commission, Council of Sc'enti-
fic and Industrial Research, Atomic 
lnergy Commission, Geological Sur-
vey of India, Forest Research Insti-
tute. etc., wh:ch are engaged in 
specialisej studies in particular sec-
tors. this unit will be primarily a eo-
ord'nating agency. In collaboration 
with the other organisations, it would 
arrange for coordinated studies on a 
continuing basis, specify gaps in the 
existing information, especially from 
the aspect of long-term planning and 
suggest su:table policies and measures 
which would lead to balanced deve-
lopment and conservation of the 
natural resources. 

Conference on Congo 

J Shrimatl Maimoona SnJt&n: 
Shrl Ajlt Singh Sarhadi: 

.24 Shri Muhammed Elias: 
. I Shrl P. G. Deb: 

I Shrl Arjun Singh 
I Bhadauria: 
L Shrl Irulrajlt Gupta: 

Will the Prime MiD.lster be pleas-
ed to state: 

(_ whether President Nkrumah 
has suggested a meeting of the repre-
sentatives o~ alJ countries which have 
sent forces to the Congo to serve 
under the U. N. Command; 

(b) if so what matters are proposed 
to be disc~ed at the meeting; and 

(c) what are the views of the Gov-
ernment of India in this regard? 

The Parliamentary Secretary to the 
Minister of External Malrs (Shri 
Sadath Ali Khan): (a) to (c). Yes 

Sir. Early in May the President of 
Ghana made a proposal fOr a Con-
ference of the countries having troops 
in the Congo, to be held at Accra or 
elsewhere, to consider ways and 
means of assisting the Congolese 
duthorities for the early reconvening 
of the Congolese Parliament. In 
view of the subsequent developments 
in the Congo leading to the meeting of 
the Congolese Parliament, the idea of 
holding of such a Co:lference was 
dropped at the instance of President of 
Ghana. 

ExpOrt Market of Mica 

.zs J Shri Anroblndo Ghosal: 
. L Shri Damani: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the world market for 
Indian mica has dwindled in 1960; 

(b) if so, to what extent; and 
(c) the reasons therefor? 

The Deputy Minister of Commerce 
and Industry (Shri Satlsh CbaDdra): 
(a).,.to (c). While the value of exports 
in 1960 was less than that in 1959, 
the performance wasbetter than 
1958. Quantitatively, there was an 
increase in total sales although ex-
ports to U.S.A. declined substantially 
due to stoppage of stock-piling pur-
chases. The fall was however made 
good by increased exports to othe-r 
countries . 

Shortage of Cement I Shri Yadav Narayan 
ladhav: 

Shri Barish Chandra 
Mathur: 

.26 Shri Kodiyan: 
'"1 Shri IlnachandJ'lllll: r Shri B. K. Gaikw": I Shri Assar: 

Shri Ajlt Sinp Sarbadi: 
L Shrl Khimjl: 

Will the Minister of C-ree and 
Industry be pleased to state: 

(a) .... hether it is a fact that there 
is an acute shortage of cement in the 
country; 
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(b) whether the cement is being 
sold in black market at the rate of 
Rs. 12 to Rs. 14 a bag; 

(c) on what basis is the quota of 
cement allotted to the various States 
and what was the same, State-wise, 
in the year 1960-61; 

(d) how much quota is allotted for 
the works in progress and otherwise 
for the Second Five Year Plan; 

(e) whethlir th~ prodliction of 
cement is short of the demand; and 

(f) what steps are being taken up 
to meet the demaad of the country? 

The Minister of Indnstry (Shri 
Mannbhai Shah): (a) to (f). A state-
ment is laid on the Table of the 
House. [See Appendix I, annexure 
No. 1J. 

Import of Tractors 

'27. Shri Tyagi: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) whet~r it is a fact that Gov-
er"ment are importing tractors fIi/:lm 
Poland; 

(b) if so, how many unit. are to 
be imported and at what cost; 

(c) what is the total cost of tractors 
imported during the Second Five Year 
Plan period; and . 

(d) what would be the cost of 
tractor producing plant in India? 

The Minister of Commerce (Shrl 
Kanungo): (a) Import of tractors 
from Poland is being pel"jIlitted dur-
ing 1961. 

(b) It is estimated that tbe import 
will be approximately 450 tractors 
with spares ete., and will cost about 
R5. 40 lakh1J. 

(c) The total cost of tractors Im-
ported from all sources during the 
Second Five Year Plan Period is 
Rs. 33.46 crores. 

(d) It is not possible to give an 
estimate as this depends on many 

factors such as the capacity of the 
p'ant to be installed, the extent to 
which the ma~ufacture of castings, 
forgings and other components is un-
dertaken in the plant itself, the tech-
nique of production to be adopted, 
etc. 

Wages fOr Tea Garden Workers 

·28. Shri Dasaratha Deb: Will the 
MinisM!r of Labour and Employment 
be pleaied to state: 

(a) whether there has been any 
reVISIon of the wage scale of tea 
garden labourers of Cachar in Assam; 

(b) if so, the basis of that revision; 
and 

(c) whether a similar revision of 
wage scale is proposed for tea garden 
labourers of Tripura? 

The Deputy Minister of Labour 
(Shri Abid All): (a) Yes. 

(b) Wages are revised in accord· 
ance with the procedure laid down in 
the Minimum Wages Act. 

(c) This will be considered by the 
Wage Board set up for the tea in-
duslry. 

Barter Agreement with a Swiss Firm 

"29. Shri Morarka: Will the Min:s-
ter of Commel'Ce and Industry be 
pleased to state: 

(a) whether the State Trading Cor-
poration has negotiated a barter 
agreement with a Swiss firm for the 
import of automatic looms against the 
export of cloth and other commo-
dities; and 

(b) if so, the details of the same? 

The Minister of Commerce (Shri 
Kac:~ngo): (a) Yes, Sir. 

(b) The Agreement provides for 
the import of Rs. 3 crores worth o! 
automatic looms against exports of 
cotton textiles and other Indian pro-
ducts over a period of two years. 
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Oil aJltI General Mills In Narela 

• f Shri Ram Garib: 
30. L Shri Vajpayee: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether it is a fact that the 
labourers working in the various oil 
and general mills in Narela (Union 
territory of Delhi) are being depriv-
ed of their legitimate rights by the 
mill owners; 

(b) what are the working hours in' 
the mills; 

(C) whether the wage. are being 
properly disbursed to the labourer,; 

(d) whether these mills have been 
i~spected by the the proper autho-
rities; and 

(el if so, when and on what dates 
in the past two years? 

The Deputy Minister of Labour 
(Shr; Abid Ali): (a). No. 

(b) The mills a·re working in three 
shifts per day of eight hours' dura-
1io.1 each. 

(c) Yes. 

(d) Yes. 

(e) On 31.8.1949. 28.1.1960, 19.3.1960. 
:22.7.1960, and 7.7.1961. 

Assam Evacuees in CampS in West 
Denpl 

f Shrimatl Renuka Ray: 
'31. L Shrl S. M. Banerjee: 

Will the Minister of Rehabllitatilm 
and Minority Affairs be pleased to 
.state: 

(a) what was the total numb~:' of 
Assam evacuees that have been in 
camps in West Benpl; 

(h) after camps have been liquidat-
"'d how many have returned to Assam 
and how many are still in West 
:Ben gal; and 

(c) what was the total expenditure 
on these camps and how was this met. 

The DePllty Minister of Rehabili-
tation (Shrl P. S. Naskar): (a) 31,770 
persons. 

(b) 26,745 persons had left the 
camps by 1st . May, 1961, when the 
camps were officially closed by the 
Government of West Bengal. Another 
1,299 persons returned to Assam 
lherllBfter up to the 12th July, 1961. 
The remaining 4,726 persons, in all 
probability, were still in West Bengal 
On the above date (12.7.1961). 

(c) The West Bengal Government 
have reported that the accounts of the 
expenditure on these camps have not 
yet bee.] finalised. The Government 
of India have, however, agreed to 
give a grant up to Rs. 20 lakhs to-
wards '50 per cent of the actual "x-
penditure incurred by the State 
GovernmeRt. 

Smuggling of Foodgrains into Tillet 

r Shri Ajit Slngll Sarhadi: 
I Shri Barish Chandra Mathnr: 

*3Z ~ Shri P. C. Borooah: 
! Shri Raghunath Singh: 
: Shri Bern Barna: L 8hri p, G, Deb: 

Will the Prime Mblister be pleased 
to state: 

(a) whether it is a fact that lari(e-
soole smuggling in foodgrains and re-
stricted goods into Tibet with 
Chinese support is going on along tlle 
Sikkim-Bnutan-Tib<>t Border due to 
famine in Tibet and crop failure in 
China; and 

(b) if so, the steps being taken to 
stop them? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shrl 
:1. N. Bazarika): (a) and (b). Gov-
ernment are not aware of any large-
scale smuggling from India to Tibet. 
A watch is however, being kept to 
pllevent illegal trade across the Indo-
Tibetan border. 
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Arrest of IndiaD OtIlcial Iil COIlCO 

( Smi Vajpayee: 
S .• rimatl Da Palchou-

I dh.ri: 
1 Sml D. C. Sharma: I Shri Ram Krishan Gupta: 

Slu1 KaUka Slqh: 
*33 J Smi Sapadhi: 

'1 Shri Wodeyar: 
I 3hri Agadi: 
i Sh·1 Muhammed Elias: 
I Shri P. G. Deb: 
I Shri Arjan Singh 
I Bhadauria: 
L Shrl Sadhau Gupla: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that an 
Indian Embassy official has recently 
been arrested and detained by the 
Congolese authoritieg in Leopoldville 
(Congo); 

(b) if so, the details thereof and 
the reasons of arrest and detention 01 
the official; and 

(C) the steps taken to secure his 
release? 

The Depaty MiDiater of ExterDaI 
Mairs (Sllrlmatl Lakshmi MeDon): 
(a) to (c). Yes Sir. Shri Venkata-
ramanan, an official of the Indian 
Embassy at Leopoldville. was IH"rested 
by the Congolese police at 9.45 a.m. 
on 13th June, 1961, after he had been 
called out of his hotel room. Im-
mediately on receipt of this informa-
tion, the Second Secretary of the 
Embassy personally went to the local 
police chief and protested energeti-
cally and effectively agaInst Shri 
Venkataramanan's arrest and had him 
releasead at 11.15 a.m. the same day. 
The Charge d'Affairs. Indian Em-
bassy, sent a protest note -to the 
Congolese Foreign Office. The In-
terior Minister of Congo telephoned 
the Charge d'Mairs, and apologised 
for the incident. 

The arrest of Shri Venkataramanan 
was due to certain moves that the 
Leopoldville authorities had staged in 
connection with the proposed meeting 
of the Congolese Parliament. 

S2 

Coal Washinc Plaat 

.34 IShri NaraY8D&Il.kutty Menon: ."l Shri Indrajit Gupta: 

WiII the Minister of Commerce ami 
indUstry be pleased to state: 

(a) whether it is a fact that Gov-
ernment have approved proposal 
from a British firm for the manufac-
t~re of Coal Washing and Prepara-
tIon Plant in India; 

(b) whether it is a fact that the 
firm will hold sixty per cent. shares 
and the remaining capital will be 
thrOWn open for public subscription 
in India; and 

(c) if so, what are the other terms 
on whiCh the British firm has been 
allowed to set up its plant? 

The Minister of Industry (Sllrt 
Mauubhai Shah): {a} to (c). No 
Sir. A licence under the Industri~ 
{Development and Regulation} Act. 
1951 was granted to an Indian EngI-
neering Compan;y for the manufac-
ture of Coal Washing and Preparation 
Plants, in their existing unit at Tita-
ghar (West BeQgaI). This company 
informed Government that they pro-
posed to enter into a technical colla-
boratiOn agreement with a British 
firm for the manufacture at these-
piants. The terms of the collabora-
tioo are reported to be still under 
negotIation between the parties con-
cerned. 

Boundary Pillars between IndIa and-
Burma 

*35. Sbri P. C. aor-b: Will the 
Prime Minister be pleased to Rtate: 

(a) whether most of the boundary 
pillars between Manipur (India) and 
Chin sP2~ial Division (Burma) were· 
removed in June this year; 

(b) if so, who removed: the piIIars;: 
and 



53 Written Answers SRAVANA 16, 1883 (SAKA) Written Answers 54 

(c) what action has been tab'n by 
the Government in the mat~er? 

The Deputy Mbdster of Edemal 
Affai1"ll (Shrimati lLakshmi Menon) : 
(a) to (c). We are trying to obtain 
the latest information. 

ReorpDisation o~ External Allairs 
Ministry 

S Shri Radha Raman: 
'3& Shri Ram Krishan Gupta: 

'"1 Shri Shree Narayan Das: 
l Shri Hm Barua: 

Wili the Prime Minister be pleased 
to state: 

(a) whether Government have con_ 
sidered the report of the Reorganis-
ation Committe., set up to make re-
commendation for reorganis3.tion of 
External Affairs Ministry; and 

(b) if so, the action taken thereon? 

The Deputy Minister of External 
Allairs (Shrimati Lakshmi Menon): 
(a) and (b). The Reorganisation 
Committee has not yet submitted its 
complete report. Such parts as have 
been submitted are under tile active 
consideration of Government. 

Transmitting station with Studl. at 
Varanasi 

• 3'7 f Shri Kalika Singh: . L Shri Bihhuti MIshra: 

Will the Minister of Information 
and Broadcasting be pleased t61 state: 

(a) whether the relay transmitting 
station at Varanasi is under -,onstruc-
tien; 

(b) by what time the station will 
begin to function; 

(c) the scheme, if any, for further 
expansion of the transmitting stat~on: 
and 

(d) the propo9!l1, if any, under COll_ 
sideration of Government to estab-
lish a H:gh Powf,r 'J'ran, ",:tting 
Sb.+ion with sf.udio at VaraniJsi'? 

The Minister of Information aud 
Broadcasting (Dr. Keskar): (a) YES, 
Sir. A 10 KW. medium wave relay 
transmitter is being installed at 
Varanasi. 

(b) The statiOn is expected to start 
functioning in 1962 if the buildin& 
construction is completed according to 
schedule. 

(c) and (d). No, Sir. This is meant 
to be a relay centre for I,ucknow 
station. 

Pump Houses in New DeIhi 

*38. Shri Muhammed Elias: Will· 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether it has been Jacide,j to 
reduce the height of the pump houses 
built in New Delhi; 

(b) if so, the present height of the 
pump houses and what will b, the 
h.;ght after reduction; 

(c) the expenditure involVEd and 
t,he purpose of reducing the height; 
and 

(d) the name of the authority 
under whose instructions the pump 
houses were built so high? 

The Deputy MiDister of Works, 
HoasiDg and Supply (Shri Anil K. 
Chanda): (a) Yes, Sir; but only in 
respect of 20 pump houses located 
along important roads . 

(b) The present hight is 
above the ground level which 
be reduced to 3'~" for 20 
houses only. 

9'-6" 
wiil 

pump 

(C) The expenditure is estimated to 
be Rs. 5,000. The object is to mini-
mise the consp:cuity of the pump 
houses located alon« important roads. 

(d) The pump houses were built 
according to t.he dlrawings prepared 
by the C.P.W.D. 

Chief Marketing Otlicer of the Collee 
RoaM 

"39. Sbri JhuJan Sinha: Wil! the 
Minister of COllUDeree aDd Industry 
be pleased to state: 
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(a) whether it is a fact that the 
Chief Marketing Officer of the Coffee 
Board has been entrusted vith the 
duties of the Chairman of the Board 

.and also of presiding over the meet-
Ings thereof in the absence of the 
Chair:nan and in preference to the 
Vice-Chairman; 

(b) whether it is a fact that the 
·Chief Marketing Officer is 1nly an 
employee of the Board and not a 
member therrof; and 

(c) whether this anomaly has been 
'brought to the notice of Govp.rnment 
-and any action taken to remedy it? 

'The Minister of Commerce (Shri 
Kanungo): (a) to (c). There i~ no 
standing arrangement that in the 
absence of the Chairman, Coffee 
BoaTd, the Chief Coffee M"rketing 

·()fficer shall perform the duties of 
the Chairman and preside 3ver its 
meetings. Dlring a short period in 
1959 when the incumbent ~ !!1e paS'l 
was on leave, and another in 1960, 
when the post remained vacant, an 
.ad hoc aTrangement was made where-
by the Chief Coffee Marketing Officer, 
who is the next senior official of the 
Board, looked after the Chairman's 
duties in additiOn to his own, inciud-
ing presiding over a meet·ing of the 
Board on one' occasion. The obje~tion 
raised on legal grounds 1'0 such ad 
hoc arrangement has been noted for 
future guidance. 

*40. 

. Paper Mills 

r Shri Arjun Singh Bhadaurla: 
j Dr. Bam Subbax Singb: 
""\ Maharajkumar Vijaya 
l Ananda: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government .have re-
vised their policy regarding new 
paper mills to be established in India; 

(b) if 00. the realons thereat: ana 

(c) how -many mills were licensed 
till June, 1961 alongwith the capacity 
sanctioned? 

'The Min:ster of Industry (Sbri 
Manubbai Sbah): (a) and (b). Suffi-
cient capacity for the manufacture of 
paper has already been licensed. 
Government have, therefore, decided 
not to licence any more schemes for 
the manufacture of paper, paper pulp 
and ray an grade pulp far one year. 

(c) 140 units with total capacity of 
12'2 lakhs tons p:>r annum have been 
licensed upto 30th June, 1961. 

Third Plan and Oris!!Q 

• r Shri. Surendranath Dwivedy: 
41. ~ Shn Supakar: 

l Sbri Chintamoni Panirrahi: 

Will the Minister of Planning be 
pleased to state: 

(a) \\~h2th~!' PIRnning Comnl!.;sion 
has agreed to revise the Plan t$ti-
mates of the Th'rd Five Year Plan 
in regard to the State of Orissa after 
the assumption of Qffice by the ntw 
Congress Ministry; and 

(b) whether Government of Inaia 
are prepared to allot about Rs. 30 
crores more than the present amount 
in order t.o execute the plans of the 
new Chief Minister of Orissa for 
starting Panchayat Samiti industries 
in the State? 

The Deputy Minister Of Planninr 
(Shri S. N. Mishra): (a) No, Sir. 
There has been no discussion at all on 
this subject. 

(b) Does n.ot arise. 

Naga Hostiles 

r Dr. Ram Subhag Singh: 
I Shri P. G. Deb: 

J Maharajkumar Vljaya .'2. A~nda: 1 Shn P. C. Borooah: 
Shri Raghunath Singh: 
Sbri Ramjl Verma: 
Shri B. C. Mullick: 

Will the Prime Minister 1e pleased 
to .taw: 
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(a) whether Naga hostiles killed two 
students at a flag saluting ceremony 
On the 1st July, 1961; 

(b) if so, tne detail of the same; 
(C) wheth€'r Naga hostiles also am-

bushed As;am Rifle Unit at Mao 
recently; and 

(d) whether the activities of hostile 
Nagas have diminished to any extent 
smCe the estabLshment of Nagaiand! 

The Parliamentary Secretary to the 
Miuister of External Aftairs (Shri J. 
N. Hazirika): (a) and (b). On the 
1st July, 1961, a small group of the 
N aga hostiles fired from a distance 
of some 300 yards on a ;>acty of 
C 'urjhuyim;ang villagers who had 
collected to receive the EXE'cutive 
Councillors on a visit to that village. 
It is gathored t,hat the firing was a:m-
ed at the Executive Councillors. Two 
students were killed by bullet shots. 
The firing did not last for cno'-e than 
two minutes after which the hCls(;]es 
managed to make good their escape. 
The area was searched immediately 
by our Security Forces who recover-
ed 7 empty rounds of ammunition. 

(c) No such incident took plac~ at 
Mao. However. on th" 6th Tuly. 1&61. 
some 100 armed hostiles fired at a 
road protect~on party ()11 Dimapur_ 
Imphal road. Fire was exchanged for 
15 minutes. One hostile was captured 
and one other Rank of the Assam 
Rifles was injured. 

(d) There has been some diminu-
tion in the actual number of incidents, 
these having gone down by aaout 
33 per cent. as compared to the period 
August, 1960-February, 1961. 

A new sign of confidence is that the 
people are coming forward in larger 
numbers to give information about 
the hostiles. 

*U. 

Third Five Year Plan 

r MabarJkumar Vijaya 
~ Ananda: 
I Dr. Ram Subba~ Singh: 
l Sbri P. G. Deb: 

Will the Minister of Information 
and Broadcasting be pleased to state: 

(a) whether it is a fact that differ-
ent aspects of the Third ;'~ive Ye~r 

Plan are being publ'shed' in the neWE-
pape"s by the Information Bureau, 
Government of India; and 

(b) if so, why it is being done when' 
the Plan has not been placed before 
Parliament? 

The Minister of informatiOn and . 
Broadcastin~ (Dr, Keskar): (a) ar.d 
(b). The Press Information Bureflu 
has issued some material to the Press 
bearing On the Draft Outline of the' 
Third Five Year Plan, but it has not 
issued any articles pertaining to j he 
Third Five Year Plan in its final 
form. Some pamphiet On the L'raft 
T;,;rd Five Year Plan have 'llso heen' 
published on the advice of the Plan--
ning Commission. 

Sino-Indian Border Dispute· 

r Shri Barish Chand.a 
••• ~ Mathnr: 

l Shri Bem Barua: 

Will the Prim~ Minister !Je pieased' 
to state: 

(a) what is the nature of the latest 
note sent to China regarding Border 
dispute; and 

(b) what is the nature of the reply' 
received, if any? 

The Ooputy Minister of External' 
Affairs (Shrimatl Lakshmi Menon): 
(a) Our last note on the border ques-
tion pertains to the tri-junction of the 
boundaries of India, Burma and China. 

(h) Copies of five notes (;xchangcd 
between the Governments of Inci;a 
and China are placed on the table of 
the House. [Placed in Librartl. See 
Index No. LT-3013/61]. The cor-
respondence <rests with our note dated 
June. 16, 1961. 
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Cement for Kerala 

'°ta. 
r Shri Maniyanga.dan: 

Shri M. K. Kumaran: l Shri A. K. GopaJan: 
Shri Kodiyan: 
Sbri Kunhan: 

Will the Minister of Commerce and 
. Industry be pleased to state: 

(a) whether the Governm~nt of 
Keraia Stat.e has informed the Cen_ 
tral Government the quantity of 
cement needed annually or quarterly 
hr the working of the Hydro-Electric 
schemes included in the State's Five 
Year Plan; 

(b) what is the quantity so re-
quired; 

(c) whether the whole quantity 50 
required is being supplied; 

(d) if not, what is the quantity 
9upplied; and 

(e) what are the reasons ior the 
non-supply of the required quantity? 

The Minister of Industry (Shri 
Manubhai Shah): (a) tot Ie). The 
annual quantity of cement required 
by the Government of Kerala State 
for Hydro-Electric schemes during the 
five years is as follows: 

Year Tons. 

196.10-62. 30,000 
1962-63. 65,000 
1963-64. ;5,000 
1964-65. 75,000 
1965-66. 25,000 

The requirements of projects cost-
ing more than one crore of rupees 
(major projects) are sponsored by the 

"Central Water and Power Commission 
and .those of others (minor projects) 
by the State Governments. Quarter-
ly bulk allotments are made in their 
favour and the detailed d:stribution 
amongst different projects or con-
sumers is made by them in such B 
way th~t essoential requirement.s do 
not suffer. 

Rehabilitation of East Pakistan 
Retul'ees 

*47. Shrimatl Renu Chakravartty: 
Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state: 

(a) whether it is a fact that many 
camp refugees from East Pakistan 
have been earning some livelihood to 
supplement their doles; 

(b) whether many agricul!ural 
families have in actual practice chang-
ed their mode of livelihood due to 
pressure of circumstances; 

(c) if so whether these families can 
be permittect to change their occupa-
tional category and get the benefits of 
small traders; and 

(d) whether those families who 
are already semi-rehabilitated by 
their OWn efforts will be rEquired to 
go to Dandakaranya'! 

The Deputy Minist"r of Rehabili-
tation (Shri P. S. Naskar): (a) Ac_ 
cording to the screening of the inmates 
of camps carried out 2-3 years ago, it 
transpired that about 70 per ~ent. of 
them had some sort of private in-
come of their own. 

(b) and (c). Yes, after considerIng 
the merits of each case. No camp 
family, however, is allowed to change 
its profession once it has been served 
with a notice to leave the camp for 
rehabilitation. 

(d) The movement is entkely volu-
ntary. If a family does not wish to 
go to Dandakaranya, it is given six 
months' dole in advance and the name 
removed from the camp register. 

Compensatory Allowance for Work-
ehar,.ed Staff 

·48. Shri Tancamani: Will the 
Minister of Works, Boasinc and 
Supply be pleased to refer to the re-
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ply given to Un starred Question No. 
'2230 on the 24th March, 1961 and 
,<tate: 

(a) whethe-r the compensatory 
allowance has been sanctioned for 
nn ly the class III staff posted at 
Passighat airfield, SO far as the work-
charged staff of the C.P.W.D. is con-
cerned; and 

(b) if so, the reasons for the dis-
crimination? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) No, Sir. The compen-
satory allowance has been sanctioned 
to the- work-eharged staff comparable 
bot h to the class ITr and class IV 

!lIar stat!. 

('J) Does not arise. 

Poona Broadcastinl" Station 

-49. Shri Sonavane: Will .he Min-
i ,tel' of InformatiOn and Broadcastinl" 
be pleasej to state: 

(a) whether Poona Broadcasting 
Station gave any prior warning to the 
public On the 12th July, 1961 regard-
ing floods in the Mutha RiVET con-
sequent upon the bursting of Panchet 
Dam at Khadakwasla; 

(b) if so, exactly at what timp; and 

(c) if not, the reasons therefore? 

Th, Minister of Information and 
Broadcastinl" (Dr. Keskar): (a) to 
(c). The Poona Station of All India 
Radio broadcast special announce-
ments about the breach to the Pan_ 
chet'Dam and the over-flowing of the 
dam at Khadakwasala On t·he 12th 
Julv, 1961 at 12:30 P.M., 1l"50 P.M., 
l' 00 P.M., l' 30 P.M. and 2' 00 P.M. 
No broadcasts could be made earlier 
as no information was made available. 
Even the broadcasts could be made 
on ly after a personal visit by the 
Assistant Station Director to the 
Poona Collectorate to verify the 
facts. 

Cost of IDdustrial ProdIlCtiOIl 

r Shri Rem Barua: 
·SO. ~ Shri Ram Krisban Gupta: 

L Shri Pangarkar: 

Will the Minister of Commerce 
and Industry be pleased to refer to 
the replv given to Starred Question 
No. 42 on the 15th February, 1961 
and state: 

(a) whether the proposal for cetting 
up of a Study Group to examine the 
high cost of industrial production has 
since been finalised by the National 
Productivity Council; . 

(b) if so, the names of the mem-
bers of the Study Group; 

(c) the recommendations, if any, 
made by the Group; and 

(d) whether these recommendations 
have been accepted by Government? 

The Minister of Industry (Sbri 
Manubhai Shah): (a) The ]';ationai 
Productivity Council has decided to 
set up five Productivity Study Groups 
to take up Studies in five 3elected 
industries. 

(b) ThE' Council has sought the 
consent of the individuals proposed 
to be included in the respective Pro-
ductivity and costs Study Groups for 
(1) Ce~"nt (2) Jute, (3) Rayon. (4) 
Cvcles and' (5) Electrical Motors and 
Transfonners. The constitution of 
each Study Group will be finalised on 
receipt of their consent. 

(c) and (d). The Study Groups 
have not yet started their work. 

Social Educatiou Series by the 
Television Unit 

"51 Shri Goray: Will the M'nister 
of IDtormation and Broadcastillg be 
pleased to refer to the reply given to 
Starred Question No. 11 on the 15th 
February, 1961 and state: 

(a) whether the remaining 12 
programmes have been broadcast 
under the social educational series by 
the TelevisiOn Unit; and 
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(b) if so, what is the =eactioo of 
pub!ic and Government's asseSSme!lt 
of its success? 

The Minister of lnfonnatiOn and 
Broadcasting·(Dr. Keskar): (a) Yes. 
Sir. 

(b) The sociological survey by the 
National Imtitute of Fundamental 
Education and the Indian Adult Edu_ 
ca'io~ Association has been conducted 
in r 2spect of these programmes. 
Their report will be a vaila ble after a 
few months and will show a ;('ientific 
assessment of the reaction of the 
v'ewers. 

However, from the weekly riporcs 
received by All India Radio from th .. 
66 tele-clubs it appears that the pro-
grammes have added to the infor-
mation and knowledge of the viewers 
and promoted a constructive atlitud .. 
towards some of the problems dealt 
with ;nthose programmes. 

Exp!lrt Tal'l'et for Third Plan 

r Shri D. C. Sharma: 
1 Shrimati lIa Palchoudhuri: 

-a ~ 8111'i Ram Krishan Gupta: 
I Shri Chuni La': 
l Shri Kodiyan: 

Will the Minister of Planning be 
pl""sed to state: 

(a) whether the expo"t target of 
th" Third FiVe Year Plan has b~en 
increased by Rs. 300 crores; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken 
to achieVe the enhanced tarlret? 

The Depoty Minister of Planning 
(Sllrl S. N. M1shra): (a) to (c). In 
the Draft Outline of the Third Plan 
aggregate export receipts during the 
Third Plan period had been taken at 
Rs. 3450 crores. Since then, a de-
tailed study of the various commodi-
ties and products entering into India's 
<=xpgrt· trade was made, paying dUE! 
regard to the production ta:'gets in 
the Third Plan, trends in internal con-
bumption and in world trade. The 

r"sults of this study showed that, 
with the rignt eifort, it would be pos_ 
,:ble to achieve exports of the order 
()f Rs. 3700 crores over the IlVe years 
<.If the Third Plan. According,y, in 
working out the overall balance of 
!J<lyments during the Third Plan, re-
~eipts of foreign exchange on account 
uf exports haVe been taken as Rs, 3~00 
.rotes, The steps required to ~ch;e''-6 
exports of this order will have to be 
un several fronts and will vary from 
~ommodity to commodity. In the 
ma'n, however, these would broadly 
compriSe fulfilment of productiOn tar-
gets, creation of the requisite sur-
pluses for export at competit,ive prices 
and active sales promotion based on 
,ustained market research :md ac-
curate ma"ket :ntelligence. 

Manganese and Iron Ore in Mysore 

r Maharajkumar Vijaya 
*53, ~ Ananda: 

L Shri Agadi: 

Wi;1 the Min;ster of Commerce and 
Industry be pleased to state: 

(a) whether there is a glut in 
Mysore regarding Manganese arid 
Iron Ore; 

(b) if so. whether Mysore Gover~_ 

ment wants a free hand in exporting 
them; and 

(c) if so, the action talten in the 
matter? 

The Minister of Commerce (Shrl 
KanDDgO): (a) No, Sir. 

(b) No such request has been re-
ceived. 

(c) Does not aJ'ise. 

Regional Development 

( 

Shrl Ram Krishan Gupta: 
Shri D. C. Sharma: 
Shri Chuni Lal: 
Shrl Bhakt Darshan: 
Shrl Hem Raj: 

-st. { Shrl Ajit Singh Sarhadi: 
1 Shri Vidya Chana Shukla: 
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I Shri Agadi: 

1 Shri Sapndhi: 

l Dr. Samantsinhar: 
Shri A. K. Gopalan: 

W ill the Minister of Plannin&" be 
pleased to reier to the reply given to 
Sta.nIed Question No. 897 on the 
16th March, H16! and state: 

(a) whether Government have re-
ceived report of the Working Group 
On problems of Regional Develop-
ment; 

(b) if so, the main recommendations 
made therein; 

(e) the ac\'r'n tak~" thereon; 

(d) whether the Working Group 
has been able to define the criterion 
of backwardness; and 

(e) if so. the details thereof? 

The Deputy Minister of Plaaninc 
(Shri S. N. Mishra): (a) to (e). The 
studies made by the Working Group 
on Problems of Regional Deve-iop-
ment are of a continuous nature. The 
Report On the Third Plan which is 
being presented to the House today 
contains a chapter on Balanced Re-
gional Devdopment and takes into 
account the result of the studies 
available so far. 

JJI.-Trutment meted out to an Indiaa 
Boy in U.K. 

S Shri Nek Bam Neli: 
"55 Bhri Bam Krishan Gupta: 

·1 Shri A. M. Tariq: 
l Shri Kunhan: 

Will the Prime Minister be pleased 
to releT to the reply given to Starred 
Question No. 1841 on the 2nd May, 
196! and state: 

(a) whether Government have prob-
ed into the allegatiOn regarding ill-
treatment meted out to the Indian boy 
in u.K.; and 

(b) if so, the result thereot? 

The ParUamentary Secretary to the 
Minister of EItemal Affairs (Shri 
Sadath Ali Khan): (a) Yes. 

(b) On inquiry it was found that 
the allegations made by Chand Ram, 
the boy servant, had no basis and 
therefore it was not considered neces-
sary to take any action against the 
officer. 

Anti_Indian Statement by Nepal 
Minister 

r Shri Shree Narayan Das: 
I Pandit D. N. Tiwari: I Shri Ram Krishan Gupta· 

Sbri Cbunl Lal: . 
I Shrimati Malmoona Sultan: 

*S6. ~ Shri Vajpayee: 
I Sbrimati Ila Palchoudhuri: 
I Shri Blbbnti Misbra: 
I Shri Sarja Pandey: 
l Shri Ajlt SlD«h Sarhadi: 

Will the Prime Mintster be l'leased 
to state: 

(a) whether the Government of 
India had asked for clarification 
through diplomatic channel about tire 
speech delivered by Nepal's !\rational 
Guidance Minister at Birgunj in Mhy 
last leve \ling certain char,.., agairul 
the Government of India that India 
interfered in Nepal Affairs and gave 
freedom to carry on anti-Nepal acti-
vities on Indian soil: and 

(b) if so, the nature of clarification 
received? 

The Parliamentary Secretary to tlte 
Mintster of External Affairs (Shri 
Sadath All Khan): (a) and (b), Yes, 
Sir, The Indian Ambassador drew 
the attention of the Government of 
Nepal to the statements made by 
Shri Vishwa Bandhu Thapa and 
sought clarification. He was assured 
that the statements in question did 
not reflect the views of the Govern-
ment of Nepal. They were apparent-
ly the personal opinions of Shri 
Thapa. 

Relief and JtehabUitation of Riot-
affeeted PersoDs In Assam 

.57. f 8hr~ti Da Palchoudburl: 
L 8hrl P. C. Boro.h: 

Will the Minister of Rehabilitation. 
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aad MiDority Mairs be pleased 
state: 

to 

(a) whether it is a fact that there 
is a proposal under which the Gov-
ernment of India would share with 
the i:'Oncerned State Governments the 
expenditure on the relief and rI~­

habilitation of persons affected by last 
year's riots in Assam; 

(b) if so, full details of the pro-
posal: and 

(c) when it is likely to be finalised? 

The Deputy Minister (If Rehabilita-
tion (Shri P. S. Naskar): (a) to (c). 
The -Government of India have 
.anctioned a grant of Rs. 25 lakhs to 
the GoVeTJUT\t!nt of Assam and Rs. 20 
lakhs to the Government of West 
Bengal as the Central Government's 
contribution for giving relief to per-
sons affected in the language riots in 
Assam in the1c respective States. 
Government of India's share would, 
laowever, be limited to 50 per cent of 
1t1e .actual expenditure incurred by 
the State Governments within th. 
amounts mentioned above. 

(;overnment of India have also 
.anctioned a loan of Rs. 75 lakhs to 
the Government of Assam for grant 
of rehabilitation loans to the person! 
affected in the language riots in that 
state. In this case also, the amount 
of loan to be advanced would be 
limited to 50 per cent of the actual 
loan advanced by the state within the 
amount mentioned above. 

Government of India have further 
sanctioned ad-hoc grants at the rate 
of R •. 200 to each family, which on 
migration from Assam due to the 
language riots had joined the camps 
in West Bengal and cn their return to 
Assam were not eligible for any 
relief/rehabilitation assistance under 
the scheme of the Assam Government 
on account of having suffered no 
physical loss during the riots. 
Rs. 8,14,200 have been granted to 4,071 

families by the Union Ministry ,)f Re-
habilitation upto the 3fst July, 1961 
under this scheme. 

Conference of Uncommitted Nations 

r Shri IDdarjit Gupla: 
Shri Shree Narayan D&rI: 

I Shri Radha Raman: I, Shrimati MaimooDa SlIllan: 
Shrimati Parvathi KrisblUU\: 

\ 
Shri, NarayaDallkutt.y Menon: 
8hri Punll'·.c .. :. 
Shri M. K. K:l:n:n.,n; 

I Shri Bibhuti lUi3hra: 
*511. ~ Shri Ajlt Singh Sarhadi: 

I Shri Dinesh Sin&'h: 
1 Shri P. C. Borooah' I Shri Kalika Sinrh: 

Shri Vajpayee: 
I Shri Muhammed EIi:.as: 
i Shri p, G. Deb: 
I Dr. Ram Subhar SiDP: 
I Shri Hem BanIa: 
l Shri Amar SiDC'h Damar: 

Will the Prime MIRister be pleased 
to state: 

(a) whether any proposal for a 
"Summit Conference" of neutral 
States has been received from foreign 
countries; 

(b) if so, the names of the coun-
tries making the proposal and their 
object in doing ;;0; and 

(c) Government ot India's reaction 
thereto? 

The Parliamentary Secretary to 
the Minister of Edemal Affairs 
(Shri Sadath Ali Khan): (a) to (c), 
A proposal for a Conference of Heads 
of States OT Governments of non-
aligned States was initiated by the 
Presidents of U.A.R. and Yugoslavia 
in April this year. Subsequently, the 
President of Indonesia also joined as 
a sponsor and the Prime Minister of 
India was associated with the invita-
tions that went out to the Pre-
paratory Meeting called in Cairo to 
consider various matters relating to 
the proposed ConfM'l!llc" 
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As decided at the Preparatory 
Meeting, the Conference will be held 
in Yugoslavia commencing on Septem-
ber 1st to discuss major world deve-
lopments, particularly such as tend to 
agghvate international tension, and 
examine how a lessening of inter-
national tension could be !)rought 
about. 

The Govenunent of India participat-
ed in the Preparatory Meeting and 
are now considering the question of 
participatian in the Conference. 

Tea BoUSe in Cairo 

"50 J Shri P. C. Barooah: . l Shri Kodlyan: 

Will the Minister of Commerce and 
ladustry be pleased to state: 

(a) whether Government have re-
cently opened an I.ndian Tea House in 
Cairo, tor promoting comumption of 
Hte beverage; 

(b) it so, at what cost; and 

(c) what are the salient features of 
the new venture? 

The Depaty MlnJster et Commeree 
aad IIldustry (Shrl Satlsh Chandra): 
(a) Yes, Sir. 

(b 1 An expenditure of about Rs. I' 5 
Iakhs has SO far been booked in the 
accounts of the Tea Board. The total 
expenditure is not yet known. 

(cl The object of the Tea Centre 
is to serve as a promotional platform 
for Indian tea in the U.A.R. Besides 
serving Indian tea and snacks, the 
Centre has an Information and Demon-
stration counter and a lounge for 
special receptions. 

Deleption of Powen to PoncUeherry 

r Sbrlmati MaImdona Saltaa: 
.... ~ Sbrlmati Da Paleboadhuri: 

l8br1 "-r: 
Will the Prime Hillister be pleased 

to state: 
(a) whether a team of Councillors 

of Pondicherry met him in Delhi to-
wards the beeinninl of .Tune, 1961, 

to request him to invest the State Re-
presentative Assembly with wider 
powers; and 

(b) if so, what is the Government's 
decision in this regard? 

The Deputy Mini3ter of External 
Mairs (Shrimati Lakshmi Menon): 
(a) Yes., A group of Councillor. 
from Pondicl1erry took advantage of 
their visit to Durgapur for the AICC 
meeting to come to Delhi to discuss 
certain specific pr"olem, relating to 
Pondicherry. 

(b) The Gcvernment of India do 
not intend to make any formal 
changes in the powers of the Repre-
sentative Assembly of Pondicherry 
until de jure transfer. 

_ Ii Joint Manac-ement Ceuncil 

V.~ J Shri Kodiya1l: 
61. l Shri M. L. Dwindi: 

Will the Minister of LaboRr and 
Employment be pleased to state: 

(a) whether Government have re-
viewed the working of joint manage-
ment councils in industrial under-
takings since the introduction r:f t'he 
<chem~ of workers' participation in 
management; 

(b) if so, the result thereof; and 

(c) whether a copy of the review 
report will be placed on the Table? 

The Deputy Miai!lter of Planninl!: 
and Labour and Empleyment (Shri 
L. N. Mlshra): (a) The working of 
Joint Management Councils in the 
undertakings in which it was intro-
duced was reviewed in detail in the 
Second Session on Labour Ma.nag<>-
ment Corporation, held in Marc'h. 1960. 

(b) and (c). 
are available 
Library. 

C"pies of the report 
in the Parliament 



71 Written Answers AUGUST 7, 1961 Written Answers 72 

Price Policy 

r Sbri S. M. BaIlerjee: 
*62. ~ Panclit D. N. Tiwari: 

l Sbri D. C. Sharma: 

Will the Minister of Plannine be 
pleased to state: 

(a) what further steps have been 
or are 'being taken to hold the price 
line; and 

(b) whether suggestions have been 
invited from all the political parties 
to this effect? 

The Deputy MiJljst~r of PlaDll.inc 
and Laboar and Employment (Shri 
L. N. MIshnl): (a) Government maj~ 
tain a continuous watch on the pri4le 
5ituation and such measures as are 
necessary are taken from time to 
time; and 

(b) Does not arise. 

Forward Trading in Jute 

r 8bri Kunhan: 
*63. J Sbri IDdrajlt Gupta: 

I Shri P. C. a.-It: 
l Shri Ram Krishan Gupta: 

Will the Minister of Commerce and 
lDclastry be pleased to state: 

(a) whether it js a fact that For-
ward Market Commission has made 
a suggestion to the Government to 
resume forward trading !n raw jute 
and jute goods by the East India 
Jute and Hessian Exchange; 

(b) if so, whether Government have 
approved it; and 

(c) jf so, the details thereof? 

The Minister of Commerce (Shri 
Kan_co): (a) to (c). A request for 
resumption 01 forward trading In 
raw jute and jute goods. with effect 
from the 15th June, 1961, was receIv-
ed by the Forward Market, CommIs-
sion from the East India J'utl' ana 
Hessian Exchange Ltd., Calcutta, to 
which the Commission gave its con-

m.r) " IIlw:."f .... 1 Ii ""' IfIf,r.f tMr.n 

*,'t '" ~~ ... "Ai : ~l t~ 
~ ~~ ~ ~ ornR >tt!"IT 
~ir f'r. : 

(~) ~ l{ '.fJ'Ifu ~ ~1 
~ ~ ~ ... f~ 1fifi'A iI'fllJ lllf, (~) 
m~~~~mfl~ 
W (':I) f~f~'I<:~lllf; 

(llr) f~~ l{ llPlt ii:~ f~ 

m"lNf ~R' ~ f.;ro%' ~ O'fi' ~ 
1fifi'A ~ 'i.'~ '!iff ~T tTliT ~; W 

( If ) ~ 'HfTol ~[ 'flIT lirur'lT 

'r-'m~~ (,",!o ~ ;n~) : 
(~) <'!lnTlf :0;,000 ~ ~ ~~,l(eo 

~ If;'!lPf 'I<: ~ lllf W iT'If fmf 
'R 

(~) >pr. ~tl(~ ('l'fi' :0,000 

m:vrl'Iif '!fum: ~ <ro f,;roft ~ 
'I<:~~~~ I ~~~ 

"" ozrr~ lfiT ~ @ ~ 
~T lf~ Wf GIl ~ ~ I m:vrr<if 
'!fum: f.;r~ ~r lffiI'roof ~ ~ 
~ t ~ ~ q'~ OfT'; ~ 

~ 

(If) '!"film ~ 'J;JOf If;'rn: ~.,[­

~.,.r '!iff iAT 'W ~ I iT'If lll'I'N 
'fTf~<fi If;'[ ll~ 'iI'f ~ >tt m<r 
~h <{,;of. (fIj'T tr.(, mrn ~ f,r,IIiTq;=t 

<t, 'flfffl ~r if; llf1f ift ir<'f >tt iiI'riMT I 

Motor Transport Workers of Tri .. ra 
'65. Shri Dasaratha Deb: Will the 

Minister of Labollr and EmploJmeBt 
bE' pleased to state: 

(a) whether it is a fact that the 
motor transport employees of Tripura 
have no security of service. and other 
facilities like annual leave with pay, 
nrnuinjDnt fllnn h.n.fH Dt,.· !:In'" 



73 W.,.itten Answers SRAVANA HI, 1883 (SAKA) Written Answers 74 

(b) if so, the steps taken by Gov-
ernment to enforce these conditions 
01 service? 

TIle Deput;,- M'iD.Ister 01 Labour 
(Shrt Abld AU): (a) and (b). The 
Motor Transport Workers Act, 1961 
was enacted in May 1961 to provide 
for welfare facilities and reJUlate 
hours of work and leave, etc., for 
motor transport workers and this Act 
is to be enforced in all States includ-
in&: Tripura Administration not later 
than the 31st March, 1982. The State 
Govermnents have been requested to 
enforce the Act as soon as possible 
before the due date. 

The Employees Provident Fund Act 
and the Industrial Disputes Act also 
apply to the Motor Transport Indus-
try in Tripura. 

MaIlufacture of PolTpropJlene 
'16. Shrt MorarIra: Will tlie-Minis-

ter of C_ aDd Ind1l!ltrT be 
pleased to state: 

(a) whether any neeotiations have 
been concluded with Messrs. Monti 
Gatini an Italian finn for the manu-
facture of polypropylene in India; 

(b) if so, the main terms of the 
agreement; and 

(C) when and where this plant 
would be set" up? 

The MiDIster of IDdustrT (Shrl 
lIanubhai Shah): (a) No, Sir. 

(b) and (c). Do not arise. 

Unautborised Trave11lnc on Barma-
IDcIla Border 

'61. Shrt Ajit SiD&'h Sarhadi: Will 
the Prime Minister be pleased to state: 

(a) whether there has been ex-
change of views between the Govern-
ment of India and the Burmese Gov-
ernment On the problem of border 
area administration with a view to 
stop unauthorised travelling; and .. 

(b) if so, the nature of the talks and 
results thereof? 

The ParJiamentar,. Secretar;,- to the 
Minister of External AtraIrs (Sbrl 
J. N. Bazariu): (a) and (b). There 

has been no exchange of views re-
cently between the two Governments 
on this question. 

Additional Bevenae for Orissa State 

*68. Shri Surendranath Dwived;,-: 
Will the Minister of PIaDDInc be 
pleased to state: 

(a) what is the additional revenue 
that State of Orissa has to collect in 
order to fulfil its obligations in the 
Third Five Year Plan; 

(b) whether Government are aware 
of the announcement of the new Chief 
Minister of Orissa to the effect that 
there will be no additional taxation 
on the people; and 

(e) whether he has discusSed any 
other additional source of revenue for 
the State and whether such proposals 
have been agreed to by the Planninc 
Commission? 

The Deput;,- Minister of PIaDninc 
and Labour and Emplo;,-ment (Shri 
L. N. Mishra): (a) Additional taxation 
for financing Orissa's TItiJiIi. Plan has 
been placed at Rs. 23 crores 

(b) No, Sir. 

(c) There have been no such di.~­
cussions with the Planning Commis-
sion. 

Unified A,eacy for AdmiDistratioD of 
Labour LaWII 

S Dr. Ram Subhag Singh: 
*69 Shri P. G. Deb: 

• "1 MaharaJkumar Vijaya 
l ADaDda: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether there is any proposal 
to have a unified agency for the ad-
ministratiOn of social benefits under 
different labour law!; and 

(b) if so, when it is likely to be 
implemented? 

The Deputy MiDlster ot Labour 
(Sltri Abid AU): <a) and <b). The 
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Study Group on Social Security has 
made a recommendation to this effect. 
It is proposed to discuss the matter at 
the next session of the Indian Labour 
Conference to be held in October, 
1961. 

Indo-UA.R. JoiDt Film Production 

r Maharajl<umar Vijaya 

·711. J Anan3: 
'I Dr. Bam Subha&" Sin(h: 
l Shri P. G. Deb: 

Will the Minister of Information and 
BroadcastiDl" be pleased to state: 

(a) whether there is any scheme to 
have Indo-U.A.R. joint film produc-
tion; and 

(b) if so whether the scheme has 
been approved by Government? 

fie Minister of Information anti. 
Broadeastiftl" (Dr. Keskar): (a) and 
(b). There is no scheme for any such 
joint film production at official level. 

Sheikh-Nehru Talks 

'7l. .rPandit D. N. Tiwari: 
\. Shri p. G. Deb: 

W ill the Prime Minister be pleased 
to state: 

(a) whether the Pakistan leader 
Mr. K. M. Sheikh met the Prime 
Minister in July, 1961; 

(b) if so, whether Kashmir was dis-
cussed in the talks; 

(e) whether any new proposal for 
the settlement of Kashmir problem 
v.ras mooted; and 

(d) if so, the details thereof? 

The Parliamentary Secretary to the 
Minister or E:demaJ Affairs (Shri 
Sadath Ali Khan): (a) Yes, Sir. 

(b) The Kashmir issue was raised 
by General Sheikh in the course of 
his talk. 

(e) No sir. 

(d) Does not arise. 
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Supply of Rayon and Art Silk Yam 
to Handloom Weavers 

*73. Shri Tanpmani: Will the 
Minister of Commerce and Industry 
he pleased to state: 

(a) whether Rayon and Art Silk 
yarn is being supplied to the hand-
loom Wl'avers; 

(b) if so how it is proposed to be 
distributed among the handloom 
weavers in Madras State; 

(c) whether there is anl criteria for 
deciding the actual users; and 

(d) w helher it is a fact tnat thp 
supply has been reduced for the half 
year commencmg I st July, 1961? 

The Minister of Commerce (Shri 
KaDuDrO): (a) to (d). The infonna-
lion ;5 beinl'! collected and will be 
laid on the Table of the House when 
rel'ejvcd 

Peace Corps for India 

r Shri Goral: 
I Shri Ram Krishan Gnpu: j Shri Shree Narayan Das: 

Sbri Indrajit Gupta: 
Shri KodiY8D: 

·74. Shri NarayaaaDkutty lleaOll: 
Sbri PannOOBe: l Shri Ajit Singh Sarbadi: 
Sbri p. G. Deb: 
Dr. Ram Subba, Sin,b: 
Maharajkumar Vijaya ADanda: 

Wiil the Prime Minister be pleased 
to state: 

(a) whether there is any proposal 
to make use of the personnel of the 
Peace Corps from the U.S.A.; 

(b) if so, the manner in which the 
Corps is expected to be utilised; and 

(c) whether Government are plan· 
llingto raise a similar corps of its 
OWJl? 

The DepRty Mblister of Edemal 
Affairs (Shrimati Lakshmi MeDOn): 
(a) Yes, Sir. 

(h) The Government of India have 
decided to try the scheme of utilising 
the Peace Corps of Voluntcer< or. an 
experimental basis. To begin with it 
wilI be on trial with a view to find-
mg out what would be the best way 
of working the programme to the 
maximum advantage. The Peace 
Corps of Volunteers will be utilised 
(or definite activities for which they 
are particularly qualified through 
existing institutions. 

(c) No, Sir. 

Indian Trade A~ey at Gyantse 

SShri D. C. Sharma: *'_ Shri Ram Krishan Gupta: 
a. 1 Shri Hem Raj: . 

l Shri Bhakt Darshan: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 660 on the 8th March, 
1961 and state: 

(a) whether negotiations regarding 
6igning of the lease deed for the site 
(or the building of the Indian Trade 
Agency at Gyantse (Tibet) have been 
concluded; and 

(b) if so, how far the construction 
work of the building has progressedY 

The Deputy Minister of EXternal 
Affairs (Sbrimati Laksbmi Mellon): 
(a) No Sir. 

(b) Does not arIse. 

*". 

Chin_ Incursiollll 

(Sbri P. G. Deh: 

I Maharajkumar Vijaya 
Ananda' 

Shrl Shree Narayan Das: 

J Shri Radha Raman: 
Shri Khashwaqt Rai: 1 8hri Vajpayee: 
Shri S. A. Mehdi: 

I Silri Pan&'arkar: 
I Sbri D. C. Sharma: 
I Sbrimsti lia Palchoudburi: 
L Sardar Iqbal SiIJ«ll: 

Will the Prime Mialster be pleased 
to state: 
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(a) whether there have been any 
Chinese incursions into Indian terri-
t.ry sinee May, 1961; and 

(b) if so, the details thereof? 

The Parliamentar, Secretary 
MiDister of External Mairs 
Sadath Ali Khan): (a) No. Sir. 

(b) Does not arise. 

Russian Mapa of India 

to the 
(Shri 

{ 
Shri Ram. Krishan G1Ipta: 

·77. Shri Hem Raj: 
Shri Bibhuti Mishra: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 893 on the 16th March, 
1961 and state: 

(a) whether Government have reo 
ceived any reply from the Russian 
Government regarding showing Sik)tirn 
and Bhutan as independent States in 
their maps; and 

(b) if so, the nature of the rep:y 
received? 

The Parliamentar,. Secretar, to th. 
Minister of ExterDal AJrainJ (Shrl 
Sadath Ali Ali Khan): (a) No Sir. 

(b) Does not arise. 

·7 •. 

Transfer of Bel'1lbarl 

r Shri S. M. Banerjee. 

\ 
Shri Ram Krisban Gupta: 
Shri D. C. Sharma: 

J Shrl Blbbuti MJshra: 1 Shri M. L. Dwivedi: 
Shri BarhUllath SInrh: 

I Shri B. C. Mallick: 
L Shri p. L. Barupal: 

Will the Prime MiIlIsterbe pleased 
to refer to the reply given to Starred 
Question No. 901 on the 16th March, 
1961 and state: 

(a) whether precise line of demar-
cation for transfer of Berubari has 
been decided; 

(b) the approximate number of 
families to be uprooted as a result of 
transfer of this area; a.nd 

(e) the steps to be taken to re-
habilitate them? 

The ParliamentaTJ Secretary to the 
Mlnlster of External Mairs (Shri 
J. N. Hazarika): (a) The Directors of 
Land Records of West Bengal and 
East Pakistan met on July 20, 1961 
to fix the precise line of demarcation-
Their report is awaited. 

(b) These will be known only after 
the precise line of demarcation has 
been decided, and put on the ground. 

(c) These are under consideration. 

Industries in Nepal b1 Indian 
Bum_en r Shrimatl IIa Palch01ldhuri: 

I Shri Arjun Sinrh Bhadallria: 
·79. ~ Dr. Ram Subha, Sincb: 

I Shri p. G. Deb: 
L Shri Rajendra Sinrh: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact thai the 
Government of Nepal has approaehed 
the Government of India for allowing 
Indian businessmen to set up indus-
tries in Nepal; 

(b) if so, details of the requests; 
and 

(c) the Government of India's re-
action thereto? 

The Parliamentar1 SecretaTJ to the 
Minister of External Affairs (Shti 
Sadatb Ali Khan): (a) No Sir, nO 
official approach has been made. It 
is however open to the Government 
of Nepal to invite Indian industria-
lists. 

(b) and (c). Do not arise. 

Indian Labour Conference 

·SO. { Shri Indrajit Gupta: 
Shri Tangamani: 

Will the Minister of Labour anti 
Employment be pleased to state the 
proposed dates, agenda and venue of 



the 19th session of the Indian Labour 
Conference'! 

The Deputy Miaister of Labour 
(Shri Abid Ali): At Bangalore on the 
11th and 10th October, 1961. The re-
port of the Study Group on SOi!1al 
Security and Contract Labour System 
are among the important items on the 
agenda. 

Tarcet of Tea ProdllCtioa 
rShri P. C. 1Iorooah: 

*Sl. ~ Shri Sarju Pandey: 
l Shri Ajlt SiDI'h Suhad!: 

Will the Minister of Commerce and 
Indastry be pleased to state: 

(a) whether Government have had 
under consideration an integrated pro-
gramme for the rehabilitation, exten-
sion and modernisation of the tea in-
dustry with the object of achlevin& 
the tea target of 900 million Ibs. under 
the Third Plan; 

(b) if so, the cost and other detail5 
of the scheme; and 

(c) what are Government's decisioD!l 
taken in this regard? 

The Minister of Commeree (Shrl 
ltanun~o): (a) to (c). (i) A scheme 
for the grant of loans by the Tea 
Board to tea gardens so as to enable 
them to carry out programmeS of 
replantation during the Third PIan 
Period is under the consideration of 
Government. 

(ii) A Tea Maehinery-Hire-Pw-
chase Scheme with an outlay of Rs. 2 
crores providing for the supply of tea 
machinery and/or equipment to tea 
gardens On hire-purchase basis, with 
a maximum limit of Rs. 2 lakhs in 
respect of anyone single tea garden 
or factory is under operation by the 
Tea Board. 

P1annin~ Acencies in State. for 
.NatiOnal SavinP 

.82. J S~ Kodiyan: 
'\. Shri p. C. Borooah: 

Will the Minister of Plaauin&' be 
pleased to state: 

(a) whether the suggestion made by 

the National Savings Committee til 
set up a planning agency in each State 
to co-ordinate and evaluate the work 
of the various departments has been 
examined by the Plannin,e: Commts-
sion and Government; and 

(b) if so, the results thereof? 

The Deputy Minister of PI.anaiDa 
(Shri S . .N. Misbra): (a) No recom-
mendation to this effect has been 
made by the Committee on SaviDp 
set up by the National Development 
Council. 

(b) Does not arise. 

Firinc by Pakistani TrOOPJI 

·S4. 

JDr. Ram Subhag SlnP: 
Pandit D . .N. Tiwari: 
Sbri P. G. Deb: 
Shri P. C. BorooaJl: 
Shri S. M. Banerjee: 
Shrl Assar: 

I 8brimati MaIda Ahmed: I Shri Aehar: 
Shri Ajlt Singh Sarhadl: 

I Shri B. C MalUek: 
l Shri Rajendra SlBI'h: 

Will the Prime Minister be pl~ 
to state: 

(a) whether Pakistani troops fired 
on Indian Police in Mendhar area of 
Kashmir from June 29; 

(b) how many such firing incidents 
by Pakistani troops have occurred SO 

far since 20th May, 1961; 

(c) what have been the casualties 
in these incidents; and 

(d) what action has been taken by 
the Government of India in this re-
gard? 

The Parliamentary Secretary to the 
MiDIster 01 External Hairs (ShrI 
Sadath Ali Khan): (a) and (b). Bet-
ween May 20 and July 25, 1961. 84, 
Incidents in which Pakistani troolU 
opened fire on the police posts or 
otherwise in the Mendhar area have 
reported. 

(e) One Indian and one Pakistani 
were killed and four Indians and one 
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Pakistani were wounded. 

(d) Cease-fire violation complaint. 
were lodged with the U.N. Military 
Observers, where considered neces-
.sary. 

1. 

State Trawng Corporation 

rShri Ram Irishan Gupta: 
~ Shri Ajit Singh Sarhadi: 
L 8hri Panll'arkar: 

Will the Minister of Commene and 
lBdustry be pleased to refer to the 
reply given to Un starred Question 
No. 1811 on the 16th March, 1961 and 
state: 

(a) whether the question of amend-
ing the Articles of Association of the 
State Trading Corporation of India 
Ltd., has since been finalised; and 

(b) if so, the ret;uJt thereof? 

The MiDister of Commeree IShri 
KanllDgo): (a) and (b). The matter 
is still under ronsideration. 

T. V Centre at Bombay 

2 Shri Ram Krishan Gupta: 
Will the Minister of Information 
and Broalkasting be pleased to refer 
to the rpply given to Unstarred Ques-
tion No. 1832 On the 16th March, 1961 
and slate: 

(a) whether the details of schem .. 
for setting up T. V. Centre at Bom-
bay have been finalised; ant!. 

(b) if so, what are they? 

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). The details of the scheme for 
setting up T. V. Centre at Bombay 
have not been wurked out as the 
implementation of the project depends 
upon the availability of foreign 
exchange and as priority in the Third 
Five Year Plan is being given to the 
Medium Wave Expansion. Certain 
technical matters SUch as the T. V. 
frequency are, hll'\'lever, being exa-
mined. 

Deeasulizatioa Selle.. for CoUiery 
Workers 

3.Shri Ram KrIIIbaD Gupta: Will 
the Minister of Labour and Employ-
ment be please to refer to the reply 
given to Starred Question nO. 1015 on 
the 21st March, 1961, and state: 

(a) whether the Government hav!' 
considered the decasualiza lion scheme 
tor colliery workers; and 

(b) if so, the result thereof'! 

The Deputy Minister of Lalaur 
(Shri Abid Ali): (a) and (b). The 
views of the State Governments in 
regard to the decasualisation scheme 
have been called for. A decision will 
be taken after these have be"" 
received. 

Four-StoreYed HoUses for GOyt. 
Employees 

(. Shri Ram Krishan Gupta: 
Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Unstarred Question No. 
2031 On the 21st March, 1961 and state 
whether Government have consider-
ed the proposal to construct four-
storeyed houses for Government em-
ployees with a view to intensive 
utilisation of available land'! 

The Deputy Minister of Works, 
Housing and Supply (Shri ARll K. 
Chanda) : The proposal is still under 
consideration. 

Holy Shrines in Pakistan 

r Shri Ram Krishan Gupta. 
5. ~ 8hri Ajit Sin&'h Sarhadi: 

L Sardar Iqbal Singh: 
Will the Prime Minister be pleased to 

refer to the reply given to Starred 
Question No. 1612 on the 19th April, 
1961, and state the further progress 
made in settling the question of main-
tenance of the sanctity of hOly shrines 
left in Pakistan and protection of theIr 
property with Pakistan Government? 

The Prime Minister and Minister 01 
Edema} AJrairs (Shri lawalaarlal 
Nehru): The Ministers of Rehabilitation 
of India and Pakistan met in Cal-
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cutta Oil 5th and 6th July 1961 and 
81so discussed the question of pre-
~ervation and maintenance of the reli-
gious shrines of the minority com-
munitjes in either country. 

2. Our Minister took the opportu-
nity cf stressing the desirability of 
convening an early meeting of the 
Joint Committee of the represen-
tatives of the two Governments which 
had Jast met in Karachi in January, 
1958. Lt.-General Sheikh, the Pakis-
tan Minister of Rehabilitation inform-
E'd OUr Minister that his Government 
agrePd to the holding of the meeting 
of thp Joint Committee in Septem-
her or October, 1961. We have since 
heen informed that they would prefer 
the meeting to be held after October. 
1961. 

3. We are now taking steps to 
nrange for the holding of the second 
meeting in New Delhi. 

K_rch and Scientific Station 
at Tocklai 

Ii. SlIri Ram Krisban Gupta: Will 
the Minister of ~ree and Indus. 
try be pleased to refer to the reply 
E:ivcn to Starred Question No. 1618 on 
the 29th April, 1961 and state: 

I a) whether Government have since 
con~idered the request of the Indian 
'rea Al'Sociation for financial assistance 
to the Research and Scientific Station 
at Tocklai; and 

(b) i! so, the result thereof? 

TIle Minister of Commeree (Shri 
Kanunco): (a) and (b). Yes, Sir. It 
i. proposed to a non-recurring grant 
of RE. I' 5 lakhs and a recurring grant 
of R!. 2'7 lakhs from the f·unds of the 
Tea Board tc the Indian Tea A.ssccia-
tion to enable the Tocklai Sta tlon to 
continue its present programme of 
research and to maintain its advisory 
service 

7. 

Kate of Contribution to 
Provident FDnd 

r Shri Ram Krishan Gupta: 
j Shrf 8. M. Banerjee: 
I 8ardar Iqbal 8mp: 
l 8hri Somani: 

Will the Minister of Labour aDd Em-
ployment be pleased to refer to thl! 
reply given to Starred Question No. 
1628 On the l~th April, 1961 and state: 

(a) whether the technical Commit-
tee appointed to examine the question 
to increase the provident fund con-
tribution from 6t to 8-1/3 per cent. 
has submittPd its report; 

(b) if so. the view of the Commit-
tee; and 

(c) action taken thereon? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a). Yes. The 
Committee has submitted its report 
in respect of fcur industries viz. (i) 
paper, (ii) cigarettes, (iii) elec~ical. 
mechanical or general engineering 
products, and (iv) iron and steel. 

(b) A copy of the report is being 
placed On the Table of House. 

(c) The report is being examined. 

I. 

Documentary film on Punjab 

r Shri Ram Krishan Gapta: 
L Sarar Iq hal Sinp: 

Will the Minl.ter of Information an' 
Boardeastinc CDr. Keskar): It is pro-
to the reply given to Un starred Ques-
tion no. 3521 on the 19th April, 1961 
and state the further progress made in 
the production of the doeumen.tary 
film on Punjab? 

TIle Minister of InforIIIaItiOD anti 
BroadcastiDC (Dr. Keskar): It is pro_ 
posed to resume shooting of the film 
some time in October 1961. 

Export of Jate Good!! 

9. Shri Panprkar: Will he Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the quantity and value of jute 
goods exported to Iraq, Af(hanistan 
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and Saudi Arabia durin!: the year 
1960-61; and 

(b) whether there has been a rise 
in the exports durin!: the above year? 

TIle MiDJster of Co_eree (Shri 
KaD.1IIlI'0): (a) 

Name of 
Country 

Iraq 
AfcbaniSIan 
Saudi Arabia 

1959-60 

Qty. Value 
Ton- (Rs, 
nes ~ooo 

<1692 5670 

612 1023 
24 28 

1960-61 

Quty. Value 
Ton- (Rs. 
neS '000 

6<18 1145 
3<1 1 589 
43 98 

(Figures supplied by Assistant 
Economic Adviser's OftIce). 

(b) No, Sir, except in the case of 
Saudi Arabia, where there has been 
some increase. 

Corporations for Small Scale 
1D41ISItries 

II. Shri Panprkar: Will the 
Minister of Commerce and 1Ddu9trJ' 
be pleased to refer to the reply given 
to Unstarred Question No. 456 on the 
23rd February, 1961 and state the 
progress since made in the establish-
ment ot corporations for small scale 
industries in the remaining States? 

The Minister of IDdWltr.J' (8hri 
Manabbai Shah): The progress since 
made in the establishment of corpo-
rations for small scale industries in 
the remaining States is given below:-

1. Rajasthan.-The Rajasthan Small 
Industries Corporation Ltd., Jaipur, 
has been established. It was inaugu-
rated on the 26th June, 1961. 

2. Kerala.-The State Government 
had examined the proposal and ex-
pressed a desire to take up the scheme 
during 1960-61, it the Government of 
India could accommodate it in the 2nd 
Plan itself. The Government could 
n?t accommodate it in the Second Plan 
tor want of funds. 

3. Punjab.-The State Government 
had drawn up a plan in 1960-61 for 
the establishment of Small Industries 
Marketing and Development Corpo-
ration with paid up capital of 
Rs. 50 lakhs. It is expected that the 
Corporation will start functioning 
during current year. 

4. Madras.-Madras had included 
the scheme for setting up of Corpora-
tion in the Third Five Year Plan with 
a provision of Rs. 15 lakhs. 

5. Orissa.---{l-overnmen t of Orissa 
also proposed to establish the Corpo-
ration in the Thrid Plan, as allocation 
was not available during Second Plan 
period. They had appointed a Com-
mittee to work out details. 

6, 7, 8 & 9. Maharashtra, Madhlla 
Pradesh, Gujrat and Jammu and 
Kashmir.-The matter is still under 
the consideration of the State Gov-
ernment. 

Educated Unemployed in 
Maharashtra 

11. Shri Pangarkar: 
Minister of Labour &; 
be pleased to state: 

Will the 
Employmellt 

(a) the number of persons regis-
tered in the Employment 
Exchanges in the year 1960-61 
in Maharashtra; 

(b) the number of unemployed 
graduates, intermediates and 
matriculates for the above 
period; and 

(c) the number of the registered 
unemployed who were provid-
ed with jobs! 

The Deputy Minister of Labour 
(Shri AbIcJ. All): (a) 2,77,271. 

(b) Graduates .... 6,697 
Intermediate s 3,758 
Matriculates 68,337 

TOTAL 78,792 

(c) Gradutates . 10.,710 
Intermediates 548 
Matriculates 1,058 
Othet. 17,548 

TOTAL 29,864 
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Work and Orientation Centl'fl1l ia 
Maharashtra 

lZ. Shri Panrarkar: Will the Minis-
ter of LabOur and Employment be 
pleased to state: 

(a) the number of Work and Orien-
tation Centres in Maharashtra; and 

(b) whether there is any proposal 
to increase the number of centres 
during 1961-62? 

The Deputy Minister of Labotlr 
(Shri Abld Ali): (a) Two, one each 
at Nagpur and Poona. 

(b) No. 

Workers' Edueation Centres 

U. Shri Pan,arkar: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether there is any proposal 
to increase the number of Workers' 
Education Centres in Maharashtra 
during the year 1961-62; and 

(b) if so, the number thereof? 

The Deputy Minister of LabOur 
(Shri Abid All): (a) If the Hon'ble 
Member has in mind the Regional 
Workers' Education Cent!'eB, th. 
answer is in the negative. 

(b) Does not arise. 

Heavy Electrieals Ltd., Bbopal 

14. Shri Vidya Charan Sbukla: Will 
the Minister of Commerce and IDdus-
try be pleased to state: 

(a) how many selection committees, 
including standing and special ad-hoc 
committees were set up for recruit-
ment purposes at the Heavy Electrical 
Limited, Bhopal; and 

(b) in how many of such commit-
tees, the representatives of the State 
Government were duly included? 

The Minister of lDdustry (Slari 
I\lanubltai Shah): (a) and (b). Ten: 
and in all these Committees a State 
Government representative is associa-
ted. 

Cable and Wire Manufacturei'll 

15. Shri Moraro: Will the Minister 
of Commerce and Indnstry be pleased 
to state: 

(a) whether Government have ask-
ed the cable and wire manufacturers 
to substitute aluminium in place of 
copper in their industry; and 

(b) if so, the foreign exchange 
expected to be saved thereby? 

The Minister of IDdustry (Sm 
Manuhhai Shah): (a) Yes, Sir. 

(b) The annual saving in foreig. 
exchange expected is estimated at 
about Rs. 160 lakhs. 

Manufacture of Sulphuric Acid 

16. Shri Horarka: Will the Minis-
ter of Commerce and IDdustry be 
pleased to state: 

(a) whether it is the policy of Gov-
ernment not to licence new capacities 
for the manufacture of sulphuric acid 
except for their own use; and 

(C) :: sJ. t:1C rr'23cns f::::r the same? 

The Minister of IDdastry (Shri 
Manubhal Shah): (a) The reply is in 
the affirmative in so far as the pro-
duction is based on imported Sulphur. 

(b) Because the bulk of the capa-
city fixed for the Third Plan period 
has already been licensed. 

Pa!L'lperis to IDdians for Conco 

n. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
the number of Indians who have ~ 
issued passports to visit Congo during 
the last three months? 

The Prime Minister and MiBlsier of 
External AJfalrs (Shri Jawaharlal 
Nehru>: 265 Indian nationals were 
issued passports valid for travel to 
the Congo during the last three 
months. 

Radio-Acth'ity 

lB. Shri D. C. Staanna: Will the 
Prime Minister be pleased to state: 

(a) whether there has been any 
change in the highest level of radio-
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activity in the country as on the 1st 
April, 1961; and 

(b) if so, whether it constitutes any 
danger to public health? 

The Prime Minister and Minister of 
Edemal Affairs (Shri Jawaharlal 
Nehna): (a) No. 

(b) Does not arise. 
U. N. Fund for Conlo 

19. Shri Indrajit Gupta: Will the 
Prime Minister be pleased to state: 

(a) the total amount contributed so 
far by India to the U.N. Fund for tho 
Congo; 

( b) the basis for determining con-
tributions; 

(e) whether any further contribu-
tions are to be made by India; and 

(d) whether contributing countries 
exercise control over the fund's dis-
bursem~nt? 

\ 

The Prime Minister and Minister of 
External Airairs (Shri Jawaharlal 
Nehru): (a) Rs. 91.39 lakhs. 

(b) The contributions of various 
countries to the U.N. Fund for the 
Congo for the year IPSI have been 
determined on the basis of the Reso-
lution adopted by the General Assem-
bly on the 22nd April, IPSI copy of 
which has been laid on the Table. 
[See Appendix I, annexure No.2]. 
According to para Sic) of the Resolu-
tion Member States are to pay in 
accordance with the scale of assess-
ment for the regular budget, but 
certain rebates are permissible on 
this scale. Thus Member States whOM 
contribution to the Regular Budget 
of the United Nations is 1.26 per cent 
and above, are entitled to a rebate 
al 50 per cent. Our scale of assess-
ment to . the United Nations' Regular 
Budget being 2.46 per cent we got a 
rebate of 50 per cent. After takin& 
-into consideration the rebate, our 
share for the period January to 
October, 1961, worked out to Rs. 58.02 
lakhs. 

(e) No further contribution I have 
been asked for. 

(d) This infonnation has been 
called for from the Pennanent Mis-
sion of India to the United Nation5, 
New York, and will be placed on the 
Table of the HOllse, when it becomes 
available. 
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Cement for Orissa 

25. J Shri ChiDtamoni Panicrahi : 
\. Dr. SamaDtsiDhar: 

W ill the Minister of COJlUDerce aDd 
1nc1ustry be pleased to state: 

(a) whether Government are aware 
"f the serious difficulty in getting 
cement in Orissa during the last 
iieveral months; 

(b) what was the quality of cement 
allotted to Orissa in terms of bags 
from April to July, 1961; 

(c) what was the demand; 

(d) whether Government are aware 
that cement is being sold in black 
market in Orissa at the rate of Rs. 12 
per bag; 

(e) what steps Government is pro-
posing to overcome the shortage of 
cement in the market; and 

(f) by what time the cement posi-
tion is expected to improve? 

The Minister of IDdnstry (Shrl 
Manubhai Shah): (a) Yes, Sir. 

(b) 7,76,000 bags. 

(c) 21,39,860 bags. 

(d) No specific complaints regard-
ing black market in cement have been 
received by the Government. How-
ever, it is for the State Government 
to check such malpractices, if any, 
under the Orissa Cement Control 
Order, 1958. 

(e) and (f). The State Government 
have increased the quota of cement 
for public consumption to 3,16,200 
bags during the quarter July-Septem-
ber, 1961 from 2,52,000 bags during 
the quarter April-June, 1961. The 
scarcity conditions likely to continue 
for some time till the overall supply 
position improves when further 
licensed schemes for manufacture of 
cement are completed. 

Mat~ before U.N.O. 
26. Shri D. C. Sharma: Will the 

Prime Minister be pleased to refer to 
the reply given to Unstarred Question 
No. 453 on the 23rd February, 1961 
and state the further progress made in 
the General Assembly of the U.N.O. 
on the following itl!(l'ls: 

(i) Treatment of people of Indian 
origin in the Union of South Africa; 

(ii) Question of race conflicts in 
South Africa? 

The Prime Minister and Minister 
of External Main! (8hri Ja waharlal 
Nehru): (i) and (ii). Both these items 
were di~ed during the resu~ 
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15th session of the UN General As-
oembly, Which adopted a resolution on 
each of them. A copy of each resolu-
tion is laid on the Table of the House. 
[See Appendix, I annexure Nos. 3 & 
4]. 

In regard to (i) the Government of 
india addressed the South African 
authorities again suggesting negotia-
tions, but the only response they have 
received is an acknowledgement to the 
letter addressed to the South African 
Ambassador by our High Commis-
sioner in London. In regard to (ii) 
Government regret that there has been 
no response from the South African 
Government. 

As the position in regard to these 
two ·problems remains unchanged 
siDee they were last discussed by the 
General Assembly, the Government of 
India, along with some other countries, 
have proposed the inclusion of these 
items again in the Agenda of the 16th 
session of the General Assembly. 

Film on "A Day at Zoo" 

27. Shri D. C. Sharma: Will the 
Minister of Information and Broad-
easting be pleased to refer to the reply 
given to Unstarred Question No. 252 
on the 20th February, 1961 and state 
the further progress made on the 
work of the film "A Day At Zoo"? 

The Minister of Information and 
Broadcasting (Dr. Keskar): The film 
bas been completed. 
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Conference on Diplomatic Intercourse 
and Immunities 

29. Shri Nath Pat: Will the Prime 
Minister be pleased to state: 

(a) whether it is a fact that repre-
sentatives of the various countries met 
in the Hofburg Palace in Vienna in 
April last under the auspices of the 
United Nations, to reach agreement on 
a 'General and Comprehensive Inter-
national convention on Diplomatic re-
lations and Immunities'; 

(b) if so, the delegates who repre-
sented India; and 

(c) what were the main conclusions 
of this meeting? 

The Prime Minister and Minister 
of External Affairs IShri Jawaharlal 
Nehru): (a) Yes, Sir. 

(b) The Indian Delegation consist-
ed of Shri Arthur S. Lall, Ambassador 
of India, Vienna, Dr. K. Krishna Rao, 
Deputy Secretary, Legal & Treaties 
Division, Ministry of External Affairs, 
and Shri A. K. Mitra, First Secretary, 
Embassy of India, Vienna. 

(c) A convention of Diplomatic re-
lations was approved by the Confer-
ence and is now to be considered by 
the individual go~ments. A copy 
of the Convention is laid on the Table 
of the House. (Placed in Lib,.aTY, 
See No. LT. 3014[61) 

Atomic Power Plant 

311. Shri Nath Pat: Will the Prime 
Minister be pleased to state: 

(a) whether it is a fact that the 
Rajasthan's Businessmen's Convention 
have forwarded to Government a ·pro-
posal for setting up of an atomic 
power plant in Rajasthan; and 
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(b) if so, What action has been taken 
by Government on their proposal? 

The Prime Minister and Minister 
of External Affairs (Shri Jawahadal 
Nehru): (a) No. 

(b) Does not arise. It may, how-
ever, be added that as reported to the 
Lok Sabha on 24th March 1961 in 
reply to Starred Question No. 1102, 
the Planning Commission has autho-
rised the Department of Atomic 
Energy to search for a site for the 
location of a nuclear power station 
In file Delhi-Punjab-Rajasthan-U.P. 
area, though no decision to go ahead 
with such a station has yet been taken. 
Preliminary investigations have been 
taken up. 

Outlay for Assam for 1961-62 

31. Shri Hem Barua: Will the Minis-
ter of Planning be pleased to state: 

(a) whether the outlay for 1961-62 
for Assam State has been decided; 
and 

(b) if so, the amount and the allot· 
ment made under different heads? 

The Deputy Minister of Planning 
(8hri S. N. Mishral: (a) and (b). The 
Assam Government have reported an 
outlay of Rs. 18:75 crores for the an-
nual Plan 1961~62, as indicated in the 
sta,tement placed on the Table of the 
House. [See Appendix I, annexure 
No.5). 

Transmitter at Raipur 

3!. f Shri Hem Barua: 
L Sardar Iqbal Singh: 

Will the Minister of lnfonDatlon 
and Broadcasting be pleased to rf:fer 
to the reply given to Starred Ques-
tion No. 39 on the 14th February, 
1961 and state the further progress 
since made in the establishment 01 a 
transmitter at Raipur? 

The Minister of Information and 
Broadcasting (Dr. Keskarl: 'i'he site 
selected for the transmitter installa-
tion on the Raipur-Bilaspur Road 

has been taken over from the State 
Government. The Central Public 
WoIiks Department lare proceeding 
with the work of building construc-
tion. Arrangements for the supply 
of power to the transmitter are be-
ing finalised. The transmitting equip-
ment and mast for installation have 
been received in India. Certain 
auxiliary equipment has also been 
indented. 

Tax Contributory by Pnblic Sector 
Enterprises 

33. Shri Goray: Will the Minister 
of Planninlt be pleased to "tate the 
contribution by way of income-tax and 
corporate tax by the public se<"tor 
enterprises during the Second Five 
Year Plan? 

The Deputy Minister of Pla~ 
and Labour and Employment (Shri 
L. N. Mishra): Information is not 
available. 

Indo-Ceylon Talks 

M. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 517 on the 4th March. 1961 and 
state: 

(a) the further progress made in 
regard to talks on Indo-Ceylon mat-
ters at Official level; aDd 

(b) the decisions taken during these 
talks? 

The Prime Minister and Minister of 
External Aftairs (Shrl Jawaharlal 
Nehru): (a) and (b). There have 
been no talks at the official level on 
Indo-Ceylon matters since Starred 
Question No. 517 was answered in the 
Lok Sabha on the 4th March, 1961. 

N~hru-NOOn Agreement 

35. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer 
to the reply given to Starred Ques-
tion No. 519 on the 4th March. I~j: 
and state: 

(a) what further steps have been 
taken to implement the decisions of 
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Nehru-Noon agreement with regard 
to transfer of territories between 
India and Pakistan; and 

(b) the result thereof? 

The Prime MinIster and MinJster 
of External Affairs (Shrl Jawahar-
lal Nehru): (a) and (b). Necessary 
steps with regard to the transfer of 
other territories between India and 
Pakistan will be taken only after de-
marcation, which is still in progress, 
is completed. 

Demarcation has so far been com-
pleted by placement of pillars in 1671 
miles out of 2519 miles of the Indo-
East Pakistan border. 

Peaceful uses of Atomic Enerey 

{ 
Shri D. C. Sharma: 

36. Shri P. C. Borooah: 
Shri Hem Barua: 
Shri Chuni Lal: 

Will the Prime Minister be pleased 
to state: 

(a) whether any progress has been 
made in the building of the proposed 
300 mw. nuclear power station at 
Tarapore near Bombay; and 

(b) whether any tender from any 
country has been accepted? 

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) and (b). Global tenders 
fOr the setting up of the first atomic 
power station to be IQCated at Tara-
pur near Bombay have been invit-
ed and the last date for the Il'eceipt 
of the tenders is August 31, 1961. 

Meanwhile, preparatory work has 
been taken in hand and the cons-
truction of the access road, tempo-
rary office building, rest house and 
wells for temporary water supply is 
in progress. 

Standard for Bot-BoUed Steel 

{ 
Shri. Arjun Singh Bhaudaaria: 

37. Slari S. A. Mehdi: 
Maharajkumar Vijaya Anda: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Indian Standards 
Institution is evolving Standard for 
Hot-rolled Steel; and 

(b) if so, the detaiis thereof? 

Tht, Minister of Commerc~ (Shri 
Kanungo): (a) and (b). The Indian 
Standards Institution has already 
published the following standards for 
hat-rolled structural steel sections:-

(i) IS: 808-1957 Rolled Steel 
Beam, Channel and Angle 
Sections, 

(ii) IS: 1173-1957 Rolled Steel 
Sections, Tee Bars; and 

(iii) IS: 1252-1958 Rolled Steel 
Sections, Bulb Angles. 

In addition to these standards, an 
lSI Handbook for Structural Engi-
neers: 1. Structural Steel Sectiow; 
giving worked out properties of the 
new structural steel secHons has been 
published to guide the designers in the 
use of new Sections. 

State Trading Corporation 

f Shri Ram KrIshan Gupta: 
38.\ Shri Ajit Sing"h Sarhadi: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
902 on the 16th March, 1961 and 
state the progress since made in the 
construction of a building fOr State 
'l1rading Corporation? 

The MinistPr of Commerce (Shrt 
Kanungo): The Corporation has al-
ready paid the cost of the plot. The 
W.H. & S. Ministry, on the advice of 
the· Defence Ministry, has since sug-
gested that. in view of the signal ins-
tallations in the vicinity, the height 
of the building shouid be restricted 
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to 30'. The question whether the 
building should be constructed with 
this restriction is under consideration 
of the Corporation. 

Indian Embassy Omcial in China 

39. { ~ Ram Krishan Gupta: 
Shri D. C. Sharma: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 904 on the 16th March, 
1961 anc! state: 

(a) whether Goverrunent have re-
ceived any reply to the strong pro-
tests made to the Chinese Government 
regall"ding the insulting behaviour to 
which the Personal Assistant to the 
Indian Ambassador in Peking was sub-
jected to; 

(b) if so, the nature of reply re-
ceived;and 

(c) the action taken thereon? 

TIle Prime Minister and Minister of 
External Affairs (Shri lawaharlal 
Nehru): (a) Yes, Sir. 

(b) The reply repeats allegations 
which we have already rejected. 

(c) We do not propose to enter in-
to further correspondence with the 
Goverrunent of China on this subject. 

Non-Coking Coal Washeries 

40. Shri Ram Krishan Gupta: Will 
the Minister of Planning be pleased 
to refer to the reply given ro Starred 
Question No. 919 on the 16th March, 
1961 and state: 

(a) whether the Planning Commis-
sion haVe considered the request of 
the Ministry of Railways for a spe-
cial provision for the establishment 
of was~ries for washing non-coking 
coal for the Railways; and 

(b) if so, the result thereof? 

The Deputy MinIster of Plannin&' 
(Shri S. N. Mishra): (a) and (b). As 
stated in the reply given to the Star-
red QuestiOn No. 919 on 16th March, 

1961, the Fuel Research Institute was 
requested to carry out the necessary 
investigations on a priority basis. The 
results are awaited. 

Indo-Pak Steering Committee 

41. Shri Ram Krlshan Gupta: Will 
the Prime Minister be pleased to 
state: 

(a) whether any meeting of Indo-
Pakistan Steering Committee has 
been held since the 1st March, 1961; 
and 

(b) if so, the matters discussed and 
conclusions reached? 

The Prime Minister and Minister of 
External Affain; (Shrl lawaharlal 
Nehru): (a) No, Sir. 

(b) Does not arise. 

European Common Market 

42. Shrl Ram Krishan Gupta: Will 
the Minister of Commerce and indus-
try be pleased to refer to the reply 
to Starred Question No. 1363 on the 
8th April, 1961 and state: 

(a) whether Government have 
knoWl:} the precise level of the com-
mon tariff on the Industrial goods 
taken by the six IT' }mbers of the Euro-
pean market~ 

(b) if so, its effect on the Indian 
exports; and 

(c) the steps taken in this regard? 

The Minister of Commerce (Shrl 
Kanungo): (a) to (c): The precise 
level of the Common external tarift 
of the European Economic Community 
on all industrial goods will be known 
only after the conclusion of the tariff 
negotiations currently taking place in 
Geneva. India does not, however, 
export industria! goods to the Euro-
pean Economic Community to any 
significant extent at present. Conse-
quently, the height of the common 
external tariff can have but little in-
fluence on this trade. 
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Long-term Credit to Exporten 

'3. Shri Ram Krlshan Gupta: Will 
the Minister of Commerce and indus-
try be pleased to refer to the reply 
given to Starred Question No. 1367 on 
the 6th April, 1961 and state: 

(a) whether Government have 
examined report of the six-man Com-
mittee appointed for examining long-
term credit to exporters; and 

(b) if so, the decision taken thereon? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). The report is still under 
examination. 

Chinese Maps 

H. Shri Ram Krishan Gupta: Will 
the Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 1371 on the 6th April, 1961 and 
state the result of diplomatic represen-
tations made to foreign countries for 
reproducing Chinese maps which show 
some parts of the Indian territories as 
Chinese? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru). Attention of the Govern-
ments of USSR, Hungary, Democratic 
Republic of Viet Nam, Czechoslovakia 
and East Germany have been drawn 
to erroneous depiction of India's in-
ternational boundary in certain maps 
originating in these countries. The 
USSR Government have replied that 
they would look into the matter, while 
the Hungarian Government have said 
that they would consider our re-
presentation. The Government of 
the Democratic Republic of Viet 
Nam had already informed us 
in 1959 that they would take neces-
sary action. 

Improvement in QuaUty of 
Printing 

U. Shri Ram KrIshan Gupta: Will 
the Minister of Works, HOusing and 
Supply be pleased to refer to the 
reply given to Starred Question 
No. 1375 on the 6th April, 1961 and 

state the action taken on the recom-
mendations of the Committee appoint-
ed to improve the quality of printing 
and effect economy? 

The Deputy Minister of Works, 
Housing and Supply (Shri ADll K. 
Chanda): The recommendations of the 
Committee relating to the introduction 
of the Incentive Bonus Scheme, set-
ting up of Planning Sections, setting 
up self-contained Electrical-cum-
Mechanical Branches in each Press, 
provision of steel furniture in the 
Case Rooms and systematic stacking 
and storage of paper, drill for opera-
tives in the productive branches, revi-
sion of the Press Handbook and syn-
chronisation of construction of build-
ings with installation of machinery 
and supply of power, have been 
accepted and are in the process of im-
plementation. The other recommen-
dations are under consideration. 

Fertillzer Plants 

{ Shri Ram Krishan Gupta: 
". Shri P. C. Borooeh: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1378 on the 6th April, 1961 and 
state: 

(a) whether Government have since 
considered the recommendations of the 
Fertilizer Industry Survey Mission 
regarding the designing of fertiliser 
plants; and 

(b) if so, with what result? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). The present facilities at 
Sindri arc being developed into a 
Central Technological Institute where 
the Planning and Development Orga-
nisation of the Fertilizer Corporation 
of India will be located. These will 
in due course deal with technical pro-
blems such as research, process deve-
lopment, designing, process engineer-
ing etc. The advice of the Survey 
Mission will be kePt in mind at the 
time of Planning and execution of 
fertilizer projects in future. 
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Co-operative Tea Factory at 
Kangra 

''7. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No: 2854 
on the 6th April, 1961 and state the 
progress made, if any, in the estab-
lishment of a co-operative Tea Factory 
·at Kangra (Punjab)? 

The Minister of Commerce (Shri 
Nityanand Kauungo): The details of 
a revised scheme for the establish-
ment of a Co-operative tea factory in 
Kangra are being worked out by the 
Punjab Government. It is understood 
that steps have been taken by the 
State Government for the registration 
of the Society for small tea growers 
and that a drive has been launched 
for collection of share capital from as 
many small tea growers as possible. 
It is expected that the Society will be 
formed soon. 

System of Reporting in Relation 
to Trade and Industry 

48. Shri Ram Krishan Gupta: Will 
the Prime Minister be pleased to refer 
to the reply given to Starred Question 
No. 782 on the 13th March 1961 and 
state: 

(a) whether the Committee appoint-
ed to make recommendations to simp-
lify, co-ordinate and rationalise the 
system of reporting in relation to 
Trade and Industry has since submit-
ted its report; and 

(b) if so, the main recommendations 
made therein? 

The Prime Minister and Minister or 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). Not yet. The 
Textile and Coal Industries have beeIl 
taken up. Except in regard to reports 
under Company Law, the simplifica-
tion proposals have been worked out 
by a representative of the Textile 
Industry and discussed with the 
authorities concerned. A large mea-
sure of agreement has been reached. 
The Committee of Direction will meet" 
shortly to consider them.' A report 

will then be made by it to Govem-
ment which will be placed on the 
Table of the House. Preliminary work 
has started on the Coal Industry. 

Works Committees 

49. Shri Ram Krishan Gupta: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Starred Question No. 786 on 
the 13th March, 1961 and state: 

(a) whether Government have con-
sidered the conclusions of the Seminar 
on Works Committees which was held 
at Bombay in January, 1961; and 

(b) if so, with what result? 

The Deputy Minister of Laboar 
(Shri Abid Ali): (a) Yes. 

(b) The views expressed at the 
Seminar haVe been given considera-
tion by the Central Board for 
Workers' Education in relation to the 
educational programme for members 
of Works Committees. 

Film on Removal of Untouch-
ability 

50. f S~ Ram Krishan Gupta: 
L Shri K. U. Parmar: 

Will the Minister of Information 
and Broadcasting be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 1515 on the 13th March, 1961 
and state the further progress made in 
the production of a film on the re-
moval of untouchability? 

The Minister of information and 
Broadcasting (Dr. Keskar): The script 
has not yet been finalised. 

industrial Estates in Punjab 

r Shri Ram Krishan Gupta: 
51.~ Sardar Iqbal Singh: 

l Shri Daljit Singh: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 4621 on the 5th May, 1961 and 
state: 

(a) whether the scheme for setting 
up new Industrial Estate. in Punjab 
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during the Third Five Year Plan has 
been finalised; and 

(b) if so, the details thereof'! 

The Minister of IDdustry (Shri 
Manabhai Shah): (a) and (b). A 
statement is laid on the Table of the 
House. [See Appendix I, annexure 
No.6] 

Tixtile MUIlI lJl PunJab 

{ Shri Ram Krishan Gupta: 
52. Shri Nek Ram Neg!: 

Will the Minister of Commerce aDd 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 400~ on the 27th April, 1961 and 
state: 

(a) whether Government have 
considered lIlPPlications rE!Ccived tor 
grant of licences to start textile mills 
i11 Punjab; and 

(b) if so, the result thereof? 

The Minister 01 Commerce (Shri 
Kan11l1g0): (a) and (b). The applica-
tions are still under consideration in 
consultation with the Government 
01 Punjab. 

.llrnt' ;fA m~r ~~ ~-.n ~ 
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Salt Industry 

f Shri Shree Narayan Das: 
55. L Shri Radha Raman: 

Will the Minister of Commerce aIII1 
IDdustry be pleased to state: 

(a) the extent to which the vari-
ous decisions taken on the recom-
mendations of the Salt Committee to 
foster an orderly development of 
salt industry have been given effect 
to; 

(b) which are the decisions that 
are still to be implemented; 
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(c) whether an autonomous central 

salt board has been set up; and 

(d) it so, the precise nature of its 
constitution and functions? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). A 
statetnilnt is laid on the Table of the 
House. [Placed in Library, See No. 
LT-3015/61j. 

(c) Not yet, Sir. 

(d) Does not arise. 

Foreign FiIms 

56. Shri AmJad Ali: Will the Min-
ister of Information and BroadeastiD&" 
be pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to review the policy 
of censoring the foreign films in view 
of the severe criticism in the press 
and public; 

(b) if so, what are the plans of 
Government; and 

(c) whether they propose to Change 
the entire Censor Board or change the 
Policy? 

The MInIster of Information and 
Broadcasting (Dr. Keskar): (a). No, 
Sir. 

(b) and (c). Do not arise. 

~-'IfA ""'"~ 
'I,..,JIIS{t ~ m 
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mrrllT tTqT ~ ;;ft ~r ~ ~c;-!( 0 mt ... , 
~~q ~T ~ (lfO<f lf~) it 911; 
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11i!: ~l!T ''IT f'f; +rror -;fTif «""\lIT f<fiffi" 

(1!f) IiR~, <it w fqq-q it ~1: 
~Wlf~~~~~l:T 
~itW'fi1:~T~? 

Sl'1lr-I' 1Pft ft'n q~~ ~ 
(.n ~\(\'I"I"'" ,,~) : (~) ~ ~ I 

( 1!f) +rror ~ W l:T'm'T <tit <'fl1 
rn if; ft;pf tfif-f.roTq- ~T '3"~ ~ 
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Manufacture of Newsprint 

f Shri T. B. Vittal Bao: 
58. Shri Hem Barna: 

I Shri Pangarkar: 
l Shri Ram Krishan Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the proposal to manu-
facture paper from Bagasse at Bodhan 
in Andhra Pradesh has been finalis-
ed; 

(b) if so, when the factory is likely 
to be commissioned; and 

(c) whether any financial assist-
ance is being provided for this pro-
ject? 

The Minister of Industry (Shri 
Manubhai Shah): (a) As already stat-
ed in reply to Starerd Question No. 
1029 answered by me in the Lok 
Sabha on the 21st December, 1960, 
the scheme to be undertaken by the 
NIDC for manufacture of newsprint 
from Bagasse in Andhra Pradesh has 
been dropped. The Government of 
Andhra Pradesh were, however, con-
sidering proposal for . the establish-
ment of factory for manufacturing 
paper from Bagasse in their State, but 
no application under the Industries 
(D & R) Act, 1951, has yet been re-
ceived from them. 

(b) and (c). Do not arise. 
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PoDCticberry BepresentaUon in 
Parllament 

59. Shrl Indrajit Gupta: Will the 
Prime MInister be pleased to state: 

(a) whether the PondiCherry State 
Assembly had urged representation 
for the people of Pondieherry in the 
Indian Parliament; and 

(b) whether it is proposed to treat 
Pondieherry State as a constituency 
for purposes of the General Elections 
of 1952? 

The Prime Minister and MiDlster of 
External Mairs (Shrl lawaharlal 
Nehru): (a) Yes. A resolution passed 
by the representative Assembly in 
August, 1960 urges that representa-
tion of t'he people of Pondieherry be 
provided in the Indian Parliament. 

(b) No. Since the de jure transfer 
of Pondicherry ha', not yet taken 
place, it is not possible to extend such 
representation to the area. 

Fertilizer Plant at Kotbapdium 

60 {Shrl T. B. Vittal Rao: 
, Shrl KIIIIhaD: 

Will the Minister of Commeree and 
Industry be pleased to state: 

(a) whether the proposal of the 
Andhra Pradesh Government to trans-
fer t'he licence granted to them for 
the establishment of Kothagudium 
Fertilizer Factory to private party has 
since been considered; 

(b) if so, the nature of decision 
arrived at; and 

(c) the party to whom the licence 
has been transferred? 

The Deputy Minister of Commeree 
and Industry (Shri Satish Chandra): 
(a) Yes, Sir, 

(b) and (c). A licence has been 
granted to Mis. Andhra Sugars Ltd" 
who have proposed to set up t'he fac-
tory in association with Mis. Sesha-
saYee Brothers (Travancore) Ltd. 

Laud Reforms 

r Shrimati Malmoona Sultan: 
61 ) Dr. Samantsinhar: . l Shri D. C. Sharma: 

Shri ChJntamoni PaJIicrahi: 

Will the Minister of Plannlnr be 
pleased to state: 

(a) whether the land reforms in the 
country are proposed to be completed 
by t'he end of the Third Five Year 
Plan period; 

(b) if so, what is the present posi-
tion in this regard in the different 
States and Union Territories; and 

(c) what amount has been allocat-
ed for the purpose for different Statest 
Territories under the Plan? 

The Deputy MiDlster of PJ.a.uninc 
(Shrl S. N. Mishra): (a) It has been 
emphasised in the Third Plan that the 
land reform programme should be 
completed with the least delay so as 
to eliminate any feeling of uncertain-
ty arising out of delays in implemen-
tation. 

(b) The progress made in the im-
plementation of land reform pro-
'grammes in the States and Union 
Territories has been set out in the 
Third Plan and is given in the brief 
summary laid on the Table of the 
House. [Placed in Library, See No. 
LT-30l6/6l]. 

Development of Himachal Pradesh 

62 {Shri A. K. Gopalan: 
. Shri Kodiyan: 

Will the Minister of Planninr be 
pleased to state: 

(a) whet'her it is a fact that Hima-
chal Pradesh is one of the most in-
dustrially and economically backward 
areas in the country; 

(b) if so, what are the special steps 
proposed in Third Five Year Plan 
towards improving the economic con~ 
ditions of the territory; and 
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(el how many more industries are 

proposed to be! started there in the 
near future and which are they? 

The Deputy ~ for PIIIDIIiDg 
(Shri S. N. Mishra): (a) to (el. A 
statement is laid on the Table of the 
House. [See AppendIx I, annt'Kure 
No.7]. 
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Quanel'!l In OGle Market Area 

6'7. Shrl S. M. Banerjee: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether some Government 
quarters in Gole Market area were 
declared unfit for human occupation 
in 1957 and 1958; 

(b) if so, whether the very same 
quarters were re-allotted in 1960 and 
1961 without effecting any repairs; 
and 

(c) if so, what is the total loss 
sustained by Government for keeping 
these quarters vacant? 

Tbe DepUy MinIster of Works, 
BoasiDg and Supply (Shrl AJdl 1[. 
Chanda): (a) Yes. 

Cb) Only suC'h quarters as are in 
a relatively better condition are allot-
ted for temporary use but not for 
regular occupation. 

(e) Until the quarters are in a fit 
condition for recuJar allotment, the 
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question of loss of revenue does not 
arise. Repairs to these quarters could 
not be undertaken so far as proposals 
for replanning of the D.I.Z. area were 
not finalised. Expenditure on repairs 
would have been infructuous if the 
quarters were to be demolished short-
ly afterwards. After it has become 
clear that these quarters are outside 
the first phase of redevelopment of 
this area, the estimate for their re-
pairs has been sanetioned. 

BetrenebmeDt in RehabUitation 
MinIstry 

r Shri Vajpayee: 
68. ~. Maharajkumar Vijaya Ananda: 

L Shrl Muhammed Elias: 

Will the Minister of Rehabilitation 
aDd Minority Affairs be pleased to 
state: 

(a) whether employees of we Re-
habilitation Ministry retrenched so 
far have been provided with alterna-
tive employment; 

(b) if not, the total number of those 
not employed; 

(e) the total number retrenched so 
far; and 

(d) 1!he number likely to be re-
trenched in 1961? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes, 
some of them have been provided 
with alternative employment through 
the Special Cell of Directorate Gene-
ral Employment and Training and 
IIOme others have secured employment 
through their own efforts. 

('b) The figure is not available but 
our information is that 1!he bulk of 
those retrenched have been re-
emplOyed either through the Special 
Cell or through their own efforts. 1,723 
persons were re-employed through the 
Special Cell. 

(e) 2,624. 

(d) 565. 

Implementation of Recommendations 
of Sugar Wage Board 

69. Shrl Vajpayee: Will the Minis-
ter of Labour amI Employment be 
pleased to state: 

(a) whe1!her recommendations of 
the Sugar Wage Board have not yet 
been implemented in Sugar mills in 
Balrampur and Tulsipur, U.P.; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Govern-
ment? 

The Depnty Minister of Labour 
(Shri Abid AU): (a) Both the Mills 
are reported to have implemented 
the recommendations except those 
relating to payment of retaining al-
lowance, for the off-season 1960, on 
the enhanced wages. The manage-
ment is being persuaded to implement 
1!his remaining part of the recommen-
dations also. 

(b) and (e). Do not arise. 

Boundary Arreement with Pakistan 

r Shrimati Maimoona Sultan: 
Ot ~ Shri P. G. Deb: 

L Maharajkumar Vijaya Ananda: 

Will the Prime Minister be pleased 
to state: 

(a) whether a discussion between 
the officials of the Punjab Government 
with West Pakistan Government was 
held at Lahore in May this year re-
garding the boundary agreement con-
cluded in January, 1960; 

(b) if so, what points were discuss-
ed in the meeting; and 

(e) with What result? 

The Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) Yes Sir. 

(b) and (c). At this meeting the 
main question discussed was the Ob-
servation Towers that the two sides 
have constructed near Punjab-West 
Pakistan border. No agreement was 
reached. The matter will be taken up, 
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again at the Indo-Pak, Conference to 
revise GroWld Rules on the Indo-West 
Pakistan border, scheduled for later 
this mont'h. 

Art Silk Yam 

72. Shri Subblah Ambalam: Will 
the Minister of Commerce aDd lDdus-
try be pleased to refer to the reply 
given to Starred Question No. 1274 
on the 3rd April, 1961 and state: 

(a) the value of art silk yarn for 
which import lincences have been 
issued during the half year ending 
March, 1961, for actual users and 
established importers in Madras State; 
and 

(b) what percentage of art silk 
yarn required by handloom industry 
in Madras State is allotted from the 
indigenous production? 

The MiDister of Commerce (Shrl 
Kanungo): (a) (i) Actual users Nil. 

(ii) Established importers 
Rs. 1,05.146. 

(b) This is estimated at about 24 
per cent. 

IDdustrial Estate in Manlpur 

73. Shri L. Achaw Singh: Will the 
Minister of Commerce and IDdustry 
be pleased to state: 

(a) whether any provision has 
been made for the establishment of 
an Industrial Estate in Manipur; and 

(b) it so, the site proposed for the 
purpose, the amount provided and 
the nature of small industries to be 
set up in the Estate? 

The Minister of IDdustry (Shri 
Manubhai Shah): (a) and (b). The 
scheme of providing an industrial 
estate in Manipur State is in the plan_ 
ning stage and no decision has yet 
been taken regarding the site or scope 
of the propcsed estate. 

Cellulose IDdustry 

74. Shri L. Achaw Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that a Pulp 
and Cellulose industry is being set up 
in Manipur in the public sector in the 
beginning of the Third Five Year 
Plan; and 

(b) if so, whether details of the 
scheme have been worked out? 

The MInister of Industry (Shri 
Mannbhal Shah): (a) and (b). No 
such application under the Industries 
(Development and Regulation) Act, 
1951 has been received SO far either 
in Public or in Private Sector. 

U.S. Companies in IDdia 

75. Shrimmatl Renn Chakaravart'ly: 
Will the MiniDter of Commerce and 
IDdustry be pleased to state: 

(a) the number of new U.S. com-
panies which have started business in 
India in collaboration with Indians 
and independently during 1956-61; 

(b) the names of the main indus-
tries in which such companies have 
been started; 

(c) the percentage of capital shar-
ing between Indian and U.S. Partners; 

(d) what are the .special safeguards 
pre3cribed to protect Indian interests; 
and 

(e) whether Governrnment 
invested any capital in those 
collaboration firms? 

have 
jomt 

The Minister of IDdustry (Shri 
Manubhal Shah): (a) During the 
period 1-4-1956 to 31-3-1961 consents 
have been given to 24 new issues of 
capital in which participation by U.S. 
companies was prop03ed. This, how-
ever, does not include cases of tech-
nical collaboration only between U.S. 
and Indian Companies approved by 
the Government of India. 

(b) The activities of these new com-
panies started with U.S. capital parti-
cipation cover a wide field, including 
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manufacture of automobile ancillaries, 
surgical and pharmaceutical products, 
pulp and pap:r, ferro manganese and 
other alloys, aluminium, cement, 
synthetic rubber, tyres and tubes, 
artifical silk or rayon;, Forge shop, 
caroon black, antibiotics, electrical 
equipments etc. 

(c) The structure of capital parti-
cipation between American and 
Indian interests varies from company 
to company but generally U.S. parti-
cipation has been on a minority share-
holding basis. However, only in 
very few out of the 24 cases men-
tioned above, the U.S. firms hold 
majority shares. 

(d) The policy in regard to foreign 
investments has been clearly stated 
in the Prime Minister's statements in 
Parliament on 6th April 1949. Before 
approving of arrangements for col-
laboration, the different aspects of 
such arrangements are carefully 
scrutinised in Committee specifically 
set up for the purpo,e. In this scru-
tiny importance is attached to the 
arrangements proposed for the train-
ing of Indian technicians and execu-
tives in all aspects of production and 
managements. Further, where a 
phased programme of manufacture is 
proposed, emphasis is placed on the 
rapid build-up of indigenous produc-
tion. 

(e) Government has not invested in 
any of these joint collaooration firms. 

Industrial Estate at Mangalore 

76. Shri Achar: Will the Minister 
of Commerce and Industry be pleased 
to state: 

(a) the reasons for the delay in 
the construction of buildings requir-
ed for the Industrial Estate at Man-
galore in Mysore State; and 

(b) the time by which the construc-
tion and other arrangements would be 
ready for the actual commencement 
of the working of the Estate? 

The Minister of 
Manubhai Shah): 

Industry (Smi 
(a) The sanction 

for establishing the Industrial Estate 
at Mangalore was accorded on the 
6th June, 1958. Proceedings for the 
acquire of land for the Estate town 
about a y&ar, as the enhanced rate of 
compensation of land had to be settl-
ed. Tenders for the construction work 
of the Estate were then invited and 
after completing the prescribed pro-
cedure, construction work was start-
ed by the selected tenders. 

(b) Construction work of 'C' and 
'0' type blocks of 4 units each is 
nearing completion. Applications for 
allotment of these work sheds are 
being scrutinized by the State Gov-
ernment and will be finalized shortly. 
It may take three months more for 
the actu'aI commencement of working 
of the Estate after allottees fit 
up their machinery, etc. 

Loss in Production due to Power Cut 

77. Shri Aurobindo Ghosal: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether any survey was taken 
as to the loss of production in the 
engineering, jute ancl. cotton indus-
tries of West Bengal due to power cut 
in April and May, 1961; and 

(b) if so, what loss was incurred in 
terms of money? 

The Minister of 
Manubhai Shah): 

Industry (Sbrl 
(a) No, Sir. 

(b) Does not arise. 

Bonus for Plantation Workers 

78. Shri Aurobindo Ghosal: Will 
the Minister of Labonr and Employ-
ment be plea,ed to state: 

(a) whether any agreement on 
bonus between the employers and 
workers in plantation industry has 
been finalised; and 

(b) if so, what is the quantum C1f 
bonus decided? 

The Deputy Minister of Labour 
(Shrl Abid All): (a) An agreement 
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has recently been reached between 
employers and workers for payment 
of bonus in plantations of AssalF, 
West Bengal and Tripura for the 
years 1959, 1960 and 1961. 

(b) Under the Agreement, each 
company has to allocate in each of 
these years, a sum equal to 14% of 
its profits in that year for distribution 
as bonus among its workmen, clerical 
and medical staff. The Agreement 
also provides for payment, subject to 
certain conditions, of a mInImUm 
bonus of Rs. 10 to Rs. 25 in Assar 
Valley and West Bengal, by compani-
es making losses or inadequate pro-
fits in a year. 

Olltpllt of ToUet Goods 

79. Shri Allrobindo Ghosal: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) whether the toilets output of 
toilet goods has increased in 1960; 

(b) if so, to what extent; and 

(C) the reasons therefor? 

The Minister of 
Manllbhai Shah): 

Industry (Shri 
(a) Yes, Sir. 

(b) 10% approximately. 

(C) To meet the increase in demand. 

Rickshaw Pullers in Trlpura 

80. Shri Dasarath Deb: Will the 
Min:ster of Labour and Employment 
to be pleased to state: 

(a) the total number of rickshaw 
pullers in Tripura; 

(b) whether Government has any 
Bcheme for the improvement of the 
condition of these rickshaw pullers; 
and 

(c) if so, the outline of such 
schemes? 

The Deputy Minister of Labollr 
(Shri Abid Ali): (a) 2,503 approxi-
mately. 

(b) and (c). No complaint or <sug-
gestion has been received. However 
a sche-me for setting up Co-operative 
Soc:eties of Rickshaw Pullers waa 
circulated to State Governments and 
Union Territories by the Ministry of 
Community Development and Co-
operation, but the Tripura Adminis-
tration has reported that the Rick-
shaw Pullers are not i:: tcrested in 
the said scheme. 

Discrimination ID Various Categories. 
of Employees in LF.S. 

81. Shri Balraj Madhok: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that there 
Is discrimination in various categories 
of employees of IFS (B) with regard 
to interval of their stay in India 
pending posting in foreign countries; 

(b) if so, the reasons therefore; and 

(c) the steps proposed to be taken 
to remove th:s discrimination? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) No, Sir. The period of 
stay at Headqurters and frequency of 
posting abroad, however, differ from 
one grade to another, depending upon 
the number of posts of a particular 
grade at headquarters, as compared. 
to those in Missions abroad. 

(b) Does not arise. 

(C) Does not arise. 

Land for Retired Army Personnel 

8Z. Shri Ram Garib: Will the Min-
ister of Rehabilitation and Minority 
AlJairs be pleased to refer to the 
reply given to Unstarred Question 
No. 3057 On the 11th April, 1961 and 
state: 

(a) whether rules have been framed 
for governing the condition of grant 
of land to retired army personnel; 
and 

(b) whether allotml:nt of such 
\and has been made with proprietary 
aua: transferable rights? 
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The Deputy MinIster of BehabUi-
tation (Shri P. S. Naskar): (a) and 
(b). All the rules governing allotment 
enunciated in the Land Resettlement 
Manual which are applicable to other 
displaced land claimants, are also ap-
plicable to the cases of retired army 
personnel. There were however, some 
areas specially reserved for allotment 
to retired army personnel under a 
Ministry of Defence Scheme. A state-
ment containing the principal addi-
tional rules governing allotment in 
these areas is given below. Perma-
nent rights are given, after due veri-
fication, to all allottees who have been 
allotted land on quasi-permanent 
basis. 

STATEMENT 

(i) Allotments were to be made in 
the Districts of allocation; 

(ii) In selecting allottees, pre-
:ference was given to the following:-

(a) to qualified claimants who had 
received no temporary allot-
ment: 

{b) to qualified claimants whose 
sons or brothers were serv-
ing in Jammu & Kashmir 
areas; and 

(c) those who had won gallantry 
awards in World War n. 

(iii) No one entitled to receive more 
than 50 Standard Acres was to get 
allotment in a village earmarked for 
Defence Personnel; 

(iv) Where a suburban village or a 
village carrying additional valuation 
was selected, allotment was subject 
to the additional valuation; 
- (v) In the case of personnel given 
land in the selected villages, the rules 
of grading were not insisted upon. 
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Sixth Summer Drama Festival 

f Shrl Agadi: 
85. 1. Shri Sugandhi: 
Will the Minister of Information 

and Broadcasting be pleased to state: 
(a) the number of performances 

staged during the Sixth Summer 
Drama Festival in Delhi organised by 
Song and Drama Division, language-
wise; 
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(b) the amount spent on each of 
th" theatrical troupes; 

(c) whether there are any proposals 
to start such Theatrical Festivals in 
the States; .and 

. (d) the procedure of selection of the 
UOUpes and fixing of the remunel a-
tian, 

The Minister of lnformation' and 
lkeadcastinc (Dr. Keskar) (a) and 
(b). Two separate statements are laid 
4Irl the table of the House. [See Ap-
pe1dix I, annexure No. 11 and 12]. 

(e) The Central Government have 
Db such proposals. 

(d) Generally, troupes sponsored by 
"the State Governments are included 
in the programme of the festival. 
Well-known professional or amateur 
troupes are also invited independently 
by the Song & Darama D:vision. In 
the former case, the remuneration 
settled by the State Government con-
4:ernt'd is shared between the State 
Government and the Division equally. 
In the laUer case, remuneration is 
Rttled by negotiation, keeping in 
"iew the standing of the troupe and 
the distance of its headquarters from 
'DPlhi. The remuneration includes 
daHy allowance @ Rs. 10'- per head, 
including 1'2 day each for arrival and 
departure and one day each for stage 
rehearsal and performance in Delhi; 
cost of production generally upto 
lis. 250 per production, &l1d the rail-
way freight for transportation of 
necessary sets and equipment. 

Soap Manufacturers 

116 .r Shri Agadi: 
. L Shri Wodeyar: 

Will the M'nister of Commerce and 
:lDdustry be pleased ot state: 

(8) the total amount of financial 
assistance given to institutions for 
Soap Manufacturing by the Khadi 
and Village Industries Commission, 
State-wise, and year-wise, for the 

State; of Andhra, Mysore, Madrall 
and Maharashtra since 1956-57 to 
date; 

(b) the particulars of the institu-
tions and the respective amounts ot 
assistance given, year-wise; 

(C) whether it is a fact that a (arie 
number of soap making institutions 
have gone into liquidation; and 

(d) if so, the particulars of institu-
tions that have closed manufacturing 
and failed to repay the advances? 

The Minister of Industry (Sbrl 
Manabbai Shah): (a) and (b). A 
statement containing the required 
informaticn is laid on the Table of the 
House. [Placed in Library. See No. 
LT-3017i611. 

(c) and (d). According to the in-
formation available so far, only 2 
Institutions, one each in Maharashtra 
and Madras, viz, Vidyarthi Sudhar 
Sangha, Nagpur and the Anandam 
Harijan Soap WorkerE Cooperative 
Cottage Industries Society Ltd., Rani-
pet, District North Arcot, which re-
ceived from the Khadi & Village 
Industries Commission Rs. 6,150[- as 
grants and Rs. 10,2501-as loans in 
1956-57 and Rs. 3,1501- as grants and 
Rs. 7,250:- as loans in 1958-59 respec-
tively, have gone into liquidiat:on. 

Loss of Explosives in Assam. 

87. Shri Subiman Ghose: Will the 
Minister of Works, Housing and Sup-
p'y be pleased to refer to the state-
ment laid on the Table on the 5th 
May, 1961 regarding loss of explosiv~ 
from C.P.W.D. Store in Margherita, 
Assam and State: 

(a) for what purpose the explosives 
were given to C.P.W.D . 

(b) whether these have been com-
pletely lost; and 

(e) if so, wheth.er there has been any 
enquiry into the matter? 

The Deputy Minister of Works, 
Housing aDd Supply (Shri Ani! K. 
Chanda): (a) For blasting rocks in 
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connection with the construction of 
hill roads. 

(b) and (c). No part 
material could so far be 
the police who are still 
the matter. 

of the stolen 
recovered by 
investigating 

Yugoslavia Federation of Women's 
Organisation 

88. Shri Subiman Ghose: Will the 
Prime Minister be pleased to state: 

(a) whether the Publicity Division 
(Press Relation of the X.P. Division) 
of the External Affairs Ministry has 
circulated the news item of an Indian 
lady joining the Yugoslavia Federation 
of Women's Organisation in the early 
part of June, 1961 in the private capa-
city; 

(b) if so, the reasons for publishing 
such news; and 

(C) whether the Government of India 
is bearing the expenses of her join-
i:1g the organisation? 

The Prime Minister alld Minister of 
Edernal Affairs (Shri Jawaharlal 
Nehru): (a) Yes. 

(b) Our Embassies always keep us 
informed about the visits of prominent 
India:1s to foreign countries and such 
press releases are generally issued by 
the Ministry of External Affairs cover-
ing their cultural activities. 

(C) No. 

Export of Cotton 

89. Sardar Iqbal Siugh: Will the 
Minister of Commerce and Industry be 
p'eased to state: 

(a) what is the foreign exchange 
earned in exporting cotton in the year 
1960; and 

(bJ what is our present capacity of 
exporting cotton and how much do we 
aotually export? 

The Minister of Commerce (Shri 
Kanungo): (a) Rs. 8.14 crores. 

(b) During the cotton season 1960-61 
it is expected that OUr exportable sur-
plus would be about 3 lakhs bales 

valued approximatelY at Rs. 12 croreL 
Actual exports are likely to reach that 
level. 

Balanee of Trade with West GerJDalQ" 

99. Sardar Iqhal Singh: 
Minister of Commerce aDd 
be pleased to state: 

Will the 
Indasb7' 

(a) the extent of adverse balance of 
trade with West Germany since 1958; 

(b) the reasons for the same; and 

(c) the steps taken to stop_ the in-
creasing adverse balance of, trade with 
West Germany? 

The Deputy Minister of Commeree· 
and Industry (Shri Satish Chandra) : 
(a) India's adverse- balance of trade-
with West Germany was Rs. 79.25 
crores in 1958, Rs. 100.92 crores in 195!l 
and Rs. 94.16 crares in 1960. 

(b) The very substantial imbalance 
in our trade with West Germany has 
mainly been due to that country being 
a competitive Source of supply of the 
imports required by us. On the other 
hand there are import restrictions and: 
high tariffs and internal taxes in West 
Germany in respect of some commodi-
ties which India is in a position to-
export. 

(c) Besides pressing the West Ger-
man Government to remove quantita-
tive restrictions and consider a reduc-
tion of tariffs and internal taxes, elf~ 
have been made to develop exports 
through a special trade promotion or-
ganisatio:l established in Frankfurt iD 
1959. 

E~Oyment of West PakIstan Dh-J place Ii Persons in Assam 

91. Sa,dar Iqbal Singh: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether Assam Government 
have taken up small industries or 
started any to give employment to the 
West Pakistan displaced persons; 
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(b) whether any aid has been given 
by the Centre for the purpose; and 

(C) if so, the aid given? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) No, Sir. 

(b) and (c). Do not arise. 

Loan for Rehabilitation of Displaced 
Persons from West Pakistan 

92. Sardar Iqbal Singh: Will the 
Minister of Rehabilitation and Minority 
Affairs be pleased to state: 

(a) how much of the loan advanced 
for rehabilitation purposes through the 
Punjab Government to the displaced 
persons from West Pakistan has been 
realized so far; and 

(b) the balance stilI due? 

The Deputy Minister of Rehabilita-
tiOn (Shri p. S. Naskar): (a) Rs. 
1071.46 lakhs upto 31st March 1961. 

(b) Rs. 567.80 lakhs. 

Education of Displaced Persons in 
Punjab 

93. Sardar Iqbal Singh: Will the 
Minister of Rehabilitation and MIno-
rity Affairs be pleased to state the 
amou"t spent annually from 1947 to 
1960 on all types of education lor c;lis-
placed persons in Punjab year-wise? 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): The informa-
tion has been called for from the Gov-
ernment of Punjab, when received, it 
will be laid 0;) the Table of the Sabha. 

Migration of Non-Muslims from 
Pakistan 

94. Sardar Iqbal Singh: Will the 
Prtme Minister be pleased to state the 
number of non-Muslims who have 
mIgrated from Ea,t and West Pakistan 
to India during the year 1961-62 so 
tar month-wise? 

The Prime Minister and MinIster of 
EIterna' Affairs (Shri JawaharIaI 

Nehru): A statement giving details of 
migration is given below: 

STATEMENT 

Month 
1961 

From From Total 
East West 

Pakistan Patki'tan 

January 679 118 797 
February 909 153 1,062 

March. 876 231 1,107 
April 741 240 981 
May 92 7 391 1,318 
June 882 391 1,273 

GR.'ND TOTAL 6,538 

Issue of Passpart, to Indians to Visit 
Canada and U.S.A. 

9S. Sardar Iqbal Singh: Will the 
Prime Minister be pleased to state 
the number of Indians who have been 
issued passports to visit Canada and 
the U S.A. during the years 1959-60 
and 1960-61? 

The Prime Minister and Minister 
of External Affairs (Sbri JawaharIaI 
Nehru): The folIawing are the 
figures of passports issued during 
the two years: 

Canada: 

U. S. A. : 

4774 

6729 

6668 

Economic Mission to AfrIca". 

96. Sardar Iqhal Singb: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether an economic miSSion 
is proposed to be sent to Africa; 

(b) if so, what is the main purpose 
of the proposed visit; and 

(c) what will be tne composition 
of the mission? 

The Deputy Minister of CommercfI 
and Industry (Shri Satisb Chandra): 
(a) There is no propo,al under con-
sideration at present. 

(b) and (c). Do not arise. 
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&esln Industry ia Punjab 

117. Sardar Iqbal Siuch: 
Minister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) whether the Government of 
Punjab demanded some assistance 
from the Centre for starting OJ' 
developing the Resin Ihdustry during 
the year 1958-59, 1959-60; and 1960-
til; aDd 

(b) if so, the nature of assistance 
given to them! 

The Minister of Industry (Shri 
Manubhai Shah): (a) No. 

(b) Does not arise. 

Exports fo Denmark 

98. Sardar Iqbal SiDgb: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) what was the quantum of 
exports to Denmark, if any, during 
1959 and 1960; and 

(b) how is the export trade of 
India to that country likely to be 
affected by Denmark Jommg the 
European Free Trade Association? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 

(3) :ndiu's exports to Denmark: 
1959 
1960 

Rs. 233 lakhs 
Rs. 180 lakhs 

(b) The effect of Denmark's 
member3hip of the European Free 
Trade AssociatIon On India's export 
trade is not likelv to be significant 
because: -

Ii) Under 
EFTA, each 
frce to retain 
toms tariffs 
ccuntrics, and 

the rules of the 
member country IS 

its individual cus-
against third 

(ii) The other members of the 
EFTA offer little competition to 
India's export products and 
camm~itieos in the Danish 
market. 

Custodian General of Evacuee 
Property 

99. Shri ArJun Sinrh Bhadaurla: 
Will the Minister of Rehabilitatioa 
and Minority Aftairs be pleashed to 
state: 

(a) whether it is a fact that an 
Important law point, whether the 
Custodian General is competent to 
review the orders of h~3 predecessor 
or seek powers under Generat 
Clauses Act or Section 6 of the 
Evacuee Property Act, was referred 
by the Custodian General to the 
Ministry for clarification; and' 

(b) if the answer to part (a) 
aoove be in the affirmative, in how 
many cases the powers were dele-
gated or permission granted on each 
respecttve point and how many 
cases are still pending? 

The Depaty Minister of Rehabill-
tatioa (Shri P. S. Naskar): (a) No. 

(b) Does not arise. 

Diesel Enrines and Pumps 

100. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Commission for 
India in Singapore had of late con-
ducted a market survey of Singapore 
and the Federation of Malaya; 

(b) if 00, whether the survey re-
vealed good marketing prospect!! 
for diesel engines and pumps there; 
and 

(c) what action has since been 
taken by the Government of India 
to capture the market·) 

The Deputy Minister of Com-
merce and industry (Shri Salish 
Chandra): (a) and (b). Yes, Sir. 

(c) The r<,pmt has already been 
circulated among tne diesel engines 
and pump manufac1.urers in India 
and they havp been asked to intensi-
fy their efforts for stepping up 
exports. Teams arc also being sent 
by the EngiLeering Export Promotion 
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Council for detailed study, negotia-
tions of business, appointment of 
agents, . setting up of after sales 
service etc. Diesel Engines and 
Pumps were also exhibited at our 
recent Exhibition in Singapore. 

Sodium Carboxy Methyl Cellw-

101. Shrl P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Union Govern-
ment has granted a licence to a 
Gujerat finn for the manufacture of 
sodium carboxy methyl cellulose on 
a considerably large scale; 

(b) if so, what is the name and 
licensed production capacity of the 
firm; and 

(c) whether this will be the first 
firm to produce methyl cellulose- in 
the country on a commercial scale? 

The Minister of Industry (Shr1 
Manubhal Shah): (a) and (b). Mis. 
Sardesai Brothers, Ltd., Ahmedabad 
and Mis. Cellulose Products of India 
Ltd., Ahmedabad have been licensed 
under the Industries Act to manu-
facture Sodium Carboxy Methyl 
Cellulose, with a capacity of 1200 
tons and 1500 tons per an"'.!!!l 
respectively. 

(c) Mis. Sardesai Brother Ltd., is 
the first firm to produce carboxy 
Methyl Cellulose in the country. 

Tea Promotional Works 

102. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the tea promotional 
works undertaken by India, both 
within the country and outside, have 
been drastically cut during the recent 
year; 

(b) if so, how do the figures for 
1958-59, 1959-60 and 1960-61 compare 
with one another; and 

(c) what specific items of work were 
undertaken for tea promotion both 
internally and in foreign countrie8? 

The Deputy Minister of Commerce 
and Industry (Shrl SatisIt Chandra): 
(a) and (b). Expenditure on internal 
and external promotion for tea during 
the last three years has been as 
follows:-

Tea Pro-
mOliJ" in 

19S8-S9 1959--60 196<>---{i1 
Rs. Rs. Rs. 

India . 32,21,188 24,01,707 18,22,948• 

Tea Pro-
motion 
outside 
India: 

Contribu-
tion to 
Tea 
Councils 39,16,312 41,046,314 21,73,S7S· 

Other tX-
penditure 
on ex-
ternal 
promotion 4,09,269 f4,260457 10,26,200· 

43,2S,SSI 45,72,771 32,00.078 

(OFigures for 1960-61 are only pro-
visional) 

The figures for tea promotion out-
side India do not in fact reflect any 
curtailment of activities. The reduc-
tion in expenditure has been mainly 
dUe to reduced contributions to the 
Tea Councils of USA, Canada and 
West Germany consequest On the 
revision of the basis on which contri-
butions were made by the participants. 

Internal promotion also continues 
but its activities have been given a 
new orientation. A large number of 
internal promotion staff has been 
switched On to adivsory services in 
canteens in large industrial establish-
ments. These canteens bear a su b-
stantial part of the salary and allow-
ances of the staff. 

(c) Important Internal Promotion 
activities 

(i) Advisory service to industrial 
canteens by deputing Tea 
Board's staff for a period; 
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(ii) Maintaining Tea Centres and 

Tea Buffets; 

(iii) Participation in exhibitions. 

Important External Promotion 
activities 

(i) Continuation of joint promo-
tion through the Tea Councils 
in USA, Canada and West 
Germany in collaboration 
with Ceylon and the local tea 
trade and in the Irish Tea 
Council with the local tea 
trade; 

(ii) The setting up of the Tea 
Board~s offices in the U.K. 
USA, Australia and UAR to 
look after the interests of 
Indian tea in those countries. 
Similar offices will be opened 
in West Germany and Iraq; 

(iii) Participation in foreign 
exhibitions; 

(iv) Sponsoring visit of Trade 
Delegations to India; 

(v) Opening of a Tea Centre in 
Cairo; and 

(vi) Introduction of a pure Indian 
pack in Australia. 

Import of lland-made 

103. Sui Daljit Singh: 
Minister of Commerce and 
be pleased to state: 

Paper 

Will the 
Industry 

(a) the quantity of hand-made 
paper imported in the country 
during 1960-61 and 1961-62 so far; 
and 

(b) the quantity of such paper 
produced in our country during the 
same period? 

The Minister of Industry (Shrl 
Mannbhal Shah): (a) Six ewts. of 
hand-made and moulP-made paper 
were imported during the year 1960-
61. Statistics'm regard to the year 
1961-62 are not yet available. 

(b) During" the 1960-61 and 1961-
62 (up to 30-6-61) 880.12 and 185.2 
tons of hand-made paper, respective-
ly, were produced by the various 

units assisted by the Khadi and 
Village Industries Commission. 

Ambar Cbarkhas in Punjab 

lOt, Shri Daijit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of Ambal' Charkhas 
distributed in Punjab State during 
1961-62 50 far; 

(b) the number of charkhas which 
are in operation; and 

(c) the total quantity of yarn pro-
duced therefrom? 

The Minister of Industry (Shri 
Manubhai Shah): (a) On the basis of 
the reports so far received, 41 Ambar 
Charkhas have been distributed in 
Punjab State during 1961-62 up to the 
end of June, 1961. 

(b) It is roughly estimated that out 
of 20,973 Charkhas so far distributed 
in Punjab State, 12,584 were in opera_ 
tion on 30th June, 1961. 

(c) 0.15 lakhs Ibs. of Ambar Yarn 
were produced during the quarter 
ending June, 1961. 

Import of Watches 

105. Shri Daljit Singh: Will the 
Minis~er of Commerce and Industry 
be pleased to state: 

(a) the number of watches import-
ed from foreign countries during the 
period from January 1961 to June 
1961; and 

(b) the total foreign exchange 
allowed? 

The Minister of Commerce (Shrl 
Kanungo): (a) and (b). The number 
and value of Watches (Stop watches, 
wrist watches and others including 
clocks with watch movements) Im-
ported into India during January-
March, 1961 are given below:-

Figures beyond March, Igjil are not 
yet available. 

Number Value 
(Rs.) 

15,600 5,87,000 
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Plan Publicity 

106. Shri DaIjit Singh: Will the 
Minister of Information and Broad-
easting be pleased to state the amount 
.of money spent on Plan publicity by 
.De1hi Administration during 1960-61 
and 1961-62 SO far? 

The Mintster of Information and 
1koadcasting (Dr. Keskar): The re-
quired information is as follows:-

1960-61 

1961_62 
(Upto 30th June) 

Import Licenc.s 

Rs. 68,306 

Rs. 1,235 

107, Shri DalJIt Singh: Wiil the 
Minis'C'f of Commerce and Industry 
be pleased to state how many firms 
have been black-listed for indulging 
in mal-practices in obtaining export 
and import licences in 1961 so far? 

The Minister of Commerce (Shri 
Kanungo): 44 (upto 20th July 1961). 

Loans to Co-operative Societies 

108. Shri Daljit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

. (a) whether the State Government 
of Punjab has recently sent a scheme 
for giving working capital loans to 
primary co-operative societies from 
cess funds; 

(b) if so, the reaction of the Cen-
tre-; 

(c) the action taken in the matter 
by the Centre; and 

Cd) what is the Central assistance 
received by the State in the matter? 

The Minister of Industry (Shri 
.anabhatShah): (a) No, Sir. 

(b) ta Cod). Do not arise. 

Punjab and SecoDd Five Year Plan 

{ 
Shri DaIjit Singh: 

109. S~r Iqbal S~gh: 
Shn A. M. Tarlll: 

Will the Minister of Planning be 
pleased to state: 

(a) whether the amount set apart 
for Punjab State for the ~ond Five 
Year Plan has been spent in full; and 

(b) if not, what is the short-fall? 

The Deputy Minister of Planning 
(Shri S. N. Mishra): (a) and (b). 
Figures of actual State Plan expendi-
ture in 1960-61 are stilI awaited. 

Employment of Educated Persons 

110. Shri Daljit Singh: Will the 
Minister of Labonr &: Employment 
hi'! pleased to state: 

(a) whether more educated regis-
tered unemployed were employed 
during the first half of 1961 as com-
pared to the last year; and 

(b) if so, the number in each State? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes. 

(b) 

State 

(1) 

Andhra Pradesh 
Assam . 
Bihar . 
Delhi. 
Gujrat . . 
Himachal Pradesh . 
Jummu& Kashmir. 
Kerala . . 
Madhya Pradesh 
Madras . 
Maharashtra . 
Manipur 
Mysore 
Ogua 

Number of edu-
""ted person. 
placed in em-· 
ploymcnt dUI-
ing January to 

June. 

1960 1961 

(2) 

4,177 
316 

1,182 
1,594 
2,165 

2 87 
1I2 

2,1I3 
1,484 
6,190 
~,837 

76 
3,:i99 

7S 1 

6,150 
394 

2,371 
1,885 
3,18:> 

294 
133 

2,941 
3,674 
7,378 
7,970 

283 
5,016 
1,649 
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(I) (2) (3) 

Pondicherry 4 35 
Punjab. 4,314 7,')58 
Rajasthan 3,277 3,881 
Tripura 244 149 
Uttar Pradesh 50419 ]2.,265 
West Bengal 1,330 1,931 

TOTAL ALL INDIA 44,181 68.639 

Unemployed in Delhi 

Ill. Shri Daijit Singh: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the comparative figuces of the 
registered unemployed during the 
first quarter of 1961 in Delhi; and 

(b) the number of unemployed gra-
duates, intermediates and matriculates 
registered durig the same period? 

The Deputy Minister of Labour 
(Shri Abid Ali): 

January 1961 
February, 1961 
March 1961 

(b) 

Graduates . 
Intermediates 
Matriculates . 

No. of persons 0.1 
the Live Re-
gister of Em-
ployment Ex-
changes in Delhi 
as at the end of 
the month . 

59,759 
59,01 5 
58,239 

Number regis-
tel cd during 
January-March 

1961 

Triveni Engineering Works Ltd. 

112. Shri Kalika Singh: Will the 
Minister of CommerCe and Industry 
be pleased to state: 

(a) whether Triveni 
Works Ltd., have been 

Enginee:'ing 
incorporated 

in India by Book~rs, a leading ~ 
!ish industrial group, in coJlaboratiaD 
with the Sawhney Organisation' cr6 
India with a capital of £ 450,000 cr6 
which Bookers will hold, 50' per ceaI; 

(b) whether Mr. Mehr Chaod 
Mahajan the Retired Chief Justice fII. 
India, is one of the members of the 
Board of Dir(~turs; 

(c) the manufacturing capacity cr6 
the Triveni Engineering Works Ltd:; 
and 

(d) the lo:ation of the' new cua-
pany? 

The Minister of Commerce (SImi 
Kanungo): (a) Yes. 

(b) Yes, 

(c) According- to the industrial 
Iincence issued to the company, it is-
expected to manufactUTe, On single 
shift basis, engines, turbines and CJt!Im-
machinery for sugar and paper indus-
tries totall ing Rs. 155 lakhs u year. 

(d) The registered office of tile 
compatry is situated at National Insu-
rance Building. 5, Parliament Street. 
New D;..l!"!!. 

Refug~e Huts on Raipur_J~ 
Road 

113. Shri Kistaiya: Will the Minis-
ter of Rehabilitation and Mm.iI;:r 
Affairs be pleased to state: 

(a) why a number of huts 
been erected by the road side 
Raipur to Jagdalpur where nO 
gees reside; 

have 
from 
refu.-

(b) what is approximate expendi-
ture incurred thereon; and 

(c) whether the same huts can ~ 
allowed to be utilised by the l«:al 
tribal people, if they need? 

The Deputy Minister of R .. .habilita-
tion (Shri P, S. Naskar): (a) and 
(c), Works Centres were planned 
along N,H, 43 and other roads and 
near settlement areas in Dandakara-
nya to provide work-cum-shelter to 
displacpd' persons till such time as 
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they could be moved to village sites 
for rehabilitation. Up till now about 
3,000 families of displaced persons 
have arrived in Dandak313l'lya. 
Notices have been issued dur-
ing the last few months to another 
15,000-20,000 camp families in West 
Bengal. Till the problem of these 
families has been resolved, it is not 
considered advisable to allow the use 
or these Centres to others mcluding 
tribals. 

(b) The total expenditure booked 
on Work Centres between Charama 
and Jagdalpur on N.H. 43 was Rs. 
8,16,034;- upto the end of March, 19tH. 

Transfer of National Highway No. 43 
from Dandakaranya Development 

Authority to P.W.D. 

114. Shri Kistaiya: Will the Minis-
ter of Rehabilitation and MJDorlty 
Affairs be pleased to state: 

(a) whether National Highway No. 
43 from Raipur to Jagdalpur is going 
to be transferred from Dandakaranya 
Development Authority to P.W.D. 
again; 

(b) if so, the reasOn therefor; and 

(c) during the transition period 
which Department will maintain the 
same road? 

The Deputy Minister of Rehabilita-
tiou (Shri P. S. Naskar): (a) to (c). 
The National Highway No. 13 from 
Raipur to Jagdalpur was initially 
taken over by the Dandakaranya De_ 
velopment Authority from the Gov-
ernment of Madhya Pradesh with a 
view to provide employment to ~e 

displaced settler families till such 
time as they could be moved to village 
sites for permanent rehabilitation. 
However, with the change in policy, 
according to which, the settler,. were 
only to be employed on VXlrks d;rectly 
connected with their own rehabilita-
tion, and due to shortage of 
engineering personnel and goad 
contractors, it was decided to 
hand back this portion of 
N.H. 43 to the State Government. Thf' 

matter was again discwssed in the 21st 
meeting of the Dandakaranya Deve-
lopment Authority held at Calcutta 
on the 27th July, 1961. It w:u; decid-
ed that the portion of N.H. 43 from 
mile 66 to 144 should be handed lHck 
to the State Government and the 
Dandakaranya Development Autho-
rity should continue to look after the 
stretch from Kondagaon to fre Orissa-
border (mile 144 to 198). 

~ ""'" ~~ ~ ~ 1Iil qf amIIIIf 

H~. Illf ~ mro 
IflI'T llPf ~ ~ If;ft ~ Jlt HV 
if; ~ ~ *·lfT ¥~H iii ~~~ 
iii l'll'l"f it lI'il: ~ l!iT ~T ~'iT fl!> 
mro ~T ~ m.: ~<!lf 
lj~ Q,1f~ iii ~C!' frR:1 it ~ 
mili~ ,;ft ~l!iTITt~~ 
;frC!' m iii ~ IflfT ~ WRr fif.<rr 
~ ~ ? 

Ill" \i~ ("'" ~ m): 
~ ~~ ~ ¥~H. it ;;i1' ~'RT 
Jltm 1ft m ~ m ~r ~" 
t;<f~m~iIi.wi\'~T I 

rom ~T ~ ~ Jrumif ~ 
m:<f.T~ ~T ~ I ~ ~aif ~ it 
~~ it 'llT f~ l:fQ ~ fit; ~nr 
e'hr iii 'Ritrfi iii ~ <1"ll!iT o:rq 'WIT 
iii fu4 t~ 'f.l'ff it; lmmif 'WI 'n;;l:f 
~-m7f 'fT t I ~~ 'f.TTi iii w.i'R mil 
lfR' ~m:T ~:r 'i~ m.: f.r!T<r ~ ~ 
~ m'lITU i't wR e1'!f it; '3'?lmT iii 
~'"'t~T~~t.~ 
<l~<: i't 'llT 'AG~ ~~ <i ~ '3'ilm ~ f"flf 
~"fT ~Tfu1 if.T f.rncr f'fillT g I 
ft;,rc:r +fFl:!ll' if. fu>.[ 1i'l'n" 'n;;![T If 
~ f<nTFTT <f.T fR >m<'''f'lfi ;f,T ''T-
qp;;-r 'lit rN ~, ~ ~ «'t 'f;,.,.n ~ 
W:'I'Ti1 "Rmir ~. 'R ;f,T ;;rr;f "f<;f1 
'f>T4<m ij; fuif 'llT ll'rrcr ~ I 
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Hf" ~ 1\'0 .... 0 fPit: ifI1T 
-ql{ Ili'R: ~ lf~T ~ ,.~ ~T FIT 
o;7i; f'F : 

( ~ ) ~ T If ~;;~'fi'f i'f".TT 5ffi! if 
SPil iT <it mr 2:: 1Wl if '.;~ f<fft:rlii, 
ri'ifRT ~R lfOllPl R'm ;r, 'f.Tll"Tf.qa 
if fif;"if ~ 't; ~.<l;'llt ~ f~~il' 
SlT'O fJt ; 

( "') f'fO'f.f IfTlli1T it ~ '1:'Wr 
~T rrt : 

( '1 ) fiR!;f ~rrl:or <:Plr ':rT'FF t 
'lit ~ 'l~ ~ 

( 00;) "f':'fT<: ~ ::r'l'FT Sf'lf"f 'T<: "l :;n: 
o:dr iii fuit 'fliT W'lTf.T 'FT ~ ? 

~ 1 ;a'~ ( ~ !A'1'fiR V<'ft') l 

°;fitW ~tf,~ ~ "l" ~tf,~ <'I'~ 
('F) Z 0 : ~if 'T<: ~ 'FT 

~1R<l ~ 1 

(~) c;- 1 

(if) ~Z 1 

( 'Ef) f'lif ~~ ifT'I7'fT ~I ~ 
. ':f''liTl: <:Plr ~ 'FI -ilor,ft ~ \lii<lfr 
~rn$.~~loT'F~ 

~ m: if ~ ':f''liTl: Wli ~~T 

'!it f~ t 1 <:Plr "f<:<ml '1>1 ~ 
• ~~ -.:iT ~ ~ g f'F ~ ~ 
o 1TIlf(; mrmt lIT fif~ ~ ~ 

~~~~..rn~~'<'IfI'fif"lTil­
urm $. lfR ~ ~ ffi ~ 
<:Plr 'FT ~-~ ~ .rfi:!fu ~ ~ 
<:m ;;rTll' 1 ~~ ~ <:Plr ~ 
~~o,~ ~~~ 
~ -.:iT ~ ~ '1>1 f.mrr ~ I 
.~wm: ~~~ ~~ 

~if~~~'!it~'fl<'f~ 
~ I 

~ ~ 1I'l1f<'ll II'iT ~ ~ ~~'( 
f;{~ ;;n;n 

~ ~\!I. qr '1'0 <'\'1'0 fliiT 
'flIT ql{ m~ ~ITR lP-ft ~ ~ 
'lit WIT 'fi~~ f'F : 

('F ) ~rm- ~if.'l" ij"qT Sr,n'fif 
SI'l11T ~ ~lJ mi.'f qif O'f> ~ ~ 
~ f-roi<r ~ ~ f~ fm ~11~ 
fOfIf 'AR \1'fif >t fm 'FT ~ Si1"<'f 
~ 0 g. , 

(~) 'fliT ":r~<ii '" ~ITIM' -.:iT ~ 
~ eh- if ~ (\<:l'f '" ~ a<Tifi<:'f 
'FT ~ ifi7 -q; ~ ; 'AR 

( if ) ~;IT, ('fl ~ '!>fIT 'f'PNiOf"fT 
flr<;ft ~ ? 

ql{ ;a'~ ( ~ !A'1'fiR IAt'ff) I 

( 'F) qif O'f> ~p:r ~if.'l" .m: stOfeR 
SI'l11T ;f ¥If ~ llf<m1'1t '" ~ (fq 

~ ~ ~ f~ ~o I ~'fif i:r ~~ 
~ if ~'fli.'f(fT flr<;ft I ~ ~I<'f ¥ 

~ ~ ~ ~ ¥if.'l" \1'f~ a<T rn if 
'I>TlflIT<fT 'lit flr<;ft I 

(~) III I 

(if) Si1"<'f ~ ~ llfT'I'l1: Wli 
~;f~"'~Ra\1rif;~ 
'" t ~ f~ ~ \1'fif ~ X if ~'li<iifT 
flf<'fT I 

ui:<! ~u II'iT ~<'1fT'f 

t~ ... ~ '1'0 .... 0 fliiT: 'flIT 
ql{ .m: ~ lP-ft ~ ~ 
lIfr FIT ~f f.!;- : 

('Ii) ~ ;ffi;ff if ~ it; 
~ ~ If ~ U\II1m: ~ 
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~ ~ \M;f 'lfOfcrU, ~t .. ~ ~ ~ 'f'f; 
f<VR- ;;frliT;f ~ nnr ~ 'fOUlf ~; 

( l<f) ~<[;f ~ f~;;ft>iT ~t ~ 

f"-"fR tl "II'« ~ ~~; >iR 
\ tT) '0" or'Tift <f;f >t~!IT 'fllT ~ tor., 

'fit ',I"'I";;r f.,~ ;f ~ ~ <f;l or.,-
.qU, 9 t t, ~ ~ J;I'if ~ )turf ~ ? 

O-11f ~mi ( ~ !lfrf~ !lfofT) 
,( if; ),,";) 

(l!I') ~ 0 

(tT) ~o~ 

~ 
I!Iil 

nt. ~ lfo ,,"0 ~ 'fllT 

1rlrr.f ~r ~ "il"f.f lfi"f '!"IT 
~ir f<l> 

(<f;) if!IT !1g <{if ~ fif. <{ {om ;f 
.,~ f ... ,,;;fi <[IR'nf,'I"f'T ~t ~ f","(iff ~ 

f<l> il{ Ri';;fi fpFr fq~m ~'fT"mif~~ 
f'l·::;r;;fi >iR 'IT'it 'fiT <f;T{ iF<: ., fom ;;rnf 

(r,r) llf~ lIT . m ~<{ if; 'fllT if;fl1JJ" 

~; me 
(tT) 'fllT .,~ f ... <'<fT ~<l>r 

;f ~ ~;N # -.;rq-;;r f.,ohi <rm RJ<! ~ ? 

Jm;f ~);m ~~~ q';ft 

(o;ft ~~,~"" ;i~) ( <f;) orf 
~ 

'Production and Sale of Woolleu 
Blankets 

r Shri Agadi: 
120. ~ &bri Sugandhi: 

L!'thrl Wodeyar: 

W:U the Minister of Co_erce and 
'lodustry be pleased to state: 

(a) the total amount of subsidy 
;given on the production and sale of 

Woollen Blankets (Kambals) by the 
Khadi and Village Industries Com-
>nission since 1954-55 to-date annually 
in Mysore, Madras. Andhra Pradesh 
and Maharash!ra States; and 

(b) the number of Blankets (Kam-
bals) p:oduced and sold annually 
since 1954-55 to-date in each of the 
above States? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). As 
the accounts of subsidy are kept for 
all woollen articles and as nO separate 
accouts are maintained for Kambals 
only, the required information is not 
available. 

Pilferage of Properly 

121. Shri 
the Minister 
Supply be 
reply given 
No. 4681 on 
state: 

Rajendra Singh: Will 
of Works, Housing and 
pleased to refer to the 
to Unstared Question 
the 5th May, 1961 and 

(a) whether it is a fact that 
cases of pilferage of their properties 
lying with Estate office are reported 
by the owners; and 

(b) what is the amount claimed? 

The Deputy Minis!er of Works, 
HOUSing and Supply (Shri Anil K. 
Chanda): (a) Only in one case a 
report of alleged pilferage was re-
ceived but it was found, on investi-
gation, to be ent'rely ba<eless. 

(b) Rs. 600,-. 

Cotton Mills in Jammu 

f Shr~ Raghunath Singh: 
Shri P. G. Deb: 

122. ~ Dr. Ram Subhag Singh: 
I Maharajkumar Vljaya l Ananda: 

Will the Minister ot Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that a pro-
posal is being accepted to set up a 
cotton mill in Jammu in private sec-
tor; and 

(b) if so, what is the capacity of 
the spindles and other details? 
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-The Minister of Industry (Shri 
Kanungo): (a) Jammu and Kashmir 
Governmet's proposal for the es-
tablishmet of a cotton textile mill 
has been accepted in principle. 

(b) Final details of the proposal 
have not yet been received. 

Coffee Crop 

r Shri Arjun SiDg'h Bhadauria: 
123 ~ Maharajkumar Vijaya 

l Auanda:. 

Will the Minister .of Commerce and 
Industry be pleased to state: 

(a) whether there has been a re-
cord coffee crop this year; and 

(b) if so, the details of the same? 

The MinIster of COmmerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) Against actual receipts of 
49,506 Metric tonnes of coffee con-
sisting of 25,379 tonnes Plantation, 
6,748 tonnes Arabica Cherry and 
17,379 tonnes Robusta received during' 
the year ending June, 1960, a quantity 
of 66,648 tonnes of Coffee, consisting 
of 28,894 tonnes of Plantation, 10,036 
tonnes of Arabica Cherry and 27,718 
tonnes of Robusta have been received 
into the pool upto the end of June, 
1961. 

Tea Association of India 

124. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Tea Association of 
India at its fifth annual general meet-
ing held in June, 1961 at Calcutta 
pointed to the inadequacy of trans-
port facilities available to tea indus-
try, and the inadequacy of publicity 
for Indian tea abroad and also sug-
gested a thorough investigation into 
the irrigational facilities for tea gar-
dens and relaxation of tax burden to 
the tea industry; and 

(b) if so, the action taken thereon? 

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) (1) Transport facilities: The 
Presidentail address itself expressed 
satisfaction at the fact that large 
amounts have been set apart by the 
Assam and West Bengal Governments 
for improvements of road communi-
cations during the Third Plan Period. 
Nevertheless, the Board has drawn 
the attention of the authorities con-
cerned to these matters. 

While the Board has not received 
any major complaint about the diffi-
culties in the despatch of teas to 
Calcutta from West Bengal or Assam 
the Railways have introduced a 
system of gua r an teed delivery of tea 
traffic from SHiguri District to se31-
dah, Chitpur, Howrah and Calcutta 
port area within 8 to 10 days of book-
ing. This scheme has mostly prove:! 
to be very popular with the planters 
in general. Apart from this scheme, 
tbe North-East Frontier Railway 
authorities have this year issued 
orders to their officers at Katihar, and 
Alipurdhuar Junction to make avail-
able wagons for loading teas within 
two days from the date of registra-
tion. 

More than 80% of the teas produ-
ced in Assam are sent by steamer. The 
special tea services of Steamer Com-
panies-for which no additional 
charges are made-deliver consign-
ments at Calcutta within 8 days of 
booking at distant places like Nia-
mati, Jorhat etc. 

As regards increase in freight, the 
Steamer Companies have at the ins-
tance of the Central Government 
agreed not to increase the freight by 
more than 5%. 

(2) PubliCity fOT Indian tea abroad: 
The following measures have been 
taken by the Tea Board. 

(i) Participation in the Exhibi-
tions sponsored by the Gov-
ernment of India; 

(ii) On suitable occasions pure 
Indian blends have been pre-
sented to those likely to in-
fluence the consumpt:on of 
Indian tea; 
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(iii) Presentation of Indian tea 
through Offices of Air-India 
International. 

'(iv) Supply of free tea to indus-
trial canteens in Switzerland 
to serve tea to their workers; 

(v) Steps to appoint its Officer 
on the Continent to look 
after the interests of Indian 
tea in Europe are being 
taken; 

'(vi) Tea Advisers have been ap-
pointed in the U.K., Australia, 
U.S.A., and Egypt; and 

(vii) A Tea Centre has already 
been opened in Cairo. All 
the activities in this sphere 
is surveyed by the Board's 
Export Promotion Committee 
assisted by Regional Panels 
which include members from 
the tea trade also, who give 
expert advIce. 

(3) lrrigational facilities: Under 
its Hire'Purchase Tea Machinery 
Scheme. 'the Board has been accept-
ing applications from tea gardens for 
the purchase of sprinkler irrigation 
equipment. The Board has also been 
giving all assistance to tea gardens for 
the importation of irrigational equip-
ment. 

The Board is also approaching the 
State Governments concerned to em-
bark upon a comprehensive survey of 
the problffil of irrigation. 

(4) Taxation in tea idllstru. The 
tax structure of the tea industry is 
constantly under review. 

!\linsar village under Chinese 
occupation 

r Shri Agadi: 
125. -< Sh<i Sugandhi: 

L Shri Wodeyar: 
Will the Prime Minister be pleased 

to ref"r to the reply given to S;arred 
Question No. 1936 on the 5th May. 
1961 and state: 

(a) whether any frc3h documents 
have he~n received from Dr. Ram 

Manohar Lohia regarding Minsar 
village now under the occupation of 
the Chinese; 

(b) if so, the details of those docu-
ments; 

(c) if the reply to ,part (a) above be 
in the negative, whether any attempts 
have been made to st'cure the said 
documents; and 

(d) if so, with what results? 

TIle Prime Minister and Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): (a) No, Sir. 

(b) Does not arise. 

(C) and (d). It is not clear what 
specific documents are being referred 
to. Government are not awarE: that 
any additional documentary evidence 
on Minsar village is in the possession 
of Dr. Ram Manohar Lohia. It may 
be recalled that conclusive document-
ary evidence has been produCE'd on 
Minsar at the officials' talks (vide 
Officials' Report). If any further 
evidence is available Government 
would be glad to receive and study it. 

Calcutta Broadcast 

J Shri P. G. Deb: 
126. L Shri Arjun Singh Bhadau~ia: 

Will the Minister of Information and 
Broadcasting be p:eased to state: 

(a) whE'ther the Calcutta broadcast 
of All India Radio is not clear in New 
Delhi; and 

(b) if so, the reasons therE'for? 

The Minister of Infllrmation and 
Broadcasting (Dr. Kesltar): (a) and 
(b). There is no Station of AIR, 
including Bombay, Calcutta and 
Madras whiCh is strong ef!ough to be 
heard throughOUt the country, Except-
ing Delhi. Delhi, being the centre for 
Ext~rnaJ Services broadcasts, has got 
high power tra~lsmitters which can go 
throlighout the country, beyond 1,000 
mile, or so. 

l! is pra('tical:y impossible to make 
Calcutta or other similar 7.oo1al Stations 
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like Bombay and Madras powerful 
enough to be heard in Delhi. The cost 
would be very high and the intention 
has always been that they should be 
heard well in the region in which they 
are situated and for which they are 
meant. However, effort is made to 
make them as powerful as possible. 

Industrial Development of Himachal 
Pradesh 

r Shri Daljit Singh: 
127. ~ Sardar Iqbal Singh: 

l Shri A. M. Tariq: 

Will the Minister of Commerce and 
Industry be pleased to slate the total 
amount allotted to the Himachal Pra-
desh, for its industrial development 
during 1960-61 and 1961-62 so far') 

The Minister of Industry (Shri 
Manubhai Shah): The total amount 
allotted to the Himach3! Pradesh for 
its Industrial development during 
1960-61 and 1961-62 is as follows:~ 

1960-61 
1961-62 

Rs. 22,94,550 
Rs. 43,90,795 

Manufacture of Car Components 

128 r Shri P. G. Deb: . L Shrl Arjun Singh Bhadauria: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether any study team has 
recently been sent abroad fOr studying 
low cost methods for manufacture of 
car components; and 

(b) if so, the outcome of their tour? 

The Minister of Industry (Shri 
MaRubhai Shah): (a) and (b). The 
Governmen of India have not sent any 
tean: for studying low co,t methods of 
manufacture of car components. A 
team to study the productivity aspects 
of Automobile Anciliary Industries has 
however b2en sent abroad by the 
National Productivity Council. The 
Team has not yet completed it~ Study 
tour. 

Extradition Treaty with Pakistall 

r Shri AJ'adi: 
129. ~ Shl'l Sugandhi: 

l Shri Wodeyar: 

Will the Prime Minister be pleased 
to refer to the reply given to Un-
starred Question No. 489 on the 25th 
November, 1960 and state: 

(a) whHher the draft Extradition 
Treaty which was sent to Pakistan 
Government has been duly signed by 
them; 

(b) if not, whether any objections 
have been raised; 

(c) if so the details thereof; 

(d) when this draft was prepared 
and whether it has the mutual consent; 
and 

(e) the num'J:T of ca;e3 pending in 
view of the finalisation of the treaty? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) No, Sir. 

(b) and (e). The matter is still 
under consideration of the Goveln-
ment of Pakis In. 

(d) The Government of Pakistan 
had evinced interest in the conclusion 
of an Extradition Treaty betw~en. 

India and Pa.kist3n. Accordinglv a 
draft treaty W3:, prepared and for-
warded to that Government in Decem-
ber 1959, for their consideration. 

(el Five. 

Unsold Stock of Handloom Goods 

130. Shrl Chintamoni Panigrahi: 
Wili the Minister of Commerce and 
Industry be pleased to state: 

(a) the present stock of unsold 
hand loom goods in the Co-operative 
Sector in Orissa; 

(b) the steps taken to dispose of 
such unsold stock of hand loom goods 
in Orissa; and 

(cl whether it i, a fact that the 
quantity of such unsold hand loom 
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Coods is rising every year in Orissa 
during the last three years? 

The Mtnlster of Commerce (Shri 
KanllDgO): (a) to (c). The information 
is being collected and will be laid on 
the Table of the House. 

Small Scale Handloom Industries 
in Orissa 

131. Shri Chintamoni Panigrahi: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the number of small scale hand-
100m industries started in Orissa 
during thl' entire Second Five Yen 
Plan period with names of places; 

(b) the total amount sanctioned by 
way of loans and grants for the deve-
lopment of these industries with break 
up for each; and 

(c) the expenditure incurred by the 
Orissa Government during the Second 
Five Year Plan period for thls pur-
pose? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). The informa-
tion is being collected and will be 
laid on the Table of the House. 

Tibetan Refugees Settled In Mysore 

132. Shrt Chlntamoni Pan~rahi: 
Will the Prime Minister be pleased to 
state: 

(a) the total number of Tibetan 
refugees who have so far been settled 
in Mysore State; 

(b) the acreage of agricultural land 
which has been allotted to a Tibetan 
refugee family there; 

(c) the amount of financial assis-
tance given to them besides agricul-
tural lands; and 

(d) whether there is a proposal to 
setUe more Tibetan refugees in 
Mysore and in Kodai Kanal Hills? 

The Prime Minister and Minister of 
External Allairs (Shn Jawaharial 
Nehru): (a). About 2,100 Tibetan 
refugees have so far been sent to 

Mysore State for permanent settle-
ment on land in Periyapatna taluk. 

(b) Agricultural land to the extent 
of 5 acres per family is being allot-
ted by the Mysore Government. 

(c) No financial assistance in cash 
is given for resettlement. However, 
the Tibetan refugees are given free of 
cost agricultural implements, seeds 
seedlings, manures and work animals. 

(d) It is proposed to settle a total 
number of 3,000 Tibetans refugees 
under the Periyapatna settlement 
scheme of Mysore. We do not have 
any proposal regarding the settlement 
of Tibetan refugees in Kodai Kanal 
Hills. 

Resettlement of Tibetan Refugees in 
Orissa 

133. Shri Chintamoni Panigrahl: Will 
the Pri~ Minister be pleased to state: 

(a) whether any request has been 
received from the Government of 
Orissa for resettling Tibetan refuge('; 
in Orissa; 

( b) the acreage of land to be made 
available for the Tibetan refugees in 
Orissa; and 

(C) the area where they are going to 
be settled? 

The Prime Minister and Minister of 
External Mairs (Shrl lawaharlal 
Nehru): (a) The Government of Orissa 
have offered to settle Tibetan refugees 
in Orissa. 

(b) 3,000 acres. 

(C) The site will be selected after 
the current rainy season ends. 

Settlement of Tibetan Refugees In 
Madhya Pradesh 

134. Shri Cbinlamonl Panigrahi: Will 
the Prime Minister be pleased to state: 

(a) whether any talk was held 
bptween the Dalai Lama and the 
officers of the External Affairs Minis-
try for resettlement of Tibetan 
R~fugees in Madhya Pradesh; 
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(b) whether the Dalai Lama has 
:agreed to such a proposal; and 

(c) if so, the number of Tibetan 
refugees proposed to be resettled in 
Madhya Pradesh? 

The Prime Minister and Minister of 
"External Mairs (Shri Jawaharlal 
Nehru): (a) Yes, Sir. 

(b) Yes. 

(c) 1,000 Tibetan refugees are pro-
-posed to be settled in the Shahdol 
"District. The Madhya Pradesh Gov-
'Crnment are working on the scheme. 

'Compensatory Allowance for work-
charged staff 

135. Shri Tangamani: Will the 
"Minister of Works, BousinC and 
Supply be pleased to refer to the reply 
given to Unstarred Question No. 1274 
'On the 8th March, 1961 and state whe-
ther any decision has been taken on 
the question of grant of compensatory 
'allowance to the workcharged staff of 
-the C.P.W.D.? 

The Deputy Minister of Works. 
Housing and Supply (Shri AniJ K. 
Chanda): A proposal for the grant of 
some allowance to the staff in ques-
tion is still under examination. 

~ ~~.,qt '!fl({ fu~ :or~( 
'f1lT~ rfiJ( 1:\' i'\'~ ~~r.,. l!';fT lFn ;;r 1H 
'lfr '[o'TT ~~i'r f'F : 

( if,' ) ~"1 '-f<l if 'I;l''' "'F 1W'1 ir 
~1~ m mfr;ff 'fiT f'foTrf[ f.,,:rfu 
f'f.'lT lfllT ~; 

( !<f) T-I' ~ 'fiT f.r/ffu f<f;;r-
fvr ~ q;1' f'PfT lfllT ; W 

('l) n1 TIT fu,::rr{ q;r mfr;ff 'T.l'n: 
<iT<ii ~f h~ 1l '1'g'l ~ l[j1f ~? 

q ifirr '!:I fflfi ~m.,.:a' ,~T ( '111 
~<':m:q'lI): (q;) ~ (~). ~ 

'F[ ~ ~ 'I 0 ~ 'fiT f'f/ffu, f.;r;N 
~ ~, f'f1!fuT 'lit ~, ~ 
~ 'Ifi ~ mflr.f ~, '1;T1fim, 
~~, ~-ofq lf~, ~, 
~ ~ ~ ~ fif'llT ;;rr 
~ t: I 

(tr) f,ro, if. ~ 'itiT l: ~ 
~~~I -

Import and Export of Films 

137. Shri A. M. Tariq: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) the number of Indian films 
exhibited in foreign countries during 
the years 1959, 1960 and 1961 so fu; 

(b) the number of foreign films 
exhibited in India during the same 
period; 

(c) the amount of foreign exchange 
earned by Indian films during the years 
1959, 1960 and 1961 sO far; arul 

(d) the amount of foreign exchange 
earned by foreign films shOwn in India 
during the same period? 

The Minister of Commerce (Shrl 
Kanungo): (a) to (d). The necessary 
information is being collected and will 
be laid On the Table of the House as 
Soon as possible. 

ConfirmatiOn of c.p.w.n. Workers 

138. Shri Tangamani: Will the 
Minister of Works, Housing and 
Supply be pleased to refer to t~(> re-
ply given to Unstarred Questio'1 No. 
277 On the 17th November, 1J60 and 
state: 

la) the number of workers whose 
lists hav" been submitleC'ly the I:.d 
hoc committee for confirmation; 

Ib) the number actuall" (;Clnn,.med 
b~' the Chief Engineer. C.P.W.D.; and 

(e) the reasons for delay in issuing 
confiImation orders by the Chief 
Engineer'? 
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The Deputy MiBister of Works, 
BODSing and Supply (Shri AnU K. 
£banda): (a) 2782. 

(b) 968. 

(c) The delay is mainly due to the 
fact that the formalities of medical 
examination and verification of char_ 
ader and antecedents take some 
time. However, special stEPS have 
been taken to get these formalities 
completed as early as possible. 

Seniority Lists ill C.P.W.D. 

139. Shri Tangamani: Will the 
Minister of Works, Housing and 
Supply be pleased to refer to the re-
ply given to Unstarred Question No. 
2 on the 14th November, 1960 and 
state whether the seniority lists in 
respect of work-charged staff of the 
C.P.W.D. for purposes of confirmation 
bave so far been completed? 

The Deputy Minister of Works, 
Housing and Supply (Shri AnU K. 
<:handa): The seniority lists in re:;-
pect of the workcharged staff of the 
C.P.W.D. for purposes of confirmation 
are being finalised. 

Working Group On Handloom 
Industry 

140. Shri Tangamani: Will the 
Minister of Commerce and Indu&try 
be pleased to state: 

(a) whether the Working Group 
of the Handloom Industry met on 
16th May, 1961; 

(b) if so, the decisions taken; 

(c) what are the recommend'l.tions 
:regarding credit facilities for h~lld-
100m weavers in co-operative sector; 
and 

(d) what are the recommendations 
regarding rebate? 

The Minister of Commerce (Shri 
Kanungo): (a) to (d). It is presumed 
that the question pertains to the 
Working Group (Study Team) which 
was set up to enquire into the work-
ing of the Handloom Industry. If 
so. the recommendations made by the 
Working Group (Study Team) have 

been accepted in principle by ,the 
Central Government vide Resolution 
No. 4(15)-TEX'C'/59, dated the 5th 
May, 1961 published in the Gazette 
of India Extraordinary, Part I Section 
I on 5th May, 1961. A copy of the 
Resolution is attached herewith for· 
ready reference. There was 110 meet-
ing On the 16th May, 1961. 

Government Servants' Colonies 

142. Shri Ram Garib: Will the Min-
ister of Works, Housing aad Supply 
be pleased to state: 

(a) whether it is a fact that there 
are no arrangements in Government 
servants' residential colonies for the 
stay of marriage parties, etc. und the 
inhabitants have to face lot uf diffi-
culties; and 

(b) if so, whether Government have 
any plans to tide over this ]IT,;,blem? 

The Deputy Minister of Works, 
Housing and Supply <Shri Anil K. 
Chanda): <al and (bl. No particular 
accommodation has been built or 
earmarked in the Government colon_ 
ies fOr the stay of marriage parties, 
etc. However, if any residenti:il ac-
commodation is vacant and is not 
likely to be allotted immediately it 
is given to Government servailts or 
Members of Parliament for short 
periods for celebrating the marriages 
of their near relatives. 

12 hrs. 

OBITUARY REFERENCE 

Mr. Speaker: I have to inform the 
House of the sad' ,demise of five of 
our friends, namely, Sardar Baldev 
Singh, Shri Bholi Sardar. Shd Bimal 
Comar Ghose, Shri Bijoy Ch:mdra 
Das and Shri Purushotamdas 
Thakurdas. 

Sardar Baldev Singh was a sitting 
Member of this House from Hoshiar-
pur constituency of Punjab. He was 
also a Member of the Constituent 
Assembly of India, the Pl'Qvisional 
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[Mr. Speaker] 
Parliament and the first Lok Sabha 
during the years 1946 to 19:17. He was 
the Minister of Defence during 1947-
52. He passed away at New Delhi 
on the 29th June, 1961, at the age of 
59. 

Shri Bholi Sardar was also a sitting 
Member of this House from Saharsa 
Reserved Scheduled Castes c')n· 
stituency of Bihar. He passed aw&y 
at Patna on the 3rd August, 1961, at 
the age of 43. 

Shri Bimal Comar Ghose was also 
a sitting Member of this House from 
Barrackpore constituency of West 
BengaL He passed away at Calcutta 
on the 4th August, 1961, at the age 
of 55. 

Shri Bijoy Chandra Das was a 
Member of the first Lok Sabha during 
the years 1952 to 1957. He passed 
away at Calcutta On the 29th June, 
1961, at the age of 49. 

Shri Purushotamdas Thakurdas was 
a Member of the former Central Leg-
islative Assmebly during the years 
1923 to 1930. He passed away at 
Bombay on the 4th July, 1961, at the 
age of 83. 

We deeply mourn the loss of these 
friends and I am sure the House will 
kindly join me in conveying cur 
oondolences to ·the bereaved fnmilies. 

May I request the House to stand 
in silence for a short while to ex-
press its sorrow. 

The Members then stood in silence 
fOT a minute. 

12·03 hrs. 

RE: STARRED QUESTION ?'lOS. 44 
AND 45 

Sllri Barish Chandra Mathur (Pali): 
sent written requests that QuesUon 

Nos. 44 and 45 may be taken up. 
But not one Member from this side 
has been permitted even one sup· 
plementary. Only those Members on 

the other side have been permitted to. 
put supplementary questions. Those 
whose names are not there have been 
permitted to ask supplementary ques-
tions. But not one Member sitting 
on this side has been permitted, in 
spite of my personal request. 

Mr. Speaker: So long as I sit here~ 
do not make a difference between. 

one Member and another Member. If 
I am satisfied with hon. Members who· 
put questions I allow them. Whenever 
I am satisfied that the question has 
been answered sufficiently, I do not 
merely allow an opportunity to o:ner 
Members also to put questions. r 
do not go on prolonging the questions. 
Nobody has got a right to say. "I 
must have been called in preference 
to some other Members." I am hert" 
to satisfy myself that the questions 
have been answered and the supple_ 
mentary questions have been put dnd· 
answered. I was thoroughly satisfied· 
regarding this question. 

I am also careful to see that all 
sections of the House are allo\\'ed 
equal opportunity, except that h some-
cases I am not able to distribute the-
time. There is no invidious distinc-
tion at all in this matter. 

Shri Raghunath Singh (Varanasi): 
stood up many times to put a ques-

tion, but I was not given a chance to. 
put a supplementary question. 

Mr. Speaker: He· must ·be satisfied 
that his question is so interesting that 
other Members have taken it up! 

Shri Karim Chandra Mathur: The-
difficulty is none from this side has 
been called·,. 

Mr. Speaker: There is no jifficulty. 
The hon. Member will have other 
opportunities. 

Shri Barish Chandra Mathur: Not 
even one Member from this dde has 
been called. 

Mr. Speaker: Very well; let us 
proceed to the next item of business,. 



165 Motions SRAVANA 16, 1883 (SAKA) Motion er 166 

12.05 hrs. 
MOTIONS FOR ADJOURNMENT 
(i) ALLEGED PAKISTANI INFILTRATION 

INTO AsSAM 
Mr. Speaker: There is one Adjourn-

ment Motion by Shri Vajpayee. I 
want to know what exactly is the 
matter. There is also a Starred 
Question about it given notice of loy 
Shri Harish Chandra Mathur. I 
have admitted it for answer on the 
9th. It is about the grave peril to 
India's security and integrity posed 
by planned, large-scale infiltration of 
Pakistani nationals into .'\.ssam and 
the Government'~ failure to take 
effective measures in this regard. i,lay 
I know what is the position? 

The Prime Minister and lItinister of 
External Affairs (Shri Jaw:,harIaI 
Nehru): In so far as I can recollect, 
there has been no large.scale infiltra-
tion in recent months; probably there 
was some. There has been I believe 
some infiltration during the last 12 
years On a relatively small scalt'. We 
have tried to stop it;' We have succeed-
ed to some extent; occasionally they 
come through the border. The Assam 
Government and the Government of 
India are taking more effective steps 
to stop this kind of thing. But I 
think it will not be correct to say 
that there has been large-scale in-
filtration. 

Shri Vajpayee (Balrampur): May 
I make a submission? According to 
a conservative estimate, during tt;n 
last few years, more than six lakh 
Pakistani Muslims have infiltrated 
into Assam, and the han. Prime Min-
ister, in his Press Conference, stated 
that if during the last 12 years even 
fiVe lakhs have came to Assa~ that 
is not large_scale infiltration. 'May 
I know the definition of 'Iarge-scnle'? 
Are' We to understand that even if 
lakhs of people come from across the 
border into Assam and concentrate 
themsel ves into Cachar, Goalpara and 
Nowgong the districts which al-
ready have a large Muslim population 
and that, too with a view to make 
these districts Muslim majority areas 
no se·rious action will be taken by the 

fOT Adjou.rnment 
Govenunent? Even the Chief Min-
ister of Assam had stated that he 
lVaS thinking of erecting a barbed 
wire fence on the border. That 
shows the seriousness of the 3ituation. 

Shri JawaharIaI Nehru: May 
respectfully submit that in the guise 
of asking for information, all kinds 
of insinuations should not be .Hade; 
such as the hon. Member is making? 

Shri Vajpayee: What sort of in-
sinuation I have made? 

Mr. Speaker: He will say it. 

Shri Vajpayee: Sir, I seek your 
protection. It is for you to define 'in_ 
sinuation'. I have not made any in-
sinuation. 

Shri Jawaharlal Nehru: I may point 
out that it is an insinuation-that peo· 
pIe are coming there in order to up-
set the' Government aDd to add to a 
certain majority of a certain com· 
munity, etc. These are insinuations 
which I say, to my knowledge, have 
no basis in fact in the sligh test. 

I do not know factually how many 
have come in. The han. Member has 
given certain figures. I do not know 
where he has got them from. I am 
not prepared to accept it. I would 
rather wait for further enquiries and 
further exa;"ination in detail for the 
census figures and others. Then we 
shall accept that figure, whatever it 
is. I do not think that fig14re is 
accurate. 

But may I just remind the House 
of the long· term background of all 
these areas? I should imagine that 
f(\r the last 60 or 70 years-I do not 
know how long, and it may be more-
and that is long; long before parti-
tion-there has been a continuous 
movement from the overcrowded 
parts of old Bengal into Assam. I 
remember reading in the census re~ 
port of 1911, i.e., exactly fifty years 
ago, about the movement from, I 
think, the district of Mymensingh, 
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like an army of ants marching be-
cause Assam .was relatively ~nder­
populated while this area was terrib-
ly populated. 

t' This has been happening all this 
!IDe for the last sixty or seventy 
years and all kinds of devices were 
adopted in those days-the so,.called 
line system etc-to stop this. To 
some extent they succeeded; to some 
extent not. Sometimes the Govern-
ment of Assam was more vigilant· 
sometimes it was not. ThiS is a ve~ 
old problem of population flowing 
over from an over-crowded area to 
a less crowded area. Since partition 
of course, this over _flow has stopped: 
An attempt has been made to stop 
and it has largely been stopped. It 
may be that some of it still flows 
where there is a chanCe and we are 
still trying to stop it. 

As to the actual facts, after examin-
ing the census figures and such other 
information we may get, we shall 
~ow the position. But anyhow, it 
IS our purpose and intention to stop 
this. 

Shri Bem Barua: (Gauhati): M 
a matter of fact, there has never 
been any large-scale infiltration of 
Pakistani nationals into Assam. But 
~here has been a steady and sustained 
mflow of these nationals into that 
State over long years. Mr. Mulan, 
the Census Commissioner, said in 
1911 that at this rate only one dis-
trict-Sibsagar-would remain and 
the other districts would be swamp-
ed by these people. But even at 
present, there are stray cases of in_ 
flow of people from East Pakistan. I 
would not agree with the Prime Min-
ister when he said that the security 
measures are adequate. The security 
measures are not adequate. There 
should be adequate securitv measures. 
That is what possibly the Chief 
Minister of Assam has suggested-the 
sealing of the border. I would re-
quest the Prime Minister to look into 
this aspect of the matter. 

Dr. Ram Subhac Sin&'h (Sasaram): 
On ·the 2nd August, I heard that 49 
per~ons entered at one place--Karim-
gaIlJ s';lb-di.vision of Assam-and they 
~ere unpnsoned by the local court 
till the rising of the court. !\Iav I 
know whether such infiltratOO's ~ill 
be more se'Verely dealt with? 

Shri Barish Chandra Mathur (Pall): 
I ho?e my question admitted for the 
9th IS not being answered now. 

Mr. Speaker: I will call him 
day. 

that 

Shri Barish Chandra Mathur: I 
would like to invite the attention of 
the Prime Minister to the l'ensus re_ 
?ort and the alarming figures given 
10 the census report itself. The per-
centage of increase in Assam in 
particular early this year, has' been 
enormous and has not been f;xplained 
by any other factor except that there 
is infiltration. 

Shri Jawaharlal Nehru: I do not 
think that necessarily follows to the 
extent that the han. Member thinks. 
The census people have themselves 
told us that they want to l,)ok into 
this in greater detail before they can 
express any opinion. 

Shri C. K. Bhattacharya (West 
Dinajpur): The Prime Minister has 
given Us a certain background to 
assess this question. May I request 
him to 'assess it in the background 
that it was Mr. Jinnah'. bltentlon to 
get Assam into East Pakistan. E\'en 
the Cabinet Mission scheme put 
Assam int,o the Muslim majority area 
composed of Assam and Bengal. It 
was aft€T a great agitation that Assam 
could be taken out of that Cabinet 
Mission proposal. It is against th is 
back~ound that this question has to 
be judged. We shall arrive at the 
correct conclusion if we judge it 
against this background as to how 
and why the Pakistanis are trying to 
infiltrate into Assam and what can 
be the possible object with which they 
are doing it. 
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Shri lawahar'lal Nehru: Certainly 

all this has to be kept in mind. 

Shri Vajpayee: May I know whe-
ther the Crllvernment of Assam has 
approached the Central Crllvernment 
for additional funds so that effective 
measures can be taken to stop this 
infiltration? 

Shri Jawaharlal Nehru: No ques-
tion of funds has arisen in this matter. 
But obviously it is the interest of the 
Government of India and it is of the 
Government of Assam to deal with 
this situation. 

Shri A. C. Guha (Barasat): I 
think this Parliament early in 1950 
or late in 1949 passed an Act-Un-
desirable Immigrants Prevention Act 
or something like that. So, even In 
1950, the Government took a serious 
view of the situation. Since then, 
I want to know why the Crllvernment 
has not been careful about the situ-
ation and what action has been taken 
for the implementation of the Act 
passed in 1950. 

Mr. Speaker: I do not intend calling 
upon the Prime Minister to get up 
·every time and answer. Let the hon. 
Members put their questions and then 
I will call him. 

.n ~11f ~ (~) : "Ii 
~~~~f.!i~~ 
~;;IT~~it~m~~ 
'l'R qm1f it ~. ~ qm1f ~ ~ 
~ il1 m m-~ it, ;;IT ~ 
~ ~, ~ 'liT ;m ~ .~ ~ 
~ ? 

.n iIfIt~~l1"", ~: <r.ITlr~­
iR: mw il1 ~ ~ ;;roil" ~ <'I1IT ~, 
~irtT~it ~ 1ImIT~ ~ 
~A;~ij"I!i~~~~ 
~~, WR:~~~f.!i~ 
~ ~ lilt IIf11n ~ m ~ ~ 

~ ;a~ ~ ~ ~ m m ~ 'Itf 
t, ~~~lf 'liWfif;m-~ 
~ 'l'R 'fi'f IIf11n ~ _ ~ iffif ~ , 

Shri Tyagi (Dehra Dun): On a 
point of order, Sir. Adjournment 
motions have to be given notice of 
according to our procedure and it is 
for .yOU to decide and use your dis-
crebon as to whether the motion is 
relevant or not relevant. Pur that 
purpose you might also ascertain from 
the hon. Mover or the Treasury 
Benches as to what they have got to 
say. But if an adjournment motion 
becomes a regular item of ({iscussion 
and putting questions, I think it 
would be throwing all old conventions 
to the winds. I would humbly sug-
gest that we strictly stick to the rules 
of procedure of the House. 

Shri Vajpayee: It is a reflection 
upon you. 

Mr. Speaker: I am addressing my_ 
self to every relevant factor. It must 
be a matter of urgent public im-
portance and it must be a definite 
matter. We have had the bitter ex-
perience of getting this country divi-
ded On a religious basis. Otherwise 
I would not have brought it up here: 
If in the guise of coming in, a large 
number migrate from that country to 
this country, some day they might ask 
for partition of Assam also. There-
fore, I thought it was a very serious 
question. But this depends on the 
number of people coming in, whether 
there is a mass movement cr only 
here and there. Every step is be-
in&: taken. These are all matters 
which I have to consider before I 
allow adjournment motion. I 
am trying to dispose of it without ad-
~ourning the legitimate business of 
this House and I am addressing my_ 
self to all these relevant questions. 
After having heard all this, from 
the volume of persons that have been 
coming in not only recently but far a 
long tine" I am not prepared. to 
allnw " '1djournment motion. (111-
.terruptt" .. s) . 
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Shrimati Renu Chakravartty (Basir-
hat): In connectiOn with the same 
matter in Assam. I raised a matter 
about the shooting down of 11 young 
lives in Silchar and you have ruled 
it out as a State matter. I want to 
raise it and submit that it was an 
unwarranted firing on absolutely 
peaceful satyagrahis and it was done 
with the intention of cowing down 
the movement of the minorities. In 
view of the fact that this House it-
self has in the past taken up this 
matter and it was a continuatiOn of 
the riots on the Language Bill of 
last year, I think you should permit 
a discussion about this unwarranted 
brabarous murder of these 11 young 
boys and girls, who were shot down 
on May 19th in Silchar. The Prime 
Minister himself was there at that 
time. When a solution was being 
sought after, at that very moment, 
this firing took place. We feel it was 
done to prevent a solution and cow 
down the minorities. It is a very 
important question-the question of 
the protection of the rights of l'linori-
ties-which shO'Jld be taken up in 
this Hou,~. 

Shri lawaharlal Nehru: The hon. 
Lady Member has brought in my 
name as if I was almost per30nally 
responsible for the mingo 

Shrimati Benu Chakravartty: I said 
the Prime Minister was there at that 
time. When we were hoping that a 
solution would come about, at that 
very time, the firing took place, which 
we feel was done to sabotage any 
solution. 

Shri lawaharlal Nehru: The main 
point is, sO far as I know, a high level 
enquiry is taking place in this matter. 
I think a High Court Judge is enquir-
ing into it. 

An Ron Member: Chief Justice. 

Shri JawaharlaJ Nehru: The Chief 
Justice is enquiring into it. Surely, 
this is the kind of enquiry that we 
can have. Again, it is not urgent. It 
·took place nearly three months ago. 

I am not seeking to minimise the im-
portance of it; but I do submit, on the 
one hand it took place three months 
ago and, secondly, a very high level 
enquIry is taking place and we should 
await the result of that enquiry. 

Shri H. N. Mukerjee (Calcutta Cen-
tral) :. In this connection, Sir, the 
que~tlOn of minority rights is so deep-
ly mvolved that the Home Minister 
made a rapid trek around Assam and 
he formulated something as a solu-
tion-that kind of thing that was dis-
cussed in the papers and all that. We 
here, in the Parliament, are meeting 
nearly 2} months after the Home Min-
ister made that formulation. Natural-
ly, Sir, it is necessary for us to have 
some kind of an elucidation regarding 
this point. We cannot wait till the 
report of the Minority Commission 
comes for a perfunctory two-hour dis-
cussion. This is a matter which affects 
the whole country, and the Prime Min-
ister having been very largely on the 
scene knows a great deal more about 
it than we expect and we want to 
know more about it from that side. 

Sbri JawaharJaJ Nehru: The mino-
rity question cannot be dealt with on 
the basis, let us say, of the firing. It 
is a very large matter, a very import-
ant issue. So far as Government is 
concerned, we are trying to deal with 
it in consultation with all the various 
interested parties concerned. I do not 
quite see how in an adjournment 
motion We can discuss the minority 
question and come to any conclusion. 

Mr. Speaker: Now, so far as the 
adjournment motion is concerned I 
disallowed it on the ground that it is 
a matter of law and order. But the 
hon. lady Member said that it in-
volves the bigger question of the mino-
rity problem. The hon. Prime 
Minister just now said that so far as 
this incident is concerned a High 
Court Judge has been appointed to 
look into the matter and dispose of 
the question relating to the firing. 
The larger issue relating to the mino-
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rity question, as the Prime Minister 
Ilghly said, cannot be disposed of on 
.an adjournment motion. There must 
be other methods of bringing the 
matter to the notice of the House and 
lletting redress or offering a solution. 
'Therefore. I am not giving my con-
sent to this adjournmenth motion. 

Shri A. C. Guha: May I know what 
minority question is involved in this 
'matter? It is a question of national 
integrity and solidarity. What is the 
question of minority that is involved 
bere? I am not able to understand. 
'(Interruption) . 

Mr. Speaker: So there is no argu-
·ment. One hon. Member has answer-
ed the question !Jut by another han. 
'Member. 

Sbrl A. C. Gulla: Is it a linguisttc 
minority or a religious minority (In-
terruption) ? 

Mr. Speaker: Order, order. Let 
1here be no discussion across the Table. 

'(ii) COLLAPSE OF THE EARTHEN 'DAM AT 
PANSHET 

Shri B. K. Gaikwad (Nasik):There 
is another adjournment motion, Sir, 
:standing in my name. 

Mr. 'Speaker: Shri Gaikwad has 
given notice of an adjournment motion 
about the reported statement on 24th 
..July of the Minister of Maharashtra. 
Is that the adjournment motion'? 

:Shri B. K. Galkwad: Yes. 

Sbri Assar (Ratnagiri): There is 
my adjournment motion also. 

Mr. Speaker: It says: 

" ... that the advice of the 
Central Government engineers 
necessitated the completion of 
the earthen dam at Panshet near 
Poona one year prior of its com-
pletion schedule in 1962. The re-
sult being the dam collapsed caus-
ing immense loss to property and 

human life involving use of Mili-
tary personnel and immediate Cen-
tral aid of some crores of rupees." 

The hon. Minister has informed me 
that he is going to make a statement 
on the flood situation in general, in-
cluding the flood situation in various 
other places also. This also was as 
a result of the floods. 

Sbri Assar: No, Sir. That was not 
flood. 

Shri Nath Pai (Rajapur): It is a 
break-down. 

Mr. Speaker: Very well. The hon. 
Minister will make a statement re-
garding this also. 

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim) : 
I wilJ say, Sir, something about this 
question now itself. As far as the 
giving way of Panshet Dam is concern-
ed, it has already been announced by 
the Chief Minister of Maharashtra 
that this question has been referred 
to a Commission and it will be enquir-
ed into by it. The result will be made 
out after the report is received from 
that Commission. Therefore, Sir, here 
I am not in a position to say anything 
as far as this question is concerned. 

Shri B. K. Gaikwad: Why is he 
not able to say something? 

Shri S A. Dange (Bombay City 
Centra!):' As far as the break-down 
of Panshet Dam is concerned, Sir, it 
is not a case of ordinary floods; the 
question relates to the very theory of 
earthen dams, the question of complet-
ing it and executing it properly. 
Therefore, it is not a question like 
the other floods. The question now is, 
whether the Maharashtra Government 
stated that they took the advice of the 
Central Government on this problem. 
We want to knoW' whether that is a 
fact or not. The Commission will en-
quire into the theory, its execution, the 
failures and SO on. It is also alleged 
that it was a sort of 'political flood' 
and not 'natural tiood', because the 
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dam had to be completed before the 
scheduled time for election. I am not 
going into that, but we would like to 
know whether the Central Govern-
ment did advise the Maharashtra Gov-
ernment on this question. 

Shri Braj Raj Singh: (Firozabad): 
May we know the terms of reference 
of the Commission? 

Shri Jawaharlal Nehru: All these 
matters, under whose advice it was 
done and all that, surely will come 
up before the very eminent High Court 
Judge of Bombay who is enquiring 
into it. It is not right or proper for 
Us to hold a private enquiry as to what 
one of our engineers said there. It is 
not proper at this stage. I do not know 
at all-it may be true, it may not be 
true-the charge made, and if it was 
made, under what circumstances it 
was made and whether it was a bona 
fide error of judgment or whatever it 
may be. All these haVe to be enquired 
into. How can we possibly take up a 
small bit and enquire as to what our 
engineers said to other engineers? 

Shri U. L. Patil (Dhulia): Will the 
Central Government engineers appear 
before the Commission? 

Mr. Speaker: All these matters as 
to who is responsible, whether an 
engineer is responsible for wrong ad-
vice, if so what steps ought to be taken 
against him and so on cannot be dis-
posed of in an adjournment motion. 

Shri Goray (Poona): When this 
flood situation throughout the country 
is discussed, Sir, will you allow us 
to make a reference to the Panshet 
Dam because it is such a tragic event 
and it has caused so much destruction 
in Poona that We would like to take 
up this matter when the bigger ques-
tion is discussed? 

Mr. Speaker: The han. Member 
must h~e heard what was said from 
his own side, by the hon. Member 8hri 

Dange. He said. that this has nothing 
to do with floods. Therefore, the dam 
collapsed even in spite of there being 
no floods. Even assuming that there 
were no floods the dam would have 
collapsed on account of the wrone ad-
vice that was given, according to him. 
That is what is alleged here. If it is 
relevant to the question, they make 
it irrelevant. I will allow alI rele-
vant matters to be discussed on the 
floor of the House. I am not going to 
prevent anybody from speaking on 
relevant points. 

The hon. Minister wanted to make 
a general statement on the flood situa-
tion in the whole country. I have also 
received a Calling Attention Notice on 
this question. There is no harm if I 
allow the Calling Attention Notice to 
be read and then calI upon the hon. 
Minister to make his statement. 

12.29 hrs. 
RE: MOTION FOR ADJOURNMENT 

Shri Braj Raj Singh 
There are other 
motions. • 

(Firozabad): 
adjournment 

Mr. Speaker: Order, order. Hon-
Member is not going to anticipate the 
decision of this House. 
Sbri Braj Singh: • 

Mr. Speaker: I have disallowed his 
motion. Therefore, let us not go into 
that matter here. 

Shri Braj Raj Singh:· • 

Mr. Speaker: Order, order. This 
won't be taken up. When any hon. 
Member persists in giving information 
to the Ho~not seeking informa-
tion-indireeU.y and casting aspersion 
on the other-side when the other side, 
the motion having been turned down 
as being irrelevant, is not called upon 
to answer, all that he says will not 
form part of the records. If in spite 
of my asking him to desist from fur-
ther speaking on the matter hon. Mem-
ber goes on speaking somethine, that 
would not form part of the recorda 

•• ·Expunged, as ordered by the Chair. 
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here and their purpose would not be 
served. The Press also will not report 
this matter. 

Shri Braj Rai Singh: Mr. Speaker, 
may I point out 

Mr. Speaker: Order, order. The 
hon. Member is a lawyer. I am really 
surprised at the manner in which the 
forum of this House is sought to be 
used for a matter for which there is 
other remedy under the Constitution. 
in spite of my telling him, not once 
but twice, he wants to have his own 
way so that this news may spread. 
That is why I have asked the press 
not to give publicity to this matter. We 
will now take up the Calling Attention 
Notice of Shri Banerjee. 

Shri Braj Raj Singh: May 1 make a 
submission? 

Mr. Speaker: No. 

Shri Braj Raj Singh: It is violation 
of the rules. 

Mr. Speaker: I am not going to 
allow this. 

Shri Braj Raj Singh: Despite the 
interpretation of the rules, I want to 
make a submission. 

Mr. S.,olaker: I accept his explana-
tion. Now Shri Banerjee. 

Shri Braj SinKh: How can you 
accept it without hearing it? 

Mr. Speaker: Shri Banerjee. 

lUI hrs. 

CALLING ATTENTION TO MATTER 
OF VRGENT PUBLIC IMPORTANCE 

FLoOD SITUATION 

Shri S. M. Banerjee (Kanpur): 
Under rule 197, I beg to call the atten-
tion of the Minister of Irrigation and 
Power to the following Imatter of 
urgent public importance and I request 

that he may make a statement there-
on:-

The situation arising out of the-
recent floods in Kerala, Madras, 
Mysore, Orissa and Poona. 

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim) ~ 
May I read it sitting? 

Mr. Speaker: Yes. Is it a big 
statement? 

Hafiz Mohammad Ibrahim: Only 
one page. 

As a result of very heavy and con-
centrated rainfall, in the beginning of 
the monsoon season this year, Kerala, 
Madras, Mysore, Orissa and Poona City 
in Maharashtra experienced very 
severe floods. 

Shri Ranga (Tenali): What about 
Andhra? 

Hafiz Mohammad Ibrahim: In 
Kerala, due to eXceptionally heavy 
rainfall, the Periyar and other rivers 
were in spate. Considerable damage 
was caused by floods in rivers, land-
slides in hills and sea erosion. 

Shri Mahanty (Dhenkanal): He 
may lay it on the Table. 

Mr. Speaker: Yes, it can be laid on 
the Table. 

Hafiz Mohammad Ibrahim: In Mad-
ras State also, there were heavy floods 
in the Cauvery and its distributaries, 
the Vettar and the Coleroon and, con-
sequently, breaches were caused in 

" the banks of these rivers. In Mysore, 
due to heavy floods in the Cauvery 
and other rivers, considerable damage 
occurred to minor irrigation works, 
roads and bridges. In Orissa State, the 
river Mahanadi and its tributary Tel 
were in heavy flood. The level of the 
Hirakud reservoir almost reached the 
maximum and cauSed great anxiety 
but fortunately no damage was caused 
to ute dam. In Maharashtra, Poona 
city suffered extremely heavy damage 
on account of floods in the Mutha 
river and its tributaries, which caused 
breaching of the Panset and the Kha-
dakvasBla dams. 

Acharya Kripalani (Sitamarhi): 
May I point that neith"r de W p 1,' ,,' 
him nor does he hear our comments? 
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Hafiz Mohammad Ibrahim: Detail-
oed assessment of the damage caused ... 

Shrimati Reno Chakravartty (Basir-
hat) : May I point out that there is 
so much talk on the other side that 
we cannot hear the hon. Minister? 

Mr. Speaker: If hon. Members do 
not talk and keep silent, they can hear 
every word, however low the voice 
may be. The hon. Minister is now only 
reading a brief summary of the longer 
statement that he is going to lay on 
the Table of the House. 

Shri Ranga: A.s his deputy is here, 
he can read it. 

Mr. Speaker: It is not for the han. 
Member to decide as to which hon. 
Minister to read Or not to read. It 
is wrong. Hon. Members will kindly 
keep quiet and the hon. Minister will 
continue and conclude soon. 

Hafiz Mohammad Ibrahim: Detailed 
aS3e?s'nent of the damage caused in the 
StatEs is being carried out by the State 
Governments. Relief operations have 
been undertaken by the State Govern-
ments on an extensive scale. 

I am today laying a detailed state-
ment on the Table of the House, re-
viewing the flood situation in the coun-
try including the States of Kerala, 
Madras, Mysore and Poona City in 
Maharashtra. 

Shri Ranga: What about Andhra? 

Mr. Speaker: We will now take up 
papers to be laid on the Table. 

Shri S. M. Banerjee: Will there 
be a discussion on this? 

Shri A. K. Gopalan (Kasergod): We 
did not press our adjournment motion 
because we wanted to see the state-
ment. Now that the statement has 
been read, we want to know whether 
there will be any discussion about the 
damage that has been callsed and the 
action taken, as far as this Govern-
'ment is concerned. 

Mr. Speaker: It is not as if every 
member of this House is interested in 
every matter. If any han. Member 
wants to have a discussion on this sub-
ject, he knows how to table a motion. 
It will come before the Business Ad-
visory Committee and we will decide 
it. 

Shrj T. B. Vittal Rao (Khammam): 
The adjournment motion is already 
there. 

Mr. Speaker: The hon. Minister has 
made the statement. Hon. Members 
will kindly look into it. If they want 
further discussion, if any hon. Mem-
ber tables a motion, I will certainly 
look into it. (Interruptions). Let any 
hon. Member make a motion. 

Shri S. M. Banerjee: Can we get 
copies of this statement? 

Mr. Speaker: Yes, copies will be 
circulated. 

Shri Tangamani (Madurai): The 
report mentions about floods in diffe-
rent States. Instead of merely men-
tio,ning the steps taken by the State 
Governments, I would like to know 
the type of help that has been given 
by the Central Government. Then, 
there have been certain allegations 
from various States about certain in-
adequate steps which resulted in grea-
ter damage. I would like these two 
points to be covered, if they are not 
already covered, in the statement. 

Mr. Speaker: It is a 20 page state-
ment. Hon Members will look into it. 
The hon. Minister will take note of 
what the hon. Members have stated 
and try to do the needful at the appro-
priate time.' 

Shri Prabhat Kar (Hooghly): Will 
the copies be sent to all hon. Mem-
bers? 

Mr. Speaker: Yes, hon. Members 
who want these copies will get them 
at the Notice Office. 
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12.36 hrs. 
PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF THE DEPARTMENT OF 
ATOMIC E:;ERGY 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): I beg to lay on the Table a 
copy of the Annual Report of the De-
partment of Atomic Energy for the 
year 1960-61. [Placed in Library, See 
No. LT-2973j61]. 

LIFE INSURANCE CORPORATION (AMEND-
MENT) RULES, 1961 AND NOTIFICATION 

UNDER THE INSURANCE ACT 

The Minister 
Morarji Desai): 

of Finance 
I beg. 

(Shr! 

(i) to relay on the Table a copy of 
the Life Insurance Corporation 
(Amendment) Rules, 1961 pub-
lished in Notification No. GSR 476 
dated the 8th April 1961 under 
sub-section (3) of section 48 of the 
Life Insurance Corporation Act, 
1956; [Placed in Library, See No. 
LT-2864j61]. 

(ii) to lay on the Table a copy of 
Notification No. S.O. 924 dated the 
29th April 1961 under sub-section 
(2) of section 2C of the Insurance 
Act, 1938. [Placed in Library, 
See No. LT-2974j611 

THIRD FIvJ: YEAR PLAN AND SUMMARY 
OF THIRD FIVE YEAR PLAII 

The Minister of Labour, Employment 
and Planning (Shri Nanda): I beg 
to lay on the Table a copy of the Third 
Five Year Plan. I lay on the Table a 
copy of the summary of the Third Five 
Year Plan also. ([Placed in Library, 
See No. LT-2975j611. 

EMPLOYEES PROVIDENT FUNDS (SECOND 
AMENDMENT) ScHEME AND NOTIFICA-
TION UNDER THE PROVIDENT FuNDS ACT 

Shri Nanda: I beg to lay on the 
Table a copy each of the following 
papers: 

(I) The Employees' Provident 
Funds (Second Amendment) 

Scheme, 1961 published in 
Notification No. GSR 680 dat-
ed the 13th May, 1961 under 
sub-section (2) of section 7 of 
the Employees' Provident 
Funds Act, 1952; [Placed in 
Library, See No. LT-2976j61]. 

(ii) Notification No. GSR 827 dat-
ed the 24th June, 1961 issued 
under the Employees' Provi-
dent Funds Act 1952 extending 
the said Act to certain esta-
blishments connected with the 
film industry. [Placed in 
Library, See No. LT-2977j61]. 

ANNUAL REPORT OF STATE TRADING 
CORPORATION AND REVIEW OF GOVERN-

MENT THEREON 

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): I beg to 
lay on the Table a copy each of the 
following papers:-

~i) Annual Report of the State 
Trading Corporation of India 
Limited, New Delhi for the 
year 1959-60 along with the 
Audited Accounts and com-
men ts of the Comptroller and 
Auditor General thereon un-
d ~r sub-section (1) of section 
639 of the Companies Act, 
1956. 

(ii) Review by Government on 
the working of the above Cor-
poration. [Placed in Library, 
See No. LT-2978j61]. 

FLOOD SITUATION 

The Minister of Irrigation and Power 
BaIz Mohammad Ibrahim) : I 
beg to lay on the Table a statemeat 
on the flood situation in the country. 
[Placed in Library, See No. LT-2972j 
61]. 

MINERAL CONCESSION RULES, 1960 

The Minister of Mines and Oil (Shr! 
K. D. Malaviya): I beg to lay on the 
Table a copy of the Mineral Concession 
Rules 1960 published in Notification 
No. G.S.R. 1398 dated the 26th No'f'-
ember, 1960, as corrected by Notifica-
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tion No. G. S. R 1459 dated the 10th 
December, 1960, under sub-section (1) 
of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 
1957. [Placed in Library, See No. LT-
2503/61]. 

COFFEE (SECOND AMENDMENT) RULES 
AND NOTIFICATION UNDER THE COM-

PANIES ACT 

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table. 

(i) A copy Of the Coffee (Second 
AmendmeIlt) Rules 1961 pub-
lished in Notification No. 
G. S. R 847 dated the . 1st 
July, 1961, under sub-section 
(3) of Section 48 of the 
Coffee Act, 1942. [Placed in 
Library, See No. LT-2979/61] 

(ii) A copy of the draft N otifica-
tion making certain amend-
ments to Notification No. 
S.RO. 355 dated the 17th 
January, 1957, under Sub-
section (2) of section 620 
of the Companies Act, 1956. 
[Placed in Library, See No. 
LT.2980/lIl]. 

ACTS UNDER THE ORISSA STATE LEGIS-
LATURE (DELEGATION OF POWERS) AcT 
AND PROCLAMATION OF PREsIDENT IN 

RELATION TO ORIssA 

The Minister of State in the MiDIs-
try of Home Mairs (Shri Datar): I 
lieg. 

(i) to relay on the Table a copy 
of Notification No. 21/13/60-
Delhi published in Delhi 
Gazette dated the 18th March, 
1961 making certain amend-
ment to the Delhi Municipal 
Corporation (Facilities for 
Mayor) Rules, 1958, under 
sub-section (2) of Sec-
tion 479 of the 
Delhi Municipal CorPoration 
Act, 1957. [Placed in Library, 
See No. LT-2822/61] 

(ii) to lay on the Table a copy 
each of the following Acts, 

under sub-section (3) of sec-
tion 3 of the Orissa State 
Legislature (Delegation of 
Powers) Act, 1961:-

(1) The Orissa Merged Terri-
tories Petition Writers' 
Continuance of Licences 
(Amendment) Act, 1961 

(President's Act No. 1 of 
1961). [Placed in Library. 
See No. LT-2881/61]. 

(2) The Orissa Sales Tax Laws 
(Amendment) Act, 1961 
(President's Act No. 2 of 

1961). [Placed in Library, 
See No.-Lt. 2982/61]. 

(3) The Bihar and Orissa State 
Aid to Industries (Orissa 
Amendment) Act, 1961 
(President's Act No. 3 of 
1961). [Placed in Library, 
See No. LT-2983/61J. 

(4) The Orissa House Rea t 
Control (Amendment) Act. 
1961 (President's Act No. 
4 of 1961). [Placed in 
Library, See No. LT-2984/ 
61]. 

(5) The Orissa Taxation (On 
Goods carried by Roads or 
Inland Waterways) Amend-
ment Act, 1961. President's 
Act No. 5 of 1961. [Placed 
in Library. See No. LT-
2985/61]. 

(iii) to lay on the Table-

(1) under clause (3) of article 
356 of the Constitution, a 
copy of the proclamation 
made by the President on 
the 23rd June, 1961, revok-
ing the Proclamation made 
by him on the 25th Feb-
ruary 1961 in relation to 
the State of Orissa. 
[Placed in Library, See 
LT-2986/61.] 

(2) a copy of the Territorial 
Councils (Payment of 
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Taxes) Rules, 1961 publish-
ed in Notification No. G.S.R. 
711 da~d the 27th May, 1961 
under sub-section (3) of 
Section 54 of the Territorial 
Councils Act, 1956. (Placed 
in Library, See No. LT-2987/ 
61]. 

AGREEMENTS BETWEEN HEAVY ELECTRI-
CALS (INDIA) LTD., AND TECHNOEXPORT 

OF CZECHOSLOVAKIA AND OTHER 
NOTIFICATIONS 

The Minister of Industry (Shri 
Manubhai Shah): beg to lay on 
the Table a copy each of the follow-
ing papers:-

(i) (a) Agreement dated the 31st 
May, 1961 between the 
Heavy Electricals (India) 
Limited, and ,the Technoex-
port of Czechoslovakia for 
the preparation of the detail-
ed project report for the 
High Pressure Boilers Plant. 
[Placed in Library; See No. 
LT-2988j61]. 

(b) Agreement dated the 7th 
June, 1961 between the Heavy 
Electricals (India) Limited, 
and the Technoexport of 
Czechoslovakia for the pre-
paration of the detailed pro-
ject report for the Heavy 
Power Equipment Plant. 
[Placed in Library. See No. 

LT-2990/61]. 

(c) Agreement dated the 7th 
June, 1961 between the Heavy 
Engineering Corporation 
Limited, Ranchi and the 
Technoexport of Czechoslo-
vakia for the preparation of 
the detailed project report 
fOr the Heavy Machine Tool 
Plant at a site in the vicinity 
of Foundry Forge Plant. 
[Placed in Library, See No. 
LT -2988/61]. 

(ii) Notification No. S.O. 1661 
dated the 14th July, 1961 un-

(iii) 

(iv) 

(v) 

der proviso to sub-section (2) 
of section 18A of the Indus-
tries (Development and Re-
gulation) Act, 1951. [Placed 
in Library, See No. LT-2991/ 
61] 

(a) Annual Report of the Heavy 
Electricals Limited, Bhopal, 
for the year 1959-60 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon, under sub-
section (1) of section 639 of 
the Companies Act, 1956. 

(b) Rev.iew by Government :on 
the working of the above 
Company. [Placed in Lib-
rary, See No. LT-2992/61]. 

(a) Annual Report of the Nahan 
Foundary Limited, Nahan for 
the year 1959-60 along with 
the Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section (J) of sec-
tion 639 Of the Companies 
Act, 1956. 

(b) Review by Government on 
the working of the above 
Company. [Placed in Lib-

rary, See No. LT-2993j61]. 

(a) Administrative Report on 
the activities of the Central 
Silk Board for the year 1959-
60. 

(b) Administrative Report on 
the activities of the Central 
Silk Board for the year 1960-
61. [Placed in Library, See 
No. LT-2994j61]. 

NOTIFICATION UNDER THE R<:'lUISITION-
ING AND ACQUISITION OF IMMOVABLE 

PROPERTY ACT 

The Minister of State in the Minis-
try of Works, HOUsing and Supply 
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(Dr. B. Gopala Reddi): I beg to lay 
on the Table a COpy of Notification 
No. S.O" 953 dated the 29th April, 
1961 under sub-section (2) of sec-
tion 17 of the Requisitioning and Ac-
quisition of Immovable Property Act, 
1952. [Placed in LibraTJ/, See No. 
LT-2995j61]. 

RECOMMENDATIONS ADOPTED BY THE 
INTERNATIONAL LABOUR CONFEREN-
CE AT GENEVA AND REPORT OF THE 
TECHNICAL COMMITTEE, EMPLOYEES' 
PROVIDENT FUND. 

The Deputy Minister of Labour 
(8hri Abid Ali): I beg to lay on the 
Tab1e a copy each of the following 
papers:-

(i) (a) Texts of the Convention and 
Recommendations adopted by 
the International Labour Con-
ference at its 44th Session 
held at Geneva in June, 1960. 

(b) Statement sh:owing the action 
taken or proposed to be taken 
by the Government of the 
above Convention and Recom-
mendations. [Placed in 
Library. See No. LT-2996/ 
61.] 

(ii) Report Part I (1960-61) of the 
Technical Committee, Em-
ployees Provident Fund, on 
the foll'owing industries:-

(a) Cigarettes. [Placed in 
Library. See No. LT-2997/ 
61.] 

(b) Electrical, mechanical 0'1' 
general engineering pro-
ducts. [Placed in Library. 
See No. LT-2998j61.] 

(c) Iron and Steel. [Placed in 
Library. See No. LT-2999/ 
61.] 

(d) Paper. [Placed in Library. 
See No LT-3000/61.] 

NOTIFICATION ISSUED UNDER THE R!CE-
MILLING INDUSTRY (REGULATION) 
ACT, 1958. 

The Deputy Minister of Agriculture 
(8hri M. V. Krishnappa): Sir, I beg 
to re-Iay on the Table a copy of N oti-
fication No. G.S.R. 1028, dated the 3rd 
September, 1960 making certain fur-
ther amendments to the Rice-Mi!ling 
Industry (Regulation and Licensing) 
Rules, 1959, under sub-section (4) of 
section 22 'of the Rice-Milling Indus-
try (Regulation) Act, 1958. [Placed in 
Library. See No. LT-2375/61.] 

STATEMENT CORRECTING REPLIES TO 
SUPPLEMENTARIES TO S.Q. No. 145 

The Deputy Minister of Commerce 
and Industry (Shri 8atish Chandra): 
Sir, I beg to lay on the Table a state-
ment correcting the replies given on 
the 20th February, 1961 to supple-
mentaries by Shri Radheshyam Ram-
kumar Morarka on Starred Question 
No. 145 regarding export of Iron OTe 
to Japan. 

Statement 

In reply to suppJementaries raised 
on Starred Question No. 145 answered 
in Lok Sabha on 20th February, 1961, 
it was stated by me that the State 
Trading Corporation did not sell iron 
ore to RouTkela Steel Plant. The cor-
rect posit'on is that the Corporation 
had been arranging supplies of low 
grade iron 'ore containing 58/60 per 
cent Fe. to Rourkela Plant. 

The qualities of iron ore supplied 
by the S.T.C. to Messrs. Hindustan 
Steel Ltd. on the one hand and the 
foreien buyers on the other we're diffe-
rent and the prices charged were not 
comparable. 

DECLARATION OF FOREIGN EXCHANGE 
RULES, 1961 

The Deputy Minister of Finance 
(8hrl B. R. Bhagatl: Sir, I beg to 
lay on the Table a copy of the Dec-
larati'on of Foreign Exchange Rules, 
1961 published in Notification No. 
G.S.R. 668, dated the 13th May, 1961 
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under sub--section (3) of section 27 of 
the Foreign Exchange, Regulation Act, 
1947. [Placed in Library. See No. 
LT-3002/61.] 

NOTIFICATION ISSUED UNDER TRIPURA 
LAND REVENUE AND LAND REFORMS 
ACT, 1960 

The Deputy Minister of Home Affairs 
(Shrimati Violet Alva): Sir, I beg to 
lay on the Table a copy of the N otifi-
catiOn N·o. 74 (14) -Rev./60, publish-
ed in the Tripura Gazette dated the 
13th April, 1961 containing the Tri-
pura Land Revenue and Land Reforms 
Rules, 1961, under section 198 of the 
Tripura Land Revenue and Land Re-
forms Act. 1960. [Placed in Library. 
See" No. L1 ·3003/61.] 

RESOLUTION Re: OFFICIAL LANGUAGE 
COMMISSION AND NOTIFICATION 
UNDER REPRESENTATION OF THE 
PEOPLE ACT 

The Deputy Minister of Law (Shri 
Hajamavis): Sir, I beg to lay on th~ 
Table:-

(i) (a) A copy of Government Re-
solution No. F. 39/61-Adm. I, 
published in the Gazette dated 
the 17th June, 1961 constitu-
ting the Official Language 
(Legislative) Commission. 
[Placed in Library. See N"Q. 
LT-3004/61.] 

(b) A COPy each of the following 
Notifications under sub-section 
(3) of section 13 of the Re-
presentation of the People Act, 
1950:-

(1) The Delimitation of Council 
Constituencies (Madras) 
Amendment Order, 1961 
published in N otificat'on 
No. G.S.R. 567, dated the 
18th April, 1961. [Placed 
in Library. See No. LT-
3005/61.] 

(2) The Delimitation of Coun-
cil Constituencies (Mysore) 

Amendment 
publisRed in 
No. G.S.R. 

OrdeT, 1961 
Notification 

568 dated 
the 18th April, 1961. 
[Placed in 
No. 3006/61.] 

Library. See' 

(3) The Delimitation of Council 
Constituencies (Punjab) 
Amendment OTder, 1961 
published in N'otifica-
tion No. G.S.R. 569, 
dated the 18th April, 1961. 
[Placed in Library. See 
No. LT-3007/61.] 

(ii) to re-Iay on the Table a COpy of 
the Conduct of Elect'ons 
Rules, 1961, published in N oti-
fication No. S.O. 859, dated 
the 15th April, 1961 under 
sub-section (3) of section 169 
of the Representation of the 
People Act, 1951. [Placed in 
Library. See No. LT-2939/ 
61.] 

POST OFFICE SAVINGS CERTIFICATES 
(AMENDMENT) RULES, 1961 

The Deputy Minister of Finance 
(Shrimatl Tarkeshwari Sinha): Sir I 
beg to lay on the Table a copy of the 
Post Office Savings Certificate3 
(AlJlendment) Rules, 1961, published 
in Notification No. G.S.R. 712, dated the 
27th May, 1961 under sub-section (3) 
of section 12 of the Government 
Savings Certificates Act. 1959. 
[Placed in Library. See No. LT-
3008/61.] 
NOTIFICATIONS ISSUED UNDER DISPLACED 

PERSONS (COMPENSATION AND RE-
HABILITATION) ACT, 1954 

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): Sir. I beg 
to re-Iay on the Table of a copy each 
of the following Rules under sub-
sectiOn (3) of Section 40 of the Dis-
placed Persons (Compensation and 
Rehabilitation) Act, 1954:-

(i) The Displaced Persons (Com-
pensation and Rehabilitat'on) 
Fourth Amendment Rules. 
1961, published in Notification 
N·o. G.S.R. 460, dated the 1st 
April, 1961. 
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[Shri P. S. Naskar] 
(ii) The Displaced Persons (Com-

pensation and Rehabilitation) 
Fifth Amendment Rules, 1961, 
published in Notification No. 
G.S.R. 492, dated the 8th 
April, 1961. [Placed in 
Library. See No. LT-2859/ 
61.] 

< iii) The Displaced Persons (Com-
pensation and Rehabilitation). 
Sixth Amendment Rules, 1961 
published in Notification No. 
G.S.R. 565, dated the 22nd 
April 1961. [Placed in 
Library. See No. LT-2960/61J. 

NOTIFICATIONS lSSUED UNDER EM-
PLOYEES' PROVIDENT FUNDS ACT, 
1952 • 

I • l 
The Deputy Minister of Planning 

and Labour and Employment (Sbri 
L. N. Misbra): Sir, I beg to lay on the 
'I'able- I ~ .• J 

(i) A copy of the following Noti-
fications under sub-section 7 
of the EmploY'ees' Provident 
Funds Act, 1952:-

.(a) The Employee'S' Provident 
Funds (Third Amendment) 
Scheme, 1961 published in 
Notification No. G.S.R. 783, 
dated the 10th June, 1961. 
[Placed in Library. See No. 
LT-3009/61.] 

{b) The Employees' Provident 
Funds (Fourth Amendment) 
Scheme. 1961 published in 
Notification No. G.S.R. 808, 
dated the 17th June, 1961-
[Placed in Library. See 
No. LT-3010/61.] 

(ii) A C'opy of Notification No. 
G.S.R. 705, dated the 20th 
May, 1961 under sub-section 
(2) of section 4 of the Em-
ployees' Provident Funds Act, 
1952 making certain amend-

ment to Schedule 
said Act. 

of the 

(iii) A copy of each of the follOW-
ing Notifications issued under 
the Employees' Provident 
Funds Act, 1952:-

(a) G.S.R. No. 704, dated the 
the 20th May, 1961, extend-
ing the said Act to hotels 
and restaurants. 

(b) G.S.R. No. 706, dated the 
20th May, 1961 extending 
the said Act to certain es-
tablishments connected with 
oil industry. [Placed in 
Library. See No. LT-3011/ 
61.] 

PARLIAMENTARY COMMITTEES-
SUMMARY OF WORK 

Secretary: Sir. I lay on the Table 
a COPy of the 'Parliamentary Com-
mittees-Summary of Work' pertain-
ing to the period 1st June, 1960 to 31st 
May, 1961. 

12.42 brs. 

PRESIDENTS' ASSENT TO BILLS 

Secretary: Sir. I lay on the Table 
following six Bills passed by the 
Houses of Parliament during the last 
Session and a'Ssented to by the Presi-
dent since a report was last made to 
the House on the 5th May. 1961: 

1. The Orissa Appropriation 
(No.2) Bill, 1961. 

2. The Medicinal and Toilet Pre-
parations (Excise Duties) 
Amendment Bill, 1961. 

3. The Appropriation (No.3) Bill, 
1961. 

4. The Delhi Shops and Establish-
ments (Amendment) Bill, 
1961. 

5. The Appropriation (Railways) 
No. 3 Bill, 1961. 

6. The Motor Transport Workers 
Bill, 1961. 
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Sir, I lay on the Table copies, duly 
authenticated by the Secretary of 
Rajya Sabha, of the following fiv. 
Bills passed by the Houses of Parlia-
ment during the last Sellsion and 
assented to by the President since a 
report was last made to the House on 
the "lith May, 1961: 

1. The Essential Commodities 
(Amendment) Bill, 1961. 

. 2. The Criminal Law (Amend-
ment) Bill, 1961. 

3. The Coal Mines (Conse'rVation 
and Safety) Amendment Bill, 
1961. 

-4. The Advocates Bill, 1961. 

5. The Salar Jung Museum Bill, 
1961. 

Sir, I also lay on the Table the 
Dowry Prohibition Bill, 1961 passed by 
the Houges of Parliament at a joint 
sItting and assented to by the Presi-
.dent. 

12.43 hrs. 

INDIAN RAILWAYS (AMEND-
MENT) BILL, 1961 

REPORT OF THE SELECT COMMrrra: 

Shri N. R. Gosh (Cooch-Behar): Sir, 
I beg to present the Report of the 
Select CommittE'e on the Bill further 
to amend the Indian Railway Act, 
1890. 

EvIDENCE 

8hri N. R. Ghosh: Sir, I beg to lay 
on the Table a copy of the evidence 
given before the Select Committee on 
the Indian Railways (Amendment) 
Bill, 1961. 

RESIGNATION OF MEMBERS 

Mr. Speaker: I have to inform the 
HoUSe that the follOWing two Members 
have resigned their seats in Lok 
Sabha:_ 

(1) Shri Nibaran Chandra 
Laskar, with effect from the 
24th May, 1961. 

(2) Shri T. Sanganna, with etrect 
from the 21st June, 1961 . 

12.44 hrs. 

EXTRADITION BILL· 

The Prime Minister &lid MiDister at 
External Mairs (Shri .Iawaharlal 
Nehru): Sir, I beg to move for leave 
to introduce a Bill to consolidate and 
amend the law relating to the extra-
dition of fugitive criminals. 

Mr. Speaker: The questiOn is: 

"That leave be granted to intro-
duce a Bill to consolidate and 
amend the law relating to the 
extradition "Of fugitive criminals." 

The motion was adopted. 

Shri .Iawaharlal Nehru: Sir, I ir.-
tradUCe the Bill. 

12.45 hrs. 

RE: EXPUNCTIONS 

Shrl Braj Raj Singh (Firozabad): 
Sir, may I seek your guidance abOut 
rule 380 of the Rules of Procedure? 
You did not allow me to speak at that 
time, but I would like to have an 
interpretation of this rule. Under 
rule 380 nowhere is it mentioned that 
the hon. Speaker may direct the 
Pre;s not to publish a portion of the 

·PubliShed in the ,Gazette of India Extraordinary Part II-Section 2, 
dated 7-8-196L 
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[Shri Braj Raj Singh.] 
proceedings about the expunction of 
which he has pas'sed orders. There 
are certain categories of remarks about 
the expunction of which the hon. 
Speaker may direct under rule 380. 
Rule 380 says: 

"If the Speaker is of OpInlOn 
that words have been used in 
debate which are defamatDry or 
indecent or unparliamentary CIf' 
'Indignified ...... 

These are the four categories which 
have been mentioned in this ru!e. No 
other category has been mentioned 
anywhere in these Rules. Therefore, 
could I seek your guidance as to 
under what category the words which 
I spoke in connection with my ad-
journment m'otion fall and how the 
Press could be directed not to publish 
those remarks without any specific 
right with you to do so? I am not 
challenging your right. I know that 
if the Rules are suspended for which 
there is a separate rule, namely, Rule 
388, you can do anything and the 
House can do anything. But until and 
unless the Rules are suspended I feel 
such orders sh'ould not and cou!d not 
be passed. 

Mr. Speaker: The han. Member has 
pointed out rule 380 and wants a 
clarification of the same. Naturally, 
not only with respect to this case but 
with respect to all such cases I would 
like to clarify this matter. Rule 380 
refers to what an hon. Member says 
when he is legitimately called upon 
to speak and when he has an oppor-
tunity to speak which has been per-
mitted eo him by the Speaker. Now, 
when the Speaker says that the hon. 
Member must sit down or when the 
Speaker does not call an han, Mem-
ber and if the hon. Member who has 
not been called goes on speaking, it 
shall not form part of the record. 
Likewise, when an hon. Member is 
asked to sit down and not proceed 
further with this remarks, it shall not 
:torm part of the record. The Rule~ 

of Procedure do not apply' to these 
extraordinary cases. It is open even 
to the clerk to come here and say 
anything, but it would not form part 
of the record. The Press shall not 
publish anything which does not form 
part of the record, The Speaker has 
got a further right to expui'lge even 
if it forms part of the recO'1'd. In this 
case, the remarks C1f the hon, Member 
do not form part of the record at all. 
If, without my calling the han. Mem-
ber, he goes on speaking, shall I 
wait and not allow this to be expunged 
from the record and allow the Press 
to publish it? If that be so, this will 
not be a Parliament but this will be 
a meeting convened by the han. Mem-
ber himself where he invites the Pre3s 
to go 'On recording whatever he says 
and I must keep order in the Hous.~ 
and prevent every other hon. Member 
from speaking and make them give 
an audience to the han. Membem 
That is rather curious. 

Therefore, these Tules do not apply 
in this case, It is bej Qnd the3e 
Rules. He has no right to speak with-
out being called. I would say that 
not 'only he but other hon. Members 
also would not do so, though in their 
rase I have not had this difficulty. 
This is the second time when this 
hon. Member has done this, and I am 
not sure whether he would not repeat 
this hereafter. 

Shri Braj Raj Singh: Would you, 
then fnre, agree to have a committre 
of this House for the revision of the 
Rules and for inserting this idea oC 
y(\u~s in the Rules? 

I\lr. Speaker: That is not necessary. 
It is incorrect. It is inherent that 
nothing said by an hon. Member who 
has not been called upon to speak will 
form r:art of the record. When he is 
ask2d to sit down it is as good as his 
not hav:ng been called upon to speak. 
Therefore no new rule is at all ne-. 
cessary. 
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MOTION RE: REPORT OF UNI-
VERSITY GRANTS COMMIS-
SION~ontd. 

Mr. Speaker: The House will now 
proceed with further consideration 
of the following motion moved by 
Dr. K. L. Shrimali on the 4th May, 
1961, namely. 

"That this House takes note of 
the Report of the University 
Grants Commission for the period 
April, 1959-March, 1960 laid on 
Table of the House on the 17th 
February, 1961." 

Any hon. Hember wanting to 
speak? Shri Mukerjee. 

Some han. Members rose-

Smi D. C. Sharma: (Gurdaspur): 
Sir, I sent in my name first. 

Mr. Speaker: I will call hon. Mem-
Ders one after the other. I shall note 
down the names of all these hon. 
Members. I may mention that the 
time allotted for this is 4 hours and 
the time taken so far is 1 hour 40 
minutes. The balance is 2 hours 20 
minutes. How long does the hon. 
Minister propose to take for his 
reply? 

The Minister of Education (Dr. K. 
L. Shrimall): About half an hour. 

Mr. Speaker: Han. Members will 
take 15 minutes each. 

Shri Vajpayee (Balarampur): Sir, 
the whole day may be allowed for 
this. 

Shri Harish Chandra Mathur: Sir, 
let us extend the time. 

Shrl Prabhat Kar (Hooghly): Sir, 
if you extend the time by one hour, 
it will do. 

Shri H. N. MukerJee (Calcutta-
Central): Sir, We are discussing the 
report of the University Grants Com-
mission today and it is a happy coin-

Unitlersittl Grants 
Commission 

cidence that this morning we read 
news in the papers of further ad-
vance in man's conquest of space. It 
is not only in spirit but also physi-
cally speaking that man is storming 
the heavens. It is a good thing today 
that we discuss the work which is 
being done by the University Grants 
Commission for the advancement of 
learning in this country, especially 
with regard to science and technology. 

From this angle, however, I was 
rather disappointed when I dipped 
into this report to discover this in-
formation. The report says, on page 
9, that "the development schemes in 
Humanities 8nd Social sciences 
approved during the year are esti-
mated to cost Rs. 90,05,000 while in 
Science and Technology the approved 
«hemes are estimated to cost Rs. 
76: 05,500." Sir, I am all for huma-
Rities and encouragement to the deve-
lopment of humanities in our coun-
~. But I do not see why in the pre-
llent context of things we have a 
lesser allotment for science and 
technology under the auspices of the 
University Grants Commission. 

I remember also that the Univer-
sity Grants COmmission, as a wing of 
the Ministry at Education, has the 
job of looking after the Central Uni-
versities first of all, Visva Bharati 
and Banaras, Aligarh and Delhi. But 
except perhaps for Delhi, the Central 
Universities haVe all bee.'l functioning 
in a way which by no means appears 
to be satisfactory. I have not the time 
to go into detail about it, nor is it 
perhaps the occasion to do !o. But 
it does hurt one to discover in Visva 
Bharati, for instance, how the ideals 
of Tagore are being travestied even 
to the extent of a decision of the 
Syndicate of the Visva Bharati that 
the School attached to it would have 
not unly the Indian language as the 
medium of -instruction but also Eng-
lish. I can understand that for pur-
poses of pan-Indian unity we do 
have Hindi liS an alternative lan-
guage for being the medium of ins-
truction. If Rabindranath Tagore 
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stood for anything at all in the realm 
~ education, it was that the medium 
of instruction at every stage, includ-
ing the highest, should be the mo-
ther tongue. That may be right or 
that may 'be wrong. But for Visva 
Bharatito try to introduce English 
into the scheme of things is some-
thing, which goes right against the 
ideals of Rabindranath Tagore. And 
so many other things. 

But my point is that these Central 
Universities are the direct charge of 
the University Grants Commission, 
and more grievances are voiced about 
the administration of these Central 
Universities than about the rest of 
the Universities of our country. 

In this report there is a very 
pointed reference to what is called 
the problem of numbers in Univer-
sities. I know that it is a serious 
problem, the problem of large num-
bers of our young people coming up 
for higher education. And this pro-
blem has to be faced courageously 
and imaginatively. But what I dis-
cover is -- and that is a very dis-
appointing thing-that in this report 
of the Commission which is sup-
posed to be composed of people 
who have educational idealism as a 
most important motivating factor of 
their work, bureaucratic excuses are 
being put up only in order to justify 
whatever is the present position of 
things. If there was real, genuine 
interest in the advancement of learn-
ing as far as the authorities are con-
cerned, perhaps something could be 
done to rectify the dreadful situation 
which prevails in the country today. 
We find in every part of the country 
large numbers of oung people trying 
to get into colleges. Probably in 
many cases they, do not deserve, per-
haps for no fault of their own, only 
'because the country could not pro-
vide them with proper facilities for 
primary and secondary education; tOO' 
no fault of their own, perhaps they 
do not deserve to enter the portals 
ot the higher institutions of academic 

learning. But at the same time here 
are people who want to continue the 
process of education. Then again, in 
Oxford or Cambridge young people 
come in at an age higher than that 
at which our young people come to 
the universities. There it is eighteen 
plus; it is never less than eighteen, 
Ulually more. But here we join the 
universities at a much lower age, 
and it is only right that, as things 
continue at present, there should be 
provision for the accommodation of 
as many as we possibly could in the 
colleges which cater for university 
education. But we discover that all 
sorts of very sophisticated arguments 
are being put forward as if the purity 
of university education is such a very 
wonderful thing that the very ap-
proach of our young people who, on 
account of the lack of facilities, could 
not qualify themselves adequately 
enough, would make it suffer. The 
purity of university education is 
,being put forward as the excuse for 
keeping out from these young people 
all chances of participation in the 
acquisition of learning. In Calcutta 
there is a stupendous rush. It may 
be that Calcutta has many other pro-
blems, and the problem of overcrowd-
ing in colleges is a problem whieh re-
quires to be very seriously gone into. 
But, after all, are our young people 
to be social clerelicts? Are they to be 
treated just as fioatsom and jetsam 
in the tide of life merely 'because we 
cannot make provision for them? 

Mr. Speaker: Is there no shift 
system:? 

Shrimatl Rena Chakravartty (Basir-
,-hat): They have stopped the shifts. 

Shri H, N. Makerjee: There i3 Ii 
ban, and after a certain limit they 
would take nobody. There is a larite 
demand, there are people who are 
qualified. 

l\Ir. Speaker: Are there no shifts? 

Shrimatl Rena Chakravartty: The 
shift system i.banned now. 
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8bri U. N. Mukerjee: The result 
is that these people who are osten-
sibly qualified for admission cannot 
,et anywhere. 

The point is, what are we going to 
do about it? You will remember some 
time ago in regard to the University 
of Delhi this question came up, and on 
that occasion the Minister gave us 
some kind of an assurance that there 
would be provision made--at least 
sought to be made by Government-
to have evening colleges in larger 
numbers, to have university educa-
tion by correspondence courses, and 
that sort of thing; to have larger pro-
vis . .;n for technical or vocational 
education of different sorts. Anyhow, 
We do want to absorb our young 
people into some kind of profitable 
occupation. But we cannot absorb 
them anywhere. After all, the res-
ponsibility must be somewhere. I do 
not say it is the entire responsibility 
singly of the University Grants Com-
mission to provide opportunities for 
college education to all these people. 
But I say that, after all, Government 
has to make an all-out effort in order 
to provide opportunities for these 
young peope to sPend. their time profi-
tably enough for the country and not 
become just social derelicts standing 
at street corners and behaving in a 
most anti-social fashion. But we are 
driving these people into this kind of 
predicament because we are not 
treating their problem sympatheti-
cally, imaginatively and courage-
ously, and becaUSe we are m~t trying 
to link up our educational program-
mes with our economic programmes. 

Mr. Speaker: Is there no private 
study? Are not people allowed to 
study privately? 

Shrimati Renu Chakravartty: Even 
that is 'being stopped. 

Sbri B. N. Mukerjee: As she says, 
even that is being stopped now. 

There is a virtual diminution in the 
opportunities for the prosecution of 
education after you pass a certain 
stage. And the total integrated 
scheme of education today is such 
that you are going to have higher 
Secondary education open to every-
body in very quick time. And, there-
fore, in five years' time ,there will 
be even a larger rush of young 
peole. What are we going to do about 
it? Are we going merely to put up 
some acar.meic excuses in order .to 
keep them out of bonds, so to say, 
and throw them to the scrap heap? 

I do not expect the University 
Grants Commission alone to find out 
remedies for this. But the University 
Grants Commission as a wing of the 
Government, and the Ministry of 
Education is a part of the total ad-
ministration of the country. And we 
are having a Third Five Year Plan. 
And, therefore, we want to have a 
picture where our young people can 
have something to look for as far as 
their fu;ure is concerned. From 
that point of view it is no good 
merely to say that we have to have 
very high standards. 

If the University Grants Com-
mission tries to justify its position 
with regard to the exclusion of the 
lesser qualified people from the por-
tals 01 the colleges by saying "we 
have instituted very high standard.. 
of education", I would like very 
much to know-and the University 
Grants Commission report does nol 
give any evidence in regard to this 
how much real academic work 01 
first-class excellence has been done 
in our universities in the time thaI 
the University Grants Commission 
has been looking after this job oj 
improving our university educatiOl1 
standards. I would like very muet 
to know that. As a matter of fact 
we may have some kind of a soft cor· 
ner for past achievements. Bu' 
sometimes We do have a feeling tha' 
possibly we are not keeping up wher 
the whole world, technologicalll 
speaking, is going ahead at such I 
rate. And you, Sir, have heel 
abroad only recently and seen I' 
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many things. We have to go ahead at 
a much faster pace than we are 
doing now. Is there any arrange-
ment for a link-up of our national 
laboratories and our universities? 
What is actually being done in order 
to have a link-up between our uni-
versities and our industrial enterpri-
ses? Sometimes there is some talk 
about it; but actually nothing is done 
and so many of our top scientists pre-
fer to do bureaucratic jobs and be-
come heads of departments. It is ne-
cessary to satisfy one's vanity. But 
the net result is that the total q uan-
tum and the quality of academic work 
jn this country has ·not procei!ded in 
such satisfactory fashion that the 
University Grants COmmission, or 
any other body can say that only be-
cause we want to keep the purity and 
excellence of our academic standards, 
are we keeping people away from the 
POrtals of universities. That is why 
I say that this is not the right way 
of doing it. I know that it is very 
difficult sometimes to accommodate 
everybody. After all there is the 
problem of finance and that sort of 
thing. But We want all these diffi-
culties to be put befaTe the country 
80 that the co:.mtry may know that 
It is in view of these difficulties that 
we are proceeding in a certain fashion. 

We must have some kind of a pic-
ture in regard to our young people. 
We haVe to make some special efforts 
so that they do not lose their faith 
and hope in the future of our coun-
try. We talk of emotional integration. 
We cannot have emotional integra-
tion, unless the youth of our country 
are imbued with hopes, not if they 
are to be social derelicts, as so many 
of them are threatening to become 
at the present moment. 

Now, Sir, I find a statement ap-
pearing in this report that the uni-
versities are not employment bure-
ous. Who says that the universities 
8l'& o:mployment bureaus? This type 
of statement is very callous. It is 
made in complete disregard of the 

feeling of the people of this countIT. 
This report is sUPPOSed to have beeJl 
presented to Parliament. 

Mr. Speaker: Where is it said? 

Shri H. N. Mukerjee: Lt is said 
here somewhere that universities are 
not employment bureaus? 

Mr. Speaker: Which page? What ia 
the occasion for it? Is it not a fact 
that merely on account of university 
qualification one is not entitled to a 
job, but independently competitive 
examinations are held? Merely ~ 
cause a man is a graduate he is not 
taken straightway. 

Shri. H. N. Mukerjee: I have not 
got the exact page. I shall give it to 
you later. 

Mr. Speaker: Any way. 

Shri H. N. Mukerjee: This is what 
"J>pears at page 6: 

"The problem of unemployment 
cannot be solved by the univer-
sities. To the extelJ ~ to which 
universities are asked to assist in 
providing technical and profes-
sional training for employment 
at higher levels of industry and 
the learned professions universi-
ties must . respond and' they are 
doing so. Facilities for training 
in these areas are being steadily 
stepped up. But admission of 
students to technical and profes-
sional courses is strictly con-
trolled. It is not at this point 
that our anxiety about numbers 
and standards arises. It is the 
indiscriminate demand for admis-
sion of students without control 
.to the arts and commerce courses 
that we have in mind ...... 

I, therefore, would say that it is 
necessary that a more imaginative 
approach is made by the Ministry 
and by the University Grants Com-
mission. 

In the report there is also refe-
rence particularly to the question of 
discipline and rthe deterioration of 
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discipline among students and that 
sort of thing. I was recently reading 
"It is," periodical of the University 
of Oxford, supposed to be our exem-
plar in many respects. It is a magazine 
published by the students, a very well 
known magazine. It is written there 
that undergraduate councils should be 
set up and it has mentioned certain 
teachers and lecturers by name and 
suggested that the quality of the lec-
tures should be improved. They have 
gone so far as to make drastic sugges-
tions in regard to lectures whose work 
according to them, do not come up 
to par. I do not personally approve 
of this kind of thing being done ·by 
the students. But all over the world 
there is a kind of feeling among the 
young people that they should take 
a larger share, and participate more 
in the task of education than they 
might 'be expected to. So, we should 
take a more lenient view in regard to 
our young people. 

The Commission also says in this 
report that, by and large, the majo-
rity of our students are behaving 
fairly well. It is only in regard to a 
minority of students that we are hav-
ing this worry. I would, in this con-
nection, like to say that you cannot 
keep stUdents in straight jackets. By 
all means you make sure that teach-
ing does not suffer; by all means try 
to improve the atmosphere of the uni-
versities; by all means try to see that 
the atmosphere of the universitie. is 
such that teaching may improve and 
the behaviour of the students alS() 
may correspondingly improve. But 
you cannot put them in straight 
jackets. They have their own unions. 
Now the principle of election to these 
unions and other student organisa-
tions is being looked askance at by 
the University Gruts Commission. 
That is a sort of thing which I say, 
is not in conformity with the spirit 
of the times and surely you cannot 
do very mucm about it. 

Then, Sir, there is another point. 
This report suggests at pages 16 and 
17 that on many occasions teachers 
and educationists are responsible for 
.the break-down of discipline in the 
universities. The report makes this 
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suggestion in a kind of indirect way. 
It says a tthe end of page 16 and the 
beginning of page 17: 

''We have therefore wondered 
whether teachers, like employees 
of Government, should not be 
debarred from seeking election 
to the legislatures." 

This suggestion in regard to tea-
chers being debarred from seeking 
election to the legislature has been 
largely canvassed in the Press also 
and I think we ought to express our-
selves on this point. 

Mr. Speaker: Except Mr. D. C. 
Sharma there does not appear to be 
any teacher or Professor. 

An hon. Member: There is Prof. 
Madhok. 

! Mr. Speaker: What is the need for 
this ban 

Shrl H. N. Mu.kerjee: After all I 
say this with some hesitation because 
I have been a teacher; I am still a 
teacher. My hon. friend Prof. Ranga, 
I do not know what he professes, or 
where,but he continues to be a pro-
fessor. Once a professor always a 
professor. 

Shri D. C. Sharma: I retired in 
September 1960. The appellation of 
the word "Professor" is only by 
courtesy. 

Mr. Speaker: I was also a teacher. 

Shri H. N. Mukerjee: My SUbmis-
sion would be: by all means let us 
make sure that teaching does not 
suffer. If teachers become Members 
of Parliament or State Legislatures, il 
means that their work suffers. Na-
turally, something ought to be done 
about it. I personally do not like to 
see teachers neglecting their work 
and concentrating on parliamentary 
work. They have to choose one or 
the other. It is not for me to give 
any explanation about myself. So far 
as I am concerned, I tried for some 
time after I came to the Parliament 
to give some special le<;tures dw:1ng 
the recesses of Parlianumt. But after 
some time I discovered that it could 
not be done in confonnity with the 



Motion re: AUGUST 7, 1961 Repo1"t of University· 
Grcmt& Commission 

[Shrl H. N. Mukerjee.] 
routine of work in the colleges oon-
('~rned. Since I cannot avoid parlia-
mentary work I have more or less 
been on leave all the time. I have 
a lien, because I must have something 
to fall back upon when I am no 
longer here. I can quite understand 
that if there is a provision, that pro-
vision can only be enforced by the 
institution cocerned, which makes 
sure that ·the election of a teacher 
does not seriously interfere with his 
work of teaching in the institution 
concerned. That has got to be made 
sure. But apart from that there i. 
no reason why you should bar elec-
tion of teachers. 

So far as State legislatures are 
concerned, there can easily be a 
combination of duties. They can 
surely continue to be teachers and 
Members of State Legislatures. In re-
gard to Universities there may be 
special reasons why a particular tea-
oller is given permission to go to 
Parliament. There are some teachers 
who are Membrs of either House. 
There may be some reason. Let us 
leave it at that. This reflection is 
made on the teachers on ·the assump-
tion which the report makes that 
these teachers make a pawn of the 
students. Every effort should be 
made to prevent students being made 
pawns of politics run on party lines. 
It is said that educationists have some-
times tarn',hed the good name 
of some universities, and that 
sort of thing. I do not quite 
understand that. A suggestion is 
made here that teachers utilise 
their students for electioneering pur-
poses. I do not know. If a particular 
candidate happens to command the 
affection and confidence of the people 
in his locality including the students 
of that area, and if they happen to 
work, because every young man and 
young woman works at election time, 
that is not the fault of the teacher or 
any other man for that matter. What 
happens actually is that the teachert, 
for all their faults, have a reputation 
of being perhaps rathm- goody goody 

people. They may not ·be very effec-
tive; but they are generally honest 
people. That is why people in oIU 
country. have some reverence for the· 
teachers. "Acharya devo bhava": we 
have learnt it from our infancy. That 
is the kind of feeling we have got. 
I remember, in West Bengal some 
people who are perhaps part time 
teachers in a Commerce College and 
are actually in business-they only 
lecture part time--at election time, 
describe themselves as Professor so 
and so. Or a barrister who spends an 
hour in the evening in order to lec-
ture in the Law College--he is never 
known as a professor-at election 
time, if he is a candidate, he descri-
bes himself as Pro~es90r so and so. 
Because, in our oountry, there is 
respect for education, for learned 
people. For all our faults we still 
have that respect. That is why it 
happens that teachers gE't more sup-
port than the average man as far as 
election time is concerned. It is not a 
question of the teachers exploiting 
their party interests and exploiting 
the service of the students who have 
affection for them. That is comple-
tely wrong. If this happens there are 
other ways of dealing with it. Why 
single out these teachers for this 
kind of obloquy? That is something 
that I do not understa.nci. On the con-
traIT. I should say, you should make 
better provision for universities and 
colleges. Unless you do that, how 
can you be sure that the teachers 
would be able to do better work. 
They are trying to do better work. 
You are not helping them. That is 
why I want to find out from the 
U. G. C. a good deal more in this 
regard, in regard to what is actually-
being done. 

In regard to Libraries, for instance, 
so much money is being spent for 
buildings. I want to know how much 
money is being spent for, let us say, 
text book libraries. We know how our 
students suffer because they can't 
buy textbooks. You are having an 
agreement with foreign companies 
for publishing foreign text books and 
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that sort of thing. How much out of 
the money provided for libraries is 
being spent really and truly for 
helping students to educate them-
selves? For the libraries, enormous 
buildings are put up: air-conditioned 
buildings, buildings, which are a com-
plete anachronism in the Indian 
scene. In this country of light and 
air, enormous buildings are put up 
with air--conditioning day and night 
electricity being consumed. all the 
time, no air passing through. In day 
time you go; it is like a catacomb. 
That is the kind of thing that is tak-
ing place. You have to go and stand 
in a queue for a lift; then the lift 
goes wrong. Something like that hap-
pens. We want text-book libraries. 
We want camp libraries. We want 
the provision of real library facili-
ties. We do not want the appurten-
ances, the outward pomp, the show 
and ceremony of university life 
according to something which we 
have seen abroad. We do not want 
that sort of a thing. That is why I 
insist that the U. G. C. turns its mind 
to this sort of thing. 

Again, in regard to books in Indian 
languages. Textbooks have to be pre-
pared in the Indian languages. The 
U. G. C. has a soft corner for the 
English language. I personally have 
a soft corner for English. But, I love 
my own language a good deal more. 
r understand a thing written in my 
language much better than if it is 
written in English. If, today, we 
cannot do without English, after all, 
some time in the future, We have to 
have everything available to us in 
our own languages. A beginning has 
to be made. Year after year, I am 
telling the Education Minister. Noth-
ing seriously is hemg done ,by the 
U. G. C. or by the Government to 
make a real eft!ort to prodUce books 
in our Indian languages. They may 
produce a book here or there. They 
may get the National book trust 
to produce some thing silly from time 
to time. Actually, there is no 
real effort, no systematic effort to 
produce the books that we need for 
our country. That is why I say that 

Commission 
W 2 2.:'" l13t taking educationally an 
idealistic and imaginative view of the 
whole matter. If we do, we shall stop 
talking of these footling little thillis 
about tlJe teachers being in the lega--
latures, about the students being in_ 
disciplined. We should go ahead get-
ting the confidence of our young, 
people, getting the confidence of all. 
concerned. as far as educational pro-, 
gress is concerned. That is something-
which I do not find in the report of 
the U. G. C. I do hope that my fri-
end the Education Minister will tell 
the U. G. C., and now that he has got 
a scientist as Chairman, that a new 
orientation will be given and some--
thing will be done in order to make-
provision for better and more educa-
tion. 

Shri D, C, Sharma: Mr, Speaker, 
I cannot see eye to eye with the hon. 
speaker Who preceded me, not because 
he did not say something wise, but. 
because he tried to confuse the Uni-
versity Grants Commission with so 
many other Commissions and Trusts. 
I wish he had confined himself only 
to what the University Grants Com-
mission can do or eannot do. I think 
that would have been very wise. 

Ever since the report was publish-
ed, the University Grants Commis-
sion has undergone a seachange. 
After the expiry of his contract, 8hri 
C, D. Deshmukh left the University 
Grants Commission. I must say that 
he did some gOOd work for this Com-
mission. His place was taken by a 
gentleman, by the Vice-chancellor of 
the Andhra University, We mourn the 
sad and untimely death of that gentle-
man 'because it came about when he 
was discussing the very problems con-
cerning the University Grants Com-
mission with our Minister of Educa-
tion. I am told that he was a very 
fine academician and a very able ad-
ministrator. I know he would have 
done very weI! by this University 
Grants Commission if God had given 
him a longer lease of life, Now, hit 
place has been taken by Dr. Kothari. 
I wish well to Dr. Kothari. I ho~. 
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with all his experience of the Uni-
versity of Delhi and his experience 
.af tht Defence Science Organisation 
and other things, he will be able to 
bring to bear a very impartial and 
<iispassionate and a judicial outlook 
on the working of the University 
Grants Commission. 

When I look at the composition of 
the University Grants Commission, 
I cannot help saying that some Mem-
bers of Parliament should be elect-
ed to the University Grants Com-
nusslon. Even if a change has to be 
'made in the Act which governs the 
University Grants Commission, that 
change should be made. The Univer-
sity Grants Commission is one of the 
biggest things that has been done in 
the world of education in my coun-
try. I believe that unless come duly 
elected Members of the Rajya Sabha 
and the Lok Sabha are added, it can-
not have that kind of orientation to-
wards the burning and very urgent 
problems of education in my coun-
try, which we want. W should 
have these persons associated direct-
ly with the University Grants Com-
mission. 

I welcome the formation of new 
Universities. I want the University 
Grants Commission not to look aska-
nce at the formation of new Univer-
sities for the simple reason that, as 
you know very well, the hunger for 
higher education in India is growing 
day by day. The urge for higher edu-
cation in India knows no limits. The 
'more we advance in terms of years 
of ind~ndence, the more is the de-
sire for higher education. Therefore, 
it is up to the Univel"llity Grants Com-
mission, up to our Central Govern-
ment, up to our State Governments 
to satisfy this ever-growing hunger 
of the people for higher education. 
It has been said here that 17 out of 
every thousand persons in the USA 
go to the universities. In India, only 
'2' II out of every thousand go to the 

universities. Of course, yOu lnay say 
that India is very backward economi-
cally. You can advance all these 
arguments, but I will not be satisfied 
till our university education catches 
up with university education in any 
progressive country of the world, be 
it the Soviet Union or the USA or 
the U.K. I, therefore, think that the 
University Grants COmmission haa got 
to do something to advance the deve-
lopment of these universities, and I 
think that it should try to exert some 
pressure upon the State Govemments 
and see that they satisfy the needs of 
the people, so far as higher education 
is concerned. 

I do not want to mention the name 
of the country, but I know how they 
are satisfying this desire of the peo-
ple for higher education. They have 
week-end universities; they have 
Sunday universities; and they have 
correspondence courses. I shall be 
very hapPy it all that is done in my 
country also. But all these things 
cannot be a substitute for universities 
and for colleges which are affiliated 
to universities. 

Look at the educational landscape 
of India. In Delhi, people clamour fOr 
higher education; they clamour for 
admissions, and they do not get ad-
missions. 

Mr. Speaker: Is it within the juris-
diction of the University Grants Com-
mission to say that we ought not 10 
have evening classes, that we ought 
not to have shitts, that we ought not 
to allow private students? Is it with-
in the SCOPe ot the University Grants 
Commission to decide what ought to 
be decided by the Government? 

Shrimati RenD Chakravartty: Th~ 

University Grants Commission is sup-
posed to be raising the level of our 
education. That is one of the clauses 
about their functions, in the Univer-
sity Grants Commission Act. Under 
that, they Say that having more col-
leges and having more shitts and hav-
ing evening classes would lower the 
atandard, and, therefore, this contllct 
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lias arisen between a higher leyel of 
education and the big demand for 
education. These two are conftictiOll. 
And that is where the University 
Grants Commission comes in. 

Mr. Speaker: Is it an advisory 
body? Or is its advice mandatory or 
binding upon the Minister? 

Shri Barish ChaRm Mathur: No, it 
is not binding. 

Mr. Speaker: What I understand 
from the several speeches that have 
been made is this. It yOlo choose only 
the best of the boys for unIversity 
education or university training and 
make provision only for them what 
is to happen to the others? Ha;'e they 
to be kept at home? You do not give 
them jobs also. In appointing, you 
are having only first class men, and 
you have separate competitive exa-
minations. How can a boy be like an 
animal or beast at home without 
study? Therefore, why do you not 
open evening classes? Why do you 
not throw open these examinations 
for private students also? And as you 
go on increasing the number of col-
leges, you can restrict the number 
of such students. So, either you have 
to increase the number of colleges or 
you have to allow them to appear pri-
vately; or you must have evening col-
leges or have shifts; you must not 
allow the boy to sit at horne and idle 
away his time. Merely taking into 
consideration the marks that a boy 
gets in an examination, as if his whole 
career depends upon it, is not proper. 
Many a person who has sto.Jd first 
class first in the university has prov-
ed a failure as a lawyer; many others 
who were able to secure onlv a third 
class with their names iust above the 
registrar's name have become great 
lawyers. Therefore, to deny what is 
legitimately due to a human being, 
as opposed to an animal, is, I think, 
very wrong. 

Dr. K. L. Shrimali: I am afraid 
that there seems to be some misun-
derstanding with regard to this ques-
tion. The University Grants Com-
mission is not opposed to either even-
Ing colleges or having tuition by cor-
respoadence. On the other hand, the 
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University Grants Commission is ex-
amining this question, and we are 
hoping to institute more evening col-
leges and correspondence courses so 
that the students who are either ~_ 
ployed or who are staying at home 
can continue their education beyond 
what they have received as regular 
studen ts. So, I should like to dis-
Illusion the minds of hon. Members 
with regard to this wrong impression 
whiCh they have fonned that the Uni-
versity Grants Commission or the 
Government of India are in any way 
opposed to the expansion of education. 

Shrimati Renu Chakravartty: But 
the real p.roblem is this, and I hope 
the hon. Minister will explain this 
point also while he replies to the de-
bate. While, on the one hand, the 
University Grants Commission is in-
sisting On cutting down the number 
of shifts and the numbers of students, 
they have not made available, on the 
other hand, the requisite finances 
nEeded for this expansion along the 
lines laid down by the University 
Grants Commission. That is the main 
problem, and unless the finances re-
quired are supplied. automatically, 
there is a reduction in the numbers. 

Dr. K. L. Shrimali: I think that 
You would not like me to answer this 
question at this stage. When I am 
replying, I can deal with this ques-
tion. 

Mr. Speaker: He may hear all the 
objections and tlten reply. 

Shri D. C. Sharma: What was 
urging was this that the University 
Grants Commission should adopt a 
policy by means of which there can 
be an expansion of education all alon, 
the line, and whether its function is 
mandatory or advisory, it should for-
mulate this idea and communicate it 
to the State Governments that the 
hunger for education which the peo-
ple have should be satisfied; and it 
could be satisfied in many ways. 

I was reading this morning in the 
papers about Rajasthan, from which 
the Union Minister of EducaUon 



215 Motion reo AUGUST 7, 1961 Report of University 
Grants Commission 

216 

[Shri D. C. Sharma] 
comes. I am told that some studenta 
have been denied admission to the 
colleges there, I do not know, for 
.... hat reason. 

Mr. Speaker: The hon. Member 
may kindly resume hi.; seat far a 
minute. In view of the large number 
of Members Who want to speak, the 
time for this discussion will be 
extended by one hour. 

Sbri Prabhat Kar (Hooghly): Let 
is continue till 5 p.m. 

Mr. Speaker: We started this dis-
cussion at 12' 50 p.m. 2 hours 20 
minutes remain. This means that this 
debate will go 'On till 3.10 p.m. If 
r extend it by 1 hour, it will go on 
till 4.10 p.m. 

Shri N. R. Muniswamy (Vellore): 
It may continue for the whole day. 
It may go on till 5 p.m. 

Shri Barish Chandra Mathur: Many 
important points have been raised, 
and, therefore, let us deal with them. 
WI!' may continue this till 5 p.m. 

Mr. Speaker: Very well. Let 
us have education for th~ 

rest of the day. Hon. Mem-
bers would like to hear the 
hon. Minister also. Let the entire 
matter be thrashed out. Let it not be 
said that the matter h35 not been 
thrashed out. As somebody said 
here today, people do not want even 
dispensaries; they do not want even 
roads. Even in the villages, the 
stress is on schools. They want 
schools everywhere. And every man 
is prepare:! eVEn to sell away all 'lis 
belongings, but he wants his boy to 
become a gracluate. That is the desire 
in the whole country. 

In other countries whicli I visited 
r<ccently, 1 tOlllld that education at 
all levels was free, and scholarships 
wee also given. But we have not 
come to that stage here when educa-
tion will not be expensive. If a boy 

wants to read, I am sure hon. Minis-
ter who comes himself from a villaee 

or a rural area would make adequate 
provision for him, and not make it 
easy only for rich men to study . 
Even the poorest boy must be able 
to study. The question of gIvmg 
employment is entirely in the hands 
of Government; but denying even 
instruction seems to me not quite 
proper. Therefore, the hon. Minister 
will give due thought to this and see 
to it that in no year is a single boy 
rejected by any of the colleges or is 
denied admission by any of the 
colleges; ot course, I do not say that 
first class colleges ought not to be 
there; what I am saying is that let 
them not be there only for the 
highest and the most intelligent men 
or the richest men only. The 

1 nediocre men alro live; they also a:'e 
being created by God. Otherwj,e, 
He would choose only first class 
fellows. 

The hon. Minister will be called at 
4.30 p.m. for reply. 

Shri D. C. Sharma: You have ar-
gued my point so ably ....... . 

Shri Barish Chandra Mathur: It 
is not an argument, but it is a ruling 
now, 

Shri D. C. Sharma: ...... that I do 
not want to dwell on it any more. 
13.28 hrs. 
[SHlHMATI RENU ClIAKRAVARlTY in the 

Chair] 

I was referring to Rajasthan. Rajas-
than students are going on strike be-
cause they are not being admitted to 
colleges. 

Shri Barish Chandra Mathur: And 
it is a backward area. 

Shri D. C. Sharma: Thi~ is the 
situation in other States of India· also. 
Therefore, I think that the doors of 
the colleges should be open to the 
students and where the doors are 
less tha~ the number of students, 
more doors should be provided so that 
no student can be without an1 higher 
education in this c01mtry, if he wants 
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to get it. And if We are unable to 
have regular colleges, I think we 
should have evening colleges. For in-
stance, my Punjab University is go-
ing to have an evening college. There 
should also be correspondence courses 
and all those things SO that our stu-
dents can have this kind of opportu-
nity open to them. 

In this connection, there is one thing 
which I want to refer to here. In my 
country, we attach fictious values to 
the divisions which the students get 
in the university examinations. We 
have first division men, second divi-
sion men and third division men. 
Somebody asked Abraham Lincoln, 
'Why do you always talk of the com-
mon man?', and he replied, 'God 
himseU is one of the commOn men, 
because he made SO many of them'. 

When I looy. at the university re-
sults, I find that a few persons get 
first class. Of course, there are stories 
about the way in which they get their 
first class also. I am not referring to 
them. Then, some persons get second 
division marks. But most of the stu-
dents get third division marks. I do 
not see any reason why all the doors 
of employment and all the doors of 
higher education and all the admis-
sions to the science courses should be 
denied to these third division men. 
How does anybody know that if a 
person has been a third division man 
in one examination, he is for all 
times to come a third division man 
for the purpos~ of his life? I should, 
therefore say that this bogy of selec-
tive admission has come to India too 
soon. It is Ultimately, inopportune, 
unwise and inexpedient. I would, 
therefore, say that the doors of the 
universities should be open to every 
stUdent, whether he Is a third division 
student second division student or 
first di;'ision student and he should 
not be debarred fr~m taking any 
course on which he has set his heart. 

When I was head of a Department, 
1 never said 'no' to any student who 
came to me for admission. J knew 
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that time would sift the good from 
the bad, the good from the indifferent. 
That is what has happened. But now 
they are having such tight provisions 
for admission that most of the stu-
dents who can do well in life are get-
ting debarred from admission. I would 
therefore say that this doctrine of 
selective admissions is a pernICIOUS 
doctrine for the India of today. We 
may haVe it after ten or fifteen years 
when education has spread in our 
country, but at present we should not 
have any doctrine of this kind. 

Now I come to improvement of 
standards. Who are the people res-
ponsible for standards? After all, our 
standards have not gone down. I do 
not know why the University Grants 
COmmisSion, all our State Ministers 
and all our Directors of Education go 
about talking about the low quality 
of our standards. I do not under-
stand it. I do not know why these 
men condenm themselves out of their 
own mouths. I do not see any reaSon 
why a Vice-Chancellor should get up 
and talk about low standards. After 
all, he is responsible for the low 
standards. if there are any. I would 
say that these standards can be im-
proved in many ways, but primarily 
in one way and it is that you should 
look after the students much more 
than you are doing now and you 
should look after the teachers much 
more than yOU are doing now. I 
thank the Union Minister fOr stepping 
up the salaries of those persons who 
are employed in the Central univer-
sities. I do not know how many de-
nominations we are greating among 
the teachers in India. There are 
those persons who work in Central 
universities, there are those who work 
in State universities and there are 
thOse who work in aftlliated colleges. 
I think you should try to do some-
thing good all along the line. You 
should not pick up one category of 
teachers and leave out the other cate-
gories of teachers. You are going to 
do something for the Central univer-
sities; I am happy, but I would say 
that you should also do that to the 
State university teachers. They 
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should also get something. You 
should also see to it that the a.fIlliat-
ed college teachers get something. 
The situation in the affiliated collegcs 
in my country is a sad and deplor-
able situation; I would say it is a de-
pressing and distressing situation. I 
am not talking about the Delhi teach-
ers; they are sort of much bettel· 
than teachers in other State. Of 
course, they also want more; I do not 
want to stand in their way if they 
want more. 

The University Grants Commission 
has already done something for the 
tp.achers employed in affiliated col-
lflge:s. I would like the UGC to allo-
cate its funds between three agencies 
--something to the Central universi-
ties, something to the State universi-
ties and something to the affiliated 
colleges. It is not good that it should 
give the major portion of its funds 
t.o the Central universities and the 
remnants to the State universities and 
the affiliated colleges. My feeling is 
that if standards of education are to 
improve, they will improve at the 
level of the affiliated colleges and 
then the universities will take ad-
vantage of them. Therefore, what we 
should do in India is to try to level 
up the quality of these affiliated col-
leges by paying the teachers good 
salaries and by providing the stu-
dents with enough of oportunities to 
make the most of their life in col-
leges. 

The Report of the University Grants 
Commission is very good from one 
point of view. It talks about health 
centres, psychological counselling, 
hobby workshops and film councils. 
These are good t:1 ;ngs and anything 
that the University Grants Commis-
sion· does in thi;· direction has my 
support. I welcome these things. But 
it is merely touching the fringe of 
the problem; it '5 leaving the heart 
of the problem ;gnored, untouched. 
What is the heart of the problem? 
The heart of the problem is that In-
dian students are, by far and large, 
poor; Indian studenhl come, by far 

and large, from those homes where 
the parents are not well-to-do; Indian 
students, by far and large, are not 
provided with those good things of life 
which students of other countries 
have. Therefore, Indian students 
have to be helped all along the line. 

I know our Union Minister of Edu-
cation has been able to get SOme 
money for merit scholarships durrng 
the Third Five Year Plan. I am 
glad he has done so. But I would say 
that the number of merit scholarships 
available to students should be IU-
creased so that no student who is fit 
for having his education goes with-
out it. Moreover, health centres are 
very useful. After all, some Of our 
students suffer from malnutrition. 
But it is no good only diagnosing 
their ailments; the health centres 
should also do something by way of 
follow-up treatment so that students 
have the benefit of it. What I am 
suggesting is that the social welfare 
of students should become a big 
charge on the funds of the University 
Grants Commission. Those social 
amenities should consist in the provi-
sion of text-books, as my han. friend. 
Shri H. N. Mukerjee said in the pro-
vision of scholarships and the provi-
.ion of other things which can make 
a student's life very happy and very 
easy. 

The problem of discipline is being 
talked about a great deal. I know 
there are some persons who are try-
ing to improve discipline by undemo-
cratising the democratic institutions 
that prevail in some of the colleges 
and universities of India. They think 
that these universities and colleges in 
India will b, isI2.'1ds in a sea of de-
mocracy, iSlo.'1ds which are cut off 
from all normal health-giving chan-
nels of democracy. They think that 
all the student indisicipline is dile to 
elecFons which they have so far as 
their unions are concerned. I think 
it is a travesty of fact. If elections 
are bad for students, they are bad for 
us, they are bad all along the line. 
We say that panchayats will be elect-
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ed, Assemblies will be elected, the 
Lok Sabha will be elected and all 
these things will be elected, but at 
the same time we say that the stu-
dents do not have the right to elect 
their unions or councils. I believe by 
doing SO we are trying to cut the 
very roots from which democracy is 
going to spring up. Students, I should 
say, are the future guardians and 
custodians of democracy, and unless 
they learn the democratic ways and 
procedures at universities and col-
leges, I think our democracy will not 
be as fruitful as it should be. 

Therefore, I would say that dis-
cipline will improve if you have a 
union--elected union-in every college 
and if YC'Il make the union along with 
Ute Principals and members of the 
~taff responsible for the discipline of 
the college. I know this experiment 
has been tried :in some colleges in 
Punjab and has worked very well. 
Make the students responsible, and I 
am sure our discipline will improve. 
Our discipline will not improve if we 
try to cut down the tree of democracy 
in our universities. 

I am glad the University Grants 
CommissiCin has been giving some 
grant for the publication of outstand-
ing theses presented to the universitiell 
tor the Ph.D. degree. I know some at 
these theses have been published. 
After all, a university is to be judged 
by the amount of research that it does, 
and our University Grants Commis-
sion should also be proud Cif the 
research that is being done at the uni-
versities. But I find that the money 
that is allotted for this purpose is 
very small. I would like that more 
money is given, so that mJre theses 
of students can be published. We are 
at the threshold of the Third Plan. I 
hope the Commission will get much 
more money in the Third Plan than in 
the Second, and that it will spend this 
money as wisely as poss~ble, so that 
no aspect of our university education 
is starved. 

I 'believe the COJlUIlission is respon-
aible fOr .the improvement of our 
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standards. I do not thin.k our standHds 
have fallen very much, though every-
body talks ab~t it. I do not th.nlt 
our standards can be measured in 
terms of some of the howlerS which 
our students commit while writing 
their answer books. I have read some 
of the howlers committed by students 
in other countries. Dean Inge wrote 
an essay on howlers, and he says to 
the question what monogomy was, 
the answer given was that monogamy 
was a marriage of monotony, That '5 
to say, the student cDn!used monotony 
with monogamy. That was done by a 
student in England, not in India. 
Therefore, such howlers are perpetrat-
ed evefywhere, and the pundits of the' 
Public Service Ccmmission and our 
great scholars who sit :in judgment on 
our students always bring to light 
these small failings of our students, 
and prove thereby that our standa'rds 
are going down. I wish they also 
bring to our notice some of the out-
standing achievements of the s~udents. 
I have examined the M.A. papers of 
S}'"'" of the universities, and after 
reading through a paper. I have said 
to myself: can I answer this question 
as well as the student has done? I haVe 
said to myself that the student has 
done exceedingly well. The fact of the 
matter is that only the weaknesses of 
OUr educational system are highlighted 
by the persons responsible for educa-
tion, and the fine points, the good 
points of our education, are not h'gh-
lighted by these great men. There-
fore, I would say that all this talk 
about our falling standards is not jus-
tified, A small part of it may be j us-
tified, but I would say that students 
in free India are doing much better 
than they ever did when the English 
were ru!;ng over us. I do not see 
anything L'lat can make me ashamed 
of our stl1dents of today. They are 
doing much better, they are manning 
our servIce,. they are competing for 
very big examinations. They go to 
other co un tries. I have been to the 
Soviet Union, U,S.A, and SD many 
other countries, and wherever I have 
gone, I have found that the Indian 
student is held in hi~h esteem. Are 
these Indian students who go abroad 
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· the result Of our fallen standards of 
i!ducation? Certainly not. Therefore, 
this kind of talk should stop. Our 
students are doing v~ well, and if 
you give them encourallement, I think 
they will do much better, but if you 
go on giving them a bad name, I think, 
.it will dO good neither to the students. 
nor to the teachers, nor to the coun-
try. Therefore, I believe it is up to us 
to give a word of goOd cheer to the 
.students who are improving in free 
India much more than they ever did. 
'when we had the stranglehold 01. the 
Bri,tish Government upon us. 

I think the University Graruts Com-
mission is doing quite well. I hope 
the Commission will take note of the 
suggestions made by Shri H. N. Muker-
jee and other Members here. 

Shri Barish Chandra Mathur: In 
this report many important points of 
far-reaching consequence have b~en 
raised and di'ICussed. It would be 
almost impossible to deal with all of 
them, 'but I shall rush from point to 
point because I consider those points 
b have a great impact on !\he you'h 
of the country, and I do not think it 
would be fair to the University Grants 
Commission or the youth not to deal 
with those points very candidly. 

At the very outset I sluill say a few 
words about the composition of the 
Commission. I said last time that we 
might have the younger. element on 
the Commission. I am glad we have 
a comparatively younger man as 
Chairman of the CommISsion now. 
When I made the suggestion, the Min-
ister could not countenance it, but I 
am glad that he has put it into prac-
tice. But age group is not the only 

· consideration. I wish we get rJIIer the 
· craze for vice_chancellors and age 
above 60. I suggest that we h3ve on 
this Commission two teachers from 
the universities in the age group 45 to 
50 or 55, as they are in da'ly 'Contact 
and buch with the students, the teach-
ing staff and their difficulties and the 
realities of the !lituation. Tliey will 
be able to bring a realistic picture 

before the Commission, and not the 
vice-chancellors Who shut themselves 
in their rooms and who are abrNe the 
age of 60. 

1 would also sugge&"1 that we have 
on this Commission one principal (U" 

even a headmaster of a higher secon-
dary school, and a director controlling 
hi~er secondary edUcation. The Com-
mission cannat work in complete iso_ 
lation from higher secondary educa-
tion. After all, it must have a direct 
link. Who are the students entering 
the universities? They are the boys 
who come from the higher secondary 
schools. TherefoR, it is very neces-
sary that we know the cliflIculties of 
higher secondary education, that we 
are in touch with what is happening 
there, how me why it is that the stu-
dents who come to the universities 
are weaker. The main weakness of 
the Commission is that it is living in 
complete isolation from higher educa-
tion and talking about the university, 
and sometimes passing, as it has done 
in this book, very casual remarks that 
the students coming up a:i-e 01. a very 
tow standard. They do not know What 
is happening, who is responsilble fC1r 
these standards and these failures in 
the higher secondary standards. 

As a ma,tter of fact, it is quite 
obvioUs we have made a oomplete 
mess of it. We shift from one course 
to another. We made a COIIJIPlete mud_ 
dle of the medium of instruction. Thi. 
higher secondary was a eleven year 
course then al!8in we are going blCk. 
I am surprised t') know the other day 
that We are going to have a junior 
hi~er secondal")' course. I do not 
know where we stand, what we do. 
And we put all the blame on the stu-
den·ts. Sometimes there is a failure of 
15 per cent. in the higher secondary 
stage, and the Commission blames the 
students. We must have a realistic 
picture. The Commission must be 
re-composed in the manner indicated. 

I wish the Commissi'>ill also changes 
its functioning. I cannot appreclate 
the way in which it is functioning. It 
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takes up individual projects from indi-
v.idual universities, examines them 
and sanctions them. It is a complete 
patch work. There is no planned deve-
lopment. There is no reason why each 
university should not have a five year 
plan for itself, as to how it is g-oing t:> 
develop during these five years. The 
entire five year plan should be dis-
cussed. They should be able to get 
their assistance and develop from year 
to year. The entire pattern and pro-
cedure of financial assistance should 
undergo a radical change. Let not 
people come here and hang around the 
e{):nmis5cn's doors for financial he!p 
fo,' this and 'hat project; let them no~ 
be at the mercy of the Commission; let 
not the U.G.C. want to boss over and 
distribute favours. Every umversity 
must have a five year plan; it should 
have the complete picture as to how 
they are going to develop during thIs 
fiVe year period. What are we d<ng'! 
We want the foreign coun.tries to tell 
m-!1ot only teI! us, but we want the 
foreign as'istance to be made available 
to us for two years so that we can 
go ,md build ahead. ThE' sort of 
patchup work which is now done 
unnecessa'"ily takes away most of the 
enE'rgies i the C(}mmhsion as well at; 
of the universities and does not per-
mit them to do real planning. 

Dr. M, S. Aney (Nagpur): May 
ask the hon. Member whether plan-
ning of university education for fiv" 
years comes within the terms of 
reference of the U.G.C. at all? 

Shri Barish Chandra Mathur: Yes. 
The U.G.C. gives them all the neces-
sary fin3ncial assitance for their deve-
lopmental work. If they have an idea 
as to what their developmental work is 
going to be fe·r the next five years and 
what they are going to get from the 
U.G.C., they will be able to plan better 
so that they will be assured of assis-
tance by the U.G.C. This is not some-
thin.r very new. It is done in U.K. 
and other progressive countries which 
want to go ahead in the matter. 

will now pass on to the s€c(}nd 
prunt about the openml of new unl-
Vf'r~ities. -Here I have serious differ-
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eHces with the Commission. I would 
alwav. want the Commission to be 
consulted as an expert body and their 
views should be respected. But I take 
very serious exception to the observa-
tions made by the Commission on page 
2. They say: that the State Govern-
ments and the legislatures must con_ 
suIt them before they open a new uni-
versity so that: 

"care can be taken to see that 
the law embodies no provis' ons 
constituting a serious invasion of 
the academic autonomy of the uni-
versities concerned or conflicting 
with well-establ shed principles of 
selecting teachers on expert 
advice. Such provisions are liable 
t be misused under political pres_ 
sure for the ends of party politics." 

take strong exception to it. Do you 
think that the State Governments and 
the State legislatures have not got any 
sense of responsibility as to whether 
they are going to legislate. The Com-
mission should know its own limitation. 
I do not mind their saying that the 
expert advice which they give can be 
usetu 1. But to say that there are going 
to be provisions which are invasions 
On th" academic autonomy is not pro-
per. If the State legislatures or State 
Governments are framed that way, 
surely the advice given by the Corn-
mis',ion will be brushed aside. It is a 
c::eriC'lI:i Insinuation .... ainst the State 
Government and the State legislature 
and I say it goes against democracy 
itself. 

Shri Ranp (Tenali): 
upon what is happening. 

It is based 

Shri Barish Chandra Mathur: If my 
hon. friend wants a totalitarian Gov_ 
emmeni, that is another matter. We 
are going to ha\'e a university in 
Rajasthan. What has that Government 
done? They did not do things as sug-
gested in this insinuation. They have 
appointed a high-powered committee 
of three eminent educati:nists. Shri 
Khosla is one from the Planning Com-
mission; Shri Siddhanta is the second 
person, a Vice-Chancellor and the 
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third person is a Vice-Chancellor from 
Punjab. That is how the State Gov-
ernments are functioning; the State 
GoveTIlments are suppClsed to be rea-
sonable bodies. It may suit Shri Ranga 
b damn all the State GoveTIlme"ts anti 
all Sta.te legislatures and say that they 
ar" functioning thi~ way or that way 
but 1 think it i~ the height of ITr",-
ponsibility to make such an insinua-
tion. I also do not agree with some 
other observations made in this repClrt. 
It is true that there are many things 
with which I agree and I do 110t say 
that I disagree with every word here. 
They have thrown a sort of a dampe: 
on the opening of new universties. 
Let us know what is the position. In 
Australia there is a university for 
every 2,000 students; it is so in Canada 
also. These is a university for every 
4,000 students in U.K., for every 10,000 
students in Pakistan. In India We have 
not got a university even for 15,000 
students. Still that damper is there. 
It is said that the literacy percentage 
in U.S.A. is 95 while in India is only 
35 per cent. But I wish the hem. Min-
ister to remember that even .the lite-
rate population of India is moore than 
the en~ire populati:n of the United 
States. There are only abClut six lakhs 
of university students in India while 
in U.S.A. there are about 30 lakhs. Is 
it time that we put a damper on the 
admi;,sion of students? I agree with 
every word of what Shri D. C. Sharma 
said just n()W. We must find provi-
sion for new universities. We are try-
ing to put a sand bund before the 
surging waters; it will wash it away. 
You are creating a position where 
there will be a sori of a revolt in the 
minds of the youth of the "ountry. 
What are these young people to do? 
We have compulsory primary educa-
t'on and we are opening a number of 
higher secondary schools. But then 
after that you say: here is a blank 
wall. When you make a bund you 
just see that there is a regulated flow 
of water and there are other outlets. 
What are the other outlets? If you 
want to checkmate them. it will never 
be tolerated. You are creating an 
explosive situation. By way of acade-
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mlc discussion, it may suit anybody. 
If you sit in a closed room and have 
your academic discussions and say that 
there must be sut'h and ~uch tYPe . if 
education and the students should net 
b., admitted if they are not first class 
and they will otherwise be a waste 
on the exchequer it may be all right-
I wish the realities of the situation are 
faced squarely. If we do not do that, 
we do not know where we will stJnd. 

I will take another point and tint 
is the salary of the teachers. I must 
congratulate the Government for for-
ward s:eps in tr.is direction. AgJir. 
my objection is that we have no gone 
to the root of the matter. All this 
money now given for improving te~­
chers' salary does not serve the re~1 

purpose for which it is meant. We 
used to' attract only second or even 
third class persons for the teaching 
line: the first·class people, the cream. 
will always go to the administrative 
services. The same position continues 
even now. even with the jmproved 
sabries. We have not the courage and 
:he boldne;;, to tackle the problem. I 
do not know whether the hon. Minis-
ter feels strong en ~ugh to do it. The 
crux of the problem is whether the 
teaching staff in the universtities are 
going to be the first class products 01. 
this country. II that is to be so, then 
they must have a better pay structure 
and better status than the administra-
tive services. This is a plain and 
simple question which mu;,! be under-
stood clearly. If y= want to attract 
first-class people and have good 
standards, your pay structure for the 
teaching I"ne in the universities must 
be better than the pay structure that 
y::.I have in the administrative ser-
vices, and there js no reason why you 
have not been able to do it. There is 
no progressive country in th& world-
I do not know of any progressive coun-
try, whether it is a western democratic 
country or whether it is a Communist 
c~.untry-where the teaching, scientifte 
and en·gineering staff do not get a 
better salary than thOSe in the admin-
istrative services. Show me any coun-
try which is progressive and wilicb 
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does not pay its teachers more than it 
pays to those in the administrative 
services Here, it ;s a heritage which 
we haVe not been able to b,eak 
through. It is really unfortunate t!1at 
the people who decide these malters 
are those in the LC.S. and the MhlS-
ters are not powerful en >ugh :0 over-
rule them. 

14 hrs. 

1 was very unhappy when I rai 'cd 
this question and when the Min'stel' 
of Scientific Rese81'ch and Cultural 
Affairs told me that the pay structure 
which they have created is good 
enough to at:ract the best from among 
the people and that the pay need not 
go further and also that it should not 
be compared with that of the LA S. 
people. I was really sad about it. I 
challenged him on the floor of the 
House at that very time. I wish lh~t 
a proper note is taken of this a,peel 
of the matter. Ii you really want first-
cio" people and maintain g000 shn-
dards. it is no use :ncreasing the sa1lary 
a little and putting them lower than 
those in the administrative services. 
If we are thinking of changing the 
grade of the LA.S., I would s~y, 

"please bring it down if the country 
cannot afford such high salaries". But 
then the argument was rai3ed to the 
effect whether We can afford to make 
a change. Please bring the LA.S. grade 
from Rs. 2.000 or Rs. 2.250 -to Rs. 1.500. 
If you cannot do that. let the grade of 
teachers be at least up to Rs. 1,800. 
This can be easily done. There is no 
difficulty about it. Whv cannot we do 
it. if We wan: to change the pattern 
and see that our c .untry progres'es 
On that line? 

Mr. Chairman: The han. Member's 
time is up. 

Shri Barish Chandra Mathur: There 
are many important points, particubr-
Iy about language. We discussed it at 
the meetings of the Higher Secondary 
Board also. Language is the cause of 
so much trouble. But since We are 
short of time, I conclude. 

Shri K. C. Bhattacharya (West 
Dinajpur): Mr. Chairman, in discuss-

University Grants Commission 
ing this report, I must in the begUl-
ning offer my thanks to the retired 
Chairman of the University Grants 
Commission. Shri C. D. Deshmukh 
was no educationist, and I believe th"t 
save and except for a short period dur-
ing which he was associated with the 
education department as Under Sec-
retary Or som"thing like that, he had 
nothing to do with educat'on in his 
life. Ye\ during the time of his pre-
sidentship, the University Grants Com_ 
mission did adminble work in reor-
ganising higher education in this coun-
try and in setting up a standard. That 
goes to the credit of the man who 
guided the deicberations of this orga-
nisation for a long :ime. 

When we discuss this report we must 
keep in mind that education is a State 
subject. The Central Government 
comes into it only because of that par-
ticular provL;ion in the Seventh Sche-
dule under which the Centre is charg-
ed with the work -f co-ordination and 
maintenanCe: f sta., -''1ras of educ'ltion 
in the higher institutions and institu. 
tions of scientific research. That is 
where the University Grants Commis-
sion comes in, to look after tha t pro-
vision in the Constitution with which 
the Central Government is entrusted. 
In doing their work, they have been 
procee:ling in a way, of course rather 
cautiously, I w.-·uld also say succe;s-
fully, se. rar a. the question of main-
tenance and setting up of standards is 
concerned. 

Shri H. N. Mukeriee raised the Ques_ 
tiGll of admiss:on of students. I my-
self am also concerned verv much 
with that. I have very recent exoe-
rience in the university of Calcutta, 
where the students made a rush for 
admissicm and asked the university 
aU'horities to take up the Quest'on 
w th all th" institutions so that they 
might have sufficient sc -<pe for admis-
sion into the courses which they want-
ed to pursue. For that. university edu_ 
caticm has got to be eJ<J)anded and 
newer universties founded. Even a 
country like Britain which is well-
known for its conservatism is moving 
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for the establishment of new universi-
ties and I beLeve it has planned five 
more univer3ities-York, Canterbury, 
Norwich. Brighton and at one othe .. 
place,-for the growing number of 
students who want university educR-
tion. But the method that thev follow 
in se'ting up these universities is 
different from the one that we follow 
here, and that is where I am gDing to 
lay stress. In the caSe of Brighton. 
hI' example, I had opportunities to 
make enquiries. The Vice-Chancellor 
wa, appointed two years before the 
university was founded. The Vice_ 
Chancellor was "ppointed two years 
earlier to prepare th~ courses for the 
university and lay the basis. Then, ill 
the beginning, only 60 students were 
admitted, and aHer making the expe-
riment w:th 60 students, they came to 
th~ finalisation of the <;cherne as to the 
way in whicl1 it nee<il'li e.xp~n~;on a',d 
in ",-bich way it ought to grow. 

On the cother hand, in our country, 
universities come into existence over-
night. In one State, by an overnight 
decision of the State legislature, there 
was a university for every divisicn. It 
is quite a different way. University 
is a plant of very slow growth and 
you cannot h3ve universities coming 
into existence overnigh~. 

14.06 hl'!L 

rMR. DEPUTY-SPEAKER in the ChaiT] 

I suggest to the hon. Minister to 
follow the line which Brighton ha's 
been following in building up the uni-
versity th£oTeand the meth'od that those 
five un:versities which I mentioned 
have adopted for themselves. In the 
caSe of the State to which I referred 
just now, in which universities came 
up overnight, I have come to know 
that the University Grants Commis-
sion offered their advice and Rome 
pieces of advice which they offered 
were not in approbation of the method 
adopted for the setting up of those 
universities. But that advice was 
Mushed aside and not taken note of. 

Grants CO'ln1n'issioil 

The hon. Minister may find out how 
it has been done. 

So far a3 the maintenance of stan-
dards to which I have referred, which 
is the main responsibility of the 
Centre-maintenance of all-India 
standards in the instituti'ons of h'gher 
education-I would suggest that atten_ 
tion should be devoted more to the 
course'., and curricula that these in-
stitutions should follow, the qualifica-
tion of teachers and the scope for re-
seaTch in scientific studies, rather than 
to the setting up of new buildings to 
which I believe Shri D. C. Sharma and 
Shri Hari3h Chandra Malhur refer-
red. The attention Of the University 
Grants Commission, I should say, 
has been devoted more to the setting 
up of buildings than to the improve-
ment of courses and the curricuia. 

I made a calculation. Out of the 
Rs. 20 crOTes that they have spent 
during the second Plan, I believe 
Rs. 15 cror,es have gone to the setting 
up of buildings and 'only Rs. 5 crores 
to the improvement of educational 
standards for which the Commission 
is mainly responsible. This is a matter 
which requires examination. 

About the establishment of new 
universities, I differ from Shri HaTish 
Chandra Mathur in a sense. I be-
lieve the Commission is right in taking 
upon itself the question that the aca-
demic autonomy \)f universities must 
be maintained and well-established 
principles of selecting teachers shoula 
also be respected. These are two very 
salutary propositions which th" Com-
mis,;on have laid down and we should 
also agree and support the Commis-
sion in holding up these pTinciples. 

In some of the newer universities 
which have come into existence, I had 
the opportunity of studying some of 
the constitutions in certain cases. My 
impression is that the governing b0die, 
of the universities are constituted in 
a way that they would be completely 
under the thumb of the Secretariat. 
Academ'c autonomy as such wili not 
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be there to the extent to which a uni-
versity should have it. Shri Mathur 
may go into that matter. He may take 
for himself the constitution of the new 
universities that have come into exis-
tence and find out for himself as to 
whether these universities will be free 
to grow as academic bodies or whether 
they will be under the undue influence 
of the secretariat. This can be easily 
found OUt from a realistics study of the 
situation itself. 

So far a" the reconstitution of the 
University Grants Commission, to 
which Shri Mathur referred, is con-
cerned, I bel'eve this can be done in 
a different way. Let there be a review 
after evecy ten years of the work done 
by the Comm'ssion and the progress in 
higher education that has been achiev-
ed during the term of ten years. At 
the same time, let there be a review 
also of the progress that has ben 
achieved in the matter of secondary 
"ducation. I believe the mess in the 
field of secondary education is much 
more than in the field of higher educa-
tion and university education. Secon-
dary education really requires looking 
after. Even tod·ay when three-year 
degree courses are being accepted in 
different universities, the course of 
secondary education haVe not come up 
to the standard to which they are re-
quired to come and on which these 
three-year degree courses have been 
calculated to be based. 

According to the UGC report itself, 
whereas in other cases the three-year 
degree courses come after a eleven-
year course in higher education, the 
U.P Government's proposal is to have 
the' three-year degree course after a 
twelve-year school-cum-intermediate 
course. Bombay proposes to have a 
three-year honours course after inter-
mediate. Even today the secondary 
education courses have not come up to 
the same standard which was required 
of them when the University Commis-
sion submitted its report and when the 
UGC took up the seWng up of the 
three-year degree course in different 
universities. 

What 1 am suggesting now is that 
there should be a review after every 
10 years of the university education 
as also of secondary education. 

Prof. Mukerjee was referring to the 
difficulty of the students who find 
themselves barred out from the portals 
of universities on the ground of not 
having sufficient merit to get in. I 
believe some intermediate courses will 
have to be provided between the 
higher secondary course and the be-
ginn'ng of the three-year degree 
course. The students who will be shut 
out from universities wiJ! be quite 
young-16 or 17 years-and at that 
stage, the students frustrated in that 
way will create a social problem which 
will add to the difficulties of admin-
istration as well as of social life. 

Shrimati Renu Chakravartty: AI-
r{'!ldy ll-year school courses are there. 

Shri C. K. Bhattacharya: Even after 
the ll-year school course, the student 
who pasess out and does not find entry 
into a university should be provided 
with some sort of diploma course or 
some course in the midway, SO that 
they may not feel complete'y frustra-
ted. 

There is one important reference 
about the question of elections in the 
universities. The report suggests that 
appointments should be made by rota-
tion rather than by election. Of 
course, that is not a original suggestion 
which the U.G.C. is making. It has 
been taken from the Radhakrishnan 
Commission's report where this sugges-
tion has been made that appointments 
in universities should be made as far 
as possible by rotation and election 
should be avoided. In the U.G.C. 
report, this has been repeated. That 
suggestion is a very healthy sugges-
t:on. I have some experience of one 
university at least-the Calcutta Uni-
ver.ity- and I should say that this 
suggestion should be put into effect 
for the good of all the universities in 
India. 
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They have made a suggestion that 

teachers should keep out of elections 
as much as possible. I might disclose 
an information here. The late Dr. 
H. C. Mukerjee, who was the Rajyapal 
of West Bengal, as Chancellor of the 
Calcutta University, sent the sugges-
tion to the Syndicate that the teachers 
might be requested not to stand for 
election. Of course, the Syndicate did 
not make it binding or compulsory, but 
it simply decided that the suggestion of 
the Chancellor be circulated amongst 
the teachers. The suggestion came 
from one who himself was a teacher 
all his life and rOSe to the highe,t 
position in the State. 

Shri Warior (Trichurl: Did he stand 
for any election? 

Shri C. K. Bhattacharya: No. He 
became Governor by selection. 

An Hon. Member: By nomination. 

Shri K. C. Bhattacharya: His sugges-
tion Vlas that the teachers might be 
requested to avoid election. That sug-
gestion is worth considering. 

When Prof. Mukerjee was speaking, 
my mind was thinking of two very 
eminent teachers who came into the 
Parliament. One was the late Dr. 
Meghnad Saha. He came into this 
House and died at Delhi. When I got 
the report of his death, I felt that 
it would have been much better if 
Dr. Saha had limited himself to his 
work in the Calcutta Ur,lversity and 
the Science Association rather than 
going through the strain of election. 

Shri Tyagi (Dehra Dun): Tf teacherc 
are elected, do thev c~ntinue on the 
staff or are they . relieved from the 
teaching activiti~s? Will the Minister 
kindly clarify it. because they have to 
be away for six months? -

Shri C. K. Bhattacharya: So far a! 
Dr. Saha was concerned, he was on 
the staff of the University all the time 
he was in Parliament. 

I refer to another eminent teacher-
Prof. Satyendranath Bose, who is the 
National Professor and whom Govern-
ment chose to nominate to the Upper 
House. I wonder within myself whe-
ther it is better for the country that 
Dr. Bose should be in his laboratorv 
rather in a back bench in the Uppe'r 
House of Parliament. He had no 
interest in Parliament work; he just sat 
quietly in the back bench looking at 
what was happening in the House. 
From the experience of these two emi-
nent teachers in Parliament. I feel the 
teachers might do better work in their 
own field rather than in the field of 
leg:slatioPl. 

Shrimati Renu Chakravartly: Are 
we to take it that the hon. Member 
means that this House should be only 
composed of professional politicians 
and p'.'ofessors. scientists, doctors and 
engineers should not have any place 
here? 

Shri Tya~i: 
somebody to 
because they 
months. 

Then ther£> should be 
teach the childern, 

wil be away for six 

Shrimati Renu Chakravartty: I think 
it is very wrong on the part of the hon. 
Member to have stated like that about 
the eminent Dr. Saha. He might have 
been on the staff. but he was not on 
the teaehing staff. He was a Profesor 
of Science. 

Mr. Deputy-Speaker: That is not the 
issue at present. 

Shrimati Renu Chakravartty: That is 
the issue. All that he says is about 
Professor Saha. 

Sh~i C. K. Bhattacharya: I have not 
muJ·o any incorrect statement. What 
I have said is completely based on 
facts, and the hon. Member may have 
it verified from the University of Cal-
cutta, if she so likes. 

Shri RaDl!'a: He has made DO insi-
nuation. 
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:8hrimati Renu Chakravartty: He 
was not on the teaching staff. 

Mr. Deputy-Speaker: He is not mak-
ing any disparaging remarks about the 
professor. He is only saying that in 
the national interest that would have 
been better. 

Shri C. K. Bhattacharya: What 
have stated here is only in the national 
interest and what I think would be to 
the good of the country, to the good 
of the people and for this House itself 
as weI! as for the university for which 
the University Grants Commission is 
trying to do so much. 

Shrimati Renu Chakravartt,,: But 
that is very wrong. 

Shri C. K. Bhattacharya: If the han. 
lady Member. 

Mr. Deputy Speaker: Order, order. 
the han. Member need not take notice 
.of every remark that is made here. 

Shri C. K. Bhattacharya: But she 
may take notice of what the University 
Commission has stated. It was headed 
by one of the most eminent teachers 
of India. She may take notice of what 
the Commission has said about teacher 
politicians in the universities. There 
is a long dissertation on that in the 
report of the University Commission-
that may be consulted-as to how the 
teachers ought to conduct themselves 
in the university and also in the work 
-outside the university. 

I do not want to go into more 
details. I only want to say one or two 
words about the medium of instruc-
tion. The medium of instruction of the 
university is going to be the regional 
language. That is the proposition now. 
What I feel apprehensive about it is 
that by making a university com-
pletelv reg;onal in the medium of ins-
tructi~n we might create isolated 
groups of academic institutions which 
may have no link with each other and 
which may find it difficult to carryon 
,." ....... ·.:.tion with each other. In the 
<old India educational institutions main-

University Grants Commission 
tained a link with each other because 
they had a common language. That 
language is Sanskrit. Professors from 
one institution freely passed into the 
other, from north to south and from 
east to west. For the time being. 
Sir, the only link is English. Of 
course, we are not going to make 
English our national language or any-
thing like that, but for practical pur-
poses, for maintaining a link between 
the different educational institutions of 
the country, until another Indian lan-
guage comes to attain the same posi-
tion as English is doing now. I believe 
English ought to have some place in the 
university education in the interest of 
at least the maintenance of contact 
for the institutions in the different 
parts of India. 

Shri Ran~a: Mr. Deputy-Speaker, 
Sir, I entirely agree with the remarks 
made by mv han. friend who has just 
sat down, i~ regard to the medium of 
instruction in our universities. I have 
no objection to our universities con-
centrating on their local Or regional 
languages as the first language in their 
universities because these languages 
happen to be the mother tongues of the 
people in the respective places. But, 
at the same time, if we do not lay 
equal stress On the need for our stu-
dents being taught in Hindi and Eng-
lish, we are likely to throw open the 
doors for national disintegration and 
also for helping our people to belittle 
you. as in the ancient days, as, what is 
known as, the kooposthamanduga 
stage. 

Secondly, I am also in favour of the 
suggestion made by my han. friends 
that under the present circumstances 
it might not be wise for teachers, pro-
fessors and lecturers to be encouraged 
to get into legislatures while they con-
tinue to be in their jobs and drawing 
their salaries. I myself have had per-
sonal experience of the difficulties that 
lie in that path. When L was a pro-
fessor in one of the colleges in 
Madras ..... . 

Mr. Deputy-Speaker: A charge 
might be laid against Us that because 
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we are here we are shutting out the 
avenues to others. 

Shri Ranga: I was elected as a 
Member to the then Central legislative 
Assembly. But then I happened to be 
on the side of the Congress. It was 
not the ruling party then. Therefore, 
the ruling party then took exception to 
my membership in the Central Lagis-
lative Assembly. They placed before 
me the choice between my public work 
on the one side and my position in the 
college. Naturally, I chose my public 
work and gave up my paid job in the 
college. My difficulty in regard to this 
particular matter is this. It should be 
a1l right for a teacher or a lecturer or 
a professor to be a member of a legis-
lature so long as he belongs to a col-
lege Or a university which would be on 
the right side of the then ruling party. 
If, on the other hand, he happens to 
belong to an opposition party he would 
be up against many difficulties and his 
own freedom would be impeached. 
Therefore, in the interest of freedom of 
speech and freedom of conscience 
which are most valuable especia1ly in 
the case of teaching profession, our 
teachers, lecurers and professors ought 
not to be encouraged to get into the 
legislatures. It is not that I do not 
want them to be in, but I feel that 
they would not be able to give satis-
faction to their own conscience and 
they would not be able to enjoy a1l 
the freedom that they should enjoy 
while remaining members of the legis-
lature if they do not happen to 
belong-whatever party it may be, 
whether it is the Communist Party, 
the Congress Party or the Swatantra 
Party-to the ruling party. 

Thirdly, taking up the question of 
students discipline, so much has been 
said by the University Grants Commis-
Bion and by other eminent educational 
authorities that the students are at 
fault. Sometimes they are at fault. 
Sometimes the professors and teaching 
staff also are at fault. More than that, 
the university authorities happen to be 
at fault. I would like my hon. friend, 

the Minister for Education, to study 
what happened recently in the 
Osmania University in Andhra Pra-
desh. I do not wish to go into a1l the 
details. I need only say this much, 
that when the fees were raised to the 
tune of 50 per cent or 75 per cent no 
effort was made by the university 
authorities to consult either the 
Parents' Counc;l or the Students' 
Council. They did it on their own and 
then they were faced with a strike. 
The University Vice Chancellor then 
said that he would have no objection 
to reduce the fees or annul the en-
hancement provided the Government 
of Andhra would make good the esti-
~·ated loss of Rs. 1 lakh or something 
like that. It was only a pittance, and 
yet he made this excuse The local 
government took two we~ks before it 
could possibly make up its mind. 
Meanwhile they allow ... " the students, 
they encouraged Or incited the students 
to go on strike. The strike went on 
merrily and it became a very popular 
movement. What happened then? The 
moment the university authorities and 
the Government came to the conclusion 
that the enhancement would be annul-
led the strike was given up by a majo-
rity decision. The President of the 
un; on did not want the strike to be 
stopped for his own reasons. What did 
the students do? If they were bent 
upon mere indiscipline they would 
have gone on merrily with the strike. 
But they did not do so. They over-
ru!ed the advice of their own Presi-
dent, the President of the Students 
Union, and they went back to their 
colleges. In that way they put an end 
to the strike. What does this mean? 
It means that the students behaved 
in a better way than the university 
authorities and the local government. 
Such things ought to be prevented. 

Then there is the other question. I 
wish to pay my tribute to that wonder-
ful astronaut and those myriad scie,.-
lists who have helped him to go round 
the world sO many times within the 
las~ 36 hours in the unimagina" • ., flIgn 
altItudes of this universe. 
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An BOD. Member: 
back? 

Has he come 

Shri Ranga: How I w15h that our 
universities also would be able te claim 
some day such an achievement to their 
credit! But we are so far below that 
high altitude, and that is all the more 
reason why we should encourage our 
universities to enjoy as much autono-
my as possible from our own local or 
central politics. It is because of that 
that the University Grants Commis-
sion has made a very salutary sugges-
tion that before any leg'slation is being 
Imdertaken for the founding of new 
universities, it should be consulted. 
That is all what it said. It did not 
wish to put a ban on the opening of 
universities. When speaking on the 
question on a former occasion, I have 
myself stated that I do not want the 
University Grants Commission to have 
the power to put a ban on the found-
ing of universities. But, at the same 
time, it is certainly right on the part 
of the University Grants Commission 
to give its advice to all the people 
who wish to organise new universities 
and ask them to submit their plans for 
its consideration so that prime care 
would be given to academic considera-
tion and not to political parties. My 
Ilon. friend, Shri Mathur, was wonder-
ing whether local legislatures and local 
governments would be interested in 
bringing in politics into the field of 
universities. I would like him and the 
Government of India to give some con-
sideration to the manner in which a 
controversy was allowed to rise in the 
press and on the platform over the ap-
pointment of a vice-chancellor in one 
of our universities in the recent past. 
If they would give some consideration 
to all those things that had happened, 
I am sure they would be able to see 
thllt it is better to accept the advice of 
the University Grants Commission and 
not to reject it. 

am all in favour of what Shri 
Mathur has stated in regard to the 
salaries of the teaching staff. I do not 
want the status of the lAS officers to 

University Grants Commis~ion 

be reduced; no. But I would like the 
salaries of the teaching profession to 
be raised as high as it would be pos-
sible for the Government to manage. 
There are many countries, including 
Soviet RussIa, where the salaries of 
the teaching staff are kept exception-
ally high. In fact, in Canada the 
teaching profession is the best pa'd 
profession. Why should we not also 
try Our best to achieve the same result 
within our means? 

I am not so very keen of multiplying 
the number of universities as I am 
keen of mUltiplying the number of col-
leges. Therefore, I agree with my 
hon. friends, Shri Mathur and Shri 
Sharma, that there should be more and 
more educational facilities for the in-
creasing number of Our young people 
who are seeking higher education. 
That does not mean that we should 
have high-cost university building, 
with their syndicates, senates, academic 
councils, vice-chancellors and regis-
trars. Nothing can be gained by the 
mere multiplication of these estabiish-
ments. On the other hand, if we can 
have more colleges with that money, 
so much the better, and I am sure my 
friends would not disagree with me on 
that. 

I am very hapPy indeed that a new 
experiment is going to be made, or has 
already been made, in organising in-
dustrial estates as an adjunct Or an 
extension of some of our universities. 
I think one has already been inaugu-
rated in Hyderabad as an extension 
of the Osmania University. Th;s is a 
very good move in the right direction, 
and I hope all other universities also 
wou'd come to be helped by the estab-
lishment of these industrial estates. 

I wish to pay my tribute to the good 
work done by the University Grants 
Commission. I am in favour of a 
periodical review of the work done by 
the University Grants Commission and 
also of all ollr universities We need 
not have to wait for ten y~ars. as my 
han. friend, Shri Bhattacharyya has 
stated, for a review like this. If we 
can have a review once in every five-
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[Shri Ranga] 
years, it would be very useful. Simi-
larly, we should encourage the univer-
sities to have their own five year plans, 
.as suggested by Shri Mathur. 

Here I would like to pay my tribute 
to Shri C. D. Deshmukh. It is true that 
he was not a teacher, but he made an 
extdlent Chairman of the University 
'Grants Commission. He raised the 
standards of education. It was a pit\' 
that w!' had io lose his services. There-
after, it was a greater pity indeed tha. 
fate should have taken away from us 
one of our distinguished educationists, 
Dr. Krishna. He also happened to be 
a personal friend of mine. He was 
~nce, I think, the colleague of my han. 
fr;end, Shri Mukerjee. Shri Mukerjee 
and Dr Krishna were colleagues in 
the uni~ersity in Andhra. He was a 
student along with me at Oxford. He 
made such a success of the Vice-chan-
cellorship that during his tenure of 10 
-or 11 years there was not even one 
strike on the part of the students 0" 
any trouble from the teachers. Emin-
ently fitted as he was to bring together 
people of different temperaments and 
make them work together, I was happy 
that we would be able to bring down 
this trouble of student indiscipl'ne 
during his tenure. Unfortunately, he 
was taken away from us. I hope it is 
in the fitness of things that I should 
·express the sense of loss felt by a large 
'number of us at his untimely death. 

I am glad that Shri Kothari has come 
to be appointed as the new Chairman 
for this reason that this is the time 
when we have got to pay special atten-
tion to the development of scientific 
studies in our country. Not enough 
is being provided for the development 
of scientific studies and research in OUr 
universities, if we are to be guided by 
the figures given by the University 
Grants Commission. An eminent scien-
tist, as he is, I sincerely hope that he 
would be able to persuade the Govern-
ment to place more funds at the dis-
posal of our universities for the deve-
lopment of scientific studies. 

It is wrongly thought by many pru-
fessors, as well as university vice-
chancellors, that ancient India and her 
traditions have little to contribute to 
the scientific knowledge of the present 
day. We are all admiring the achieve-
ments of the astronauts of the west 
as well as the east. But is it not h'gh 
time for our universities to pay some 
attention to the achievement3 of the 
science of yoga which OUr people h~ve 
developed in our country- We have 
heard of yogis who we"e able to raise 
themselves up bod'ly without any 
effol'( at all, without any visible effort, 
from a table right up to six inches. 

Shri Nath Pai rRajapur): That is 
fiction. 

Shri Ranga: My han. friend, who 
was also in the west as I was, is still 
subscribing to that juvenile impressiun 
that I used to have several years ago 
that it was ali fiction. 

Mr. Deputy-Speaker: West gives 
different lessons to d'fferent scholars! 

Shri Ranga: Anyhow, one yogi was 
able to raise himself. He gave one 
pe"formance here and many han. 
Members witnessed it. He was able to 
stop his pulse and heart beat for 
minutes and yet he was alive. There 
is something to be learnt from these 
achievements, from these visible 
demonstrations. There must be some-
thing behind it. It is time that our 
universities begin to give scientific 
consideration not only to these achieve-
ments but to the possibilities of greater 
achievements in that direction. Let 
us try to develop a scientific way of 
assessing not only the achievements of 
these people but also the possibilities 
of further advances 

Mr. Deputy-Speaker: Shri Kalika 
Singh. I would request hon. Members 
to condense their remarks within 
fifteen minutes as there are a large 
number of hon. Members who want to 
participate in this discussion. 
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Shri Kalika Singh (Azamgarh): Sir, 
speaking on university education dur-
ing the last conference of the N a ti ,)nal 
Development Council, the Prime Min-
ister stated that India could not ignore 
higher education at any cost. Whi'" 
go 'ng through the figures I find that 
whereas the percentage of outlay on 
university education in the Second 
Plan was 21.6. in the Third Plan it 
has been reduced to 19.6. It means 
that in the Third Plan, instead of 
investing more money on university 
education, we have reduced our invest-
ment 

That is the policy that has been 
laid down in the Third Five-Year 
Plan and it goes quite contrary to the 
recommendation made by the Uni-
versity Grants Commission. Parlia-
ment has now to review that Plan 
in the light of that recommendation 
of the University Grants Commission 
and see whether We can at this stage 
of the development of university 
education reduce the outlay on uni-
versity ed uca tion as looked at from 
the pattern of education that we arc 
having in the country. Among the 
16 Colombo plan countries there are 
four or fiVe countries which are now 
investing more than 40 per cent of 
their outlay on education but here 
in India we have not been' able to do 
that. If We look up the projects that 
are included in the programme we 
find agriculture. irrigatioo, tra~sport 
and industries. All these things are 
given in serial order, but nowhere 
does education find a plaCe there. It 
is lumped together with social ser-
vices include health and sO many 
other things including education. 
The"efore during the 13 years of in-
dependenc o India has not given that 
much of emphasis on education as it 
ought to have done. 

The University Grants Commis-
sion Act was passed with the suppo-
sition that university education was 
the responsibility of the Government 
of India. Reading through the Report 
of the University Grants Commis-
sion w~ find that the University 
Grants Commission has dealt with 
the whole matter as if it is the Union 
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Government which is responsible for 
university education and not the 
State Govemments. When we see the 
Constitution of India we find that 
university education is a State sub-
ject-it is not a Union subject. There-
for" I say a, I have said before also 
that it is high time now to amend the 
Constitution so as to bring university 
educ-ation into the Union List. It 
should be the exclusive responsibility 
of the Union Government to develop 
university education in India because 
we have to see that we bring out of 
oue universities national students 
rather than provincia] students. In 
the present set up a university in 
Bengal, Kerala or Madras is >not sup-
posed to bring out national students. 

Shrimati na Palchoudhuri (Nabad-
wip): Sir. I object to it. 

l\lr. Deputy-Speaker: Can I stop 
him from saying that if he has differ-
ent vie\\Ts"? 

Shri Kalika Singh: I am not rai3mg 
here any question of provincialism. 
My oWn State, UP, has got seven uni-
versities aond Allahabad University is 
the !me u . 'orsity which has already 
become an [ndia university from 
many points of view. It is run by the 
State but it has never been run on 
nalTQw provincial lines. Still, there 
is a paradox that the Union Gove:n-
ment is running the Banaras Hindu 
University and the Aligarh Muslim 
University in UP. So. I say why 
should the Union Government take 
responsibility OI!1ly for two communal 
universities and one here in the 
Capital? It should take responsibility 
for all the 46 universities which have 
now grown uP. 

Shri A. M. Tariq (Jammu and 
Kashmir): Sir, how does he say that 
Banaras Hindu University and Aligarh 
Muslim University are commlmal uni-
versities. The President of India is 
the Visitor of both. 

Shri Kalika Singh: Whenever the 
point was raised that the words 
'Hindu' and 'Muslim' in the nomen-
cl~ture of these two universities 
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should be deleted, there was objection 
from all sides. Therefo:e I say that 
these communal universities were 
started with some point of view by 
the British people then and they are 
still being continued as such. 

An Uon. Member: No, no. 

S11'i KaIika Singh: That is why I 
ObjEct to th;s. 

Sh,i Uarish 
Banaras Hmdu 
stacted by the 
by Malaviyaji. 

Chandra Mathur: 
University was not 

Bri tish. It was stated 

Shrl KaJika Singh: During the Bri-
tish period after the Aligarh Muslim 
University was established, as a reac-
tion the Banara. Hindu University 
also came into being. I do not think 
Mahatma Gandhi liked the opening 
of this university or that university 
from a national point of view. 

Shri Uarish Chandra Mathur: 
Mahatmaji took a keen interest in the 
opening of the BanaIas Hindu Uni-
versity. 

Shri Ka'jka Singh: Sir, I think I 
should be allowed to speak. 

Mr. Deputy-Speaker: I cannot help 
him if he enters into controversial 
things. 

Shri KaJika Singh: I am very much 
convinced about my point of view, 
namely. that all the 46 universities 
should be made national universities 
and should be taken over by the 
Union. The subject of university 
education itself should now become a 
Union subject rather than remain a 
State subject. 

In the Report of the University 
Grants Commission previous to this 
Report it was stated that the popula-
tion of university students was 9 lakhs 
and that 200 universities were re-
quired to be opened. Then a policy 
was laid down. In this Report which 
is under discussion they have said 

that despite their recommendation in 
that Report no effort has been made 
either by the Central Government or 
by the State Governments to open 
new universities. The University 
Grants Commission is of the view 
that new universities should be open-
,·ct if We have to accommodate a large 
number of students who are now 
seeking admission and the Commis-
sion h% limit~d the number of stu-
d2nts in a university to 5,000. Th,'y 
say that if we have more students 
over and above 5,000, it will be over-
crowding and will be creating other 
complications. Therefore the Univer-
sity Gra"ts C9mmission is of the view 
(hat more and more universities 
should come into being. I think the 
Government of India must now look 
into the fact that it is a very impo:t-
ant problem. It has to be decided 
one way or the other. If new univer-
sities "re to be encouraged and 
opend. a consis~ent policy which has 
to be followed throughout the coun-
try should be laid down. That can be 
done only when ooiversity education 
is made a Union subject and it is th~ 
Union Government which lays down 
a uniform policy for the whOle of 
··ndia. National students should now 
come up to take up the administrative 
servkes and to go out of Iondia as na-
tional students rather than with some 
provincial bias. 

The other thing that I just want to 
point out is about the upgrading of 
salaries of teachers. I also happen to 
be the Secretary of a Degree college 
and I know how much complicated 
that problem has now become from 
the point of view of. finances of the 
State Governments and of the Central 
Cklvernment. Professors are very 
important persons for the develop-
ment of our nation. We take first-
class firsts, top men, out of the per-
sons who have come out of the uni-
versities. for the post of lecturer, but 
We give them only Rs. 200 as starting 
Eala··y h degree colleges. Now the 
Univer;'.ty Grants Commission has 
recommended that they will give some 
more money if the colleges upgrade 
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their salary scales. They say that the 
starting salary should be Rs. 225 
rather than Rs. 200. Generally, first-
class people come for intUl"View and 
the numbe." of persons corning from 
interview is so large that I think that 
there are many first-class students 
who have passed MA in various sub-
jects but are ooemployed. When you 
propOSe to them that they will get a 
s11ary of Rs. 225, they agree and take 
u:o the job. There is no other in-
come which these Professors !:et from 
any othe- source; they have no prac-
tice or anything like that. Therefore, 
I think the upgrading of their salaries 
is very important. The Plan expen-
d,!ure should be so arranged that the 
Professor" "'ho join as Lecturers in 
de~ree colleges get a starting salary 
of Rs. 350 or someth't1g above that. 
That is my second point. 

My third point is about the im-
provement of standards in education. 
'fhe standard has been falling, and it 
h,s been generally noticed, by the 
University Grants Commissioon also 
and by persons connected with educa-
tion. that the students are not being 
t 3 ugh t sa well. 

What is the reason for the fall in 
the standard? Somebody suggested 
that it is due to the same defect, 
namely that of providing less salaried 
staff to these institutions; they do not 
devote so much time in teaching, and 
the-efore We are getting not sa good 
students from these universities. I I is 
now too late to bl'arne the students for 
the fall in the standards. Government 
should look into the whole matter and 
see that the students improve in their 
education. And we should provide 
more facilities to the students at all 
s!3ges, from the primary to the high-
est stage of education. 

Shri N. R. Muniswamy: I wish to 
place on record my appreciation of 
the services rendered by the author 
of this report, Shri C. D. Deshmukh, 
who had to retire from the Chairman-
ship of the Commission because there 
was no contract to continue his 
services. After him another gentle-
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man took charge as Chairman. 
Unfortunately he was snatched away 
by God. And the third Chairman has 
taken charge. I am told that the 
present Chairman is holding some 
other office also. Besides being the 
Chairman of the University Grants 
Commission he is said to be an 
Honorary Professor in Delhi Univer-
sity and Honorary Adviser to the 
Defence Science Laboratory. I do not 
know whether it would be proper for 
the Chairman to hold any other office 
or to h~ve connection with other 
offices. By that I do not mean to say 
that he cannot do well if he happens 
to hold so many offices; but my only 
fear is that he may not be in a posi-
tion to give undivided attention to 
the development and advancement of 
"d'-1o.3tion for which he has been 
chosen as Chairman of the Commis-
sion. Th", purpose of this Commission 
is to see that education is advanced 
and to bring it at par with the educa-
tion in other countries. In the cour&e 
of the seven or eight years of its 
existence the Commission has done a 
lot and deserves aU our appreciation. 

But one thing that I would like to 
bring to your notice and to the notice 
of the House is this. When 'lYe take 
an assessment of our achievements 
we are not able to find out where' we 
stand today. So far as the salaries of 
teachers, professors and readers are 
concerned, their salaries have been 
increased both in the First Five Year 
Plan and in the Second Five Year 
Plan. But with what result? Accord-
ing to me, the money has been dis-
sipated and the standard remains the 
same. Because, the person is the 
same, his qualifications are the same, 
and the course is the same. He 
remains stationary, though he gets 
more emoluments. I do not grudge it. 
They must be paid well. But with all 
that, what is the effort that they have 
put forth towards the advancement 
of education? I do not think this is 
much to be appreciated. 

Everywhere the cry is that the 
standard has fallen and there has been 
the greatest indiscipline in schools 
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and co lieges. Just as strike is said 
to be a disease amon2 workers, indis-
cipline is a disease among students. 
It is said that strike is a weapon of 
the workers, thanks to the leaders of 
the organisation. But it is a danger 
from another point of view, that is of 
students developing this habit of 
creating indiscipline and thereby 
causing dislocation to studies and to 
the administration, and not knowing 
the proper remedy to arrest it. In 
this connection I would suggest that 
the University Grants Commission 
should evolve some way by which 
we could prevent this indiscipline 
among students. The students seem 
to guide the professors and the 
principais and teachers. Whatever 
they want, they achieve it by their 
indiscipline, and they do get it by 
resorting to indiscipline, strike and so 
on. The parents are indirectly to be 
blamed for this. I do not mean that 
parents are indifferent, but at the 
same time parents also owe a duty in 
the matter of the discipline of their 
wards. When the students are dis-
orderly in their behaviour in a college, 
that creates a sympathetic vibration 
in oher colleges and universities also, 
with the result that education comes 
to a stand-still and administration 
comes . to a stand-still, and other 
leaders have to intervene and see that 
things are set right. 

I suggest that the authorities should 
now convene a confer~nce of parents, 
and the conference of parents must 
be a yearly feature. We are having 
so many conferences, committees, 
meetings, conventions symposiums 
and seminars. All sorts of things 
come into existence. But I have not 
seen a conference of parents. Parents 
also have a responsibility in regard to 
the students and for the future of 
our country. What efforts have been 
made by any university or by the 
University Grants Commission in this 
respect? It has been left in the lurch, 
and nobody gives any thought to it. 
Therefore, in order to arrest student 
indiscipline growing and assuming 
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larger proportions, we must hold some 
conference or seminar of parents and 
ask them to take care of their wards 
and to see that this student indisci-
p 1 in e is stopped. 

Then, I do not find any mention 
in this report, as in other reports, 
about the tours conducted by the 
Secretary and the Chairman of the 
Commission. Mention has been made 
1Il the prevlOus reports about such 
tours, but I do not find anything ;n 
this report. I was told that the Secre-
tary made a vast tour of England, 
Germany, America and other places. 
There IS nothing to indicate the 
achievements he has made or whether 
he has submitted any brochure to the 
CommiSSIOn or to any other authority. 
What is the object of a person going 
to other countries except to see that 
We follow some of the principles and 
lIl'2thods aaopted in the other coun-
tries. which he would have seen? By 
going to other countries and studying 
a great dea:, they could put those 
thing;; into practice and ask the uni-
versities to follow on those lines. 
Wh en the Secretary goes on tour 
during his absence somebody else 
does his job. Now. the Vice-Chancel-
lors arc responsible persons. What 
happens is that when they go to the 
University Granis Commission for 
certain consultations. they do not find 
the S2cretary there. The Secretary 
is doing some other job, going outside 
India for the betterment and advance-
ment of our education. But the Vice-
Chancellors go back disappointed, 
because they come to the Commission 
with certain hopes and they are not 
able to get authoritative replies from 
a responsible man. So, I only wish 
that frequent absences of the Secre-
tary should not be encouraged and 
such absence should be minimised as 
far as possible. 

The other aspect which I wish to 
bring to the notice of the House is 
about the medium of instruction. 
Much has been said by the previous 
speakers that the medium of instruc-
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tion should be in the regional langu-
ages. But it is too early, according to 
me, to resort to regional languages, 
for we are not yet able even to coin 
suitable terminologies for scientific 
and technological terms. I am told 
there is a committee which is evolv-
ing a common terminology for scienti-
fic and other terms. The report, as 
it goes. is that this terminology varies 
from State to State. If that is so, I 
am sure it will lead to confusion. We 
may not be able to find a common 
medium which we can adopt. It is 
a~ways better to take the terminology 
from the English language and use it 
as it is. Instead of finding a relevant 
word or a word akin to that er coin-
ing it from Sanskrit or any other 
language, it is always better to keep 
it as it is sO that there will be no 
mistake. I want the regional langu-
ages to be encouraged. At the same 
time, it should not be at the cost of 
losing its vibratory power, losing its 
very sense, losing the essence of what 
really it is. Therefore, when you 
translate into regional languages, we 
must take care to see that we carry 
the same conviction and the same 
meaning that is given to that parti-
cular word. That is why I say that 
we must have for some more years 
the English language as Our medium 
of instruction so far as the University 
stage is concerned. 

15 hrs. 

In Madras, they have started even 
Degree courses in the regional langu-
age. that is, in Tamil. It is very good 
that it should be the Tamil language. 
At the same time, I wish to bring to 
your notice that it is too early to 
resort to the regional languages, 
because unless there is simUltaneous 
advance in other States, only one 
State following that extreme step may 
probably cause some dislocation in 
other respects. Therefore, I would 
say, for the time being, it is better to 
have English for some more years 
until we ourselves are able to trans-
la te the text books into the regional 
languages. We do not have the per-
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sons to give a correct translation of 
these text books. 

In the First Plan, the amount allot-
ted was Rs. 2 crores,-I speak, sub-
ject to correction-in the Second 
Pian, it was Rs. 17 crores and in the 
Third, there is a dispute whether it 
will be Rs. 50 crores or Rs. 37 crores 
or Rs. 39 crores. Whatever it is, so 
far as education is concerned, we 
shou'd not higgJe in giving a large· 
sum of money. We all want that 
everybody must be educated. We all 
want that everyone must be a 
graduate. We all want that every 
one must be given education free from 
the primary to the higher standards 
and even to the graduate and post-
graduate stage. Therefore, I want that 
the Planning Commission or whoever 
is responsible must be very profuse 
in making allocation. 

As regards the three-year degree 
course, with great respect, I have to 
say that there has been a good deal 
of bungling. The U.P. has not accept-
ed the three year degree course. 
Bombay has not fully accepted it. 

An Hon. Member: Now U.P. is 
considering. 

Shri N. R. Muniswamy: Considera-
tion is one thing; implementation is· 
another thing. Up to this date, it 
has not accepted. It may be consider-
ing. It may be under active con-
sideration. What I say is, there is 
some sort of difficulty about the three 
year degree course. The pre-
university course is said to be for one 
year. In one year, we ask our 
chi ldren to master and give thought 
to several subj"cts. It is very difficult 
for the Professor, even for the tutors 
and teachers to lug in so many ideas 
in one year. That is also 9 months. 
That is said to be a preparatory class 
for medicine or engineering or oth"r 
things. That is th" reason why they 
are trying to make a small bov a 
grown up man all of a sudden in a 
year. Originally, there were two 
years for the Intermediate course and 
two years for the B.A. course. Now, 
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they have not modified the period. 

'The four year period is there. Instead 
of two years for the Intermediate and 
two years for B.A. course, they have 
made one year for the Pre-university 
and three years for the degree course. 
The period of four years is main-
tained. After all, by this jugglery, 
we are not making any advance. The 
number of years is the same. We are 
only dividing it into one and three. 
Instead of that, I could understand 
this. We can as well make it 4 years 
and do away with the M.A. course. 
That is what I am saying. That has 
not been supported by other Univer-
sities. Madras and other States have 
accepted ,he three year course. They 
hav" to. They cannot go against the 
University Grants Commission. We 
can do things. At the next moment, 
when we find that it is not a proper 
thing, we can think over it and say, 
we go back. The three· year degree 
course is, according to me one of 
bungling by the Government as well 
as by the educationists. I am not 
myself an educationist. I cannot pro-
nounce with vehemence that it is 
wrong. At the same time, I have got 
some connection with educational 
institutions. So, I say that the three-
year degree course has to be recon-
sidered. Something must be done 
because one or two big States are 
hesitating. 

Here, in the name of improving 
education, we are spending large 
ameunts of money, but according to 
me, it is one of dissipation. There is 
no corre3ponding utility either in the 
shape of improvement in education 

-or in the improvement of morale or 
conduct or character. I do not find 
anything commensurate with the 
amount that we spend. We must take 
'care to see that when we spend large 
'amounts of money, the result is com-
mensurat". If the result is otherwise, 
we must find out where the disease 
'is and what the remedy is. There is 
'no use of spending money without 
getting the desired results. 

The other aspect that I wish to 
bring to your notice is with regard 
to the facilities and opportunities 
given from a different angle. We have 
got some endowments, the Rockfeller 
endowment and the Ford Foundation 
endowment. People are sent to America 
and people from America come 
here and teach. They spend four or 
five years in that field. After the 
expiry of four or five years, what 
happens? Nobody knows. Nor have 
we asked the U.P.S.C. to give their 
reaction to this. What is the achieve-
ment from the Ford Foundation or 
the Rockfeller Foundation? Have 
the U.P.S.C. been asked to give their 
opinion and reaction as regards the 
utility and as regards the service 
rendered by these people? After the 
expiry of five years, they are not to 
be found anywhere else. Even their 
services are not requisitioned. There-
fore, I say that this matter has to 
be considered. 

A huge amount has been spent for 
the construction of libraries. I find 
the libraries are very cozy. They are 
being air-conditioned. Instead of 
being a temple of learning, I find a 
good deal of people take a good deal 
of rest there. They work; they must 
havp rest also. But, it is purely a 
matter of restin/! ther.e. I have seen 
one or two persons. They simply go 
to the library. I followed them. What 
happens? They simply go there and 
take rest. 

An Hon. Member: A few. 

Shri N, R. Muniswamy: It may be 
a few. That accounts for my obser-
va tions. Otherwise, there is no need 
for my observations. If one man 
makes a mistake, others also may be 
clubbed together. It is not that I 
say that there should not be any 
facilities. They should go and read. 

Mr. Deputy-Speaker: The hon, 
Member might have been pursuing 
such instances. 
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Shri N. R. Muni.wamy: I have not 
done that. 

Mr. Deputy-Speaker: Might have 
heen in search of such things. 

Shri N. R. Muniswamy: That is 
only an observation. We have spent 
8D much of money with a view to see 
that they become temples of learning. 
It is only a resting place. I only want 
"that there should be a check. They 
.could have separate apartments for 
·taking rest. I have no objection. In 
the same library, they can construct. 
There are several rooms. A room 
may be there. 

In the recruitment of staff in the 
Commission, I find only a particular 
:section of the people are recruited. I 
..to not mean to say that they alone 
should find a place. They find a place 
if they are worth while. I find there 
is some sort of hardship or some 
sort of grievance expressed that 
ftcruitment seems to be somewhat of 
~ different type. They do not follow 
the usual type of recruitment. There-
fore, I would only request that when-
ever there is recruitment, it should 
be on certain principles. Instead of 
being one-sided, there must be some 
method also. That is the only thing 
that I wish to bring to your notice. 

On the whole, when I see the 
balance sheet of the working and 
functions of the Commission, it has 
done wonderful service to the country 
as well as to education. There is one 
small aspect which I wish to bring 
to your notice. I find the Chairman 
{)f the University Grants Commission 
and various other educationists have 
said that the age limit should be Itl. 
That means 16 plus when they go to 
the college. By university, it is not 
meant entering the University. Even 
this 16 plus is sought to be made the 
age for the pre-university stage. 
Entering the University is a different 
thing. When they are in the pre-
university stage, before going to the 
university, the same age is made 
.applicable. There may be one or two 
oCises of 13 plus or 14 plus. The 
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Haeleas University is having '14 plus' 
as the age-limit; that is to say, the 
age-limit is 141 years. But there may 
be one or twO' out of a thousand or 
twO thousand sludents who may be 
just thirteen plus and who may be 
seeking admission to a college. Why 
should that one boy or those two 
boys be denied admission to the 
college? I wish that if there are one 
or two such cases of students who 
seek exemption, the University Grants 
Commission must consider it dis-
passionately and see that exemptions 
are granted to such students who 
really have displayed such brilliance 
in their studies. 

That is the reason why I say that 
the age-limit of sixteen plus should 
not be a rigorous one, but it should 
be relaxable in special cases, so that 
brilliant students who have not come 
up to that age might also be enabled 
to pursue their studies. In other 
words, this age-limit of sixteen plus 
should not be a rigid rule, but it must 
be a flexible one. 

Time is against me. 

Mr. Deputy-Speaker: The han. 
Member has been harnessing it for 
his service; so, it is not against him. 
I suppose this is all that the hon. 
Member wants to say. 

Now, Shri Balraj Madhok. 

Shri Balraj Madhok (New Delhi): 
being one who is still in the teach-

ing profession, the report of the 
University Grants Commission makes 
very interesting reading for me. Like 
the Third Five Year Plan of the Gov-
ernment, the University Grants 
Commission also places before us 
grand schemes. big buildings and so 
on, but the benefits of improved 
standard do not come to the common 
man. To the poor student, it means 
nothing. 

The University Grants Commission 
was meant mainly for two things • 
firstly, to co-ordinate higher educa-
tional activities in different universi-
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ties and, second, to improve standards. 

think it has partly failed in both. 

So far as the improvement of 
standards is concerned, Shri D. C. 
Sharma said that standards were 
improving, but I could say that he is 
now out of touch with education; he 
was a teacher when I was a student, 
but actually things are now deterio-
rating, and anybody can find it out for 
himself or herself that standards are 
falling. Of course, there are good 
boys, and our good boys are inferior 
to none. But, on the whole, standards 
are falling, and there are reasons for 
it. 

The first reason is the introduction 
of the three-year degree course. 
When it was introduced, it was 
thought to be an improvement, but in 
actual practice, it has proved to be 
something which has affected the 
standards. In the U.S.A. and the 
U.K., the first degree is given after 
16 years. In the U.S.A., it is given 
after 12 years plus 4 years. In the 
U.K., it is given after 13 years for the 
Senior Cambridge and 3 years for the 
degree. Here, in India, we have the 
first degree given after 14 years. 
Formerly, it used to be 10 Y2ars for 
matriculation, two years for inter-
mediate, and two years for B.A. Now, 
it is 11 years for the higher secondary 
and three years for B.A. The total 
period remains the same, namely 14 
years, but only there has been some 
upsetting of the educational ladder. 
Eariier a boy could go after the 
matriculation to the college and spend 
two years and then take the exami-
nation for a degree. But, now, things 
are dIfferent. The high schools are 
being very rapidly converted into 
higher secondary schools, without 
providing better staff, without provid-
109 better buil6ings, and without 
providing better laboratories. The 
result is confusion, and the standards 
are falling at the higher secondary 
stage. When these boys go to the 
colleges, naturally, those falling 
standards follow them there also. 

Therefore, the first thing that we have 
to consider is whether this kind of 
things, so long as it remains, can 
improve our standards. 

I think the U.P. Government must 
be congratulated for not having 
fallen into this kind of scheme. They 
have still maintained 12 years up 11) 
the intermediate and three years for 
the degree. I think it is worth while 
experimenting this elsewhere also.. 
12 years up to intermediate and three 
years for the degree would come 11) 
15 years. If we can increase the 
period by one year and thereby 
improve the standards, it would not 
be a bad bargain. 

Another reason for the fall in 
standards, which according to m:r 
understanding and experience, is a 
very major cause, is in regard to the 
teachers. Of course, the University 
Grants Commission says that good 
teachers are not available; it may be 
that this is true. But then, in the 
matter of selection also, care is not 
taken. It is not enough that a man 
should have a first class degree. In 
order that he may be a teacher, some-
thing more is needed, and that some-
thing more is seldom cared for. The 
result is that in many of the colleges. 
the teacher does not come up to the 
mark, and for that, I think, too much 
of this craze for degrees and too much 
of this stress on first class degrees is 
one 'If the factors responsible. 

In respect of coordination also; 
things are not as they ought to be_ 
Of course, there are so many univer-
sities, and now it has been suggested 
that they should have different 
specialised courses. But even there 
we find that sometimes, care is not 
taken of the recommendations Or of 
the suggestions of the University 
Grants Commission. 

For example, We have the case of 
the Aligarh University. A commis-
sion was appointed to inquire into its 
affairs and it made its recommenda-
tions. But the executive committee 
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of the Aligarh University has said that 
they were not going to accept all the 
recommendations. Even in the matter 
of selection of staff, the suggestion of 
the University Grants Commission 
that they should have their represen-
tatives on the selection board has 
been turned down by it. Some of the 
professors who had the courage to 
give evidence before that commission 
have been victimised and some of 
them have been turned out also. That 
is not the way of doing things. That 
is not proper co-ordination. Of 
course, the autonomy of the univer-
sities must be maintained, and there 
should be no interference. But this 
kind of victimisation of the staff is 
also not a correct thing. 

Then, there is the question of 
admissions. It IS said that large 
numbers of boys are going to the 
colleges, and, therefore, the standards 
are falling down, and, therefore, it is 
suggested that we should have selec-
tive admissions. That is -all right on 
paper, but what is the actual result? 
Here, in Delhi, we find that thousands 
of boys go without admission. Where 
are they to go? They have no alter-
native. You say that only those boys 
who get more than 40 per cent marks 
should get admission. But even the 
boys who have got more than 40 per 
cent marks do not get admissions. 
After a good deal of pressure, the 
uni versi ty registered the names of 
those boys who had got more than 
4() per cent marks, but even among 
those who were registered, many 
could not get admission. And there 
are thousands of boys from Delhi who 
are going to Gurgaon, Panipat, Sone-
pat and Ghaziabad for getting educa-
tion there. Then, there are a large 
number of boys who have got less 
than 40 per cent. Where are they to 
go? I can understand if you abolish 
the third division, and you give only 
first class and second dass. If you 
do not pass them in the third divi-
sion, then it is a different matter. But 
if you make them get through with 
35 per cent, or 33 per cent or 38 per 
cent, where are they to go? There is 
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no alternative for them. There are 
no technical institutions open to them_ 
There i; no job waiting for them, 

The problem becomes worse in the 
case of a girl, because with our social 
system as it is, the parents have to 
educate their girls also; they cannot 
make them sit at horne, The result 
is that so many coaching colleges are 
there; in fact, in Delhi, the coaching 
colleges have got more strength than 
even the regular colleges. But, there 
·too, difficulties ·.are being put in their 
way. Formerly, the Punjab Uruver-
sity used to allow girls to appear 
privately for examinations, but now 
that concession is being taken away. 
The Delhi University has given the 
concession that they can appear pri-
vately, but they have put so many 
other difficulties and so many condi-
tions which are difficult to fulfil. The 
result is that hundreds of girls, though 
they are living in Delhi, get false 
certificates of domicile in Punjab and 
then appear privately for the Punjab 
University examinations. If the 
Punjab University can allow girls to 
appear privately there, why can they 
not allow them to appear from Delhi? 
These are small things, but the hard-
ship that they are causing to the 
common man is a very great. If the 
Education Minister could go round 
and find out for himself how he is 
facing this problem, he will be 
amazed. It is all righ t to sit in an 
air-conditioned room and say, 'Well, 
we cannot allow more boys to go into 
the college:;'. 

Why can you not open more 
colleges? It is said that there is no 
money. You have money to open 
new universities, you have money to 
put up big buildings; in fact, if you 
read the report of the University 
Grants Commission, you will find that 
there are such fantastic things men-
tioned there as the university films 
councils, big hostels and so on, wiih 
equipment which the boy may never 
hope to get in actual life. You can 
put up all these big buildings, and 
you can have all these extravagant 
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schemes, but you have no money for 
expanding the colleges! 

In Delhi, there is a scheme for a 
new university; the Jamia Milia 
Islamia is going to be raised, I under-
stand, to the status of a university. 
In Delhi, we have already got one 
university. We do not need any other 
mliversity here. Particularly, we do 
not want another Aligarh University 
in the fonn of Jamia Milia Islamia 
which wi!! be another plague-spot in 
De:hi. We do not want it. I repeat, 
it should not be there. If there is 
money, let us spend it on opening 
more and more colleges and expand-
ing the existing colleges, rather than 
in opening new universities. 

Then, again, you are making it 
difficult ·to open new colleges by 
saying that a college should have at 
least eight acres of land. In Delhi, 
in this growing city, eight acres of 
land are not going to be wail;,.ble, 
and the result is that because land 
is not available, therefore, Dew col-
leges cannot be opened. In Bombay, 
you could have giant colleges in 
six-storeYed ·buildings. Why can you 
not have six_storey or three-storeyed 
buildings here also in which you can 
house the colleges, and why should 
you insist that eight acres of land of 
ten acres of land should be there 
b2fore you can open a new college? 

This is a problem which lan be 
tackl,,::! only when a realistic approach 
is adopted. I submit that Ihis pro-
blem is a very serious problem, and 
the boys are go'ng from pillar to 
post to get admission. When they 
do not get admission in Delhi, thpy 
g" outside, and about five thousand 
boys, or may he more, go outside 
Delhi to Sonepat or Panipat to get 
educa+jon. They have to spent two 
to three hours in going to the college, 
and about two hours in coming back 
hom? in the evening. How can they 
pass in the examination? Naturally, 
1',e result is that 25 per cent. of those 
boys pass, and 75 per cent. fai!. And 
whose is this responsibility? For-

merly, a boy who could not get ad-
mission elsewhere used to go to 
Delhi or to Lucknow or to any capital 
ci ty for getting admission, and he 
used to get admission easily in the 
capital cities. But nOW, in this capital 
city of India, there is no SMpe for 
its OWn boys, and the boys have to 
go outside Delhi to other small places 
to get admission. This kind of posi-
tion must he changed. If we c(,uld 
find money for a Vigyan Bhann to 
the tunE' of Rs. 2 crores, and if we 
could find money for t.he .'\shoka 
Hotel, We should be able t.o find 
money for opening mgre colleges, 
sO that any boy who passes out from 
the portals of a higher secondary 
school must be able to get admission 
in a college, if he so wants. 

Then there is the question of stu-
dent indiscipline. Much has been said 
to make au\. that students are indis_ 
ciplined. But that is not my exper-
ience. I find the students are' Quite 
good and they are better than they 
were before. But actually the res-
ponsibilit,y lies somewhere €lise. It 
is because of two things. One is the 
general fall in values. Moral values 
are falling all over the country. DIS-
cipline is going doWn in other walks 
of life and the students are no ex-
ception. Naturally, the fall in 
values in other' spheres is influencin, 
students also. Then there is the 
question of frustration. The boys 
know that after they pass th2 ex-
aminations, there is no opening for 
them. This also creates a ~ense of 
irresponsibility in them. Of course, 
in the technical and professional col-
leges, they are less indisciplin~d than 
in others because there the boy knows 
that if he passes the engineering 
course or medical course, he will get 
a job. But the boy in an ordinary 
degree college knows that after he 
passes his examination, he .-l~ay have 
to run here and there. That creates a 
sense of irresponsibility in him. 

Another factor contributing to in_ 
di5cipline is the heritage from the 
past. During the British rule, stu-
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dents were used for the !.reedom 
movement. There were strikes and 
other things. These continue. Here 
I find that the ruling Party still con-
tinues that policy. There is discrimin-
ation as bet,ween students who belong 
to the ruling Party's organisations 
and other students. Students bt,-
Iongjng to the organisations of the 
ruling Party are encouraged, with 
the result that there is some kind of 
divisiOn among the students. If the 
University unions had been organis-
ed by students without any such dis-
crimination and partisanship, I think 
much of the trouble would have been 
avoided. 

Then there is the question of hav_ 
ing proper teachers. If you do not 
ha ve the proper kind of teachers 
that, also becomes a major cause of 
indicipline. One factor which has 
been mentioned in this Rep(}rt is 
that teachers are taking part in poli-
tics and going to the legislatures and 
this becomes a cause for inscipline. 
I say it is not so I come from a col-
lege. I am in politics for the last so 
many years. There are al30 other 
teachers who are in politics. I can 
challenge anybody to come to my 
college. My college has got the best 
discipline in Delhi. It will be a sur-
prise ror people who think the other 
way. Actually, if a teacher takes 
part in politics and has a status and 
position, he is better respected by 
the students also. What is needed is 
that we should see that the right 
tyPe of teach.,..s, people of the right 
standard, are brought there. But if 
you have a teacher in a classroom 
who will be talking about film actres-
ses and will be smoking cigarettes, 
you have the opposite result. Let 
the Minister inquire; in Delhi itself, 
there are a number of teachers who 
drink in the college premises. N~tu­
rally you cannot expect them to have 
any good influenCe on the students. 
That is the sort of thing which should 
be remedied; the remedy is not to say 
that teachers should not take part in 
politics and come to the legislatures. 
If you do not want teachers to come 
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to the leiPslatures, do you want all 
the educated people, learned and 
qualified peop:e, to remain out? 

Then in the Constitution itself, you 
have provision for teachers' constitu-
enc' es. People are elected to the 
legislative Councils from those consti-
tuencies. Why is that pTovision there? 
It is because it was felt that teachers 
who mould society have an important 
role to play in politics. All over the 
world, we find teachers in univer.;;i-
ties and other instituHons taking part 
in politics. Therefore, I think the 
suggestion that teachers should not 
take part in politics and come to the 
legislatures is a very react:onary and 
retrograde one. 

Shri Ranga was saying that it was 
difficult to carry on. Of course, when 
the Britith were here, anybody who 
took part in politics wa's naturally vic-
timised. But n'ow it is very wrong, 
to say that became a teacher is 
against the ruling Party, he should be-
victimised and he should not be 
allowed to take part in politics. 
Actually, We should see to it that 
freedom is given to everybody. Of 
course, /Within the pr'ecincts of the 
university and college, the question of 
party politics should n'ct be brought 
in. If the te'acher is responsible, he 
will see that it is not brought in. But 
the suggestion that lie should not 
contest elections to legislatures and 
Parliament is a retrograde one and 
should not, in any case, be counte-
nanced. 

Then the question was raised here 
about the medium of instructi'on. Now 
in different universities, the regjonal 
languages aTe made the media of ins-
truction. I think that is not a correct 
thing, because if the unity of India 
is to be maintained, there should be 
a common language of intercourse 
tletween the intellectuals. So far this 
part has been played by Engl;sh. Of 
course, English is a foreign languag~; 
It cannot continue for all time to COT!:e 
to be the common national language 
of India. But attempt should be made 
so to develop the national language of 
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Hindl in the shortest time that it can 
take its rightful place and higher 
education imparted in it, Or at least 
an important place is given to it at 
that stage, so that 'our students who 
come from universities do not become 
moribund. They should not think 
that Tamil Nad is only for Tamils, 
Punjab is only for Punjabis and so 
on. Tnat would be a very wrong 
thing. 

Therefore, I would suggest that this 
switch over to regionallanguage5 must 
be slowed down, Possibly, if proper 
attention had been given to Hindi, it 
would have taken the place of English 
by now. I find that in Israel, where 
people speak 85 different language·s. 
Hebrew has been accepted as their 
national language, They lise this 
language for highest technical educa-
tion, for mathematics, physics, chemis-
try and so on. If they could do it in 
Israel, why could we not do it here? 
My complaint is that our Government 
-the Education Ministry-has not 
given proper attention to the deve-
lopment of Hindi. A Commission has 
now been set up for evolving techni-
cal terms. This Commission should 
have been set up l'ong ago and by this 
time lexicons and dictionaries should 
have been prepared, and on that basis 
books should have been written on 
the basis of which higher education 
could be imparted in Hindi. 
Even now, a major responsibility of 
the UGC is to see that books in all 
subjects are translated into Hindi and 
those standard translations in the 
natronal language are used by diffe-
rent universities, 

There is one other aspect. That is 
about the salaries of teachers. It has 
been said that teachers are very 10w-
paid, and that also becomes one of the 
causes for the low standard. It may 
be true. But then teache'l's in this 
country were never highly paid and 
still they used to be better. In spite of 
their poverty, they used to enj'oy 
higher social status. Unfortunately, 
.... ith the present atress on materialism 

and standards of living, the social 
status that the teacher u5ed to enjoy 
is not there now. So the teacher also 
wants that he must have all those 
amenities which may bring him on to 
the level of other highly paid people, 
That aspiratfon, that approach to life 
in the present materialistic age, is 
quite genuine. Therefore, it is all 
right and welcome that the salaries of 
Central university teachers have been 
improved. But there too, there is a 
lot of discrepancy, As a result of the 
application of the new grades, the 
new teacheTs have got the better 
grade but the old teachers with ten or 
fifteen years' experience stand where 
they were. Now you find that a 
teacher in a Delhi college with ten 
years' experience gets Rs. 400 and a 
fresh recruit also gets Rs. 400. The 
result is that teachers feel frustrated. 
There is discontent am'ong them. This 
caUSe for discontent should be re-
moved so that the teachers may take 
proper care of the students. 

Then it is not a question of Central 
universities alone. Most of our bO)"3 
are educated in mofussil college~, in 
private colleges. The C'ondition of 
those colleges is worse. As my hon. 
friend on the other side ,aid, teachers 
for degree claS'ges in U.P. aTe paid only 
Rs. 200. They are not paid any DA 
also. That is the condition in which 
they are working. Naturally, no good 
teacher can be available. He was 
saying that first-class first degree 
holders are available. I do n'ot think: 
60. 

Shri Kalika Singh 
have two first-class 
college. 

(Azamgarh): I 
firsts in my 

Shri Balraj Madhok: My experien-
ce is quite different. 

There is one thing more. In the 
matter of recruitment, there is a lot of 
parochialism. Now we have provin-
cialism practised in different States. 
Only people of the same State are 
taken in the service of that State. The 
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same thing is happening in universi-
ties also. The Delhi University will 
take only a man fl'om Delhi, Agra 
Uruversity will take only a man from 
UP, Punjab University will take only 
a man from the Punjab and so on. 
'11l.is kind of very narrow outlook and 
parochialism is very harmful. If the 
country is to be one, talent must flow 
freely. Why should a man from the 
south be disqualified from taking 
serv ice in a college in the north? He 
should not be deba'rred or disqualified 
from taking service in a univenity 
simply because he does not come from 
that university. These are practical 
things which need to be looked into. 

Then in regard to the Delhi colleges, 
some kind of a blueprint is being pre-
pared. Delhi's population is growing. 
Tod'ay it is 26 lakhs. It may grow to 
about 40 lakhs by 1971. But there 
are only a few colleges in Delhi-
about 25. Only two new colleges were 
opened this year. At this rate, we 
can never solve the problem of edu-
cation in Delhi. More ·boys are passing 
from the higher secondary schools 
every year, and if those boys are to be 
accommod·ated, we should have more 
colleges. We must have at least five 
new colleges every year, and the 
present colleges should be expanded. 
Unless that is done, the problem of the 
growing number of students cannot 
be tackled. If this problem conti-
nues, it will have its effect elsewhere 
also, which will not be good for the 
country. So, instead of laying stress. 
on new build;ngs, stress should be laid 
on 'opening more colleges, trying to 
have better standards of teachers and 
placing better ideals before the 
mudents. Today the students have no 
ideals before them. Unless you can 
do that, there can be no improve-
ment of standards. 
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~~~I lfU~~~ 
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fit; ~'" q;r <mvr ~ ~ fit; !q"nI'foOf ~1fR 
fq~ .. fq~1\1lf1 it ~.l;ff ~ it;cr.r 1f~ 
f<rnR '1>1- fum ~ ~T if ~ :orr 
~~ 1wn:~if;~N~~" 
'1;fh: ~rf.r<I; fm1T m ~ ;;rnl ci'T f.;r;r 
~if;qrnh'ffl~~~~ 
'3"'lll11T ~ ~ 1 s:m h'ffl ~+[lf it 
~ i):ffi m'lTSlrt 'l'<:~ ~ ~ ~1~­
~if~'I>1-;;rrnl'~ 1m-'3"W 
qrn ~ ~lf ~ ~;r.;;.n at 
~ ~'" ~ '1>1- .m .. ~1 i\' mlT ~ 
~~ml 

'fN ~ 'fN ~rt ~ it :orr <m-
1fTif fuelT 'lWf 'iI<'f ~ ~ ~ mi-
~~ if; ~ 'toT ~ .w o~T 'f'Ttit 
'R~r1~'I>1-<iw~~~ I 
~ C{>q<mirc D,'1m1 if ~ 
'1T;f 'Fl' S'W ~ <I'1\11;f.t ii'~ f<;.{ 'R 
kof <r¢t ;;rrnl' ~ 1 nr ft:rq in:T ~ 
~ f'F nr ~ it fum f<nrm om: 
~l\1lf ~ m'l11T ~ ~ 
if; 'fN ~ f.rJPt <f'f ~ 1 ~ ~ 
it Wf ~ ~ m >nIT ~ fit; 11m f.R 
g<l 'd7f ~ ~ m'Iit <:~ ~ 
flf<;r '1Tm ..m <iw <r¢t ~ ;;rr W 
~ ~ ft:rq 'FTt '3"'1TlI ",W 1 mmr 
lTf;;Rr ~ ~;[ iJ;ij-~1~~ ~ 
:qr ~ij-~~lIT~~if;~ 
if~'I>1-~~ 1 c~fm~~~ 
'Ii't m<n<: if; f<'!it ~~ '1>1- 'fRr .,~ ~ I 
mlft.T <f.r nr 'R f"lu\<:! ~ ~ 
'ifi<: f<f~ 1PT ~ fqen f'nwr <f.r ~ 
~ it <JT.msrr ij- f.roTlI- WIT ~ I 

D:'F mr 4' ll"t<: .fT ~ ~ 
~ !q"i<: ~ ~ fif; wn: ~ ~R om: 
'ml<11T 'illi¥IT ~ f'f; ~ fqt .. f"¢11<i141 
W'!'f '1>1- ~')-;;(n 'R ~ ~ 
;;rr Wf: \11' ~'t W'f ~ >m+r ~ ~ 
<r.lfu it "i~ ~ ~ ~;rr 1 ~ 
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'Ii<'r ~;m:vr \41~"~"1lD"1dl ~ 
'W ~ I ~ ~ I!!T ;;r;r f.f. ~l"r .rtfi 
'liT ~ ~; mT mnfq-lff <t.T .n'!" 

'!fu ~ tit ~ ll~ 'f>T fq;mr ~ 
q-T I ~ m;;r 'Ii<'r ~ ~f.!wif 'f>T 

;;r;r ~ ~ ~ d't ~ i!iT ~ 
<nfclrt ;;fT m"lf<.1JT ~ it lfl1T ~ 
~,~"l1T~~it~mqr 
;;mIT ~ I W q<: ~ ~ ~ <'T'IT'IiT 
GfRT ~ f.f. W'f ~E1r ~ ,,!'fllIT 
it ~ i!iT ~ <nfclrt f.f.;ft 
~'f>T"I'T'f~ri' I ~~~ 
?:T"l1T~~~~~'!iTw 
~ q<: ;p:..ma-r ?:T ~lT ~ ~, 
W'lMT ~ ;;fT ~ '<ffi 'W ~ 
~ ~ i!iT ~ ~ '!iT ~d" 
~r <:rRIT ~ I 1nJ 'I"'RT ~ ~ f.f. 
w ~~ l{ ~ if;T +lW-lT if; fu<f 
.nfcr Wl'ifur 'P:;fi 'ilrf~ ~ fmt-r 
~ '!iT m <iW-lT if; fuir w ~ 
if ;fIfu f.rer'ifur 'fo<:;fI "'!~ I ~ ;lim 
f.f. ~ m<:l'+l l{ "W ~ ~ mcr-
f<rnrw:rr '!iT ~<m lfT'fCftzr mR 'foT 
;;fT fum ~ ~ ~ m'<l ©" '1"'1<: ~ 
~~~fum"itG;T~ 

dl ca'fif \41~"~i1lDi1C11 "it ~iPiT ~ 
~4 ©" ~ fu~r qf.f ~ OIR 

~mu 'f>T liT 'Wfi1T ~ 'IiV'IT 

6:Nr I 

~ ~<l h<i\i" '!iT ~ 'Ii<: Q;!> 'lTd" 
?:T ~ p~ ~T !if; 1'Zi '<ft'ilr '!iT, f;;rffi 
\[ll~ \4q 'l ~~ i:j" <ril Tm >IT, 'l"1l: f;;r;;%-
~1IT 'f ~;'1<'f \4q'l ~T if 'lfo'!i ~ 
<iT ~ <fRq ~f '!IT 'O"1'!iT ~ll ~ f"Cl" 
'P:'l 'ill ,,% ~ I l'ru clT<'fll T'l11<T "'1 
~~u~~ I ~'I"'T ~~ 
i!iT W1 ~ I i(1lP" ~ ~ D,'!> O[~ <i:m-
f.r", it \4t{;fi <lRT mCl" ~ ~wt>T 
f'fll11lT f.f.lTr I!!T ~ ~T ;{ +IT ~ 
~~m i!iT >IT I ~" '!it 'Ri rn i!iT iffir 

~ 'W ~ ~ ~T i!iT O[~ if Q;!> ~mT 
w:i1mmrr 'I'f'A i!iT 'lTd" ~ 'ill 'W 
~ I 4' i1~ ~ <rrlTT f.f. ~ 'flTT 'liR1IT 
~ I wn:: wif; <M. ~ ~ iWf '!>Tll 

" . 
'Ii<: W ~ dl~· fum mwr 'fit 
~ ~ ~ fimfurl<1lT 'l"iG;T'f. 
mzI11T ;f.r s" ~ it '1l'"l1~ ?:T ~ 
~it 'ilTfWi f~ ~ «M ~T"CI" 'f 

~I 

~ 'lTd" 4' ~ 1f'f ?:T f<w~ f<4~ I <'14 
~ ~T1l ~ ~ fum ~ ;;IT i!r 
~'<l~~~~f.f.~~­
"ffi'I1.!'Tif;~if~~~~~ 

i!iT ;;mIT ~ ~ ~ 'IfT1'Illif ;f.r fu m 'f>T 
~ 'I'f'A if; ~ it·~ I ~ (f'!> 

~ +lTTmIT 1t ~R i!iT ~ ~~ 
m~~ crrzi't ~f;;rn?:T~ .nmff 
;f.r fu ~T 'f>T lW-lTll 'I'f'A if: llTli· if 'f.R;-
'fT~ .ro ~ ~ ~ I ~ ~m ~ 
~ f.f. ~'Ii<'r fq~qfq<Ji<'l4\41~1i1 'lWiT1l 
if: W<lifl" m 0 ~ ~ 'ilT f.f. +l1fcr!; 

~rTf'" ~ 1!.,!> ~ ti"fuf ~ I ii<:r wvrr" 
~ ~ f.f. mo rnro m.: m.: ~ 
'!>~ ~ Tf ~R~~'ll if ~ 'l'fPl"mT 
'!iT ~b(fT >r ~R fu:rr;l if: f<'!ir ~fT<;r 
~T m.: ~WfiT ii IT ~ I 

D,'!> 'T.Iil: <m! ;;rT -if ~ i!iT fult 
if; ~ if '!>\['fT ~(fT ~ ~ ~ 

i!iT f~mr ~ W<!"'f if ~ I "B" <rrt if 
" ~T>r it F' ~:CI" liT ~ ~ I ~ im 
if ;l\~T fil; F.'l'fT 'fi't ;;rT'f'f.m ~ IIfi;olOO 
<t.t <i~ im 'fT 'Iif ~ '1ft <'fJfl1lT 

>;IT,"T ~ I ~if llfu;;n fq~1"l ~TmT 

q;T ff?;~ 'lllf ~ I ~ ~or;r I'" Z~~t; 
'f;Tfu::n ~, ""'",;if ;['1" n ~::; a;Tft;j;,;"l ii 
U ~;;r:1 4fb'.-,f'<; <i: f"r~ Z''(<.. ~lfu;;r 

6T ~ I mq- ~1l!F1 ':'i'1T~it fir; '3\0[ .r;:;l!T 
'l>T ~ ~ 1l~"<100 'f.l ~ m<TT ~ 
ffT '3"ij~ f~ fuoror ~~>!l~r i!iT Gljq...-r 
'1ft ~ll1l!iH ~;fi ~I~ I m't im $' 
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~l> .&2 ~ lj:t. u\:lll;pj",epj ~!lili 

!IUl ~hE; ~ ~l> ~j ~ ~~.!£>ji! ~ 
~ hl:l.l~j ~ll ~bj ~ ~Jh 

.\¥ l! ~f, H~ ~j ~§e ~ .Il~ ~ 
ill:t.(,.t!l! .\;~.& ft~.\.:£ l!~h hl~1b 
.Il.l:!Jt!i>j.I!iEj :t1ft .Il.l1l1;h w~ ~ ~. 
~ lj:t. l:il:?lt'jIpjbepj .Ilthl!£1h .!£ll ~bJ 

~ ~~ ~ Jl.e ~'" ~ ID .\Jl.\.hb£. ~ ~ 
:l! .t~:t aruh .1:l.E~ ~ i>lthli 
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.4' ~ m lj;T ~ ~'1. m <:l'f'fT 

~'fT ~ f<f; ~ m<n~ ~ ~ 
if; m~·;;ftf.f; ~ .;r~ ,,~ ~ ~ 
~ ~ ~ifi'l qm ortff ~ .q: ~ 
~ m U:;rn(l'li" ~ m 1flIT f<f; ~ 
1!~ ~ ~ +I"~ lfi1: ~'1t f>n'fl ~ '11: 
~~I 

'a"~ if; ft:m 4' ~~ ~ ~ 
f~ rlm" if ~ f'l~qf'l<l''''Ill" 'fit 
">m'1T §t I ~~ if ~ ~ "litwll" 'liT 
fqq<:r 1WIT 1flIT f<f; ~ ;;ftf.f; +rrof 

"fiT ":'¥ ~ l;.,;;r ~ ~ '11: ~ 
~ f'l~qfq<l''''Ill 'fit ~ g{ , 
<tmq~:Tm~;f,~if; 
fuit ~ ~if ~ ;;f1lR 'liT ~'f 
Wrr m.: ~ ~R 'fit m.: ~ 'a"~ 
ro'R ~ ~ ~nr'm f:jfif ~ 
.q: ~ fq~qfq<J''''Ill 'liT sr ... 1f mr 1flIT 

~l[f~~~of $ ~~~ 
~ ;;tr ~ ~ of I ~f<f 
fq~"fq£l''''Ill if; on+f ~ ~ fq~qfq£ll<"ll 
<€t~g{~~~~lfi1:;;rr;rm 
-:dr ~ '11: m ~ ~ ;;it ~ ~ 
~~~ I ~ 'IiT~fq~qfq£l''''Ill 
.n ~ ~orn 'fit +rifu <Am 
'fffim~~1 4'~~f<f;~ 
;;jTf<f; ~ ire 'fit ~ +rT'n ~ $ 
f~ f<f; +rR<f 'fit ~ m ~ 
'W'ft ~ , ~~ fq~qfq£l''''Ill 'fit ft>rfu 
'fit fiJi <: a->ft ~ ~'f if orm ;;rrzr m.: 
~~ +rrof 'l't lj;T ~ ~ ~ 
fq~"fq£l''''Ill ififm "fTlI" 1 ~ ~ 
<f1T ~ fq~qfq£l''''Iq <m:TlJfm if m ~ 
~ 1 f-wrfcr if m ~ lj;T ~ m<r-
~1l!:"'IT~~~lI'I"~if; 
~ 'fit mm ~ "fTlI" f<f; 'I1if Cf'fi" f:;rcA-
.n ~"f if; f",q~fq£l''''Ilf ~~, ~ 
'lit ;ftftr ~ (I'li" ~ m'f ~~ 

~W~I ~'fiT~if;~ 
~ fq~qfq£l''''Ilfl 'liT ~ *«r ~-
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<rT~~~~~~ 
~Cf'fi"~~'ITlfT~ I ~~ 
~ $ fq~"fq£ll"'llf ~ m1l'\1r 
~ ~ ~ if ~ if; m'f f.ro'P:r 
'Ii\iIT ~ 1 

1:t~ Mfq ;mr f;;r:t~ >j~ IT 
4' ~~tfT 'ifT~ ~ ~ ~ ~ fit; 4' ;f 'l~ 
if;r;1<r fum lifr ;;it ~ m f.fm fiI;lrr 
1!ff ~:tt ~11 ll'11~ if +l"T ~ qR ~11 sr'f'n: 
~T ~ii mi ~ 1 .r'l'T f'F 'lfit i\t l!;'l\" 
llR'fTIf flf~ ~ Of.\: ,( of f<f; ~ 
f'lf;;rqr ~ ~if fiR 'fit ll'f1!fT ~'tfur 
f<f;qr ~ \:~T ~ 'l~ 1);'i~;;f7 'fir '1"6:11 'f1:fT 
~11 :a-or ..-rm ~ 'lhffir 'l"6:1~· f~ f~ 11l1ll" 
~ 'lfq;f ~~ 'fit ~T ~T ~r{ ~ 
<:%: of ~ ~ w ire if ~ ~~ sr'f'n: 
~T f~JT >jf>nii fj'f ~ fit; ~1<r 
~ if; l!~ if lfS<f ~ ll"t'i ~ ~I 
m,," ~ ~ if; sr!i1'f li'fr, ~ 
~ if;~qfu '1fT<: ~ if; fueTT >i~T 

~ :a-'f >jf1!fTlif 'fiT mlfi1: 'lfT~f'tcrT ~ 

~ ~, :a-orif; !IT1f .q l=f~ 
srmrcr ~~ ~. ~ *'TTii 1);~~"'I" ~1Jf 
'l4IN 'fit ~ 1 1);~ fueTT J1U1T"'IT wr.f 
'If~ ~ 'Ifmf srlJff"'l"T ~ 1 'Ifr.T ~ 
<Jt{1<r ;far f1!fR ~ '11: ~ ~~ ~11 
ifR! 'fit ~~ ~. fit; f~ sr"Tf"'IT .q: 'Ifln: 

>ciIlR ~1Wif ~ ~(t g'l!; '§~ 
~ f<f;qr ~ 'l'<l'<fT ~ m 'a"11 if 

. ~~"'I" srlJfT"'l"T 'fit;;fffi ~ I ~ 
'11: w;if if; ~ 'l'~ ~T ~"">rr ~T 
~rrT 'fliTfl!; ~ ~ f.!; ~ l);~ if; ~{; 
if~~~if'lfT<:~~~I'q"i'<fT 
~R 'a"'f~t ~ ~ ~T Oft: ~T 
;ffir'f; "1ft" ~T 3i'ifT ~rn 1 ;;roT 'lfr'l 
,,11 <mr ~T ~Wf ~~ ~~~. fI; ~ 
fum srurT"'l'T ~ ~~ f~ 5f"Tioft 
~ m m:r 'If'RT 0fJ;T f.r~~ ~ f.!; f<m"-
f<mT;;rq 'If~ 'IfT!iFT ~ ::;IT ~ "'l<f 

~ lfi1:'fT ~ 1!ff ~ ~ 'If;r (I'li" 'it 
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[>of;' wmrcrR ~] 
iI{t ~ q-rlfT ~ al "fiT ""tT If.Tlf OfT ~ 
'fi': ~ "Ilf~q. I +rr<:<'f'T1Sf 'i f"f<f~ 

"lir 'r1!§Of ~ <l'<f ~<if '1;1!§r. ~ ~'li"-U;'f> 
'f>(if; ~ 'rl!!" fq~qfqtl"''1lf 'fT ~~P1 • ..-r 
'f.,;ri "I1f~ 

'lit 'liT1\;r'f>T f«~ : '!~ u;;r;ftfu 1{ 
+rT 'llT'T ~ ~'li"~ ~: I 

'lit ~, ~r~T: q ~~ ~11lf 
'! lim iHU 'fJf <fffu if +IT.,. ~:t TIT ;; ~~ 
<t't "f"rf ;; ~t 'f., ~ ~ I 1l. a"r g;<ru 
l[T "f"rf 'H ~ ~ I 'I~W" f~ ~lfTi'fT 
if; <f~tl * 1l. ~ ~11lf f.f~~ 'f., 'll:r 
~ I 4' 'f.('i ~ ~r ~f f<t; '15!ii 'fir 
~~ ~~ * ~<fr.r 'IT<fl'f>1lT if; B'mJf * Cf~(f ~ lJT<T ~r ~ I .. ~ f"if ;p;[-

~efifi 4' f~m if'fT l!Q.W< ~ ~ 'f.0T 
"11~ ~ f.f; mY of ('Pfif q''lCf1S[flJ lJT;;r;rr * 'll!f"11 "'1 !1\lTlfa-r ~~ if; f\;rITlT'f> ~T;oT 
~r uf~ t <1T1if <; ril 'fiT ,omT ~ I lJ<1 'If~ 
~lfT >;f'Tlf'i<;or ~ I S:('f1T ~r ~T 'If~ 
Q1 ~-~'f; 'li"lf<'fJf 'f.1 ~ i3 ~ •. I >pi§i'f 
m1;l 5PTri'ff o;[,.:t # ~ i> <rT ~ rrr;;fr ~ 
0;['R "fr ma-'f;.i'f qf{fl7'l~i' i'r ,,~ -:ifr 
~ '.:£1<: qf{f'?-lra-q'i ~ <1~:t if; ifreq~ o;r.rT 
<T'i>3ff~ ~ <l~if; K"f~ m'f'f>T lJ~ ~f~ 
'f. kr QT ;;rrar ~ f'li" mq- 'ii"1' ~lIJT<'11 'li"T 
,;;or! 'f.'{ ~I<: ~q if; ~<i '1~~'f ~ ~;;rr 

'f.>; 1:I;'f '!I';!" fo;rffiw;;:;rr 'l>T 'i'llWi. T 
'f;'{ I 

Shrimati na Palchoudhuri: Mr. 
Deputy Speaker, Sir, I would like to 
make a few points on this report. At 
the outset, I would like to say that the 
UGC has done a very good Job and it 
has been a hElp for the universities. 
as one would wish it to be, to a great 
extent. Although any sphere of help 
always keeps on increasing, we would 
like it to help us more wherever it is 
possible. I would also like to place 
on record that Shr; Deshmukh was a 
YO>ry seed Chairman and he had the 

intrinsic value of an educatioQ.ist in 
himself. After him the person who 
came has been taken away untimely 
hy death which we all regret. I 3m 
sure the present Chairman, Dr. 
Kothari will give the UGC a turn 
t.owards science. 

Sir, the UGC has made many 
arrangements for hostels fer students. 
Hostels for students are very neces-
sary but hostels for women teachers 
are equally necessary. I hop" the 
UGC will give its thoughts towards 
hostels for women t~achers because 
that is the greatest need of women 
professors and teachers, particularly 
when they go to teach in mofussil 
colleges. As the UGC has it<elf re-
marked, there is a dearth of qualified 
teachers and one of the cau'es of 
this dearth, as far as women teachers 
are concerned, is that thel'e is no suit-
able hostel in places where they go to 
teach or would like to go lo teach. 
Teaching is a dedicated service but 
one cannot live on air nor live under 
the trees. Something about the 
teachers' hostels must be done. 

About student indiSCipline, I would 
say that they are not naturally indis-
ciplined. They are full of life and 
it is their liveliness that has to be 
tackled. They can be controlled if 
the teachers are there. But how will 
you get good teachers unless there is 
adequate pay? On top of it, it is heart 
rending to learn that sometimes 
teachers are asked to give up teaching 
and their services are dispensed with 
through a police report! It is really 
unheard of. I do not know if it is 
done anywhere else except perhaps 
in the totalitarian countries. I could 
not speak of them. But actually r 
think this is a very bad practice. If 
the teacher's services are dispensed 
with, it should be the g~verning body 
or the headmaster that must have 
their say and not only the police re-
port. What place does the teacher 
have in relation to his students if the 
students know that a police report can 
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just knock him out of his service? 
This, I think, must be looked into by 
all concerned with educatiJn and be 
corrected. 

I would also like to sa)' that I 
thoroughly disagree with my hon. 
friend opposite who said that student, 
who belong to the ruling party get 
some advantage. I think remark, Uke 
that are very uncalled for wher~ the 
universities in India are c3ncernea, 
because education is a national thi,'g. 
The students and teachers in a uni-
versity are national in their outlook 
and it is not a party that get, any 
advantage but it is the merit of the 
students that counts. 

8hri Bal Raj Madhok: I mentioned 
8tudents' organisations and not stu-
dents. 

Shrimatl lIa Palchoudhurl: The stu-
dents' organisations are compost!d of 
students. In any case, if this is the 
remark you made, I thoroughly dts-
agree with it also. Even if an or-
ganisation belongs to a ruling party, 
what is there in it that it should get 
lTJore advantage? The students' or-
ganisations should be inside colleges 
and thev should deal with students 
&nd the;e should be stUdents' unions. 
That is more healthy, and I should not 
attempt at all to disallow such a thing, 
because it is a democratIc thing. 
Teachers and students shou!d have 
elections and I fully support ! he idea 
that teachers should come to the legis-
latures; there, they can mould the 
legislatures in a right way because 
they have some point of vi~\\' to give 
which perhaps no other community 
has got. 

Then I would like to stress one 
thing. The hon. Member who spoke 
just before I was called pleaded br 
Sanskrit. I also plead for ('hat, be· 
cause that is one of the things that 
will give the background to any kind 
of stability and discipline in our lives. 
If we have that ancient training and 
a Sanskrit university. If a Sanskrit 
university was to be established in 
Kill'ukshetra it would be very good. 

University Grants 
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We have also one in Ujjain and 
another in Banaras. I would say that 
the seat of Sanskrit, Nabadwip, shou!d 
have some sort of Sanskrit univ€nity 
to do research and stUdy and pro-
pagate the idea of Shri Chaitanya 
through the medium of Sanskrit and 
then the whole background of Indian 
culture will be appa~ent to the stu-
dents thr:lUgh that kind of teaching 
and really resolve this question of 
indiscipline to a very great extent. 

Lastly, I would like to mention one 
point. Th" University Grants Com-
mISSIon has established a Tagore 
Chair as part of the celebrations for 
the Tagore centenary. It is a very 
happy thing. I am sure all univ~rsities 
will actually collaborate and nave a 
Chair for Tagore in the humanities 
and the arts. But I would also j:lead 
that there should be a Chair in the 
name of Acharaya Prafulla Chandra 
Ray in these days of science. He was 
a student of science and his centenary 
is also being celebrated r.ow. I think 
the Central Government and the 
State Governments have given some 
money. I hope the University Grants 
Commission will see its way to give 
some money for the establishment "f 
a Chair in the name of Acharya Pra-
fulla Chandra Ray who wa, a stu-
den t of science and also by his very 
life showed what a student's shauld 
be. His life was really a beacon light 
to be followed by all students in the 
sense that he lived, showing an exam-
ple for all teachers and students, by 
practising what they taught "plain 
living and high thinking". It was he 
who gave up his whole life for the 
love of his students and for the 
advancement of science. I hope the 
University Grants C:JmmiS3ion, \vhen 
it 90mes out to help and establish any 
Chair, will keep in mind the Chair 
for Acharya Prafulla Chandra Ray, 
whom not only Bengal reveres and 
loves but all India reveres and loves. 
I think the world has recognised his 
werth today and I by having a Chair 
in the name of Acharya Profulla 
Chandra Ray we will have given a 
fillip to the learning of science which 
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we will never regret. I hope this -:;;n 
come about. 

I have promised to be brier, Sir, and 
with these words, I will end. 

~ ~ ~~ (firom) : 
~Pi ~<n~~r, ~~ ~ l{ ~ 
..,. <rT~ l{ G!RfI ~hril'i g-f ~ I 4' m ,.« 
..,. in~ l{ ~ ~T ',nf;Cfr ~ I ~~ 
~ ~ ;f ~ ~fI J;f<f,C!" fit;ll"T ~ 
fit; ~~'f <f,T m~l~ fuiifi<~q '1 ilT 
rn ~ ~ ~1 ~fuiT;jf l{ ~'f 
fl:R;rr 'ifl~ I SlJ ~ if 'W1<: ll"il 
;rr;rr 'lim i. f'f;" <f,~ if'Oifi <f,T 
oi;fl" fmn ~ ..,. <rn li 'fill' L ciT 4' 
<f,~ ~r ~ f<f, Q:~T 'f.li ifT<f 'l"{i ~ I 

~ fif.";ffi:r ~f.m<: m~if l1<1T 'R ifi3" 
~. I WI~ ~ cmrft !fil-ifQ'"¥« lfhr'fr 
li ~T ~lJT "ffl ~, 1fT ~ ~ ~ 
'fit, ~ ~i~B" if.1 ~ ~~T ~, ~ 
illf "':T ~~ ifT<f q<: lfr ~ ~ ~ 'In: 
<f,"iT "fw,f>i f<f, 'flfT F l!,<f, ~~6 ar;ft 
fum J;fl"(f 'fi"fT "mfiT ~ I m~<f,"" 
..,. qR :a'f <f.'T >irt ,rnn fu@it 'f@ ~ 
to <iT ~ ~ l!f~iT l{ "f"r ;;n~ ~., I 

mif>'f ~~ ~ WI'illf ll"il ~~ ~ f<f, ;r 
~ ~llT ~'fT ~1l" ~, 1fT iru ~~ 
l{ <n;: ~T 'f~ ~: OfT ~~"l' miT ~ 
'i(T~if ~', '3"'1 if; ftW wr~ Wq"lT ~TifT 
'iflfilq , "rfif;if ~"l' m9> f'f.'lT ~~';o <f,T 
l1,'C:~'l:6 ~ 1fT Olf.~r, :a~ ifiT ~-lfliil' 

\1T'fT ~ I mof-'f.Of ~'h.r l{ 
f<f,<RT R;,'f;r;r t, ffiFrT ~li~ ~T ~ 
~, ,,;q "If;: l?lT ~T 'iflft!~ I ,.«..,. 
~<::'1f1 iITll' l!,~ 'fT ij1f;~ 1fT 
~ l3"Tl1'f ~ 'I,rf ~ --'1 fiT mCf-
f<F.I8lf ~1<::R ~llfTIT if; "'11'f ~h ., 
illf OfT ~'i if; ;w:i;l lff; ~ ~ f'f' ""<f,T 
~~~ <nIT ~ I Of TIT, ~~~ ~T<: ~ if; 
ili'~l;I <iT lff; «R~ ~. fifi ~Tlf<:: ~ 
3I1'<l rn it; iTlG" ~ if~ >;t~ if; IfG 

flr<1 ~'fi"(t ~. ~T<: ~~lf.flf<::, ~ 
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~h: <m'p; if'f ~~ ~. I ~ 
«TIf'f a1 lf~ lfT<f'fT R~if ~ I 
illf 'fil?~ ~. fit; li.f,;qf~fu.r tm~ ~l$ 

m'<flT ~', "rf<f,if ~ <rTfI fiT «r.ft <m 
'R~ I qr'fi"lfT~~fit;~if;~~~ 
~~. f.f, ~T ,qromJ;ff"Cf 't>-.::;f 
i iiTG" '3'f'fi"1 !!R~ ~ '"f~ f~ 
~rn .;p~~ 'fi~ ;f lff; if>~T ~ f<f, 
~f.rcrfui':~ ~~ '~1 ~1 ~ "rf'f,o{ 
<'T'T>r<iT:a"'f<f.'T~~ l{~~~'fif;~t ~ 
~ <f,1 ~ <'Tl"lf flffi ~i'n ~ I <;'1 ifiT ~ 
~, lfT 'f fipof, lff; ~I ifT<f ~, ~;'f 
il<: l1,'t> if; f~<'T # ~T \IT<'I"f lfU ~T ~ I 

4' lff; ~ 'fiVlT ~ ~ fi!; lff; ;;it 
~ ~, ~ ;;lfm q "lfm ~ ;;fufl 
~ ~ <® ~ I ~l1'fi"iT ~ <rT<f 
""'~f<f,~ ~~~T>:~ 
m<: ~ 'fiT ;;iT ~ 'fT1fT iI'fT 2m 
~, ~ 'lit ~ RlfT m- I ~ ~ 
.",. Of1'fT 'ifl~ f", ~t ~ fum ~ 
'1 'fi1: ri, ~ 'lit 1ft 'fi"Tl1 ~ flffi ~ I 
mof illf ~ f~m li ~ f<f, ~ ~ o;rtt 
"1ft i'j~ ;;rr ~ m<: ~ o;rtt "iT ;:nfT ;;rr 
«'fi""ti~ I ooif;ifr<fli~"I<'T,H I 

~ ~ ~ 'R m lflf ~ f", f"''ifT o;rtt 
1ft ;;rT'fT illfl~ f<;rq 'fift'f ~, illf iM't 
'3<'I'Wlli '16 lflf ~. f<f, illf ~ Cflf ;:nfT 'fi1: 

~~'l 4'~m~f<f,~if; iITG 

~m~&fi~f<f, ~~ 
~ li f.I1rtvr 'fiT :oft 'fi"Tl1 ill ~~, ;;iT 
iflIT ~ if'!" ~ ~, ~ .",. ~ ~ 
ftl(~~, ~~~, ~<f.'T 
1u ~ if; f<;rq.rtm 'fi"1 ~ fitilfT m-
~ iF f<'fll' q I f",2¥i'i 'ffi m<: Wll" tf"'Ii'f-
<f,<'T ~ ~ ~ I ;;iT oM 
~ <'lWT li ~ ;;ffit ~, ~ <f.'T <it 
~ 'fi"Tl1 flr<1 1ft Of"rm ~ >;th: ~ ~ 
ifiTl1 ~~, ~'Ii'f ~ Cf<f, mb;r ~ 
'fT ~if'~ ~, ~m l1RT ;;rmT ~, fi!; ~ 
~~iF~,c'i+if"e"i'\1 'fiT~ 
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~sn<qmif;~,~~lf 
oFt ift~ if; ft;ril, m it ~ ~~­
f.rrtvr ~~, ;;ffi,' ~ , ~ fpmr ~ 
~ fit; mrn ~f.I~ ~ ~if ~ flf;m 'tiT 
fe:~~~ I ~~~llT 
;r ~, ~ 'tiT ~IJ lJl'it ~ ~mft ~ I 

~~~~d~ m~~ 
;r.r ~ ~ $ w if; ~fum 
~ ",,"m $ 'fT~ ~ 
'tiT <mf ~ ;;rr ~ ~ I f,;r;p:ft,ff if 
'WIl~~,~if;~~~w ~ 
'Ii~? ~ ", ;li @" ~ 
fi1<;r ;;rnl, aT ~ ~ it li-m ~ , Wf'li 
~~~f'f>~~~.mr~ miT 
jftrIT, ~T ~ ~ "IT<f fi1<;r IJ'IiCiT ~ I ;q;:ft 
~ ~lf, "IT 'fTfu~ ~, if iRIM 

~ f'f> ;;ft ~o l!;o, ~o l!;o ~"T ~ ",," 
oFt ~T fi:r<rn ~, ~ 'Wf lfilf fi:r<rn 
~ I oilo tzo <mr m if; <rR ~ '!iT 
~~ '-'fllJ ~C:it 'Ii':;fr ~at ~ I mOl" 
~~ 1l 'Jir-m'l'twr , p" ~, ~'f>: 
~~~ m, ~~i\;r mfe: '!iT 'IiTlf ~, ~ fif;;r 
~ if; ~ ~ '!iT rn: '-'fffl ;;rRif;RT ~ 
~ ~ I "IT<f if; fi:m ~~IJ '!iT W 
;r{r;i llT Q;'Ii IJR a'li ~ 'mIT ~ I 

;;IJ ~llT ~ mT IJl!OT # ~ 'i!TcIT fir. 
~lf ~ ~ 'liT ~ font ;r.rr ~ 
(I m;;r ~ iMT f~4fu # ~ lfll-. 
~. f'" ;;ft ~1~ ~ 'Ii1~ ~, ~'!iT ;;ft 
.rn~<'rlf ~, ~ 'Iif~"llj ll' ~ ~r'R 
lfiOO ~ I ;;ft ~m ~'l ~ ~ ~ 
ml1'f ~. ~ m<: 'iru ~ WIT "" W 
~ ~'Ii': ~ ~ ~ a'li 'IQ'~ 'lit 
'IiTtmr ~iT am ~ ~ ~ ~ ~ ~ I 
~'IA' m;;r at Q.m sr<fur ~ ~ f'f> rn: 
~~m:~~lfiOO~r;r@~~ I 

~~ ;;ciT;;rr ~ ~ ~ ~ fir. ~ aT 
~~~~~ W~OI"T 
~ifI~m~'~~~if;;r@~ ~I 
~ 'R ~ ~ 'lllT~ f'li ~ '!iT w 
~ ~ RllT ;;rrm ~ I \lrfl!i;:r 
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Ii' ~T ~ f'f> ~ '!iT ~ ~ if; iIR' 
m~OI"T~~,~~~~1 

16 brs. 

ifTIJ ~ ~ if; ~ ~ <mf llW. 
~ lJ{ ~ I llW '1", ~ 'lllT ~ fir. ~ 
IJTU ~ fiff~ ~ 'R $ ~it <rn 
'IiTIff'R~""RiJlfll-1 ~lfR;frl:r 
~ if ~ ~ f'f> ~ '!iT ~­
~m'Rm<:~~~ 

~ "" RllT;;rrm ~ I ~ ~~­
~'!iT~~,~m:~Ii'~~ 

~mcrw~~ I Ii'~~ 
~f",~;;ft~~~, 
~~ f~ mn~ ~ ~€r~, f~ 
;o;ffi <'Inl :aorti ~ ~ fir.IJ f'liflr 'tiT f",~ 
~ ~ ~, 'IllT W'fiT m ~ w WITllT 
%? ~~it~m~~ 
~. f", ~ fif;mof ~ lflI(: ~ ifI~ m 
~;rt>T f,;ra;:rr ~ ~r ~ ~ ~ 
~ ~ I m;;r forlJ ~ 'tiT f.rf~ 
~~~w;;ft~~~~ 
;;rr~ ~, ~ ~ IJTG1i't ~ I ;;ft ~ 
~ 1l ~. ~ ~ f~ ~ fi:ms: 
;,n~ ~,~ 'q'lf;{~ ~ ;;ffij ~. I ~ 
~S11 q ~ fir. ~ fi:m ;;ft 1l'IiR if;f, 
fllm-~ iI'f ~ ;;ft ~ IJT<R RiJ 
;;rTlf~~~~fir.m'!iT~'~ 
<mi'liif;IJN~<r't,~~~ I 

~ ~ ,~ ~ fir. ;;{ ;;{ lff.,,,lBcQi 
if<r~~,~~~~,i~, ~ 
m;:r;fr:r ~ if ~ ~ fir. ~~ ~ 1l 
<it m 'if.,,,FBclfi ~ 'iflfW< I Ii' 
lJl!~r t fir. m;;r <r@' m 'I'"l, ~ <r ~ 
'Z.CRt 'if'l"fB<!lfi ~ llW ~ (ft I 

W m: q: mr ~ ~ ~ fii;~;;;ft 
ifTlfl:1 ~ ~ • ~ ~ ~ "'Tf~ 
~q~~Tq: orif~~'~m~~ 
ifT!!l:1I1l:!g]{ ;:r@ ~ ~ I Ii' 'ifll!<:IT ~ fii; ;;ft 
;;{ l!f.r<ffufur oR' ~ ~ ~ ifrnT-

~ iI'f fir. orif ~ ~ it ~ "" ~ 
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m ~ if; fuwiT if ~~ if; ;;it ~ 
~, ~ WIfT ~ 'ljh: ~ ~ rn 
if if 'Wfi'IT <iTW'f ~ 'ljh: ~ ~ ~ 
~ '!it ;;it qfu~i:l!ff ~, ~~ ~a 
~1 

~*l1~if;<if{if'E~if~ 
"ff~ ~ 1 ~~ <if{ if 1fR;f't1f ~ 
~ 'fT'!ir ~ ~ ~ 1 l!~ ~~r ~ f'f; lPf 
~ W <if{ if D;'f 11<1" ~f 'Til" ~ ~ 
~ f'f; ;;it 1'f~ ~ ~ ;m:-ilT if ~ 
~ 1 ~ l'fA"ifr<r <{OO ~ ~ ~ f'f; wit 
mim;;r~ lwif;::~"'fT 
~ <rn q-;U ~crr ~, If~ ll€t ~ if 
~ m!fT ~ 1 ;;it ~ <{~ ~, ~ 
~ ~ <r@ ~. ~ ~ ~ ;::tri 
~ ~ ~ 1 ~ wit ~" 'fT <{iffii 

~~~~I~if~~ 
"!'RJif;<if{if~t: 1~fit;;r~m~ 

~ 'fT1'f ~, Q:m * ~ lWffit ~ 1 !f5 
~ ~ ~ f'f; ~if .ilf(~f'1f<1i!r Of 

~, ~ if m Of ~ ri' 1 ~ ri-;;ft 
mtrr~~f~~~ 

.;r@ ~ "fff~ 1 ~ ~ f'f; ~ 
ir ~ WT"( lPf ~ mq; ~ 
<it ~ ~ ;m: ilT tn: ~ 'Til" <rf ;;r) 
~ ~, if m ~, * ~~<I"r ~ fif 
~ D;'f ~ 1R1i{m ~ 'ljh: W ~ ~ 
~r ~ ~ <rr~ om ;;rr;rr "fff~il" 1 
~<'I'f~~<hm:~'fT~-l 
t, ~ 'fT1'f ~'ITU fif~ ~ 'f': ~ft 
~, ~ "r 'f': ~ ~ 1 s~ 'fT1'f 
'I; fuit ?;fl'1 'li"f ~ 'fT 1fT ~);:;0T 'fT 
~1fll' ~ m ~ f'f; ~i'fit >:[11[( if if 
t~c:~mm 1 

mIT 'R wrn ~ 'q'fT"it if 'q<f 'f': '<.<' ~ ~ 

~ 'fT m m f.I;<rr 'TIfT ~ 1 ~II <rr<l 

it en lPf ~ ~ 1'f<l f~ ~~ ~ fif 
vm: if ymr ~ ~ (I) f;;rcr;rr OIfR 
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~ ~ 'liT ~ tn: ~ "fff~ 
Of@ ~ 'lTa- ~ 1 ~ "r 'fT1'f ifVIT ~ 
lPf <{m ;;rr.,a- ~, ~'IiT 'f':it 'I; fuit 
~ ~~ 'fvrr q-~crr ~ 1 * ~"<I"r ~ 
f'f; WT"( ij- '!ifT'f <1~if en if writ 'fT1'f 
'I; ~N ~ ~T 'f': <{~if 1 

m;;r o:or~" ~ <if{ if ?;fit" -q 
~ ~ ~ft ~ 1 ~ "Sf'frnfu 
~r ;;rr it if~ ~ fif 'fir 'f~;ft ~il" 1 
~it "CIT!fT ~ fif jpIT"t ~~ if "T<J~ mit 
D;'f ~ ~ ~ 1 "ir;f'i if; fuit f~­
fifw<'T<n iff ~~!IT if ,,~) i>J' ~f.,r 'flf~it 1 
?;ff'if'f<'T ;;r) if~:;r ~, "ir'ft 'I; 
m 1fT ~ tn: 'liT ~~, 'f~ ,,~ 
ifr w f'Hfd ~, ~ lPf <{ i ;;rr;ra- ~ 1 
~ <if{ it ~ ~ Of 'E~?;f~ ~ 
~ 1 ;;l'r <'Tsf'f;!ft ~<'T ~.n if 
~ ~, ""R'Ii't <nIT ~m ~ fif<'AT 
~il", Of@ fif"fCIT t: 1 ?;fll<: lPf ~ 
f'f; ~ ~ ~ tn: ~ 'I; f<'Til" ?;f<'f'f 
~~:;r~, enQ:mm;;r'IiTqf<ff'lfd'i'i 
it WJrq ~T ~ ~crr t: 1 ~f.!;., itm en 
lPf 'f': @" ~ ~ fif ;;r~;;r~ <1~ 
~r~, ~ 'f~ ~ fuit m~~ 
~, '3"~ mil" mtr ~IJ ifffmr ~r.m: 
~ <itfu'J 'liT ~ 'I; f<'fi1", wrn +it 
W~1 

;;r~ <i'f mi'J 'fT#f:;r;;r iff <{~ 
~, ~ Q:m 00 'TIfT ~ f'f; 'fI1 ~ 'fI1 
~ 'I; fuit ~ ;;rfcl ~ 'ljh: m<'fr ~ 
it ~ rn ~ ~1 ~ m( '3"triff ;r<Tf;;rr 
<nl: ~crr ~ fif ,., if ~ilf ~fuf"i'f ,,~crr 
t 1 l"~ if~F:;r:;r if 'fI1 ~­

fmrf'4il ~ 1 D;'f 1fR;ftlf tr<rflf ~ ~ 
~ f'f; ifn~ <fif q-;u ~Tcrr ~ ;;rq f'f; 
f"fm 'I; 'IT'l 'fT1'f 'fI1 ~) \1"[( trlPl" ~ 
<I" (~ ~ 'ljh: w m<'fr ~ if 
a ~<rir 'l1Ji'i if ~ ;;rfcl ~ ~ ~ 
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~~~ I ~qffif4'~~ 
f.ri~~if;'I11fW~~ I 
~iif.rfur <tt ~ <n: ~ '-'IWr fW 
;;rm~ I ~~lfi!~~ 
t fir. m't ~ mu ;;iT ~~ ~ ~ 
~m~~"Ah:.rt~~ 
~ .p: I ~ iF ifOfTlf ~ ~ 
'liR 'in: m<'f iF ifOfTlf ciR ~ ~ mIT 
'lim OR: ~ ifT"f ~ i!iW ~ 'f.i ~ 
gm~ I ~i!Ff~~f.!;m't~mu 
;;it mrr m t ~ ~, ~ m it 
~ ~ ~rGzr ~{f{ '1,f'!<Rfutr ~ 
~ m f "Ah: om ~ ~ '-'IWr 

iflF.T1:R~'I>"t~~iF~ 
;f,t~it~~~~ I 
~) ~ 'fiTlt it WR {flf ~if 

ID ~ i!iW 'IiFro ~ qn;r ~ ~ ! 

~ >l'i!iW~~~ ~ ~~­
<ffirir ~ ~ cr.r m it I 

;;ror f,11 ~ ~ ~ <n: 
;;ih:~g(ft~~'I>"t~ 

ilK OR: ~ ~ I '"IiI ~r m ci;fR iAffi 
.~ ID ~ m ~ f.!; WR .~ mft om: 
~ '<ft;;r <n: m ~ ~ ;:r) ;fR <tt ;;iT ;mr 
~, ~ <r<:: ~ ~ fut!c it ;;mrr 
tl;;r.r~~~'I>"t~ 
~~~(ft~~f.!;~ 
~C1fit~~1 

8hr'i A. T. Sarma (Chatrapur): Mr. 
Deputy-Speaker, Sir, I thank the 
members cif the University Grants 
Commission for presenfng this report 
and ror the excellent work they have 
rendered for education. In this con-
nection, I want to point out certain 
defect,. In the second Five Year Plan, 
we provided for the establishment of 
;four oriental universities. As 1\ mat-
ter of fact, two have been established 
:at Kurukshetra and Banaras and 
·anotheris going to be .tart.d at 
·Rameshwaram. The Venkateswara 
~iversity was created out of private 
flllHh. To my surprise, I find the name 
of tbe Venkateswara University in 

Commission 
the UGC report, but not the names of 
the other oriental universities. I do 
not know whether these universities 
come under the jurisdiction of the 
UGC. If they do not come, provision 
must be made to include those 
uni versities. 

We are establishing some oriental 
universities in the third Five Year 
Plan also. In this connection, I have 
to point out that no shape has been 
liven to any oriental university. Till 
now there is no shape of any oriental 
university. Nobody know. what an 
oriental university means and that is 
why 'lVe are in a dilemma as to how 
to establish an oriental university and 
how to run it. I experienced the diffi-
culty in my own State. We want to 
start an oriental univerSity at Puri. We 
have chalked out schemes, but the 
Government did not agree. They 
wanUtd the scheme that has been 
adopted by the Centre, but to my sur-
prise there is no such scheme under 
the Central Government. I do not 
know how these oriental universities 
are running at present. Therefore, to 
materialise the scheme of the oriental 
universities, the shllpe of the univer-
sities must be first defined and, second-
ly, provision must be made to invest i-
,ate into the matter and to shape the 
oriental universities. I want to draw 
th~ attention of the University Grants 
Commission to this matter. 

Secondly. there is the question about 
the medium of instruction. It has been 
accepted that the regional language is 
to be the medium of instruction for 
university education. But from the 
report I find that although provision 
has been made for construction of 
numeroUs buildings and other things, 
no steps have been taken to achieve 
the object in view. It is not an easy 
thing to introduce regional language 
as the medium of instruction for uni-
versity education, Many hon. Mem-
bers have spoken on this point. But 
the main thing is that the books have 
to be translated into the regional lan-
guages. To translate books on techni-
cal subjects into the regional languag~, 
it is a very expensive thing and, more-
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over, it requires efficient hands. So, 
unless we take proper step. in advance 
we will not he able to achieve our 
object even in a period of 50 years. I 
would, therefore, request the Univer-
sity Grants Commission to take neces-
sary steps in th;s direction so that we 
may be able to have our regional lan-
guages as the medium of instruction 
for university education at an early 
date. 

Thirdly, I want to say a few words 
about the standardisation of education. 
The Univel'sity Grants Commission has 
made some proposals. To minim;se 
the intermediate and degree courses 
they have recommended the three-year 
degree course. Their aim was that 
proper attention should be given to the 
three-year degree course and a one-
year course should be assigned to the 
Secondary Education Board. But now, 
to my surprise, I find that all the uni-
versities are going to establish a pre-
university course. That means they 
are running on the same lines as before 
and they are having the same four-year 
degree course. In that way the object 
of introducing the three-year degree 
course is defeated. Therefore, in my 
opinion, all the universities should be 
barred from conducting the pre-
university course and the same should 
be assigned to the Secondary Educa-
tion Board SO that the aim with which 
we introduced the three-year degree 
course is achieved, and it is made 
beneficial to the public and proper 
attention is given to edueation at the 
university level. 

Then, the University Grants Com-
mission is granting aid to the univer-
sities, They are asking the universi-
ties to share a certain quota before 
granting any aid. That quota is fixed 
and it is the same for all the univer-
sities whether they are advanced uni-
versities or newly started universities. 
The advanced universities are in a 
better position, so far as ftnance is 
c4l11cemed, to meet their share. On 

Grants Commission 

the other hand, the newly started 
universit:es or minor Wliversities are 
not in a pos:tion to fulfil their quota.. 
As a matter of fact, we want that the 
new1y started universities should be 
developed. BlIt. they are not in a ~­
tion to take the advantage of the aid 
offered by the University Grant.; 
CommiSSIOn. So far as the minor uni-
versities or the newly started univer-
sities whose financial position is not 
sound are concerned, I suggest thlt 
they should not be asked to <trare '.he 
same quota as is being fix",i for tbe 
advanced universities. Their case 

may be considered favourably and 
S0me concession granted to the~. 

In the end, Sir, I want to say so~ 
thing about the admission of .private 
candidates to the university examina-
tions. There is no standgrdi><atiolt of 
terms or rules for allowing private 
candidates to the university exami-
nations. Certain univeniti.e, allO'lll' 
students as private candidaf".> [rH" all 
their examinations witham puttin& 
any conditions, while other' univ~­
ties are not doing so' and t:lley folloW' 
some stricl rules in this regard. The)-
do not allow private candidat~ to 
appear in their examinations_ 'l!tIeM-
fore, while some students are benefit-
ed others are not able to oerh'e the 
sam benefit. I will cite my own expe-
rience. I could not get permission to 
appear in the M.A. examination in 
our OWn university, in the "nivenity 
of Andhra, Madras or Calcutta. I had 
to run to Nagpur to appear in the 
M.A. examination as a private candi-
date. When we are going to standar-
dise everything. r think these ruli!lJ 
also should b,. s1:ancfttrdi3~ and all 
universities should give the same faci-
lities for private candidates to .. ppear-
in their examinations. 

With these few words, Sir, I again 
thank the members of the University 
Grants Commission for having brought. 
out such a valuable report. 

-il' _<1IPI' ~ (m'll) : 
~~,~~~ 
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~ ~ fuiti ~ '3""f rnllH If," 
~ if ~ ~T ~~uf ~1I~ 
'I<: \li1iro m:rr ~ ~ I "!if ~ ll~ 

~ 'lifl<Sf ~m ~, itn I<lffif ~, 
~rt ~ fum ~~~ ~ ~it 
ii: ftorQ. 1fT ~'If Wolin it; ~ m.: 
~Rit; Rtf ~ ~~ ~ f~ 
~ ~ lfm fit;1) I1AT li· 0$ ~ 
~I 

~~itm~T~, 
fll~ 4~ N~ ~c: ~ 

~ r. 'l{ ~ fit; ~ ~T ~;it 
~ ~ ~, ~ ;it ~~, 
if~ w-ft l'!~ it lli ~ fit; i!tuf ~ 
a;;r mNf .,-) ~ it~~, 
~ ~ .J~ Wl'fifmTr;f.t ~~T 
~.ml 

11.17 bu. 

[SHRr HImA in the Chair) 

i<f ~ ~ 1l ~ ~ fit; ~ ~ (flf; 

~,~T ~ fq~qf'nll"'4'i it 
lIi,.. ~~ it ~ ~ ~ 
~i~~~~~ 
~ fit; 111111 ~ ~ <~<'T, RifIIit 
l-f:!f fum if~, ;f fq~qfqtl''''~'i if 
11~ ~ ;;rrit ~ ~tlll ~T 
~ l1"iT ;r ~ lfIfi, ~ ~ ~(f 
q ~fit; ~rt: ~~ ;it~r W1f 
t, ~ 'J"O"Ifmn 'l"m, g~T 
.~ ~ 'It ~ fit; ~ ~ ~ 
fqr1ff :;it ~rt: nr if~, ~ m~ 
~ ~ ~ t, i Wf't ~'f 
~ ;;rrft ~T ~ ~ ~ I ~ ~t;f;r 

if ~~ ~lIT'f ~ 't f!'" 
¥~ ~r ~ ~tfit;<it~ 
fWNT f, 6nr "!fir m~, ~ fmfr 
W·~ri", ~ Rtf ~ ~~ 
~ mr;jfTo\T ~ I i:Ifif;;f'llll" 
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(flf;~ ~ if~ ~ ifl~ 
m1f~ i't~~ if ",)I{Vlf 

fit;1) ~~ mr if~ if;~ ~, 
'!~ ~ fit; ~ <A~ m;n if 
~ m<1fu~, ~ ~11 ~j;;T mr~qT 

~ ~ if; f.rif Rmfuf ~ ~ ~, 
~ "l"~ (flf; 1l"u ~T<f~, .~ 111" 
~ ~ ~; ~ ~rit ~ (OlIl!fT 

~ mrr'iT ~ ~ ~ ~'" 
~ ~ ~ 'ltff ~fit; ~ "'T 
~ m.mfIT<1"lf ~ ~r ~~ ... 
~ f.;r~n ~ ;ffi ;;rm ~ q<i I 

~ ;f 1I~<: ~ ~ qq;f 'W~~ 
'lit ~ ~ ~~~ ~1'fR, ~, 
~ WFft ~r.r ~ m>rn ~ Rtf ~;If 
~~'Wfiif "",";;r~~«f ~, 

~ ~on: f .. ~qf"«II"''4 ~ 
~l ;f ~ ifT1f ~ fu~ ~I" t 
~~ ~~: 

"At no time in human hi.tory 
was there greater need to give 
facilities to the talented ,ludent.:. 
Scholarships and Bursarie3 (or 
gifted students and financial illP-
port for young men of ,uperior 
ability have to be provided to 
enab:e as many of them as [lo"i-
ble to continue fheir studies." 

S<f ~ lf~ ~.n: m~ 
1!~~' ~ ~q'P: fR'f ~ I 

fli'f ~ GIrt if ~ ~ ~ "" <W 
mqi'lml<'fliT it;il) mmrT ~~ :;rrij" 
~ ~ ~ ~~ it-:lY. f~«I"rf"·~r ~ 
~~ ~ ~ ~ 
~~,.;r !Ji!l~ mat ~ I 

~~~l1"T\'f~~~mNf 
~~rnT <it m", ~it.~ 
~ ~lllA" ",~T if ~ ri" I 

~~ 1l lIA'In. 11'''1" "-1" ~ umr w 
~q; ~ "Tt1JT "" ~q film if 
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[1SI'T ~ ,"II[ G"ffi] 
WWf f.t;lrr "Iro: ~ ~;ftzr ~ 

~ti i[T ~ Of """ qft;;j; 'T'll" ~ 
~ ~T ~ fit; ~m m 'llT 0191· ~ 
fq~Nf Of <i ;;it fit; mflf'f. ~~ 

~ 'f>T7UT ~ ~ ;;rrff ""~ 
iT <n'<li1 ~ ;;rrn: ~ WRT f.l<!;rn Of 

""~I ~~ ~ ~~R 
~"l1T ~ oi· ~ I W;;j~ ~ 
;f.'r 'iT mN<t; wmT ~ ~ ~ 
~Rl!t ~R ~ <f.T ~ 
~r ~~ ~ ~ if; ~~ 
it iT,:,~, '!fum ~ 'ItT "" m I 
ttm ~ it ~ ifR 'fiT mTtf WWf 

&rr ~ fit; 'iT fu ~ qffi 
f<RIT'lT ~ ~ ~ Q,~.qm,.., iT~· 
Pro iff ll"TmR if. ~ ~m 
~ 'f.T 'l'f ~ llT I 

~ m<r f;;m;r.T ~ ~ ~ 
'fiT o:wr ~~ 'fiT'fT ~T ~ fum 
ij; 1{Tnflf ~ orR it g I 'lfi1T O'f. fum 
ij; 1!rilflf 'fiT ~ t. ~ ~q if ffi 
;v.fr.r if;iT~ 'PIT ~ lfIi!# ~ fit; fum 'fiT 

"ff'2Pf 1ffiPlT'" r ifrfT '<fTfun:. ~ ~ 
mtnr'f. fubl. lfr ll"T m'~ ~R 
~1'f7i ;f.t Mlr !it I 9f'R ~ 
~G'f iT ~'f.C 00 ~ ~ m 'Ifffi 
~Rl! ~ ~T'l ;f ;;rT ~~ 
~~ Rn: ~ -,.;ij' ~I ~ f;;p.f. f'f.ll"T 
'T"'T ~ fit; lmpn'ir ~m fuiffT ~r 
$f~r ~ ~ lfF. 'f.ffi ~Of ~ ~ 
S:"f fum if <ftr ·>w mit ~ 'qT%r~ I 
S:"f'f.T ifiT7VT ll"~ ~ fit; 'iPA'f.lf if; fur,; 
~ltr .wrrm if <J,~ ~I if.T'Iif ~1 ~ I 

~ ~l "IRT ~ fit;'if!if; ~ ~~ 
it '.!~ ~ ;ffl'f ~, ~ 1ffi! 'llT'fT 
if; irjTf ll"fG" ~ G"I ~ <iT fum ifiT 
~ fur ;;rrirtrr I >l ~ iffif 'f.1 ;r('fi 

~ ~i'<li1l * !if; ~ ~~ it m;;r 
<'I'T"f'l ~.. q>ff iT ri;;fT if; ~ fum 

~hrRft ~ ~ I f;it ~ ~i'f ~ m 
! fit; ~mH~ it ~ iii fim;r ~ ~ 
~ it, C'f.'II<'II"ii if ~ if ~ ~~ 
i!;~it~~ I~"~~fum 
l1TIplT'IT if ~ iT ~ ~ ~ If 
.<'1i1r~ ~it ~~~ 

~ ~* ~ ~ 'f>r<:VT m;;r ~ 
~ 'IllmiT it ~ Wq'f ifiT ~ t I 

~~iIi~~~~~ 
~ ri;;it it ~ ft:mf I ~ fum 
~W;;ft- if; ~iT~~~ 
~ ~ 'IllmiT it ~ 'I'tf f.Rq <rF1 I 
~iT '«'IT ~ ~. fit; 1lT<plT'fT if; ~ 
fum Of tif.t if 'fin'IT ~m ifiT m>m 
'ItT lfr ~m I ~ OR O'f. l1TIplT'IT ~ 
~ iT fum 'I'tf ~ <R ~ ;ftf.r-
'fim 'fir m>m 'I'tf lfr'lr I ~ m<r-
~ ~ mtfttr if~;f ~ 
>.>iT RmlffVr ~ ~ fim;r ~ ~'f 
~~p!fif.rl"l ~~~f.!;~~ 
wr.iT ~ it ll"T ~ ;tt f.!;;ft 'lTlIT 

it ~ ~ 'I'tf ~ f.miT '«'IT "fit 
f.!;qi{iIi~ffl~ I ~~itfQ 
m t I riiT it m ~~ ~. ri;;it 
if~ ~~~I~"~~ 
~if~ ... @'futA~ I ~ 
1fn f.rffi t til; rClQq rCl'tJ 1\1 41 'Ill 
fum "f'R!1lf'fT if; ~ iT ~ tt* 
~I~~~ ~'f>~ 
$fq~ ifttIT ~., 4' ~ ~ f.!; ,...~ 

O'f. l!Tipfm if mr fum ~ ~ <R 

O'f. ~ 'fi"r m>m 'I1T ~ I ~ 
0fiI' O'f. ~m 'f>r firot;m 'I'tf ~ 
~ ~~ it ~m'f if; ~ if.~~ if 
~itll"T~ if~iffum'fi"T 
~R: ",f,f if 'f>~ ~ I ~ 
1fn ~ ~ f.l; f"l'f f«o1f~ if 
wf.t ~ rol!fT ifiT ~ ~ 'I'i't 
~ f.rot~ ~'I'i't~ 
~~~~~~I 
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~ .mr ~ '"'" l{. ~ 
~.~~~~ fufttit 
;m-q-r ~ ~ fit; q1li'\1r if ~ lIfit;>r 
!l ~t~ fumiti'mitfuftt 
mr~1 ~~~.~ 
fuftt 1ft lIT ~ I ~ ~ 'l'fiI;'f 
n fuftt ~ lIT 'f ~ lIT ~ '1ft fuftt ~, 
~W~~~~~ 
f.6~~ ~~~iti'~m<: 
1 .. 1.d~fe4>i it fum 'liT 1!f6lI1f ~­

~'fi't~I~~~~~ 
m~\N" ~ ~ 'IiT~ 

~~~I 

~it~~~~~ 
~~~ ~liT ~'IiT~~ 
~$~ ~~~~~ 
~ ~ <n: '3'f;rn- 0ll'R ~ I 1% 
~<IT~ ~~~~~~ 
~ ~ ~ ~ '1ft m 'Jf4" 'liT 
~~~~ifi"I1:'J1'~fum 
~rn~~;;~~ I~r.rq­

~~~'fi"'t~~m­
m'i ~ '1ft ~ rn ~ r.rq- ~ I 
~ ~ ~ ~ ~ 0ll'R Iiif;rr 
~ ~ ~ ~ ~ fum 'liT 1!f6lI1f 'f1~~ 
~~~""'" fum~~~ lIT 
f,mfqEJi.,1l ~ ""'" fum ~ ~, 
~ ~m'IiT~ ~~ 
~~~I 

o..it ~o ~)o ~ ('fi'lOT:) :~­
m ~,f"~"'f"""i"ll ~ q1li'\1r 
;JTfu)i~~ ~m~~I~ 
~ ~ ~ ~ ~ '1ft w q1li'\1r if 'f>'Tlr 
~~~~~I ~~m 
;;ft'i. ;;fT ~ fm!fr if1fi ~ ~ ~ 
~ fit; ~ ~ ;;mrr ~ '1ft 
~<IT ~""'" if1fi~~ ~ 
~~'!iT if1fi~J 
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~ m 'iii' m'lI ~ it mlfif ~f ~ I 
~ 1TlIT ~ ~'i it \I'!.~Ii(1i1@'f(lT 

~ <:@" ~ I -m>: ~ '!iT ~n:: ~ 
~ ~ ~T ~ 'liT f.rq1vr 
~~ I ~mlfif'fT:q.1m~ ~ 
~ ~ ~ firnTtff r.rit ~ ;; 
~ ~ 'flIT ~, ~ it;;fT 'fi~;; 

.rn: ~-~rnm ~ ~ m if 'flIT 

~ ~ ~ (1l1f ~ (1l1f lf1l: ;;rr 
~~IiI.'li1@i1cti mr~ if ~ <tt t 
~ ~R 'flIT ~ I 

,,-rnfu ~, l{ ~ ~ f<!; 
~ ~ 'IiR1~ ~ lIT ~ l1.T lIT 
~~lIT ~~, ~Mfu; 
~ fimTf'ltrr 'liT ~ ~ ~ ~ ~ 
lIT ~. '1ft q1f1t>'l ~ ~ ~ fir. 
mto l!;(1"o mo qrn rn ~ iIR ~ 

iit ° l!;(1" ° m ° it ~ <tW fl1<fflT I 
WI<: ~~i ~~~ 
.rn: !R"f.t l1lm f1:rctr '!iT ~ it 
~ ~ ;;mIT ~ <IT f;m ~ it ~ 
;m:lfI!f~~ ~~~ 
~ fl{<'fctT I ljf.,,,<f(1i!."i ~ it, 
~ ~ if; ;;r;;r <if ~, ~ 'IiT'I'p: 
~ if ~ omr '1ft ~ rn '1ft ~ 
'1ft <IT ~~ m'li w.~~ ~ 
~~fir.~l!,m~'<Ihr<tW~ I 

~~,¥~~fir.~~~ 
iIQ(f ~ ~ l1rt l1rt ~ ~ .rn: ~ 
~o t:t<'t"o ~o .rn: ~o mo .~ 

fu'fiTfuf ~ ~ ~ ~ ~ 
flr<:r ~ I <IT l{.1% ~ (1'<ffif ~ 
~ mlfif Wi1T ~ ~ I ~ 
f~ ~ ~ ~ ~~ ~ f.!if.t iito 
l!;(1"o mo qrn ~ ~ I ~ 

f;m;t;'t ~ ~ ~ fifflT ~, 
wn: CfQ: miT ~ ~ ~fu ~ ~ 
~. <IT ~ WPT l'Iff.T ~ fl1<fflT I 

~ ~ ~ ~ fl1<fflT <IT ~ 
~ ifill ~;: IT ii iff ~ ~ qlJ"{ 
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[o..f! l'Io 'fro 'f'f.n] 
~~ ~ f-f~rftfli'f <f.'t m-.n it 
~>; 7!.f'r'Rf~foll1 it 1l:6fll~'f ii~ ~ 
~ or ~~ r.m: ~ q1t~iR lIT 
t'fi;fr'fi<'f ~"f l;!T~ ~ih: "3''1'''" "'~ f", 
Tf ~ "IT "'~ fmn JW<f ",it <rTf ... 
~. ~'RT ~ i'iRT ~ I ~ q'q<: 

itm iiiff f"'lIT ;;mIT m ~ ~ 
~f.'!IT, lIT '1'" ~ lIT m~ 
",r.j- ~ f~CfT m~ "')~ mm iiiff 
~ fT f;;r>:ffi Ii!; '3it ~ii fln;r ~ I 

~. ~ ~~ ~ Ii!; mor ~ ~ 'lfr-
ft>;rfu fqmf'l'l~T it ~ ~Rft ~ ~ 
fu<i; ;;~ ~ >t ~ it ~ ~ Ii!; '3'~ 
m'f"lf ~~ ~'IiT~1f ii:;r~ ~,'fT ~ I 
'3'~'IiT m'f"lf ~~ 'F:;rq.;r it'fT m 
",Tt~T~flfff.tim ~ it 0T'nR 
m=m ~i'rffi" I 

<Ii!: m "'~ ~!IT f'" f-fmftf'1"T 'to1 
-ry;;roftfu it ~ ilr;;r ~ Iff' ~ 
ilr;;r ~ I 1l Il:'" 'ff;;r 5'1 ~;::;; 

it 'liiRT ~ ~ Ii!; ~ mRTfu 
it fufm ~ Iff' 'I' ~ U:fV-if tfTfu'R ifl1 .q: 
f~ ~ lIT 'I' ~ i'rfi!;;; ~ <mr ~<'f 
~~ ~ Ii!; ~~ mrm ~ >t 
f"",!<'f ~ it ;;w.t ~) ~.mr ~ if: 
~ ~riT 'f"f "'~ f~ iiiff ~tft ;w)f", 
~ f-fm>ff tft m ~ ~ 'lWiT f.rl:mrr 
ifR <JR ~ ~ 'WI<: ~) ~if 
it ~ ~ ~T ~ 1ll 'Oil ~ 'liT 
~ 'fIfT iITit CfT<'fT g ~ m<! 7f<'f'r 
lItf<r ~ ~~ ~ I ~ ~ lift 
~Tmm lift ~ ifr ~ Iff' ~ '<ft:;ii 
<f.'t $t;~ f;;m ~ ~ ~ ~ lfEI"R 

li;ft l!1{Mlf~llT 'liT ~ "'~ m 
1ll ~ ~ m~ ~ 'liT ~ 'I'l ~r 
iflft ~ ~ ~ lift ~ '!it ~ 
mcmr ~ m'f .r,q ~ ~T fln;ry ~ 
~iIiT~~crmt~i!i~if; 
;ft~ ~~r ~ ~ ~ w ~ 

~ f<rnflff ~ ~ if><: ~ {'r 
"lTq:;yIi!;~~~it;m~ 
<:~~. ~ Sl'Iit m'f if@' ~ ? 

~r7 m~ m ill' fmrr -.r.n ;;it 
~ ~ ~ if.\IT Ii!; "3'ffi: m <f.'t ;fT;; 
m~f~<'f l!R<n:fufur ~ ~ J;(';r 

"'ill ~ "IT '<IT ~ Ii!; ~fi!; "3"('1, m if 
" Il,f.r<roflfur g ~ll" ~&~:!f '!it 
~ ~R ~f"1q'f~ti'", iiiff ~ I 

~ ii!IT ~ lin n:", ;;{ 'jf;;r f.rim;fT 
~t mc~ ~lIft I ~r­
qflf l!f.~, 1l 'f"~ifr ;;rTif'fT p Ii!; ~ 
~~~::;j ~ ~? >i ;;rTif'fT 

i f", ~~m<r ~::;j wR ~ if 
"r "". ~ n:'!i Wlf;o;;r;rr ~ ~ I 
~ ~Tit.!lfll ~ ~ ~ ~ 

~ ~ Wl- q-q if) 1l ~ "'~ 'I1h ~ ~ 
~ Ii!; If~ ~r;;r ~ mfr:w 
'F ~ i4<'T <cttft I m '!itt 'f.flr~ iiiff 
~R <om ~ I 

"3"('1<: m '!if mc!IG:T <f.'t m ~1:!; 

~R ~ ~ ~ 'Iliij'l""'dlm "') 
~ ~ 1{. ~ ~ ~ oi lfT'Iii'f 
l!~~~~~ 
~ Ii!; lfil" m Ii!; 'fIfT "3'ffi: m if 
~, omrt lIT m if fq~iijFqtll"''' 
lift ~ ~ Ii!; iiiff I 

~ ~ ~ ~nR iffii lift ~ I 
~<r iffii ~ m'f. ~ ;ro;; ~if 
~ I ~ q,f"1'l,f"l<!l"l if ~ ~ 
"3'ii<f.'t <fr ~ ~ ':lift f<l~iijfq<ll", .. -i if 
~ f1n;ff I ~ ~ c:"t'<Rt ~ m'f. 

~ ;ro;; ~ 1ll "ITf~ ~ f'" mdim o"t'<Rt 
firmr m'f. <fr if~ ifift it ~ I ~ 
~ ~ ~ it "ITifT t Ii!; iffii 
lIft~ifil~~1 ~<m _e<: -filrzrr ~ - I "f1T"( m<! ~ ~ Ii!; 
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fiIRrr it ?Jfftr ~ ;qh: ~ ~ ~ 
~ m ~ ~ 'til ~re~Cflth ~ 
~r i'Il'fi!; ~ WRr ~0If ll<'iT Jrom: 

mR'tir~~~~~ 

~~~~~I 
"fPI ~;;r it ifF' ~ ~ ~­
'Jjil"ilfitr ~ ~ ~ ~ it; ~ 
~ ".~r <R ~ ~ m{ ~ (fR 
<fI;f ~ 'ill'<: 'ill'<: ~ ot11ffi" ~ 'IlI'n: 
~ f.t; q-~ ~ ~ fit; ~ 
~~it'til{~~~ I mrPif 
m ~ trW 'til ~ ~ ~ iR-
mlffft ~~ ~ fit; ~ ~ 'ti'IJ fimTf1Ilif 
iJil ~ ~ ~ ~ ;fR" 'til{ ~ 
'IPm~~~~lfllT~ I 

m~~~~~"Ii'~ 
~ ;mm ~ ~ irU \n'l~ m ...,. 
~ if ~ ~ 'til 'ti'IJ ~ 'ti'IJ ~ '!iftm;r 
if; ~ "'"" ~ ~ 'fi! qf.m ~ if; 
~it~~f.t;~~~ 
it ;wr ifiUt ~ ~ ~ it 'tiT1J ifiUt 
~'fi!~miI q-~~m ~ 
~ ~ 'Iffif ~ ~ Wf1l 
otl';;mt I ~~""'Wcm~~ 
~ ~ it lr"r fi!; ~ f~;:t"lfnrm ~ 
~rn~OlT<{~'til~~~ 
~o u;o, ;;fto '11;0, 1l;lI'0 't';o ;qh: <'fTo 
~<tT~~~~mr~ 
~~~~~~~~ 
..mt'fi!Wcm~~~;;rr~ 
tl~~'til~~~ 
~~~~~'tilmit~ 
""~~WOT ~ ~ I 

~ 'WIif ~ 'til iITlR ~ 
~ ~ fum mrR oi" 'Iffif 'lft 
~~ifiV'IT~I'IlI'"lft~ 
~ ~qr if 'tiWT fit; ~ 
iJil tllt ~ fum t.lT ~ ~ 
wr~A ifffi'ft1lT fit; ~ ~ iii': if; 
<:.~l1if ~ t;f~~~~mt I 
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'IlI'if im m.-.<IT t fit; 'IlI'"1"~ mn 
~ 'til ~ ~ m 'til{ ~ 
~~~~itcmr~tfit; 
~ 'IlI"lif ~ 'til ~ 'A"I'lmr ~ rnr 
~~~ ~ t;f~~~'aOPIT 
~t~~'IlI"lif~'til ~ 
~~it;~~~~ 
~;;ftfit;~"it~'lfitfir<'fT 
~tl ~mfit;~~~ 
~if~5P1ftr~~~fit; ~~ 
if1JAiflliT~~~~~~~ 
""'lfm~~tl 

~ ~ it; ~ "Ii' '~T mo ito 
~ ~ lIiT ~ W ~ fit;~)if 
~fu1i~ I ~o ~~lIiT'lft 
"Ii' ~ f.r«;r ~ fit; 'fi! ~ fi!; ~ 
~~'Ii\'lflIT~tlh~~ 
<tTlflIT~~~~1Uifi't I 

'fi!~~ ~t~~~ 
~ fi!; 'fi! ~ ~ ~ ~ ~r.rr 
Ifi1lIl lIiT ~Q ~ ~ ~ ~ 
~ ~T m.- ~ 'tiT1J ~ I 

Dr. K. L. Shrimali: Sir, in the /lrst 
place I should like to thank all the 
hon. Members who have participated 
in the debate. It may not be poEsible 
for me to cover aU the points since 
during these few hours the House bas 
surveyed practically the ,.,hol'!! field 
of university education from air-
conditioned buildings to yogIc re;?earch 
and space flight. I should, however, 
like to concentrate on a few vital pro-
blems on which hon. Members have 
expressed strong opinions. 

Firstly, the comments of the Univer-
sity Grants Commission On the ques-
tion of selective admission has c~me 
in for a great deal of criticism. In 
order to understand the whole situa-
tion under which the University 
Grants Commission has made this 
comment we shall have to look at the 
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problem in a detached way. It is quite 
true that at the present moment there 
is a great deal of pres.>ul'e JTl the 
univetsities. As we expand our ele-
mentary and secondary education it 
is obvious that larger and larger 
number of students will be ,eeking 
IIdmission to the universities. Any-
body who tries to understand the 
development of education in our 
country during the last ten years in a 
detached way would certainly not say 
that our educational sy~tem at the 
university stage has not expanded 
considerably. I will not inflict num-
bers on the House, but I shall only 
mention that we are producing a lar-
ger number of graduates in science, 
technology and humanities than we 
ever did before. New universities 
have come into existence. Large 
number of colleges have been opened 
in the First and Second Plan periods 
and in the Third Plan period we 
are proposing to open 10 to 
15 new universities. When we 
remember that during the last 100 
years only 46 universities have come 
into existence and during the next 
Plan period We are proposing to open 
10 to 15 universities, certainly nobody 
can say that the Government are op-
posed to expansion of education. 

Moreover, as you are already aware, 
Government are proposing to institute 
correspondence courses. We also start-
ed the scheme of evening colleges. All 
these measures should indicate the 
mind of the Government, namely, that 
Government do not want to stop in 
any way the expansion of education 
or the giving of facilities to our young 
people for higher education. 

The problem of selective admission 
arises because at the present moment 
OUr funds are limited. If we had ade-
quate funds, say, Rs. 1,000 crores or 
even more at Our disposal, we would 
open many more universities. At the 
present moment we are engaged in 
the gigantic task of introducing free 

compulsory education and to that el[~ 
tent will have to ~xpand secondary 
and university education also. But 
is there any country in the world 
which would open the doors of ita 
universities to all the pupils, whatever 
their qualifications may be, whether 
they deserve admission or not? Take 
communist countries, Soviet Russia. or 
the western democracies. There is 
selection at the university stage. Let 
us not compare university education 
with elementary education. Certainly, 
We should give free, compulsory edu-
cation, at the elementary stage. We 
should also expand our secondary 
education as fast as pos5ible. But in 
no country in the world today are the 
doors of its universities kept open for 
all students. 

University education deals with a 
special Quality of students, Univer-
sities deal with students who after 
they finish the;r education will be 
leaders in the community: they would 
be engineers, doctors, teachers and 
professors in various walks of life and. 
through their contribution, enrich the 
society as a whole. If we allow every-
body to go to the university, what is 
I:oing to be the result? The Univer-
sity Grants Commission has, very 
rightly, said that if too many people 
enter a ship which has a very limited 
accommodation, what its fate is going 
to be is known to everybody. In our 
present situation, when we have limit-
ed funds at our disposal, I am afraid--
Rnd I am saying this even at the risk 
of being unpopular-it is not possible 
to allow admissions in to universities 
to each and every student; some kind 
of screening will have to be done. I 
have no doubt in my mind about thaL 
I am saying this because it is in the 
larger interests of the country. You 
may certainly win more votes by S!ly-
ing "Allow admission to each and 
every student, whether there is faci-
lity or not", It might please our 
friend Shri Balraj Madhok, but I am 
afraid he is not only doing an injustice 
to those boys who deserve better edu-
cation but we are also dec-eiving the 
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boys whom we are admittin!: in the 
universities. 

The real problem is that our eco-
nomy is not fully developed at the 
present moment to absorb boYs and 
girls at the higher secondary stage. 
Let us fully understand the problem 
in order to find proper solutions for 
it. The real crux of the problem is 
that we do not have adequate oppor-
tunities, ~or those students who pass 
through the higher secondary stage. 
If we have alternative opportunities 
for them, I am certain that fifty per 
cent of the students will not go to the 
universities. It is not that they are 
interested in higher education or they 
think that they will benefit by higher 
education, but it is because they do 
not haVe adequate opportunities that 
they come to the colleges. 

Shri Balraj Madhok: Who is to 
provide those opportunities? 

Dr. JI:. L. Shrimali: It it; for that 
reHon that our colleges are crowded 
at the present moment. 

Shri B. K. Gaikwad (Nas.ik): What 
about the backward classes? Does it 
mean that they should be deprived of 
this opportunity? 

Dr. I. L. ShrimaU: My time is 
limited and I have to answer the 
points made in the whole debate. The 
real solution of the problem is to find 
alternative opportunities for boys and 
girls who go out of the high school. 
This is a question related to the larger 
economic del'4!lopment of the country. 
We are doing our best in the Third 
Five Year Plan. Still there will be 
many people who are not getting em-
ployment among the educated people 
also; the nwnber is increasing. This is 
the problem which has to be tackled, 
and the Education Ministry alone can-
not take responsibility for it. 

The Education Ministry and the Uni-
versity Grants Commission are con-
cerned with the standards of educa-
tion. We should not allow a lower-
ing of our standards in any way. And 

University Grants 
Commission 

WE.' cannot maintain high standards if 
we allow indiscriminate entrance tl:> 
the universities. About this I am very 
clear. I have great sympathy for 
those boys and girls who are not able 
to get admission to the universities. I 
am aware of the hardships which they 
have to face. But let Us not do any-
thing which is not in the interests of 
the country or of those boys and girls 
themselves. We will be just deceiving 
them and ourselves if We think that 
they are going to do miracles after 
finishing their university education. 
(Interruption). This is a larger ques-
tion which will have to be answered in 
its proper perspective. We are strug-
gling to find a solution. Our problem 
is to find employment for a large num-
ber of our young men who remain un-
employed. That is the real problem. 

I am afraid I do not agree either 
with Shri H. N. Mukerjee who said 
that the University Grants Commission 
doing this in the name of the purity of 
university education is iust an excuse, 
or with Shri D. C. Sharma who refer-
red to this as the pernicious doctrine 
of selection and the bogey of selection 
and admission. In their opinion the 
gates of the universities should be left 
open, So that there may be floods 
inside, and complete chaos, and there 
will be no education. The Govern-
ment are doing everything that is pos-
sible to expand higher education. 

Then, the remarks of the Univer-
oity Grants Commission with regard 
to the opening of n6W univeI"l>'ities 
ahlo came in for criticism. Our 
friend Shri Harish Chandra Mathur 
"'ho, I find, i. not here at the moment 
went to the extent of saying that it 
is the height of irresponsibility that 
the University Grants Commission 
.hould make this remark. He said 
that there was no planning in fhe 
University Grants Commission. I 
wish he had at least cared to find out 
whether there is planning in the 
Commission or not. Not only is there 
proper planning in the University 
Grants Commission but every Uni-
versity hal! a planning unit. Long 
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before the plan begins, each univer-
sity and State Government ~ubmit 
their plans to the University Grants 
'Commission. The plans are fully 
scrutinised with regard to the work 
that is done in the universities. The 
University Grants Commission does 
not function in a haphazard way, as 
Shri Harish Chandra Mathur seems to 
think. lin fact, if we were to follo'W 
his suggestion, it would lead to 
chaos and confusion. He says that it 
is the height of irresponsibility that 
the State Governments and the uni-
versities shou Id be asked to consu It 
·the University Grants Commission. 
·the University Grants Commission. 
has certain statutory obligations. 
And in order that it might be enabled 
to discharge those statutory obliaa-
tions effectively, the only way is that 
the CommissiOn should be consulted 
by the State Governments when they 
are opening new universities. If you 
allow the State Governments to open 
them freely as they like, the Uni-
versity Grant. CommissiOn will just 
be helpless with the limited funds at 
its disposal. I know of several exam-
ples where State Governments open-
ed universities and then came to the 
University Grants Commission for 
assistance. The University Grants 
Commis',ion said, "We have not been 
consulted, and we are not in a posi-
tion to assist these universities". In 
order to haVe proper planning, in 
order to have co-aminated develop-
ment of higher education research in 
this country it is very necessary that 
th~ University Grants Commission 
should be consulteo. Let. us remem-
ber that higher education resarch is 
very expensive. If we really wish to 
hav" higher standards of research, 
it is absolutely essential that the Uni-
versity Grants Commission should be 
commlted by the State Governmer.ts. 
On th" part of the State Governments, 
I must say, the Commission hilS, 
except in ooe or two cases, received 
lull co-operation. They have noW 
been consultinl!' the University Grants 
Commission. The U.G.C. examines 
tbeir needs and requirements and 
advises them whether they should 

Grants Commission 

open new Universi ties or rat. 13~, t, 
I think it would be very wrong to 
suggest that the U.G.C. shOuld have 
nothing to do in this matter and they 
should, just like a bank, give cheques 
to the Universities. The U.G.C. have 
certain responsi·bilities for maintain-
Ing and determining standards. They 
cannot discharge this responsibility 
unless they are consulted in this 
matter. 

Another question has been discus-
,ed in this House is with regard to faI-
ling of standard. Here in the House 
and outside also, this question has 
been repeatedly raised. I am very 
glad that our friend Shri D. C. 
Sharma raised a voice of protest 
agaist this chorus. I would like to 
know whether anybody has made an 
objective study of this problem of faI-
ling standards. From when did they 
start to fall? What is the time limit? 
What are the factors which have led 
to the falling of standards? If you 
collected all the evidence, I dare say. 
all the efforts that the Government 
and the U.G.C. have made during the 
last 10 years should have hepled in 
raising the standards rather than in 
lowering them. What are the factors 
that lead to the raising of standards? 
Better equipment, better libraries, 
better facilities. I would request han. 
Members to see some of the Univer-
sities that are functioning today, in 
the neig'hbourhood. They may go and 
look at the University of Chandigarh. 
Beautiful campus, fine buildings, 
beautiful libraries and a large number 
Of boys and girls going and studying 
there in the Universities. 

Shri BaJraj 
are no criteria 
standards. 

Madhok: Buildings 
for judging rising 

Dr. I. L. Shrimali: Not only in 
Chandigarh. Everywhere you go, the 
U.G.C. has made great efforts in the 
last 10 yeaI'!! to improve standards. 
I dare say that the time has come 
when the statement that standards 
are lowering in this country should 
be challenged. I am very ilIad that 
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Shri D. C. Shanna challenged this 
.tatement. I should like to support 
it very strongly. Anyone who says 
that 0'\1,' standards are falling should 
also be prepared to substantiate it. 
1 want to know whether any objec-
tive study has been made in this 
direction. I have requested the 
Chairman of the U.G.C. to make an 
objective assessment of the whale 
situation. I hope, in the tlear future, 
I shall be able to place before the 
House an objective study to indicate 
that our standards have gone up and 
not gone down. After Independence, 
who lITe the people who are running 
our administration? Who are the 
peoPle who are defending our 
borde,..? Who are the people who 
are nInning these big steel plants and 
river valley projects? Are not these 
boys from Our Universities? Does it 
do good to anybody to run down our 
educational system day in and day 
out? We have produced some of the 
finest boys that any country could be 
proud of. They are doing a splendid 
work in the building up of the coun-
try. They have shown great leader-
ship in the army, business and 
adminjstration. The boys going out 
of the Universities have done a 
l'emaJ'kable job. The time has corne 
when we should challenge the state-
ment that the Univer"ities have not 
done their work very well. Nothing 
has demoralised the Universities 
more than this cri !icism which seems 
to be altogether baseless. 

Another point which I would like 
to tauch briefly-I have already 
explained my view in this matter in 
the ather House--is with regard to 
teachers and their role in legislatures. 
The U.G.C. has not expressed an 
opinian. They have posed a question. 
The question has arisen .because it 
has been found that on account of 
teachers' participation in political 
activities, work in the Univensities 
suffers. Therefore, they have posed 
this question whether teachers should 
not be debarred from taking part in 
elections. In this matter, my own 
view is that teachers who are an enli-
ghtened section Of the comunit)' should 

Unive7'Sitl/ Granu 
Commissi"" 

have full freedom to participate in 
the political life of the country and 
should also be free to seek election. 
It would be a great pit), if we debar 
this most enlightened section of the 
community from taking part in poli-
tics. 

Shri Braj Raj Singh 
'Own view~ means 
view? 

(Firozabad) : 
Government's 

Dr. K. L. Shrimali: When I say 
'my view', it me~ Government's 
view. In these matters, we have, 
however, to look at the problem in 
its practical aspect. What happeru! 
when a teacher seeks election to a 
legislature? I think that in this 
matter 'fI'e should follow the practice 
which is being followed in many of 
the other countries, namely that a. 
soon as a teacher is elected to a legis-
lature, he resigns from his post, in 
order that he might serve the legis-
lature in a better way. If a teach&C 
holds two posts, that is, he works as 
a Member of Parliament and also 
works as a teacher; he cannot do 
justice to both of them, and, there-
fore. as soon as he is elected to the 
legislature, he must resign and enter 
into politics whole heartedly. 

Sbrj C. K. Bhattacharya (West 
Dinajpur): Will you permit me to 
put a question to the hon. Minister? 
What does Government do when they 
nominate a teacher to the Upper 
House? Do they make it a condition 
that he must resign his post as a 
teacher before he can get into the 
Upper House? 

Dr. K. L. Sbrimali: In this matter, 
I am only placing my views. Probably 
the State Governments do not ask the 
teachers to resign; and they continue 
their teaching posts also. 

Shri C. K. Bhattacharya: am 
putting (he question to the Central 
Government. I do not bring in any 
State Government. 

Dr. K. L. Shrimali: As for the 
Central Govemment, since the q1.lBl-
tion has been raised, we sha1l have 
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to take into account the general 
opinion Of the Howe in this matter 
and also the fact that the universities 
do not suffer in any way. We must 
remember that the teachers have a 
responsibility towards the students. 

Shrimati ll.eau Chakrnartty: That 
is the main thing. 

Dr. K. L. ShrimaU: That is the 
main thing. Their first loyalty is 
towards their educational institutions 
and towards the students. They 
should not do anything which would 
be detrimental to the interests of 
their students, and if it is found that 
teachers,by participating in political 
life and in political activities and by 
joining legislatures, allow their work 
to suffer in the universities, then, in 
my opinion. the choice is very clear. 
The teachers themselves should be 
conscientious enough to resign the 
post in the universities, if they want 
to serve the legislatures honestly and 
sincerely. Instead of Government 
making any rules in this matter, I 
think We mould develop a healthy 
conven tian in this country. Let there 
be force of public opinion in this 
matter, and teachers who are suppos-
ed to be the leader of the community 
and who are supposed to set better 
standards in public life should them-
selves resign from the universities 
as soon as they find that they have 
their seats in the legislatures and in 
Parliament. 

Shrlma"ti Renu Chakranrtty: What 
about doctors? 

Dr. K. L. Shrimali: I am in 
general agreement with many of tILe 
Members who said that it would be a 
r.etrograde step to debar teachers 
from entering politics. 

Sl!.ri P. K. Deo (Kalahandi): My 
han. friend is asking 'What about 
doctors?'. 

Dr. K. L. Shrimali: Doctors Ilre 
free to seek election. 

Shrilllati Renu Chakravartt,.: What 
about scientists also? 

Dr. It. L. Shrimali: think the 
question was raised with regard to 
teachers. I am not here to say any-
thing about all the professional 
,roups. I am only concerned here 
with the teachers. 

17." 1l01U!J. 

With regard to the development of 
Indrl101 languages, several Members 
remarked that Government and the 
Universityl. Grants Commission wertl 
completely indifferent towards the 
development of languages, and tbu 
they had done nothing to switch 
over to the regional languages. 
I am afraid in this matter also many 
of the Members are not fully inform-
ed. The Government of India have 
written to the universities and State 
Governments that they are prepared 
to give cent per cent assistanCe for 
the translation of scientific books in 
Hindi or the regional languages, and 
also for writing original books. All far 
as Government are concerned. they 
could not do anything more than this. 
In the ultimate analysis, books will 
have to be written by scholars in uni· 
versities. They are the people who 
must produce books. Government 
cannot by issuing an order get' the 
books preRared. All that we have 
done is to write to universiti"" and 
State Governments saying that we arr 

prepared to finance their projects 11' 
they have any, for the translation of 
books in Hindi and the rel:ional lan-
guages. I am glad to say that several 
universities haVe already undertaken 
this work. They have set up their 
organisations for this purpose. I hope 
in course of time we shall have ade-
quate numbers of books in science and 
technology in our own languages. 

Dr. M. S. Aney: Is there any plan 
for it, that is to lay, that within five 
or ten years, this work must be over? 
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Dr. It. L. Shrimali: This is a pro-
cess. which will continue. I do not 
think· we can ever say that within fiv" 
years. we shall be able to produce 
literature which has been produced 
for hundreds of years. This is a pro-
ces~ ·which must continue. 

Thue are one or two minor points 
which I would like to touch upon. My 
time is over and I do not want to 
take. more time. A suggestion was 
made by an han. Member-I forget 
his name-that there should be elec-
tion of. Members of Parliament to the 
University Grants Commission, ~t 
ji; to say, instead of nominating the 
memb~rs, we should have election. In 
the tirst place, there is no provision 
in the Act for election. In the se-
cond place, in my opinion, it would be 
wrong to have election on the Uni-
versity Grants Commission. The whole 
purpose far creating a University 
Grants Commission is to create a non-
politicaJ body consisting of people who 
are interested in university education, 
who are well-versed in universitv 
al'fairF, to assist in the development ~f 
univt'rsities all over the coUntry. My 
fear is that if we have elections, then 
political element is bound to enter the 
Commission. Then why could not 
Government directly give grants to 
universities? After all, if the funds 
are at the disposal of Government, 
Government could themselves adminis-
ter them. The very fact that Govern-
ment have created this machinehy in-
dicates their desire to set up a body 
wh.ich would be autonomous and 
'would help in the development of uni-
yersities in a free atmosphere. As soon 
as yOU bring in the element of election 
in the composition of the Commission, 
I am afraid political element is bound 
to enter and then there will be all 
kind, of pressures on the Commission 
for ~iving grants. 

At present, we haVe two distinguish-
"d Members of Parliament on the 
Commission. They are both indepen-
dent Members, not belonging to any 
poiiti('21 party. Tb~ are people who 

Commission 
have dedlcated their whole life in the 
service of education. It is Govern-
ment's desire to keep the University 
Gran:c COmmission out of po!iticai in-
fluences. 

A question was also raised with re-
gard to salaries of teachers. My hon. 
friend, Shri D. C. Sharma, praised 
the University Grants Commission for 
raising the salaries of teacbers of 
Central universities. He was critical 
Of the fact that the Commission had 
not raised the salaries of the teachers 
in other universities also. We have 
wriUen to the other universities also 
saying that the University Grants 
Commission would be prepared to give 
their share provided the universities 
or the State Governments can find 
their matching funds. It is, 
of course, clear that the Uni-
versity Grants Commission has a 
direct responsibility for the main-
tenance of the Central universities. It 
doo' '1-' :'0-;,' rLre:! rcspo:1sibility for 
the State universities but it is assist-
ing the State unive;"'ities for their 
development and for raising their 
standards. If the State Governments 
come forward with their matching 
share, I hope there will be no ditllcul-
ty in having the same scales for the 
professors also in other universities. 

Shrimati Da PaJehoudhuri: May I 
have a clarification? Is the grant fifty-
fifty, or ...... 

Dr. 1[. L. ShrillilaJi: Eighty-twenty, 
as far as the teachers' salaries are con-
cerned. The University Grants Com-
nusslon gives 80, and the State Gov-
ernments or the universities have to 
provide for 20. 

Shrimati lIa Palehoadhuri: In some 
big colleges you have paid 66 2 j3 to 
33 1 j3 percent in Calcutta. Would 
that apply here? 

Dr. 1[. L. SlarimaJi: There is a dif-
ferent basis for colleges. There is a 
lot of variation between universities 
and colle",s. 
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Gr'Ints Commission 
Slori Huish Cbaadra lIIatllar: How 

is it you have given only Rs. 480 to 
Rajasthan? Was their matching II"rant 
only Rs. 200? 

Dr. 1[. L. ShriDIali: I am afraid I 
cannot go into the details. The hon. 
Member may kindly write to me, and 
I would be able to give him an ex-
planation. 

Shri llarislt Chaadra Mathar: This 
is the figure given in the report. 

Dr. 1[. L. Shrimali: That is true, but 
this might be the only grant the 
Rajasthan University has claimed. As 
far as I :om aware, the grades of the 
Rajasthan University were already 
high, and therefore they could not 
claim any additional grant from the 
Commission, because this was a grant 
which was being given for enhancing 
the salaries. That might be the possi-
ble explanation, but I am sayinll" this 
from memory. 

I have covered most of the impor-
tant points referred to in the course 
of the debate. I:om afraid I have 
taken more time. If I have not touch-
e-d the other points, it is not because 

they are less important in any way. We 
will certainly keep the suggestions 
which the hon. Members have made in 
view, and do our best. Thank you. 

Mr. Chairmaa: The que.tion is: 

"That this House takes note of 
the Report of the Univenity 
Grants Commission for the period 
April, 1959-March, 1960, laid on 
the Table Of the House on the 17th 
February, 1961." 

The motion was adopted. 

BUSINESS ADVISORY COlDfITTEJ: 

SrXTY-POUIITH REPORT 

Shri RaRe (Buldana): beg t('l 
present the Sixty-fourth report of the 
Business Advisory Committee. 

17." Ion. 

The Lok Sabha then ad;ourned tm 
Eleven of the Clock on Tuesda.fI the 
8th August. 1961/Sravana 17, 1883 
(Saka) . 
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COLUMNS WRITTEN ANSWERS TO 
ORAL ANSWERS TO 

QUESTIONS 2-36 QUESTIONS--eontd. 
S.Q. Subjrer 

No. 
I. Anti-Indian circulars in 

W .. hington 
2. Production ohmallcan . 
3. Indiansin Ceylon . 

83. Indo-Ceylontalb. 
4. Wage structure in coal 

mines 
5. Loan to InternationalCon-

trolComminion for Laos. 
6. Resi':flation ofShri a.je-

sh"'.r Dayal . . 
7. Indian CommercialFirms 

in Pakistan 
8. Kashmir's Position on 

U.N. map 
,. Heavy structUral. and 

.-eltell . 
4S· Arms aid to Pakistan by 

U.S.A.. . . . 
WRITTEN ANSWERS TO 

QUESTIONS 

S;(}. 
No. 
10. Prices of cotton textiles 
II. MethanolPlant,Sindri 
I:Z. COIlstitutionsHouse 
13. TaIb with Government 

Employees' Organisation. 
14. Subsidised Industrial 

Housing Scheme . 
I S. Export of jute good. 
16. Coal Mining Machinery 

Plant.Durgapur . 
17. Equipment for Marine 

fisheries 
IS. Synthetic rubber plant, 

Bareilly 
19. OUt of turn allotment of 

accommodation 
zoo WatchfllCtory 
zr. Automobile to run on ke-

roseneoil 
22. Infiltration into J&K from 

l".:tiotan-occupied K .. h-
mir 

23· Survey of natural resOUr-
ces 

24. ConferenccO!1Congo 
2S· Bsponmarketofmica 
26. Sbortage of cement 
27. Import oftrllCtors . 

15-17 

19-22 

26-31 

32-36 

36-162 

36-37 
37 

37-38 

38 

38-39 
39 

40 

40 

44-45 
45-46 

46 
46-41 
47-48 

S.Q. 
No. 

Subject 

:a8. Wages forteag.rder. WOr-
ken. . . . 

29· .Barter agreement with 8 
Swis.1irm. . . 

30. 011 and General mills in 
Narda 

3 I. Assam evacuees in camps 
in West Dengsl . . 

32. Smuggling of loodgrains 
intoTibet .. 

33. Arrest of Indian officialin 
Congo 

34. Coal Washing plar.t 
35. Boundary pillars between 

India and BUrma . 
36. Reorganisation of External 

Affairs Miristry 

31. Tranatnitting station with 
studioatVaranflli . 

38. Pump houses in Ne,., 
Delhi. 

39. Chief Marketing Officer 
of the Coffee Board 

40. Paper Mill. . 
41. ThirdPlar andOri.s. 
42. Naga Hostiles 
43. ThirdFiveYearPlan 
44. Sino-Indian Border dis-

pute 
46. Cement for Keral. 
47. Rehabilitation ofEastPa-

kiltan refugees 
48. Compensatory allow ... ce 

for works charged staff . 
49. Poona Broadc .. ting .ta-

tion 
So. Cost of Industrial pro-

duction 
5 I. Social Bduclldonal Series 

bytheT.V. Unit 
52. Export target {or Third 

Plan 
53. Manganese and iron ore 

in Aiyoore 
54. Regional Development . 
55· III-treatment meted out 

to an lndianboy in U.K. 
S6. Anti-Indian statement bv 

Nepal Minister. : 

49-50 

so 
51 
51 

53· 

54-55 
55-56 

56 
56-57 
S7-5S 

6Q 

60-61 

61 

66. 
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WRITTEN ANSWERS TO 
QUESTIONS-.'ontd. 

S.Q. SubjOCl CoLUMNS 
No. 
57. Relief and Rehabilitlltion 

of riot affected persons in 
Assam 66-68 

58. Co,ference ot uncommit-
ted nations 

59. Tea house in Cairo 
60. Delegation of powers to 

Pondicherry . 
-61. Joint Management Coun-

cil 
-62. Price policy . 
~3. Forward trading in jute. 

66. 

68. 

70. 

71. 
72. 

-13. 

74· 
75· 

Construction of houses 
for refugee, in Delhi 
Motor Transport Wor-
kers of Tripura 
Manufacture of Polypro-
pylene 
Unauthorised travelling on 
Burma-India border 
Additional revenue for 
Orissa State 
Unified agency for Ad-
ministration of Labour 
Laws 
Indo-U.A.R. Joint Film 
Production 
Sheikh-Nehru tRlk' 
Anti- India statements of 
Ayub in America. 
Supply of Rayon and art 
silk yarn to Handloom 
weavers 
Peace corps for India 
Indian Trade agency a 
Gyantse 

76. Chinese inCUfSio:ls 
77. Russian map,ot India 
78. Transferof Berubari 
79. Industries in Nepal by 

Indian Businessmen 
80. Indian Labour CO-'1fe-

rence 
81. Target of tea production 
82. Planninlalencies in Stat-e. for Natio"al SavinI" 
84. FiringbyPakistani troops 

V.S.Q. 
ND. 
I. State Trading Corpo-

70 
71 
71 

72 

73 

73-74 

74 

75 
75 

76-77 

77 
77-78 

78 
78--'79 

79 
79-80 

80 
80-81 

81-12 
82-83 

ration 83 
2. T.V. centre at Bombay. 83 
3. Decasualisation Scheme 

for coal workers 84 

WRITTEN ANSWERS TO 
QUESTIONS---<-ontd. 

U S.Q. SU6;0Cl CoLUMNS 
No. 
4. Four storeyed houses for 

Govt.employees 
5. Holy shnne' in Pakis:an 
6. Research and Scientific 

Station atT ockIai . 
7. Rate of contribution to 

Provident Fund 
8. Documentary film on Pun-

jab 
9. Export of jute roods 

10. Corporations for small 
scale industries 

11. Educated unemp loyed in 
Maharashtra 

12.. Work and Orientatien 
centres in Mahara.htra . 

13. Worker.' education cen-
tres . 

14. Heavy Electricals Ltd. 
Bhopal. 

15. Cable and Wire Manu-
fac:rurers 

16. Manufactureof Sulphuric 
acid 

17. Passports to Indians for 
ConIo 

18. Radio-Activity 
19. U.N.fuDdforCoIlIIO 
2.0. Hindi Training to inter-

preters. 
2.1. Use of Hindi in Indian 

Embassies 
22. Correspondence in Hindi 
2. 3 Quarters constructed Dear 

. Munirka vil1qe in New 
Delhi. 

24. Diplomatic passports in 
Hindi • 

25· 
26. 
27· 
28. 

29· 

Cement for Orissa . 
Matters before U.N.O. 
Film on 'A Day at Zoo' 
Sanskrit pr<lllf1llDlDC8 of 
A.l.R .. 
Conference on Diploma-
tic intercourse and Immu-
nities 

30. Atomic Power Plant. 
3 I. Outlay for Assam for 

1961-6z 
32. Transmitter at Raipur 
33. Tax contribution by pub-

lic sector enterprises 
34. Indo-Ceylon ta1ks • 
35. Nehru-NooDasreemeDt. 

86 
86-87 

81-88 

88 

9Z 

93-93 
93-94 

94 

95 
95-96 
9iHJ7 

97 

9798 

99 
99-fOO 

100 
100 

100-01 



WRITTEN ANSWERS TO 
QUESTIONS-..'ontd. 

U.s.Q. Subjea 
No. 

36. Peaceful uses of atomic 
energey 

37. Standard for hot-rolled 
steel 

38. State Trading Corpora-
tion 

39· Indian Embassy Official 
in China 

40. Non-cocking coal w •• her-
ries 

41. Indo-Pak Steering Com-
mittee . 

42. European CJmmon Mar-
ket 

43· Long-term cledit to ex-
porters. 

44. Chinese m,ps 
45· Improvement in Quality 

of printing 
46· Fertilizer plants 
47· Cooperative tea factory at 

Kangra • . . 
48. System of reporting in 

relation to Trade and 
Industry 

49. Works Committees 
50. Film on removal of un-

touchability • 

51. Industrial Estates in Pun-
jab 

52. Textile mills in Punjab 
53. Report on India-China 

border dispute 
54· Report on India-China 

border dispute 
55. Salt indwtry. 
56. Foreign films 
57· India-China border dis-

pute 
58. Manufacture of newsprint 
59. Pondicherry representa-

tion in Parliament 
60. Fertilizer plant at Kotha-

gudium 
61. Land reforms 

62. Development of Himachal 
Pradesh 

63. Finanacial assistance for 
Uttar Pradesh 

64· Cottage industries . 
65. Development of Jhil Ku-

ranji. (Geeta colony) 

COLUMNS 

101 

102 

102-<)3 

103 

103-D4 

104 

105 

105 

105-06 
106 

107 

107-{)8 

lOS 

108 

108-09 

109 

I~IO 

IIO 
110-11 

III 

11I-I2 

112 

II3 

115 
116 

II6 

[DAILY DIGJ:ST] 

WRITTEN ANSWERS TO 
QUESTIONs---'<-ontd. 

U.S.Q. Subject 
66. Transfer of displaced per-

sons' colonies to Delhi 
Municipal Corporation 

67. Quarters in Gole Market 
Area 

68. Retrenchment in Rehabi-
litation Ministry 

69. Implementation of re..'Om-
mendation of Sugar Wage 
Board . 

70. Boundary agreement with 
Pakistan 

72. Art silk yam . 
73. Industrial Estate in Mani-

pur 
74. Cellulose industry. 
7S. U.S. Companies in In-

dia 
76. Industrial Estate at 

Mangalore 
77. Loss in production due to 

powereut 
78. Bonus for plantation wor-

kers 
79. Ourput of toilet goods 
80. Rickshaw pullers in Tri-

pura 
8 I. Discrimination in various 

categories of employees in 
I.F.S .. 

82. 

83· 

Land for retired Army 
personnel 
Implementation of Indo-
P ok. agreement 
U.N. Prize for Indian 
Editor. 
Sixth Summer Drama 
Festival 

86. Soap Manufacturers 
87. Loss of explosive in 

Assam 
8S. Yugoslavia Federation of 

Wcmen's Organisation . 
89. xport of cotton 
90. Balance of trade with 

West Germany 
91. Employment of West'Pa-

kistan displaced perions 
in Assam 

92. Loan for Rehabilitation 
of displaced persons from 
West Pakistan 

93. Education of displaced 
persons in Punjab . 

94. M'gration of Non-Mus-
lims from Paki.tan 
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COLUMNS 

II7-IS 

IJ S-19 

119 

120 

lZO-21 
121 

121 

122 

122-2 3 

12 3-24 

IZ4 

125-26 

126 

126-27 

127-28 

128 

128-29 
129-30 

130-31 

131 

131-32 

132 

.:.. 132-33 

133 

133 



WRITTEN ANSWERS TO 
QUESTIONS--contd. 

S.Q.· . Subject COLUMNS 

No. 
9S, Issue of passports to In-

dians to visit C.nadl a.l j 
U.S.A •• 

<)6. 

97· 
9S. 
99· 

100, 

101 .. 

103· 

lOS., 
106. 
107· 
lOS. 

Economic Mission to Af-
rica 
Resin industry in PunjJb 
ElIP~rts to DenDurk 
Custodian Geileral of 
Evacuee Property . 
piesel Engines and Pump, 
Sodium carboxy m!thyl 
ceUul03e 
Tea promotional wo:k. 
I.mport of hand-made pa-
per 
Ambar Charkhas in Pun-
jab 
IIIlP0rt of watches . 
Pian publicity 
Import licences 
Loans to C~operative 
Societies 

109. Punjab and S c.:ond Five 
Year Plan 

1I0. Employment of educat-
edpersons 

III. Uoempbye::!b Delhi 
Il2. Triveni Eogbeering 

Works Ltd .. 
1I3. Refugee huts 00 R lipar-

J agdalpur road 
1I4· 

IlS 

Il6 

TransferofN1tioo~1 High-
way No. 43 from Ds,nda-
karanya D:velopment 
Autho.rityto;P.W.D. 
Arrangements made to 
take action in Hindi 
Non-implemePtlltion of 
Labour Laws 

Il7 Disposai of labour cases 
outside coUrt. 

IlS . Welfare of domestic 

Il9 

120 

121 
122 
123 
1~4 

12S 

'lJervants 
Municipal charges for 
Diplomatic Missions 
Production and sale of 
woollen blankets 
Pilferage of property 
Cotton mills in Janunu . 
Coffee crop 
Tea A "ociation of 
India 
Mi~sar VIllage under 
Chinese occupotion 

134 

134 
13S 
13S 

136 
136-37 

137 
137-39 

141 

142 

147-48 

148-49 

149 

149-50 
ISO 

lSD-51 
lSI 

WRITTEN ANSWERS TO 
QUESTIONS---rootd. 

S.Q. Subject COLUMNS 
No. 
126 Calcutta broadcast 
127 Industrial development 

12S 

129 

130 

131 

132 

133 

~134 

cf Himachal Pradesh. 
Ma"lufactUre of car com-
pO!1ents 
Extra::litbn treaty with 
Pakistan 
Ulsold stock of ha'ld-
loom goo::!s 
Small scale handloom in-
dustries in Orissa . 
Tibetan refugees settled 
in Mysore 
Resettling of Tibetan re-
fugees in Orissa 
Settlement of Tibetan 
refugees in Madhya Pra-
desh 

13S Comp,nsatory allow-
wance for workcharged 
staff 

136 Export of engin eerio g 
goods 

137 Import and export of 
films 

138 Confirmation ofC.P.W.D. 
workers 

139 Seniority lists in 
C.P.W.D. 

140 Working Group on 
handloom industry. 

142. Government Servants' 
colO!1ies 

OBITUARY REFERENCES 
The Speaker made referen ces 

to the passin g away of 
Sardar Baldev Singh, 
Shri BhoH Sardar and 
Shri Bimal Comar Ghose 
who were sitting members 
of Lok Sabhas, Shri Bijoy 
Chandra Das who was a 
member of First Lok Sabha 
and Shri Puru-
shotamdas Thakurdas who 
was a member of the former 
Central Legislative As-
sembly 

Thereafter Members r stood 
in silence for a. short while 
as a mark of respect. 

MOTIONS FOR ADJOURN-

IS4-S S 

ISS 

ISS 

IS6 

IS6-S7 

157 

IS7-S S 

IS8 

IS8-59 

160 

160-61 

llil 

MENT - 16S-77 
The Speaker Withheld hi(conse.nt 

to the moving of the fol-
lowing adjournment m~iop 
given notlee of by the mem-
bers shown agamst each :-



MOTIONS FOR AD_ 
JOURNMENT--contd. 

(I) Large scale in-
filtration of Pakis-
tan' nationalsin-
to Assam. 

(2) Collapse of the 
Dam at Panshet 
near PO~!la. 

ShriVaj-
payee. 

Sarvashri , 
Assar, U .. 
L. Pati!, 
Vajpayee 
a'ld BaI-2 
rajMa-
dhok. 

CALLING ATTENTION TO 
MATTER OR URGENT, 
PUBLIC IMPORTANCE " 

Shri S. M. Ba"!erjee called 
the attention of the Minister 
of Irrigation and Power 
to the situatio"! arising out 
of the recent floods in 
Kerala, Madras, Mysore, 
Orissa and Poona. 

Th. Minister of In-ig-Fion and 
Pow~r (Haliz' Moliilmmed 
Ibrabim) m.ailea statement 
in regard t'iieieto and also 
laid on the Table a detailed 
statement. 

PAPERS LAID ON THE 
TABLE 

(I) A copy of Annual Rel!0rt 
of the Department of Ato-
mic Energy for the year 
1960-61. 

(2) A copy of the Life In~ 
suranee Corpora'ion (Am-
endrnert) Rules, 1961 pub-
lished in' No:ificaiior No. 
G.S.R. 476 daied the 8th 
April, 196 1 UIl del' sub-
section (3) of section 48 of 
the Life Insura~ce Cor-
poraticD Act, 19S6,' 

(3) A copy of Notification 
No. S. O. 924 dated the 
29th April, 1961 under 
sub-section (2) of sel:tioil 
2C of the Insurance Act, 
1938. 

(4) A copy each of the follow-
ing papers:-

(i) The Third Five Year 
Plan. 

(ii) Tbe Employees' Provi-
dent Funds (Second Am, 

[DAlLY DIGEST] 

COLUMNS 

177-80 

181-92 

PAPERS LAID ON THE 
TABLE--contd. 

endment) Scheme, 1961 
published in Notnication 
No. G.S.R. 680 dated the 
13th May , 1961 under 
sub-section (2) of section 
7 of the Employees' Pro-
vident Fur-ds Act, 19S2. 

(iii) Notification No. G.S.R. 
827 dated the 24th June, 
1961 issued under tbe 
Employees' Provide"t 
FundsAct, 1952 exterding 
the said Act to certain 
establishments connec-
ted with film indus-
try. 

(S) A copy each of the following 
papers:-

(i) Annual Report of the 
State Tradir g Corpora-
tion of India Limited, 
New Delhi, for the year 
19S9-6o alo' g with the 
Audited Accounts and 
comments of the CoDi-
ptroller and Auditor 
General thereOl>, under 
sub-section (I) of section 
639 of the Compar>,ies 
Act, 19S6. 

(ii) Review by Government 
on the workir g of the 
above corporalion . 

(6) A copy of the Mireral 
Con cessio:!,.. Rules, 1960 
published in Notification 
No. G.S.R. 1398 dated the 
26th November, 1960, as 
corrected by Notification 
No.G.S.R. 14S9 dated the 
loth December, 1960, 
under sub-,ection (I) of 
section 28 of the Mines and 
Minerals (Regulation and 
Development) Act, 19S7. 

(7) A copy of the Coffee 
(Second Amendment) 
Rules, 1961 published in 
Notification No. G.S.R. 
847 dated the ISt July, 1961, 
under sub-seeior> (3) of sec-
tion 48 of the Coffee Act, 
1942· 

(8) A copy of I h~ draft Not!-
ficalion maklDg eel talD 
amendments to Notification 
No. S.R.O. 3SS dated the 
11th January, 1957" under 
sub-section (2) of seclion 
ho of the Companies Act, 
1956 . 



PAPERS LAID ON THE 
TABLE---<:ontd. 

(9) A copy of NotifiCl .. ion 
No. 21/13/50-Delhi pub-
lished in Uelhi G12elte 
dated the 18th March, 196 I 
mok.ing ce.tain amendment 
to Delhi Municipal Corpo-
ration (Facilities for Mayor) 
Rules, 1958. under sub-
section (2) of section 479 of 
the Delhi Municipal Co.-
poration Act., 1957 

(10) A copy each ofthefollowing 
Acts, under sub-se<t,ion (3) 
of section 3 of the O.issa 
State Legislature (D<lega-
tion of Powers) Act. 
1961:-

(a) The \lrissa . !'ierge~ 
Territories' Pct;hon Wri-
ters' Continuance of 
Licences (Amendment) 
Act, 1961 ( President'. 
Act No. I of 1961). 

(b) The Odssa Sales Tax 
Low. (Amendment) Act, 
1961 (President's Act 
No. :;a of 1961). 

(c) The Bihar and Orissa 
St,te Aid to Induslt ie< 
(Orissa AmendmeTt) 
Act. 1961 (Plesldent's 
N;:t NO). 3 of 1961). 

Cd) The Otissa H"use Rent 
Con\rol (Amendmem) 
Act, 1961 (p .. sldent's 
Act NO.4 of 19l1). 

(e )The Oriasa Taxation 
(On Good, carried by 
Roads or Inland Wate>-
ways) Amendment Act, 
1961 (President's Act No. 
NO.5 of 1961). 

(II) A copy of the Procllma-
mation made by the 
President on the 23' d 
June. 1961, revoking 
t he Proclamation made by 
hiln on the 25th February. 
1961, in relation to the 
State of Olissa unde. clause 
(3' of .. ticle 356 of lhe 
Constitu ion. 

(12) A CODY of the Tetri-
tori.l Councils (Pa}mer.~ 
of Taxes) Rules. i961 pub-
lished in Notifica ion 
No. G.S.R. 7II dated the 
27th May, 1961 under sub-
section (3) of section 54 of 
th e Territorial Cnuncils, 
Act, 19S6. 
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PAPERS LAID ON THE 
TABLE---<:ontd. 

(13) A copy each of the follow-
ing papers:-

(i)(a) Agreement dated the 
31st May, 1961 between 
the Heavy Electricals 
(India) Limited, and the 
Technoexpol t of Czecho-
slovakia for the prepara-
tion of the detailed pro-
ject report for the High 
Pressure Boilers Plant. 

(b) Agteement dated the 
7th June, 1961 between 
the Heavy Electricals 
(India) Limited, and 
the Techno""pOl t of 
Czechoslovakia for the 
preparation 01 the detailed 
project' • epo. t lor the 
Heavy Power EqUip-
ment Plant. 

(c) Agreement dated the 
7th June. 1961 between 
the Heavy Engineering 
Corporation Limited. 
Ranchi and the Techno~ 
expOl t of Czechoslova-
kia for the preparation Of 
the detailed project re-
port fOI the Heav} Ma-
chine Tool Plant at a sit e 
in the vicinity of IIhc 
Foundry Forge Plant. 

(ii) Notification No. S.O. 
1661 dated the 14th July. 
1961 under proviso to 
sub-section (2) of section 
18A of the Indushies 
(De, elopment end Re-
gula~on) Act. 1951. 

(iii)(a) Annual Repoltof the 
HeavyElectticals Limi-
tj:d, Bhopal, fOI the ye"r 
1959·60 along with the 
Audited Accounts and the 
commeri~s o! the Compo 
broner a"d Auditor Gene· 
ral thereon, under sub· 
section (I) of section 639 
of the Companies Act, 
1956. 

(b) Re,iew by GoveInment 
on the working of the 
above Company. 

(iv) (a) Annual Report of 
the Nahan Found, y Li-
miled. Nahan, for the year 
1959-60 along "ith the 
Audited Accounts and the 
comments of lhe Comp-

328 



PAPERS LAID ON THE 
'11ABLE---e07ltd. 

troller and Auditor Gene-
ral thereon, under sub-
section (I) of section 639 
of the Companies Act, 
1956. 

(b) Review by Government 
on t'te WOIking of the 
above Company. . 

(v) (a) Administlative Re-
port on tbe activities olthe 
Centl al Silk Board for \.he 
)ear 1959-60. 

(b) Administrative Report 
0'1 the aclli"it ies of the 
Cenlral Silk Board for 
t'heyeaI196o-61. 

(14) A copy of Notification 
No .. S.O. 953 dlted the Z9~h 
AprJl, 1961 under sub-section 
(2) of section 17 of the Re-
quisitioning and Acquisition 
of Immovable Property Act, 
195:z. 

(I 5) ~ I:OP)' each of the fa\. 
lOWIng papers:-
(I)(a) Texts of the Conven-

tion and Reconunenda-
'ions adopted by tho 
International Labour Con-
ference at ita 44th Seslion 
held at Geneva in June, 
1960. 

(b) Statement showing the 
action tuen or proposed 
to be taken by the Gov-
ernment on the above 
Conuntion and Recom-
mendations. 

(ii) Report Pmt 1(1960-61) 
of tbe Technical Com-
mittee, Employees Pro-
"ident Fund, on the 
following industries:-
(a) Cigarettes 
(b) Electrical, mechani-

cal or general engin-
eering products 

(c) hon and Steel 
(d) Paper 

(11» A copy of Notification 
No. G.S.R. 1028 dated the 
3rd September, 1960 mak-
ing certain flu ther amend.-
ments tol be Rice-Mil-
ling Industry (Regulation 
and Licensing) Rules, 1959. 
under sUb-section (4) of 
JCction on of the JU~-
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PAPERS LAID ON THE 
TABLE---e07ltd. 

Milling Industry (Regula-
tion) Act, 1958. 

(17) A statement cotrecting 
the replies p"en on·the 20th 
February, 1961 to supple-
mentuies by Slni Radhe-
shyam Ramkumar Morar-
ka on Starled Question No. 
145 regarding export of 
Iron Ore to Japan. 

(18) A copy of the Decwa-
tion of FOIeign Ellchange 
Rules, 1961 published in 
Notificatkn No. G.S.R. 6611 
dlted the 13th Ma), 1961 
under sub-section (3) of 
section 27 of the Foreign 
ExdIange Regulalion Act, 
1947· 

(19) A copy of Notification 
No. 74(14)-Rev./Eo pub-
lished in the Tripura Gaze-
tte dated lhe 13th April, 
1961 conlaining lhe Tri-
pura Land Revenue and 
Land Ref OlIOS ~ules, 1961, 
und~r section 198 of lhe 
Tripura Land ~evenue and 
Land ~eforms Act, IS6o·-

(20) A cop}, of GovernJD~ 
Re.olulion No. F. ~9161-
Adm. I published in 
tier Gazelt~ dsted lobe 
J 71jb June, 1961 constitu-

ting the Official ~U8ge 
(Leslslat;'e) CoJnmjSSIOll. 

(ZI) A copy each of the fol-
lowing ;NotifiCl\tiC>T-S l'nda 
sub-sect.ion (3) of sectiOll 
13 of the RepleBClltatiC'n of 
Ihe People Act, 1950:-

(a) The Delimitalion of 
Council Constiluencies 
(Madras) Amendma.t 
O,da, IglSl published 
in Nolification No. G.SR. 
567 dated the ] 8th ApJiI. 
1961. 

(b~ The Delimitalien of 
C lUIlCii Constituercic. 
(M~8OIe) Amendment 
OldC!, 1961 published in 
N< tificatieD No. G S R. 
568 dated tJ-c 1Eth APlil, 
I gISt. 

(e) The Delimitalion of 
Council Constituencies 
(Punjab) Amendment 
Older,1961, published 
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in N;)tification No. G S. 
R. 569 dated the 181h 
April, 1.961. 

(22) A copy ofthe Conduct 
of Elections Rules, 1.96 I 
published in N ,tific.tion 
No. S. 0, 859 dated Ihe 
15thAptil,19tl undelsut-
section (3) of seclion 169 of 
the RePTesentation of the 
People Act, 1551. 

(23) A copy of the Posl Office 
SavinII' Certificates «Am-
endment) Rules, 1961 
published in Notificc.tion No. 
G.S.R. 712 dated the 271h 
M.y, 1961 undet sub-section 
(3) of section 12 of the Go-
vernment SlVings Certifi-
Clttlli Acl, 1959· 

(24) A copy elch of the fol-
lowing Rules under sub-
section (3) of section 40 of 
the Displaced Pel sons 
(Compensation and Rehabi-
litation) Act, 1954:-

(i) The Displaced Pel sons 
(C"m" !mation and Re-
habiliLtion) Fourth 
Am.nwent Rules, 196 I 
pClblished in N )tification 
No. G.S.R. 4~o dated 
the 1st A?liL 1,(1. 

(ii) The Displaced Pel sons 
(C')mpen .. tion and Re-
habilitation) Fifth Am-
endment Rules, 1961 
pllblished in N otifical ion' 
No. G.S.R. 492 dated 
the 8th ApIiI, 1,61. 

(iii) The'Displaced Pel sons 
(C')ffi')en.ation and Re-
lI.abilitation) Sixth Am-
endment Rules, 1961 
pUblished in Notification 
No. G.S.R. 565 dated the 
nnd April, 1961. 

(as) A copy each of the foi-
l )wi'll! Nolii.fic.tions under 
sub-section (2) of sect ion' 7 
oftheEmplo~ees' Pro\ident 
Funds Act, 1952:-

(a) The Emolo~ees' Provi-
dent Funds (Third Am-
endment) Scheme, 1961 
published in NO'lification 
No. G.S.R. 783 dated I~ 
loth June, 1961. 
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PAPERS LAID ON THE 
TABLE-contd. 

(b) The Employees' Provi-
de-I Ftl'1ds (Fomth Am-
e"J.nl..!) Scheme, 1961 
published in Notifica1(ion 
No. G. S.R. 808 dated the 
171h June, 1961. 

(26) A copy of N"lificatjon 
No. G. S. R. 705 doted the 
20lh May, 1961 unde! sub-
sfction (2) of sect·ion 4 of the 
Employees' PIGvident Fund, 
Ao~, J 952 making cerlain 
amendment 10 Schedule I 
of the said Acl. 

(27) A cot'y elch of Ihe fol-
lowing N:)lifications issued 
u":ier the E:nphyces' Pro-
\j l.nt Funds Acl, 1952:-

(0; G S R. No. 704 datj!d 
Ihe 20th Ma}, 1961, ex-
tending the said Act to 
h')tles and IestaUlants. 

(t) G.S.R. No. 706 dated 
the 201 h May, 196 I ex-
lending Ihe said Act to 
celtain establishments 
connected \\ith oil in-
dushy. 

(28) Parliamentary Com-
mittees--Sumrp,ary of wOIk~ 
peltaining to the period 1st 
June, 1960 to 3ISt May, 
1961. 

PRESIDENT'S ASSENT TO 
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BILLS 192-93 

Secretp,ry lepotted Ihat the 
following Bills fassed by 
Ihe Hous<s of P,uliameIT1 
during the last session had 
been assented to by the 
Presidenl and alsn laid on 
the Table copies theleof: 

(I) The Odssa Appropria-
tion (NO.2) Bill, 
1961 . 

(2) The Medicinal and Toi-
let Preparations (Excise 
Dulies) Amendmen, 
Bill, 1961. 

(3) The Appropriataon (No. 
3) Bill, 1961. 

(4) The Delhi Shops and 
Establishments (Amend-
ment) Bill, 1961. 

(5) The ApproptialioD 
(Railways) No. 3 Bin, 
1961. 
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BILLS-Contd. 
(6) The Motor Transpo,t 

WotkelS Bill, 1961. 

(7) The Essential Com-
modities (Amendment) 
BiII,1961. 

(8) The Criminal Law 
(Amendment) Bill, 1961. 

(9) The Coal Mines (Can. 
servation and Safety) 
Amendment Bill, 1561. 

(10) The Advocates Bill. 
1961 . . 

(n) The S.lar lung Mu-
seum Bill, 1961. 

(12) The Dowry Prohibi· 
tion Bill, 1961. 

REPORT OF SELECT COM· 
MITTEE PRESENTED ... 

Report of Select Commi It ee 
on !,he Bill furl her to amend 
the Indian Railways Act. 
1890 was rrosented. . 

BVIDENCE ON BILL-Li:D 
ON THE TABLE 

Shri N. R. Ghosh laid on the 
Table a cop~ of the evidence 
given bofole the Select 
Committ ee on the Indian 
Railways (Amen1ment) 
Bill, 1961. 

[DAILY DIcEST] 

COLUMNS 

193 

193 

RESIGNATION OF MEM· 
BERS 

The 3per·~er infOlmed Lok 
Sabha, that SatvashIi Niba-
ran Chand.a Laskar and 
T. Sang anna had tesigned 
theit seats in Lok Sabha 
\\ith effect from the 24th 
May, 1961 and the :at.t 
June, 1961, respectively. 

BILL INTRODUCED . 

T1e ,,,tradition Bill, 19f1 
W.L •. 1.lOduced. 

MOTION RE. REPORT OF 
UNIVERSITY GRAN'! S 
COMMISSION . 

Discussion on the motion ,e. 
Report of Univeldty Grants 
Commission mmed by lhe 
Minister of Educ: lion (Dt. 
K.L. Shrimali) on the 4th 
May, 1961 was teswned. 
01. Shrimali replied to the 
debate. The discussion 
was concluded and the 
motion was adopt ed. 

REPORT OF BUSINESS 
ADVISORY COMMITTEE 
PRESENTED 

Sixty-fOUl th Report was 
presented. 

AGENDA FOR TUESADY. 
AUGUST 8, 1~61ISRAVANA 
17, 1883 (SAKAl-
Discussion on motion reo 

RepOl t of Commissioner 
for Scheduled Castes and 
SchedulcJ T.ibes. 

COLUMNS 
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194 
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